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LOK SABHA

Tuesday, November 29, 1966/
Agrahayana 8, 1888 (Sakn).

The Lok Sabha met at Eleven of the
Clock.

[Mr, SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Demurrage claimed by Mijs Amin-
chand Pyarelal Group from Calcutta
Port Commission

+
*541. Shri Madhu Limaye:
Bhri Kishen Pattnayak:
Shri Ram Sewak Yadav:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Central Burcau of
Investigation or any other Central
Government Investigating Agency has
carried out an inquiry into the
transaction involving the cheating of
Calcutta Port Commission, by fraudu-
lently claiming refund of the demur-
rage charges by the Aminchand
Pyarelal Group; and

(b) it #0, the results thereof and
the action talken in the matter?

The Minister of State in the Minis-
try of Transport and Aviation (8hri C.
M. Poonacha): (a) Yes.

(b) The case is still under investi-
gation.

ot wq femd . weEw wge,
& ag wraar wigan § fe forg vt W
TR qow Am W ¥ faar IEw
wiwyr & k7
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Shri C. M. Poonacha: The amouni
is something about a lakh or just over
a lakh of rupees.

ot wy fomd BT EHI B AL W
T£ 17 G wEA § qa9 (@ Ay §
R4t T 1A 97§ qgT 9ar q9,0
fa: far weqa oY @1e &1 ATEEE
frrq gn 7@ & 7 70T ox aE A
Farar & | ar & g § S Qg
g fr sl & grar qut forma Te Tt
#19 gu & 71 g1 w9 79 § faw
w1 gy frar ar @ 8 7
Shri C. M. Poonacha: To the extent

matters related to this Ministry the

cases have been reported to the CBI
who are investigating into the matter.

wt wy fomd : odiS arem W ?
AR EH AT & Aaga ¢ gfag A
BT & aIL 7 99T |

Shri S. M. Banerjee: Hotel comes
under the Director of Tourism.

ot Ay fasm ;oA AT
AHAT Y, SEEAILH

wegH WERY : Ag LA ¥ WL
g

ot w9 fawd : afeT @ Wi @
WY ¢w Sarma ¥ gl qoer 8
o grew W i fafar s
T {TRAT & |

Shri 8. M. Banerjee: I would like
to know whether it is a fact that the
CBl, when they investigated into
this matter, have revealed much more
serious offences than this non-pay-
ment of demurrage, and it so, what



5785 Oral Answers

are those specific charges, and the
steps taken by GoOvernment?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri N, Sanjiva
Reddy): This case has been with the
CBI for the last seven months. They
are searching premises, they are try-
ing to find out all the types of charges
against them. I am not able to give
all details now, because the CBI is
investigating for the last seven
months,

Nt gEW T TIMA : AAAT GAT T
1 Faran 5 g4 &1 Fr qwara g |
A ag wmw oS § fFow oA
& 20 N 1. IaF T FEdT AT
vd W §¥@ F fF W 4w
et g, 3 A st afy g, ay |
TR KHAT AT F AT 9T g faamm

wumx Aqar ?

Shri N. Sanfiva Reddy: It is an insin-
uation absolutely. I do not think it
deserves an answer,

Shri Kapur Singh: In view of so
many misdeeds already cxposed in
respect of this particular firm, Messrs.
Aminchand Pyarelal( has any penal
action been taken at the administra-
tive level against them?

Shri N. Sanjlva Reddy: 1 do mot
think we are in charge of all depart-
ments or of all the cases of a parti-
cular company. One which has been
discovered is in the CBI and they are
taking action.

= gIN W W F 7 7g 81
ar fraat arg = ?

Mr. Speaker: How long would it take
to complete that enquiry?

Shri Banjiva Reddy: They are do-
ing it and it is diffieult for me to say
now.

Shri Madhu Limaye:
wlections.

After the
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uw A

*s542. ot Ho w0 fredY :
s qdly gEa
off WrTER A1 WYy
5t o "o HEWA
Fre Mo Hio IH :
i Wo &> TEAT :
W ENE I8
Wi APAT TUF
»ft FiFET 64T :
i TFIIET e
wt fuzame awim
At pfe fae o o

w1 fof w3 o7 FaTd 1 F w0
&

(%) @k 2w & g qa7E0 & qrT
7 feafa w1 wena= £33 3 qvarq Fraf=m
TR ¥ AIATHT ATH (AT T FEA F
fore £Y-7Y7 & athd qar § feaa
fer #1 wafa sfram =0 & faifm
#73 w1 o fear &
(=) fraf=as wam & 1967 &
T Al 9% T feaAr @ 1 oW
gAHT Fmar g A1
(m) Fav fratem @@ T g0l
¥ YO wifa aqr ST sqaeqr aqE
WA aq wifdgET A A §
gy ® wvf favy savqr w0 W
qwre faqr & 7
The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhl
Raman): (2) The dates and the total
number of days for the general elec-
tions to be held in 1967 have not yet

been flnalised by the Election Com-
mission.

(b) The estimated total expendi-
ture on the conduct of general elec-
tions wil] be Rupees 7 Crores appro-
ximately.

{e) No, Sir.
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ot wo Ate frigr : & g s
wrgat g & sy e gAmaY & fag
fafaai &1 frveg 71 A H w1 §9
AP #1776 ¥ T a7 w1 giAfAfea
srar & ar wrdar sidy & e 2fw 24 arda
FAYE OF 0 3T F FWIAT 24
w1 7 9aF g w1 famr g ?
afx gt, & F 76 fa=n< qur gy s
oY ardiEi 0 v ww A% fwar
S ?

fafq d4t (4t Mrare raws o)
3 ag @A FHIH 3T @aT Wl
fis ag ¥ ardrai F7 a7 R AR
w{ mfe oifearie & 357 & ogv &
w19 & WIRA WAE TAT T

=t qo dvo fgift : ¥ ag s
wign § e fafa @4t arft v o
wifr #fr sy=eq & fag ¥ fafa demea
ar 9Ty WA fafww o aowr &
g wfagl W aoel &, ool wE
Ifae saeqT w1 Srw FX T & 7 afk
&, Y TR A F aar FY Wi A
s WY ey aufey svaw fedr andi
fom & fet s At Al WA
Hudy 7 gy = ?

st WTe T a@Ew : ag I
St e N T am g o
Q¥ AT¥ FT T ETAH 78 A gy
i §) forierd Son & wifewd
FTd 1 et v wr Ao gn A
it T AT A wT T
QI FHINA G TIHT KFH TG
f& w@) aorw & ar @ ?

Shri Subodh Hansda: With regard
to the polling dates, two reports have
appeared in the newspapers. Cal-
cutta daily says that polling will
start from the 19th and will end on
the 27th. But yesterday's paper hore
says that it will start from the 13th

AGRAHAYANA 8 1888 (SAKA)
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and end on the 2lst February, which
of the two reports is correct?

Shri G. 8. Pathak: None of the two
reports is correct in so far as the
Election Commission has not yet
finally fixed the dates or smnounced
the dates. These dates might be
merely provisional,

o1 fars momer @ & g wrEAT
argar § f A fufres dit g
FHAF T §F 919 71 9T w79 g9
faar & fa {97 A=< &y TAr @mar ¥,
fardel 2= & 3% AT dar FT ¢ e o
FHAIT TH1a AT § I AET T A
gt &, a1 €9 F f9g AL @ g3
7T ) @ fraw dvt agw . afan
97 AT w TATEZ 3T A A 9

wmaw AgEa ;a1 0T WE T
WA YT ¥ gaew wEm ¢

Shri Ranga: The election dates
have not been finally settled and all
these various dates that are being
mooted in the papers are only provi-
sional. Why is it that such a res-
ponsible authority as the Election
Commissioner goes about giving
different dates in different parts of
the country. Only the other day he
said that they are being advanced
by one week and he was considering
it and so on, It all causeg s0 much
confusion. On the one hand the
Prime Minister says: we are not go-
ing to postpone the elections. On the
other hand so many papers are say-
ing that they are bound to be post-
poned by one month more. What is
th> real position? Is the Government
Egoing to play jokes with the public?

Shrl G. 8. Pathak: The Govern-
ment i not goinz to postpone the
general election. So far as the Press
reports are concerned, the hon, Mem-
ber is aware th-t sometimes the Press
reports are conflicting as they are
based upon what they think might
happen. The Election Commlission
has not yet finally decided what the
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various dates are under section 30 of
the Representation of the Peopla Act.

Bhri Ranga: Why is it that they
think aloud about the different dates?

Shri G, S. Pathak: The press is
free.

Shri Ranga: The Election Commis-
sion ig thinking aloud about the differ-

ent dates and it causes so much
confusion,
Shri G. S. Pathak: It is not yet
finally announced.
ot gyvre Feg : w41 ®ORTC A

w8 a1 9 fwat & v oo oo @@
QX qHo Fige ®T AW FAT wAT &,
w far 37 & g & ardd f
e ga {A wfgd | gwra waa
gifsear s 7 & @19 § " oAe
Qo TTo FF 31T YT Ieq I FES!
% g &, ga T ©F O § 04 #
aeaT 3% AEY 31 %91 AORIT A W
ar A fear & fF THe THe Qe
q"(({l'-[o qle Fo ‘ﬁ"ﬂﬁﬂ“ﬁ
OFT wAT @y Ag ?

mll'@'l'lt : It ls & suggestivn for action,
&t fawamg qmEy |

wY fawwATy qviw : w7 O /YT
v 33 Towrifas ot & ait F Fratew
wiat aar fafa s & wqow e
¥ st warfae ol fafew &
far frafaw g & fofima &t 2,
I ol #r 7= fxar g ?

I
! AT FASY QU5 : WA A

wIH AT 79 F 1 FI I AT
& fF g are 22 9% @ g1 T4,
T3 §m wEd & 5 ghemw ate 2w
yoas i wdt ghow wdT 7 ¥
g g faare ) firar & fir aor e
Lurcdl
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Shri 5. C. Samanta: I would like to
know what is the amount spent in
the last three general elections and
whether the State Governments also
share some amount?

Shri G. S. Pathak: The State Gov-
ernment and the Central Govern-
ment share the total expenditure:
half and half.

Shri Maheswar Naik: May I know
whether the Government is contem-
plating that polling will be over ia
a shorter period than in the previous
pollings and may I also know how
far the election staff which will be in
charge of polling, as well as the
security staff, will be able to manage
within such a short period of polling?

Shri G. 8. Pathak: The polling
period is always fixed by the Election
Commission. So far as the Election
Commission is concerned, it is accord-
ing to law; the dates have to be fixed
in accordance with section 30. The
House knows that two days have
been cut out under the new Bill, if it
is passed by both Houses: one House
having passed it. So far as the
necessary staff is concerned, it should
be presumed that the Election Com-
mission will make proper arrange-
ments,

Shri Ranga: It is the local Govern-
ment which presumes, which does
everything.

Shri G. 8. Pathak: 1 have already
stated that the State Government
will be relied upon for the purpose
of law and order. So far as the
dates and duration are concerned, we
have to rely on the Election Commis-
sion.

ot ay : Kaw F o () &
w¥q ¥ quar stgar g1 dar mSwe
arat § f& wrafes fegemm o #§
w1 qow Wi Sred w7 & faw ey

T T §, AW AT F O
frr ifzry xo A% #91 3TRY

wizd ¥ fag  wmAm faa w7 @0
»
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S AlOTe TAEY 9% ¢ IEE
Aqid g (atqed) 7 aFdr g safe
feziona  n¥r WY w3« § oAg avar
4
Shri Hari Vishng Kamath: Has the
Minister’s attention been drawn to
statements made by two of his col-
leagues—one the Minister of Labour,
Employment and Rehabilitation and
the other, the Railway Minister,
sometime ago—the former only last
month and the latter, some four
months ago—that in view of the
troubled conditions in the country,
the disturbances in wvarious parts of
the country, the elections are likely
%o be postponed by a few months
and, if so, what is the Minister's
reaction to that?

Shri G. 5. Pathak: My reaction is
that the election should not be post-
poned, if my reaction has any walue.

The Minister of Rallways (Shri B.
K. Patil): May I be permitted to say
that no such statement has ever been
made by me,

8hri Hari Vishnu Kamath'
peared in the press,

Dr., M. M, Das: Considering the
highly irritated temper of the peo-
ple at present, do the Government
think that it will be necessary to
4ssue special instructions to the State
Governments so far as the peaceful
conduct of the elections is concerned?

8hri G. S. Pathak: I have already
answered it.

Dr. L. M. Singhvi: In view of the
fact that the conditions prevailing
today are so serious and grave that
the Centra] Government must make
sdditional, special arrangements for
facilitating the orderly conduct of
the elections, may I know on what
grounds this appreciation 1is based
end whether the Government have
also made any arrangements to see
that the administrative machinery and
administrative patronage is not used
during the elections against opposi-
tion groups?

&Y

It ap-
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8hri Ranga: The local ministries
should be dismissed.

Shri G. S. Pathak: I do not know
whether this arises out of the main
question. The conduct of the elec-
tions is the charge of the Election
Commission. I have ready said that
law and order is the responsibility of
the State Governments. Of course,
the Central Government wants that
the elections should be conducted in
& peaceful atmosphere and there
should be no disturbances.

Shrimat] Savitrl Nigam: Keeping
In view the fact that the peaceful
and orderly conduct of elections
depends on the closest cooperation
between all the parties concerned,
may I know whether the Minister
intends to invite all the political
parties to adopt a common code of
conduct to be observed in the elec-
tions and whether this was done
before the last elections?

8hri G. S. Pathak: It is a sugges-
tions, not a question.

Mr. Speaker: Was it done before
the last elections?

Bhrl G. 8. Pathak: I am not
of it

Foreign Exchange for Haldla Port
Project

aware

+

*543. hri Maheswar Nailk:
Shri Surendra Pal Singh:
Bhri D. D, Purl:
Shri Natp Pal:
8hri Hem Barua:
8hri Surendranath Dwivedy:
Shri Harl Vishou Kamath:
Shri Kolla Venkalah:
Shri Warilor:
Shri Vasudevan Nair:
Dr. Ranen Sen:

Will the Minister of Transport,
Avlation Shipplng and Tourism be
pleased 1o refer to the reply given to
Starred Question No. 35 on the 26th
July, 1966 and state:

(a) whether a final asse~sment has
since been made of the farelzn ex-
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change requirement for the Haldia
Port Project; and

(b) if 80, the total requirement and
how it is proposed to be met?

The Minister of State in the Minis-
try of Transport, Aviation, Shipping
and Tourism (Shri C. M. Poonacha):
(a) and (b). A statement is laid on
the Table of the Sabha.

STATEMENT
(a) Yes, Sir.

(b) The total foreign exchange re-
quirement of the Haldia Project. made
by the Caleutta Port Commissioners,
is estimnted at Rs. 44 crores (pre-
devaluation) ie., Rs. T crores (post-
devaluation). The question of meat-
ing these requirements is under exa-
mination.

Shri Maheswar Nalk: From the
statement 1 find the foreign exchange
is estimated to be Rs. 7 crores. May
1 know the tota] estimated cost of
the entire project?

Shri C. M. Poonacha: The cost of
the entire project under the revised
scheme is about Rs. 40 crores of which
the foreign exchange element would
be somewhere near Rs. 7 erores.

8hri Maheswar Nalk: May I know
whether it is a fact that the Union
Government has already asked the
Calcutta Port Commission to go ahead
with the programme for the Haldia
project in view of the fact that there
Iz delay with delay in the landing of
ships in Calcutta Port?

Shri C. M. Ponacha: Some preli-
minary works have already been
undertaken. The Port Commissioners
have been asked to process some
tender applications,

oY T F waTE gz A
w117 § Frag 4 #3r7 4 @14 go AAMA
w7 grorar g A froww 7 wOT AN
AR ES- A P SR g ot B B o i
1T M 7 mr Py i o P 3
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Tg TTAT K & ATFT FAMGT IO
we afe 4y faer & qar 2z 7w
w7

Shri C. M. Poonacha: The foreign
exchange element is sought to be met
through sundry credits or from rupee
payment sources.

wt fasaara quueg @ wwA o w4
qa@veg 7 A1 #7147 fzar g, 2o 7 faam
Z fr «The question of meeiing these
requirements is under examination.”
#oyg smaT LA g v 3T o i
faaqa wa i g1 1AM

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): It has already been taken up
actively. It came before the Cabinet
a few days ago and the Cabinet has
approved the scheme., Final appro-
val has already been given.

Bhri Sham Lal Saraf: With the
present progress, as it is discernible
today, may I know by what time the
Government would be in a position to
get this port come into operation?

Shri Sanjtva Reddy: I think it will
take abut three or four years after
we start the work.

Sethummuadram Project

+

*544. Dr. M, M. Das;
Shri Bhagwat Jha Asad:
Bhri 8, C. Samanta:
Shri Subodh Hansda:
8hri M. L, Dwived:.
Dr. P, Brinivasan:
Shri Sarendra Pal Singh:
Shri D. D. Puri:
Shri Muthiah:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm be
pleased to state:

(a) the amount spent by the Gov-
ernment of Madras for the Sethusa-
mudram Project ang reimbursed later
by the Central Government;
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(b) whether it is proposed to
appoint foreign consultants for in-
vestigations and preparation of a pro-
ject report;

(¢) whether any rough estrmate has
been made about the expenditure for
the project, it so, the amount thereof,
and

(d) the progress made so far in the
implementation  of the project and
when it is likely to be completed?

The Minister of State in the Minis-
try of Transport, Aviation (Shri C. M.
Poonacha): (a) to (d). A statement
is laid on the Table of the Sabha,

STATEMENT

{a) The Government of Madras
incurred an cxpenditure of about
Rs. 11.5 lakhs during 1965-66 in con-
nection with preliminary investiga-
tions preparatory to the preparation
of an estimate for the Sethusamud-
ram Project. This amount was reim-
bursed to the State Government at
the end of the year. During the cur-
rent financial year, the State Govern-
ment have incurred an expenditure of
about Rs. 5.85 lakhs on this work upto
September, 1886. The amount spent
till the end of the current financial
year will also be reimbursed to the
State Government, -

(b) Preliminary investigations re-
lating to the Project are being carri-
ed out at present without the help of
foreign consultants. There is no pro-
posal to have foreign consultants for
the preparation of the Project Report.

(c) According to preliminary esti-
mates the estimated cost of the Pro-
ject is expeected to be approximately
of the order of Rs. 35—40 crores.

(d) Preliminary investigations are
expected to be completed by the end
of 1967. It is a little too soon to say
when the project will be completed.

Dr. M. M. Das: May I know whe-
ther any enquiry has been made as
{a the number of ships that will - ass
threh :his  when the project is

Oral Answers 579¢
completed and whether the ralisa-
tion of fees from them will be com-
mensurate with the expenditure that
is going to be incurred?

Shri C. M. Poonacha: The first siage
of investigations is related to the
technical aspect of the question like
survey of the channel, survey of the
area as a whole, ete.,, and these inves-
tigations have proceeded to some ex-
tent. The other economic survey has
notl yet been taken in hand.

Pbr. 3. M. Das: May I know whe-
ther the Atomic Energy Commussion
has been asked to ecarry out certain
investigations with regard t» the
deposition of silts in the project area.
whether that project has been comi-
pleted by the Tomic Energy Commis-
sion and what has been the expendi-
ture incurred by the Atomic Energy
Commission in that regard?

Shri C. M. Poonacha: The survey
work was not referred to the Atomic
Energy Commission. There are
what are called “Isotopes”. That has
been done. That js quite diffcrent
from the Atomic Energy Commission
themselves taking up the investigation,

Shri 8. C. Samanta: The statement
says thut there is nmo proposal ‘o have
foreign consultants for the prepara-
tion of the project report. I would
like to know whether foreign experts
will be invited afterwards to complete
the work?

Shri C. M. Poonacha: That depends
upon the finalisation of the project
report. Once that is done, then the
necessity to engage foreign consul-
tants or foreign collaboration would
be examined.

Shri Subodh Hansda: T find from
the statement that some expendture
was incurred by the State Gowvern-
ment and that the same has been re.
imbursed to the State Government
1 would like to know whether in this
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project there will be any contribution
from the State Government?

Shri C. M. Poonacha: Not so far as
the investigation part of the expen-
diture is concerned.

Y ®o wTo fyydi @ AT aFTET
H2F § 7T AT T F agATar g
fx 38 AdFz 97 FE 35-40 FUF
N FF g T WA g & S
gt § 5 7 35-40 T I H
FH FNT G F19 9 AAFE F 43T H
fer METMTET A TAF TT AT
T ATH g9 R 7 arg Y e A
11,5 ATT 9471 TIF TCHIL 7 fager
g ¥ #iT 5. 65 AT& §94T §F A1H
fggeat as a@d fwar & 37 § it a5
war w1 e g ?

Shri C. M. Poonacha: Thege Rs. 11.5
lakhs and the subsequent Rs, 5.65 lakhg
have been spent for the investigation
work. Work is going on continuously.
It has not been completed. A prell-
minary report has come. In that the
estimated project cost is shown as
likely to be about Rs, 35 crores to
Rs. 40 crores. That is not the final
thing. When the project report is
finally drawn up the other facts
would be found out more precisely.

st Wo ®Wro fyadl : weAw wIEA,
g0 W gz °r fr #9 w7 F w7
qeqw gY A gaw ga famge wHl
arat ?

The Minister of Transport, Aviatlon,
Shipping and Tourism (Shri Sanjlva
Reddy): The whole expenditure was
on different types of investigations like
borings, testing of sand bars, ete. It
is very difficult to give now how
much was spent on each item. The
total amount spent till now by the
State Government on the investiga-
tion portion of it has been given.

=t W weTw WA, 17 faar
% fr 3s5-40 WOF w9AT FEEATAT FA
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AgTREA, afearaat 7 qF g A F
T3 Tz g & a7 as-40 FUT
AT AT G FIA ATAT 2 AT IAH AIA
TS ACFTC T 11 5 A g7 e
a7 aF frat & sifie g7 719 Fam
5. 65 AT Frad fean g W da
i gy faa & wfge ian & fr v
A 323 w1 dar f) frar g et
17y § Fr ¥ e 3T wafaa
o & sra ?

8hri C. M. Poonacha: The Planning
Commission have set apart about
Rs, 22.14 lakhs or 8o in the Third Plam
for this investigation and we have
spent some portion of it. For the re-
maining part of the investigation work
some more funds would be made
available., ‘The team that is engaged
for the investigation work s continu-
ing its work still.

st foa arogw: & SAaT AT
fr g7 frdwz & drom wré Wl S
Wt ogaTcd gt A T w1 e
qqwy oy & § 7

8hri C. M. Poonacha:
not aware of that.

Well, I am

Shri Shivaji Rao 8. Deshmukh: Has
the Government directed investiga-
tion from this angle also that by the
completition of the Asian Highway,
the connecting link between Colombo
and Delhi would require over-bridge
over this project?

Shri C. M. Poonacha: That does not
arise out of this.

Mr. Speaker: Next question.

8hri Shivajl Rao 8. Deshmukh: Sir,
the Minister says that it dues not
arise, But what is your view?

Mr. Speaker: If it does arise, the
Minister {s not ready with the ans-
wer.
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Compulsory Foodgrains Procurement

+
*545. Shri S, C. Samanta:
Shri M. L. Dwivedi:
Shrl Snbodh Hanada:
Shri Bhagwat Jha Asad:
Shri P, C. Borooah:
Dr, M. M, Das:

Will the Minister of Food, Agricul-
tare, Community Development and
Oooperation be pleased to state:

(a) whether it is a fact that Gov-
ernment have asked the State Gov-
ernments for compulsory procure-
ment of a percentage of producer's
srops on the arrival of new crops; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). In the
Chief Ministers' Conference held on
16-11-86, it was decided to lay down
a minimum programme of procure-
ment for each State. As a part of this
programme levy at the producer
level was generally accepted, although
the States would have flexibility in
regard to methods of procurement.

Shri 8. C. Bamanta: Is it not a fact
that in some of the States the com-
pulsory procurement of foodgrains
system has been found to be defective
in the sense that the grains procured
from the peasants at the time of the
harvest has to be resold to them later
in the year?

Shri Govinda Menon: That is not
uniformly so, because procurement is
spread over all the months of the
vear,

Shri S. C. Samanta: May I know
whether the voluntary procurement
systemn is prevalent anywhere and, if
s0, in which States?

8Shri Govinda Menon: In most of
the States there is one system of levy
or the other, There are certain States
where there is monopoly procure-
ment. But there is no State where it
is fully woluntary.
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Shri Ranga: May 1 know whether
the procurement would be bascd
upon the price that would be ruling
in the market so that the peasants
need not have to suffer or lose, in
view of the fact that the procurement
price that has been fixed so far has
always been much lower than the
prevailing market rate, even at the
harvest time?

Shri Govinda Menmon: I would say
that the market price is sometimes
higher than the procurement price,
but the procurement price has been
fixed with due regard to the cost of
production and a margin of profit.

Shri Ranga: When was it ever fixed
on the basis of the cost af production?
Has the Agricultural Prices Commis-
sion ever admitted it? Never.

!ﬁ Ho Mofl’iﬂﬂ,ﬁ?ﬂ'fm
FrFar qvEr7 7 fagy gt gwrd
TA F EAHTT AW AT ATATAAT
®RT T A frar WY g9 oew @
£ W7 97 g7 A7 IAAT TEAT AW A
4 fom a1 frr smr A I @
A & s Tz § B s oAoer
I F1 AT 1 Ay Ay s arg
qf 1w ¥ fewrer fear & oAy
Yy 7T3at 7 ox Ay iy 3+ff 57 37
®1 fawmr & avwTT #4T W IIE AT

WA

Shry Govinda Menon: Each State
lays down the target of procurement
at the beginning of the year. Later
on, some errors may be found in the
assessment made, but if you compare
finally the quantity which ig pro-
cured, it iz somotimes less than what
was laid down in the beginning of the
vear. Still, last year the procurement
has been gignificantly good.

Shri Subodh Hamsda: While the
States have their own procurement
staff, at the Central level the Fond
Corporation is roing to enter irnto
business in the States. Will these two
organisations not duplicate the work
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of procurement of paddy in the
States?

Shri Govinda Menon: No, Sir.
Whnere the Foud Corporation is car-
rying on procurement there will be
no State stalf which will be surplus
to requirements,

Dr. M. M. Das: The hon. Minister
has just now said that the Food Cor-
poration has been entrusted with the
vork of collecting the levy, May I
know whether there has been a diffe-
rence of opinion between some State
Government, I mean, ‘West Bengal,
and the Food Corporation, regard-
ing the amount that is to be paid?
Have there been some difficulties re-
cently?

Shri Govinda Menon: The quantity
‘s he surrendered by the producer is
determined by the State Government
and not by the Food Corporation.

ot wndy Fag fagrd : w7 fs
fram #  wmaard W g
TqT AU WIA ofEre § w4 e
¥ fan faw 2t 3¢ 48 § warwr w°Y
&1 qgar &, a7 fer = femrdl
¥ araTe wf7ard vy ¥ fvm wmaTT 0%
Y frg wqura ¥ ow r ame £
T IT AT AAT WTAEEAT &7 AT
o s, frm g ag gEr a1 e ?

Shri Govinda Memon: Certainly,
Sir. The levy orders and schemes per-
fected in the States do lay down that
there will be some surplus left to
the producers taking into account the
famestic requirements, the agricul-
tural requirements and other require-

at of the farmer. A certaln portion
alone is procured.

st feqfa fam ;. #01 wTEIC F
erx § o arr md * f fazy A
ot 3 Fr wYy SRE &1 AT I
s T =T i 3w faore & A agE
Fiwd 1 & At o S 73T 2, A
wigt 97 ag faeml & Arw g7 4 A
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agt a5 fafay wrgdi H 4z € § o
feardt & 3% 3= Fear ar . qi framt
& qrg wEY & Az wmar g 9w
aqeft & fadr 37 ®r A et mn fom
Ft g § Ag 71 Feew awmgws )
AT | FAT TT TR 0 T 6 I A
§3 frare g s 35 & Pt 7rd gagws
St fratar arr afn 4y favew
F @iq feadt & gfer sw L
Eicll

Shri Govinds Wenon: Such instances
hiave pot come to our notice, In
RBihar there is a levy of 60 kilograms
im certain districts and 40 kilograms
in coriain other districts per acre over

» ocres and millers have to give
12} per cent ~f production and stocks
in rice mills, That is the rystem pre-
vuailing in Bihar. It may be that there
might have been individual cases
which may have come 1o the notlce
of the hon, Member; none has come to
our notice.

st Ferafer firwy: formd a1 arer oy

g orTEr w4 & 3% FAC W 60 R

ey warg € Wi &g o feew &

A 97 A¢T § @ oft 7w Ay q fpr

ot aget w1 7| & ST St §

freoered 7 gk for w0 g
et wan fRaT &) wwen § fw
ag faeew 31

weqw Wgtem : Ag wwA g oA f
"y F€ 7

o frafa fam @ 9@ qfed fw
qg T ey TG |

o wd : faesr wwm ¥ oY @
swriie g @ 9a% weew ® o
WITHA &1 AT H ag s & v s
maafm @t
farern far avar mar & 1 R H
yre & a2 afew a7 A kel fe
% fran gemmed gUT & 1 TRAY A9
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Mr. Speaker: Order, order. Shri

¥ faa fewrdl & ot s WY v

I Y FHIET A A1 F F@dedT T

s 1 gEfad swml sk oAw

waw & gml @@t ¥ er¥ ogo

The basis was wrong. It was not to
be on the sowing of the land,

Mr. Speaker: First in Hindi and
then in English he is repeating the
same question,

i 7y ¥ quAr wga § frowm
AT 7 FEEA B FIE TR (2w & fr
far7 71egi ¥ 3132 737 2 A70 9% FadEq
T w wifgd W) gEcHe W
afas o fagr et gt v wfgy
afer garza @At aifgd |

Shri Govinda Menon: The procure-
ment operations are conducted Ly the
State Governments. There may be in-
dividual or stray cases of lapses but
they have not come to sur natice.

Shri Bade:
<Cases.

Shri Govinda Menon: Where crops
have been Jost on account of drought,
I am certain that the Stale Govern-
ment would not have had procure-
ment for those areas.

There arc so many

Mr. Speaker: One thing wvery im-
portant he has said, name!y, that the
basis that is relied upon is the area
that is under cultivation and not the
produce that goes to the producer.
He says that they do .ot take into
consideration whether actually the
cultivator 'has received so much
amount out of which that levy can
be taken. He says that they take only
the area into consideration.

Bhri Govinda Menon: So far as [
know, the lands are classified and the
procurement is not wuniform....(In-
terruptions).

Shri Harl Vishau Kamath: He is
side-tracking the issue. You, Sir, put
the question and even then he did
not answer it. What is this?

Tyagi.

Wi gmw fag fegeat : qn gEe
ar & ofew

st g e Tomg
T @

weqet WENEG: A 9T T IEE
3T IFA fEmm | 7T TR ArAwT
g & ot & woEE

Wi 3 T FANG : qE TATH K
AT g &, 48 Tl aF I £

i qY: AT T A TG  F
EpLarili i - S

wEQN R W W AS A |

o goW ¢ ®gmy : JAX A g0
TR |
Shri Tyagi: With a view to facili~
tating procurement of foodgrains,
havg the Governmemt advised the
Stute Governmentg to rcalise their
repaymen. demands from the culti-
vators of their loans or other inputs
given to them in kind rather than in
cash?

The Minister of Food, Agriculture,
C ity Develop t and Co-ope-
ration (Shri C. Subramaniam): That
is one of the schemes which we are
working out to link crop with mark
ing. Therefore, when we deliver fer
tilisers or seeds or pesticides, to that
extent, they deliver grains instead of
paying in cash,

Shri P. Venkatasubbaiah: In wview
of the unprecedented drought and
cyclone in some parts of the coumtry,
may I know whether the Govern-
ment proposcs to intensify procure-
ment not only in surplus States but
also in deficit States by giving the
incentive price which the Govern-
ment has failed to do so far—it has
arbitrarily been fixing the prices—
and, if that is so, whether there is
any integrated programme of not

TR
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only procurement of foodgrains from
the people but also of providing the
necessary inputs?

Shri Govinda Menon: The idea is
that there should be procurement not
only in the surplus States but aslo
in the deficit States because it is
necessary to have under the control
of the Government the largest quan-
tity possible. With respect to price, 1
have already answered Lhat prices are
fixed in consultation with the State
Governments and on the sdvice of the
Agricultural Prices Commission, The
Government are trying to give to the
maximum extent possible the inputs
which are required for intensive cul-
tivation,

Shri Ranga: Question.

Shri Nath Pai: Whereas it is pos-
sible to angree with the desirability
of procurement, it is the mechanical
and unimaginative enforcement of it
that causes all the inconvenience.
Taking this into consideration, will
the Minister ensure that the directives
or the guiding principles with regard
to procurement will be such that the
cultivator has enough for his own and
for the next harvest and may I know
whether in the cyclone-affected areas
of Madras and the western coast of
Mgharashtra, Konkan, this levy will
not be collected this year?

Shri Govinda Menon: The levy is
collected from only those producers
who have an excess over their domes-
tic and agricultura] requirements. It
does not matter whether it is a
drought-affected area or not because
the levy is not from an area but from
individuals. The State Governments,
to the best of our knowledge, are
seeing to it that the levy is made only
after ample provision is made for the
domestic and other requirements of
the producers.

Mr, Speaker: Shri Sheo Narain,

Shri Nath Pai: What about the
cyclone-affected areas? [ want to
know what would be the guiding
principles in  the case of Madras

NOVEMBER 29, 1868
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where crops have been destroyed by
the present cyclone and the same has
happened in Konkan. What will be
the guiding principles for the autho-
rities in an area like this? ] did not
say, drought-affeced areas but I ask-
ed about cyclone-affected uareas.

Shri Harl Vishnu Kamath: It is
quite the opposite.

Shri Govinda Menon: Where the
crops are destroyed certainly there
would be no procurement,

sit fma Arorgwr w9 AT fRaW
¥ AT avEy & WeETCiE & g
"z 71 | #fFF w0 34 fr feg o
9T g i ¥ 4 @Ry £ oA
WA FET w7 qAr gaFT 29 § 1 faar
TRgE g & 9w fgama amm ww
W fFgme & e § WA Fma
F5dr ¥ T8 Fu=r & A | owe gt
ey & f& 9 # daare gt @En
T uFAr & 7 S Ay "y fe @
MEmMITrFE AT 70
ferrm 2 ? gt @ wifadr #Y
e #4f T s 2 !

weaw  wEte € qeS a6 §
1 fare AroEw w9 W gy,
o FET gEaa &

weaet wgry : gfa s
w&tE 41 ¢ fr F9y s M
fomr & sra o wifae § | gt fgd
fr o o2 s ¥ 1 WO T aga
ars &

=t gwos fog @A ag AT
s av fF dx aee N g & fevx
qET ¥ w7 av 5 i w1 mfaw
firars v 1w frms W A
g W@ T § w@fE gEwr Wit &
fewis wry sEGie s W g 7
w1 wrq fiearr & o Ty & e ag
&z M @ graTa § wafe TEy
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gz ffar o1 @ @ 7 a8 gfw
AET FT gFAT & 1 A1 A WY WA
& sfgsre At 7 qrfade ar fgz ST
Hz &1 T wifadm

weow Hiwg ;A1 W7o QHe
MG | B
ot TR FWRTT qrET S EM A &
g # AI VEATET WITR A%
gm & 7 & s g g e qan ag
o 7@t & f wly ) g9 TF fEwa §,
FeetaeT & fo & g wwwr 2 AR
FgM AR AW F WA g afw @
QA @R N T A= § @
"R el & Ag SA% awd Agr g
@t & AT Frgra &1 o s anfoe
& sAr g g 7

Shri Govinda Menon: There have
been such cases also where some pro-
ducers escape.

Shri S. M. Banerjee: Now that the
Government is trying to evolve a
national food policy, I would like to
know what will be the procurement
policy in the so-called national food
policy.

Shri Govinda Menon: That is what
1 have stated in the answer. That is
to say, there should be a programme
of procurement for each State. As far
as possible, it should be a ievy on the
procedure, but there will be some
flexibility with respect t> the perform-
ance of each State.

Shri D. N. Tiwary: May 1 know
whether Government has sent any in-
struction to the State Government
not to send levy notices in those areas
where the crop has been considerably
damaged and each cultivator has pro-
duced less than 25 per cent of the
crop. May I also kmow ‘whether the
Government is aware that levy
notices are being sent indiscriminate-
ly to the cultivators in Saran District
of Bihar?
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Shri Govinda Menon: We are not
aware of any case where crops have
been destroyed and there have been
levy notices issued by any Slate Gov-
ernment. That is something which
has not come to our notice.

Mr. Speaker: Next Quesiion—548.

Shri Sham Lal Saraf: Question. 540
can also be taken with this.

Mr., Speaker: Yes, if it is possible

Shri Govinda Menon: Yes, 1 shall
answer both of them,

Damage to  Foodgrains jr. Transit

*546. Shri Shree Narayan Das: Will
the Minister of Food  Agricultare,
Community Development and Coope-
raiion be pleased to state:

(a) whether it is a facl thal 4 cun-
signment of nearly 3,000 bags of
wheat sent to Madhya Pradesn and
of 2,000 bags of milo also sent to
Nagpur, werg found to be damuped
during transit, as commented in the
editorial column of the Times of India
of the 11th August, 1966;

(b} it so, the circumstancer in
which this happened:

(¢) whether those responsible for
this have been brought to book;

(d) whether it is also a fact that
storage capacity at all the Indian
Ports where imported foodgrains are
unloaded, is not sufficient; and

(e) if so, the steps taken to make
up the deficiency?

The Minister of State in the Mink-
try of Food, Agriculture, Community
Devel t and Oooperation (Shri
Govinda Menon); (a) A quantity of
about 1128 quintals of wheat and
about 72 quintals of milo was damag-
ed by rain in the course of transit
to Raipur and Nagpur respectively
during July last.

(b} and (c). Owing to shortage of
covered wagons for the unprecedented
movement by rail of foodgraine
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required during the monsoon months,
it was operationally necessary for the
Railway authorities to move sizeable
quantities of grains in open BOX
wagons under tarpaulin covers. Des-
pite all precaulions taken to avoid
damape by rain during transit, a cer-
tain amount of damage did oceur in
some of the consignments. Each such
case of damage is under investigation,

(dy No, Sir.
(e) Does not arise.
Damage to Foodgrains during
Transit

#3540, Shri Subodh Hansda:
Shri 8. C. Samanta:
Dr. M. M. Das:

Will the Minister of Food, Agrieul-
ture, C nity Develop t and
Cooperation be pleased to state:

(a) whether Government have any
account of foodgrains damaged dur-
ing {ransport either by rail or by road
during the monthg of May, June, July
and August, 1966;

(b) if so, the total quantity of
foodgrains damaged due to this; and

(c) the measures taken to see that
the foodgrains are not damaged dur-
ing such transportation?

The Minister of State in the Mtnis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) while no dam-
age in road transit has been reported,
some quantities of foodgrains were
damaged, inspite of all precautions,
in the course of rail transit during
the monsoon months from June to
August, 1968 as grain had to be car-
ried in open BOX wagons to a size-
able extent.

(b) While a number of bags of
foodgrains were reported to have
been affected by rain, most of the
quantity so affected was salvaged
and the total quantity reportedly
-damaged is estimated to be
about 2,000 tonnes during these 4
months.

NOVEMBER 28, 1966
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(¢} Since movement of some food-
grains by open wagons was inescapa-
ble in view of the very large quan-
tities required to be transported by
rail to the drought affected areas dur-
ing these months, a number of pre-
cautionary measures were taken.
These included detailed instructions
regarding tarpaulin  covers, lashings
and escort throughout in transit. A
number of BOX wagons were also
provided with speci:i fittings for
movement of foodgrains during the
monsoon months, Movement of open
wagons through areas of heavy rain-
fal] was also avoided as far as
possible.

Shri Shree Narayan Das: The hon.
Minister has said that the necessary
precautions were taken. In spite of
that, how is it that the foodgraine
werp damaged during transit? What
were those necessary  precautions
which were taken?

Shri Govinda Menon: Where cover-
ed wagons were nol available and
only open wagons were available, on
account of the unprecedentedly larpe
quantities which hag to be moved
fromn place to place, the railways de-
cided that in the open wagons the
grains should be stored in a certain
'‘manner, namely in a pyramidal man-
ner and then they should be covered
by tarpaulines. That was done, but in
spite of that, there has bren  some
damage on account of the heavy
rains.

Shri Shree Narayan Das: May I
know the extent and the value of the
damage caused?

Mr. Speaker: He hag already said
that it is 2000 tonnes.

Shri 8. C. Samanta: Over and above
the ‘movement by rail and road there
was a sufficient quantity moved oy
ships also, and there also there was
considerable damage, and because of
some regulations in the ships, the
foodpraing were not unloaded In
time. May I know whether Govern-
ment will look into it?
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Shri Govinda Menon: On account of
the large quantities involved, there
was some delay in the matter of un-
loading. Government are aware of
that.

Shri Subodh Hansda: The hon. Min-
wster himself has stated that there
was the rainy season during those
four months. May I know whether
Government were not aware of the
fact that if the foodgrains were
transporied i¥ open wagons, the food-
grains would be damaged on account
of the rains? Since the Railway
Minister is also here, 1 would like tc
know whether any specail  reques!
was 'made to the Railway Minister t -
provide a sufficient number of cover-
ed wagons for the transport of Lhe
foodgrains.

Shri Govinda Menon: These ar-
rangements were made after discus-
sions with the railways, Unprece-
dently large quantities had to oe
moved and enough covered wagons
were not available. So, the choice
before Government was cither not
to ‘move the foodgrains or io move
them in open wagons, with some
arrangements made to sec to it that
they were not damaged; only a com-
paratively small quantity has been
damaged but a good portion of it has
been salvaged.

Shri Ranga: In view of the so-
called unprecedenteq necessity for
moving large quantities having con-
tinued for a number of years, at
least for the last two years, how is it
that the Food and Agriculture Min-
istry and the Railway Ministry bet-
ween themselves did not plan the
supply of wagons in such a manner
that only covered wagons to the re-
quired exlent were placed at the dis-
posal of the Food and  Agriculture
Ministry for the movement of the
foodgrains? I myself had tried to
bring to the notice of Government
several other instances where food-
grains happened to be damaged in
movement over such a short distance
ag Guntakal and my own constituency
namely Chittoor, but they have done

2274 (Ai) LSD—2.
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50 little in the matter. Why is it that
Government did not take any precau-
tionary steps at all during all this
period of three years, in gpite of the
fact that they knew that this un-
precedented mo t  would be
necessary not for one year but for a
number of years?

Shri Govinda Menon: This question
relates to what happened during the
‘monsoon months.

Shri Ranga: Year after year,

Shri Govinda Menon: Yes. But then
al that time, the number of closed
wagons required were nol just avail-
able,

Shri Ranga: Faulty railway plann-
ing.

The Minister of Food, Agriculture,
C ity Develop t and Co-
operation (Shri C. Subramaniam):
Hon, Members are aware that during
19668, the movemenl was much more
than during the previous years.
Therefore, the availability of covered
wagons being limited, the choice
before us was cither not to move at
all or to take a risk. We thought it
betler to toke the risk and move
thesg grains and make them available
to the starving population,

Dr. M. M, Das: The hon. Minister
stated that 2,000 tonnes of grains have
been damaged during transit by rail-
way. Has the Food Ministry claimed
compensation from the Railway Min-
istry? If so, what is the amount, and
has the compensation been paid or 1s
litigation going on between the two
Ministries?

Shri Govinda Menon: Usually, tne
rule is for the consignee, the Stiate
Government concerned to make

claims. They have done so and the
claims are under investigation.

o w§ : 37 & %9 G, T AT
w11 zTEw ZAT w1fegw a1
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fard FY 190 a7 gart feat & Fr swrwr Frar
International Rice Commission 1 @ g AT a7 $EIEE § AT A

+
*547. Shri Bibhuti Mishra;
Shri K. N, Tiwary:
Shri Yashpal Singh:
Shri Bagri:
Shrimat} Ramdulari Sinha:

Will the Minister of Food. Agricul.

ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
International Rice Commission nwet in
Delhi from the 3rd to 8th Ocloher
this year;

(b) if so, the
there; and

subjects  disoussed

(c) the extent to which Indiy has
been benefited by this Conference?

The Deputy Minister in the Minis.
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhay Misra): (a)} Yes, Sir.

(b) The subjects of discussion in-
cluded Rice Production and Protec-
tion, Rice Soils, Water and Fertiliser
Practices and Agricultural Engineer-
ing  Aspects of Rice Production,

(c) This conference gave an oppor-
tunity to the Indian scientisls and rics
specialists to exchange scientific in-
formation and technical know-how
on the various aspects of rice. ‘The
scientific papers contributed by the
visiting delegations constituted very
important sources of information
which would benefit research on vari-
ous aspects of rice in India,
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Weqd WERW : 4g A & al
T W
Shrimati Ram Dulari Sinha: May I
know whether any assessment was
made of the total production of rice
in the coming years and the percent-

age of the requirements of India to be
fulfilled out of that production?

Shri Shyam Dhar Misra: That does
not arise out of this international rice
conference.

Shri P. Venkatasubbaiah: In view
of the fact that the deficit of rice
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production in our country is not as
big as is depicted and alsp in view of
the fact that we thave taken up
several straing of rice cultivation in
this country, especially Taichung-21,
Tainan-1 and other varieties, may I
know whether this conference has
discussed the attendant plant pro-
tection measures that are to be under-
taken for growing of hybrid varietiss
of rice to wipe out the rice deficit in
our country?

) Shri Ranga: New pests are coming
in,

Shri Shyam Dhar Misra: This con-
ference was not in relation to parti-
cular issues of rice crop in India. This
was an international conference on
rice crop in this eountiry and in  all
other countries, and all aspects in
general about the crop damage, crop

_ protection, crop production etc. were

discussed, but not in relation to India
alone.

Shrimati Savitri Nigam: What are
the special recommendations which
have been acceptable or accepted by
India and the implementation part
has been taken up by the Govern-
ment, and may I know whether deep-
water paddy for walerlogged arcas
has also been discovered or recom-
mended by this conference?

Shri Shyam Dhar Misra: So far, the
recommendations of this conference
as approved by the FAO have not
been received by us, The subjects
they discussed I have given in  the
main body of the answer. We have
not received the final recommenda-
tions. Therefore, I cannot say.

ot Wo w10 wal (At FTfaa &
T AT A1 AT EAT Wi § @ fr gameT
g gt dri fosr u @ wn fogem
# fau og adr o frgema @ oWt
gt I A R ¥ T
fozdl am ?
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Tgw 2 faam

Dantwala Committee's Report on
Co-operative Marketing

*548, Shri Yashpal Singh: Will the
Minister of Food, Agriculture, Com-
munity Development ang Coopera-
tion be pleased to refer to the reply
given to Starred Question No. 619 on
the 23rd August, 1966 regarding the
Dantwala Committee’s Report on
Cooperative Marketing ang state the
further progress made in this respect?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): The full report
of the Committee is still awaited. It
is expected to be submitted by
December, 1966,

st gy fag 9= A% ag foe
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Fmgifex #E 1EEE § 9 25 A
gz foamt & & @ § " AT 2s
qTHE $TIE ART £ HHAT A1 §9 F1 9T
T ¥ 7 qwe w9 s ga d%1 7 femr
STaT 2 ¥E wer ¥ femt 9@, I @
g AN T g 7

ot s fas ;o 6, ag 9
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1 Ty #iT =@ & afd fr
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WRITTEN ANSWERS TO
QUESTIONS

Manufacture of Marine Diesel
Engines

*551, Shri R. S. Pandey: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is planned to manu-
facture marine diesel engines at the
Hindustan Shipyard, Visakhapatnam;
and

(b) if so, details of the planned
programmes in this regard?



5819 Written Answers AGRAHAYANA 8, 1888 (SAKA) Written Answers §820

The Minister of Transport, Avia-
tion, Shipping and Tourisy (Shri
Sanjiva Reddy): (a) No, Sir.

(b) Does not arise.

Cargo Liner Services of Shipping
Corporation of India

*552. Shri D, C. Sharma: Will (he
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is proposed to
strengthen all cargo liner services of
the Shipping Corporation of India to
develop export trade during the
Fourth Plan; and

(b) it so, the steps taken in the

matter?

The Minister of Transport, Avla.

tion, Shipping and Tourisy (Shri
Sanjiva Reddy): (a) and (b). The
Shipping Corporation of India have

drawn up a Plan for the expansicn of
its tonnage in different sectors. The
matter is under consideration.

Rice supplies to West Bengal

*553. Shri Indrajit Gupta: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera.
tion be pleased to state:

(a) whether he has assured the
West Bengal Government of addition-
al rice supplies from Central stocks
this year in addition to the one lakh
tons promised earlier;

(b) if so, whether this will avert
the threatened cessation of rice sales
from Modified Rationing Shops; and

(e) the nature of discussions he
had with the State Government re-
parding the latler's procurement policy
for the forthcoming harvest season?

‘I'he Minister of State in the Min-
istry of Food, Agriculture, Community
Development ang Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

{b) Central supplies of rice are
meant to supplement local procure-
ment primarily for maintaining Cal-
cutta rationing.

(¢c) The discussions covered the
pros and cons of certain proposals of
the State Government,

Import of Tractors from Yugoslavia

*554. Shri  Sezhiyan: Will the
Minister of Food, Agriculture, Com-
munity Development ang Coopera-
tlon be pleased to state:

(a) whether it is a fact that import
of 12 crawler tractors model T.G.
908 from Yugoslavia has been permit-
ted through some importing firms for
the use of the Government of Orissa;

(b) if so, the amount of foreign ex-
change involved;

(c) whether the importing firm has
applied for any increase in the im-
port value due to devaluation; and

(d) whether Government are aware
that the profit margin for the import-
ing firm on the supply of the crawl-
er tractors to the Government of |
Orissa runs into several lakhs of
rupees?

The Deputy Minister in the Minis.
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) to (d), The
information is being collected and will
be placed on the Table of the Sabha.

Mger 9v Afaas
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Sugar Prices

*556, Shri Maheswar Nalk: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether in view of the conti-
nuous fall in the international price of
sugar, Government are reconsidering
the policy of sugar prices;

(b} if so, in what directions; and

(¢) the bearing which is proposed
to be had between the internal prices
as revised recently and export prices?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop ang Cooperation (Shri
shinde); (a) to (c). The matter is
kept under review. There is no bear-
ing of international price of sugar on
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the price at which sugar is sold in the
internal market.

Withdrawal of Jeeps from C.Iv, Blocks
during General Elections

*557. Shri Surendramath Dwivedy:
Shri Hari Vishnu Eamath:
Shri Nath Pai:
Shri Hem Barua:
Shri Kishen Paitnayak:
Shri Madhn Limaye:
Shri Kolla Venkaiah:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to
the reply given to Starred Question
No. 471 on the 16th August, 1966 re-
garding the withdrawal of jeeps from
the Community Development Blocks
and state:

(a) how many State Governments
have intimated their decision to with-
draw jeeps from the Community
Development Blocks;

(b) whether instructiong have also
been issued to the State Governments
to withdraw jeeps with other Govern-
ment agencies in the Sub-Divisional,
Taluka and Block Headquarters; and

(c) it not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The suggestion regard-
ing withdrawal of block jeeps during
elections has been accepted by ali
Status,

(b) and (c). The instructions apply
only to the vehicles with  the Block
Development Officer which have been
supplied by this Ministry.

International Air Travel

*538, Shri H. N. Mukerjee: Will the
Minister of Transport, Aviation. Ship-
ping and Tourism be pleased to state:

(a) whether Government are aware
that in certain cases, Indian nationals
are prevented by U.S, authoritles to
travel to destinationg other than the
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U.5., if the plane touches

New York airport;

merely

(b) whether Government are also
aware that on account of such inter-
ference with the freedom of inter-
national trawvel, Air India bookings
via New York became infructuous
nand lead to the passenger being sir-
anded abroad; and

(c) if s0, the steps taken in this
regard?

‘The Minister of Transport, Avla.
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). From
the information available with Air-
India, Indian passengers like those of
any other country barring certain ex-
cluded category. can transit U.S.A.

without a visa and even stop over
upto five days provided they have
proper travel documents and hold

confirmed onward reservations. In
other cases transil visas would e
required. No actual case of passcn-
gers being stranded on this account
has come to the notice of Govern-
ment but enquiries are being made
by Air-India as to the factual posi-
tion.

(¢) Does not arise,
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India Belting and Cold Storage (P)
Ltd, Serampore

*560. Shri Solanki:
Shri Kishen Pattnayak:
Shri A. V, Raghavan:
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Bhri Narasimha Reddy:
Shri 5. M. Banerjee:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact thay the
India Belting and Cold Storage (Pri-
vate) Limited, Serampore, West Ben-
gal has taken a large amount from a
Public Limited Company in disregard
of the provisions of the Companies
Act, 18586;

(b) if so, whether the said Com-
pany has submitted its accounts/re-
turns ag required by the Law; and

(c) if not, the reasons for which
the Company Law Board has not
taken action so far against the Com-
pany and its Managing Director?

The Minister of Law (Shri G. 5.
Pathak): (a) One of the allegations
made against India Belting ang Cot-
ton Mills Limited is that the manage-
ment have advanced an amount of
Rs. 1,51,825 1o India Belting and Culd
Storage Private Limited in contra-
vention of the provisions of Section
370 of the Companies  Act, This
allegation will be looked into by the
Special Auditor whom the Company
Law Board appointed recenlly under
Section 233A of the Companizs Act 10
examine the accounts of India Belting
und Cotton Mills Limited and submil
a report indicating, inter alig, wha-
ther there has been any irregularily
or contraventiony in respect  of the
provisions of the Companics A~
1856.

(b) and (c¢). The Company has ncl
subrmitted its Balance Sheet and Pro-
fit and Loss Account tp the Registrar.
Notices have already been issued 1t
the Company and its Directors for
failure to submit the said returns to
the Registrar and also for failure to
hold the Annual General Meeting.
The complaints in respect of thes.
offences are likely to be filed shortly
in the Court.
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Election Broadcast by Political Partles

*562. Shri Hari Vishou Kamath:
Shri P. L. Barupal:

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 155 on the 8th Novem-
ber, 1966 and state:

(a) the reasons for not allowing faci-
lities to political parties to broadcast
over the All-India Radio during the
next General Elections;

(b) whether a fina! decision iz !n the
offing; and

(¢) what moves are being made in
connection therewith?
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The Minister of Law (Shri G. 5.
Pathak): (a) to (¢). No final decision
in regard to the affording of broad-
casting facilities to political parties is
in the offing: the reason is the absence
of any agreement among the political
parties who were invited by the
Election Commission on  August 20,
1966. No further moves are being
made in this connection.

Foog Distribation in Bihar

*563. Shri Firodia:
Shri D. C. Sharma:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have de-
puted any senior officials to stream-
line and supervise the food distribu-
tion in Bihar;

(b) if not, the reasons therefor; and

(¢) if so, the number of officials de-
puted so far?

The Minister of State in the Min-
istry of Food, Agriculture, Community
Development ang Cooperation (Shri
Govinda Menon): (a) to  (c). The
Stale Government have taken steps
to reorganize their administrative
machinery with a view to impro..
the supervision of distribution of the
large quantities of foodgrains that
will have to be made during the
coming months. A Regional Planning
Adviser is being appointed with
Headquarters at Patna and this
officer will advise Bihar Government
on food distribution also.
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River Sieam Navigation Co.

*565. Shri P. C. Borooah: Wil] the
Minister of Transport, Aviation, Ship-
ping and Tourlsm be pleased to refer
to the reply given to Unstarred
Question No. 57 on the 1st November,
1966 and state:

(a) whether liguidation proceedings
have been instituted against the River
Steam Navigation Company Lid.;

(b} if su, the cxtent of liabilities on
the basis of which liquidation has been
sought;

ey whether Government have taken
up the matter with the company's
creditors not to press for full payment
of the debts; and

(d) if so, the genera] response of the
creditors?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Ong of
the creditors of the Rivery Steam



5829 Written Answers
Navigation Company Ltd, has filed
an application before the Calcutta
High Court for the winding up of thc
Company. The Rivers Steam Naviga-
tion Company Ltd. owes a sum  «f
about Rs, 8 lakhs to this creditor.

(c) and (d). The Chairman of tine
Rivers Steam Nawigation
Limiteq has conducted
with the creditors of the
His report is under
consideration,

Company
negotiations
Company.
Government's

M/s Duncan Startton and Co.

*566. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Law be pleased
to refer to the reply given to Unstar-
red Question No. 2286 on the 16th
August, 1966 and state:

(a) whether the inquiry;inspec-
tion/compelling the company to pro-
duce books/inspection of book of
accounts of the forcizn company con-
cerned/prosecutions ete.  involving
Duncan Startton and Co. have since
been comp'eted;

(b) if so, the result of these various
processes/actions; and

(e} whether the prosecutions have
resulted in convictions?

The Minister of Law (Shri G. S.
Pathak): (a) Inspection of the books
of accounts of Duncan Startion and
Company Limited has been complei-
ed but inspection of two other com-
panies in Calcutta and of one foreitn
company having a place of business
in India, could not be carried out on
acecount of non-production of noces-
sary books, documents, ete. Prose-u-
tions are being launched against
these companies and its officers. The
Reglstrar of Companies, Bombay has
alsn been instructed to launch prose-
cution against Duncan Startton and
Company for contravention of  the
provislons of Section 205 of the Com-
panies Act.

(b) and (c). Do not arise at pre-
sent,
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Participation of Communal Parties in
General Elections

*567, Shri P. C. Borooah: Will the
Minister of Law be pleased to state:

(a) whether Government have con-
sidered the question of al'owing com-
munal parties like the Muslim
League, Hindu Mahasabha and Akali-
dal to participate in the next General
Elections under their respective ban-
ners and communal nomenclatures;
and

(b) if so, Government's decision in
the matter?

The Minister of Law (Shri G. S.
Pathak): (a) and (b). The question
does not arise as there is at present
no ban or restriction on these parties
regarding participation in elections.

Paddy Cultivation

*568. Shri Subodh Hansda:
Shri 8. C. Samanta:
Dr. M. M. Das:
Shri Kishen Paltnayak:
Shri Madhu Limaye:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have col-
lected data about current paddy cul-
tivation from the rice producing States
as to the percentage of areas cultivat-
ed and the estimated paddy crop;

(b) if so, the details thereof;

(c) whether the entire irrigated
areas for paddy cultivation have been
utilised;

(d) if not, the percentage of areas
covered by paddy cultivation; and

(e) the extent by which the crop is
likely to fall short of the target?

The Deputy Minister in the Mln_is-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Shyam Dhar Misra): (a), (b) and
(e) Firm estimates of area and

roduction of paddy in 1966-67 are
zxpevwd to be available some time in
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March-April, 1967. However, accord-
ing to the tentative indications dur-
ing the current year there may be a
slight decline in the area under pad-
dy compared to last year but the
production is expected to show
slight increasc over the last  yeai's
level.

(e) and (d). Information regard-
ing irrigated area under different
crops is collecled as part of annual
land utilisation statistics, which be-
come available from the State Gov-
ernments generally with a time lag
of 2.3 years.
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Effect of Music on Growth of Plants

"*570. shri Harli Vishnu Kamath:
Will the Minister' of Food, Agricul-

ture, Community Development and
Cooperation be p'eased to state:

(a) whether it is a facl that expesi-
ments have been or are being con-
ducted in our country with regaid o
the effect of music on the growih of
plants;

(b) if so, where and by whom; and

(¢) whether a  detailed repurt
evaluating the results so far achicv-
ed will be laid on the Table?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Cer-
tain experiments were conducted with
regard to the effect of music on the
growth of plants.

(b} The experiments were con-
ducted at (i) the Indian Agricultural
Research Institute. New Delhi and
(ii) the Central Rice Research Insti-
tute, Cuttack by Dr. R. D. Asana and
Dr. Mazumdar respectively on the
claims earlier made by Dr, T. C. N.
Singh of Annamalai Universily and
Dr. V. V. Gore of Mahakosha] Maha-
vidyalaya, Jabalpore.

(¢) The results obtained by Dr.
Asana and Dr. Muzumdar indicated
that the crop raised from music treat-
ed seeds did not ghve higher yield
than that raised from untreated seeds.

Flour Mills in Assam and Rajasthan

2510. Shri M. L. Dwivedl: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tlon be pleased to state:

(a) the names and location of the
Flour Mills in Assam and Rajasthan
for the establishment of which licen.
ces were issued during the last taree
years:

(b) the nameg of those out of them
which have since gone into produe-
tion;

() whether it is a fact that all
these Mills are working very much
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below their capacity for want of ade-
quate supply of wheat for grinding
purposes;

(d) if so, whether Government have
under consideration any proposal to
allocate the quota, earmarkedq for
those mills which had been licensed
and had not so far gone into produc-
tion, pro rata, 1o the mills which are
functioning so that their full capacity
is utilised in the context of the pre-
sent difficult food situation: and

(e} if not, the reasons therefors

The Minister of State in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Govinda Menon):
(a)
Name of Roller Mill Location
ASSAM
1. Gauhati Roller Flour
Mills, Gauhati, Gauhati
1. Tezpur Ro'ler Flour
Mills, Tezpur. Tezpur
RAJASTHAN
Gupta Industrial Corpn.,
Sriganganagar, Sriganganagal.
(b) Gauhati Roller Flour Milis,

Gauhati and Tezpur Roller Flour

Mil's, Tezpur.

(c) It has not becn possible to al-
locate wheat covering the full capa-
city of the roller flour mills.

(d) and (e). There is no quota ear-
marked as stated in the question.
The entire quantity of wheat avail-
able for allocation to the roller flour
millg in any State during any month
is distributed amongst those  which
are under production and in propor-
tion to their ceiling quotas,

General Elections in Himachal Pradesh

2511, Shri Eswara Reddy: Will the
Minister of Law be pleased to state:

{a) whether it is g fact that Gene-
ral Electiong to Assembly and Lok
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$abha will be held in February 1966
in Himachal Pradesh along wil:h the
rest of the country; and

(b) if so, the dates on which elec-
tions will be held?

The Minister of State in the Minis—
try of Law (Shri C. B. Pattabhi Ra-

man): (a) and (b). The dates on
which these elections will be  held
have not yet been fixed.
Salling Vesselg
2512, Shri Joachim Alva: Will the

Minister of Transport, Aviation,
Shipping and Tourism be pleased o
state:

(a) the number of sailing vessels
{mechanised and non.mechanised) in
India at present;

(b) by whom they are owned and
the classified numbers; and

(e) the assistance Government i¥
giving to owners of sailing vessels to
increase their tonnage especially to
owners who own only one vessel?

The Minister of Transport, Avia-
tion, Shippimg and Tourism (Shri
Sanjiva Reddy): (a) and (b). There
are 3708 sailing vessels registered
under the Merchant Shipping Act,
1958, out of which 103 are mechanis-
ed. 99 mechanised vessels and 986
non-mechanised wessels are over 50
tons. The rest are of 50 tons or 'ess.
All the vessels are owned by Indian
nationals.

(e) Government have approved 2
scheme for the grant of loans for
mechanisation|eonstruction of meth-
anised saling wvessels which the owners
having even one sailing vessel can
also avail of.
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Reformation of Almanacs and Estab-
lishment of a National Observatory

2514, Shri Narendra Singh Mahida:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleas-
ed to state:

(a) whether it is a fact that
although suggestions have been made
from time to time for the reformation
and consolidation on a scientifi~ basis,
of the various almanacs prevalent in
different parts of the country, lttle
tangible progress has been made;

(b) whether there is any proposal
for an Indian Greenwich, a Natioral

Obgervatory, to be located in the cen-
tral part of the country; ang

(c) if so, the details thereof?

The Minister of Transport, Avia-

tion, Shipping and Tourism  (Shri
Sanjiva Reddy): (a) As a result of
the gradual popularjsation of the

Rashtriya Panchangs which are based
on modern scientific principles, more
and more private Almanacs are gra-
dually adopting modern methods for
their calculations. However. the
slow progress in this regard is mainly
due to the general reluctance of the
people to change long-standing cus-
toms and practices.

(b) No, Sir.
(¢) Does not arise.

Applied Nutrition Programme

2515.. Shrimati Savitrl Nigam:
Shri H. C. Linga Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state the
steps taken to implement the recom-
mendations of the report on current
evaluation of applied nutrition pro-
gramme regarding the meed for
maintaining  contacts and links
between the applied nutrition pro-
gramme and the training institutions
in the Siates and at the Centre?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shinde): The Programme Evaluaticn
Organisation’s  report on Current
Evaluation of the Applied Nutrition
Programme commended the existing
procedure of selecting Applied Nutri-
tion Blocks adjacent to the training
institutions. In the criteria for selec-
tion of additional blocks, it has again
been emphasised that proximity of
the programme blocks to traimng
institutions is basic and the States
have been requested to ensure opti-
mum uti'isation of training and other

concerned  institutions, while taking
up new blocks during the Fourth:
Plan period.
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Tobacco Cultivation

2516. Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to
the reply given to Unstarred Ques-
tion No. 4756 on the 3rd May, 1966
regarding Cultivation of tobacco and
state;

(a) whether the forecast report in
respect of the acreage of land, on
which tobacco was cullivated in Maha-
rashtra during 1965-66, has since been
finalised and submitted to Govern-
ment; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
Yes. According 1o the final forecast
for 1865-66, the area under tobacco
was 15,700 hectares. The production
of tobacco is estimated at 8,100 tonncs
during 1965-66.

Coordination in Agriculture and Irri-
gation in States

2517, Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedl:
Shri Bhagwat Jha Aszad:
Dr. M. M. Das:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state;

(a) the reasons why separate De-
partments for agriculture and Irriga-
tion are maintained as separate enti-
ties in all the States;

(b) whether this is responsible for
non-coordination and low agricul-
tural production in the country; and

(c) whether there is any difficulty
to put them under one organisation
both at the Centre and at the States
for better co-urdination and better
agricultural production in the coun-
try?
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The Deputy Minister in the Minis-
try ‘of Food, Agriculture, Community
Development and Cooperation  (Shri
Shyam Dhar Misra): (a) The distri-
bution of work among the  State
Departments is the responsibility  of
the State Governments.

(b) The reasons for low agricul-
tural production have already beon
analysed in the draft plan documents
as well as in the document on  the

reorientation of agricultural pro-
gramme placed before Parliament
during the last few months. ‘These

problems cannot be attributed to a
single cause.

(c¢) At the Centre, Departments of
Community Development and Co-
operation have already been placed
under the Minister for Food and
Agriculture.

As far the States, suggestions for
stream-lining administration which
include coordination as well as re-
distribution of duties were made 1o
the State Government on the basis of
the recommendations of the working
group in 1963 under the Chairman-
ship of Dr. Ram Subhag Singh. This
point was also discussed at the Con-
ference of Chief Ministers held 1n
April, 1986. State Governments have
made some changes and adjustments
wherever they have considered it
desirable from their point of view.

Earthquakes in Delhi

2518. Shri Surendra Pal Singh: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
refer to the reply given to Starred
Question No. 617 on the 23rd August,
1866, regarding earthquakes in Nor-
thern India, and state:

(a) whether further studies 1o
determine the causes of frequently
recurring tremors have been carried
out: ang

(b) if so, the result thereof?

The Minister of Transport, Avia-
tion, Shipping and Tourism {s_h:-i
Sanjiva Reddy): (a) and (b). Field

investigations of the tremors in the
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region around Delhi indicate that
the tremors are mainly due to slip-
ping of soil or rock along zones of
weakness or fault planes bencath the
alluvium.

Sailing the Course of River Narmada

2519, Shri Vishwa Nath Pandey:
Wil] the Minister of Transport, Avia-
tion, Shipping and Tourism by pleas-
ed 1o state:

(a) whether it is a fact that a giant
Indo-American expedition will sail
the course of river Narmada from the
source to the end;

(b) it so, when; and

(¢) the total amount of expendi-
ture involved?

The Ministey of Transport, Avia-
tion, Shipping and Tourism (Shrl
Sanjiva Reddy): (a) This Minisuy
hus no information on the  subject.

(b) and (c). Do not arise.
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Serving of Non-Cereal Food on

Mondays

2521, Shri Yashpal Siogh:
Shri S. C. Samanta;
Shri M. L, Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Dr. M. M, Das:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether the order regarding
serving of non-cereal food on the
evenings of Mondays has resulted in
hardship to bona fide tourists in the
Capital; and

(b) it so, whether it is proposed
to give some relief to.them?
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Develop and Cooperati (Shri
Govinda Menon): (a) The Govern-
ment is aware that the restrictions
cause some inconvenience 1o the
tourists,

(b) The Government expects that
the tourists would not mind the in-
convenience in view of the need io
practise austerity to reduce consump-
tion of cereals.

New Device for Lifting Water

2522, Shri Surendra Pal Singh:
Shri Sonavane:
Dr. L. M. Singhvi:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether Government are aware
that some Engineer in Bombay has
invented a mechanical device for lift-
ing water from wells and reverse,
which works automatically on gravity
principle and without the use of fuel
or power;

(b) if so, whether this device has
been examined by Government ex-
perts; and

(e) whether it will be put into use
for irrigation purposes?

The Deputy Minister im the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a). Yes.

(b) The device has been inspected
by the Agricultural Engineer, Depari-
ment of Agriculture, Poona. The re-
port of the Agricultural Engineer us
to the efficacy of machine on other
points is being examined by the Gov-
ernment of Maharashtra.

(¢) This will depend on the result
of the examination being made by
the State Government.

Subsidy for purchase of Tractors

2523, Shri 8. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
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Shri Bhagwat Jha Aszad:

Shri P. C. Borooah:

Dr, M. M. Das;

Shri V. V. Thevar:

Shri Bagri:

Shri Yashpal Singh:

Shri Ram Sewak Yadav:

Will the Minister of Food, Agri-
tulture, Community Development and
Coop fon be pl d to state:

(a) whether any scheme for sub-
sidising purchase of tractors and other
agricultural implements or advanc-
ing loans for the purpose due o their
prohibitive cost is under the consi-
deration of Government in order to
encourage farmers to introduce mec-
hanised farming; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misral: (a) and (b
There iz no proposal to subsidise the
purchase of tractors or power tillers.
The State Governmenis no doubt
give subsidics at varying rates  for
improved agricultural implements
and have schemes of providing credil
for purchasc of agricultural machi-
nery and implements; the Govern-
ment of India, however, have no such
scheme either in operation or under
contemplation.

Demurrage paid to Foreign Ships

2524, Shrimati Tarkeshwari Sinha:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleas-
ed to state the total amount of de-
murrage paid during the last six
months to foreign ships at all  the
ports for not unloading the cargo n
time?

The Minister of Transport, Avia-
tion, Shipping and Tourism  (Shri
Sanjiva Reddy): The amount of de-
murrage incurred on the cargoes ship-
ped on account of the Public Sector
during the last six months (April to
September 1966) comes to Rs. 12.50.00
(approx.).
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Economic Survey of Indlan
Agricalture

25235, shri Shree Narayan Das: Will
the Minister of Food, Agriculture,
Community Development and
operation be pleased to state:

ta) whether the publication of the
Bconomic Survey of Indlan Agricul-
lure, which used to be dore annually
hur now been stopped;

(b) if mo, the reasons therefor: and
tc) since when this has besn
stopped?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
fbyam Dhar Misra): (a) No; the Com-
bined Issue of Economic Survey of
Indian Agriculture, 1963-64 and 1964-
85 has recently been brought out.

(b) and (c¢). Do not arise.

New Bugar Factories

2526. shri Shree Narayan Das: Will
the Minister of Food, Agriculture,
‘Community Development and Co-
-optration be pleased to state:

(a) whether the joint East UP. and
Bihar Sugar Factories C

{tt.om

be maintained between expansions of
exlsting factorles and establishment
of new ones.

Foreign Exchange Earnings of LA.C.
2327. Shri Subodh Hansda:

Will the Minister of Transport, Avia-
tion, Shipping ang Tourlem be pleas-
ed to state:

(a) the impact of devaluation on
1.A.C's. earnings of forcign exchange;
and

(h) the extent to which it has

increaged or decreased?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). It is too early to
assess the impact of devaluation on
tourist traffic and consequently on
LA.C's earnings of foreign exchange.
Assuming that the tourist traffic re-

ins con the ILAC's foreign

ra—

eubmitted a representation to Gov-
ernment suggesting that instead of
erfablishing new sugar factories as
proposed by Government, sugar fac-
tories of East U.P. and Bihar be
helped to expand their capacity and
intenslve sugarcane development be
taken up in these areas which will
achieve the purpose with less cost and
without carrying more land with
rugarcane cultivation;

(b) whether the
vonsidered; and

(c) if so, with what result?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b} and (e). This suggestion will
recetve Government's careful con.
wideration. An equitable balance will

2274 (Ai) LSD—3.

same has been

exchange earnings would normally go
down by about 36 per cent. However,
with effect from the 15th November,
1968 the Corporation bhas notifled
fares on many of its domestic routes
in foreign currency at the old rates of
exchange. This will be applicable In
respect of passengers booked abroad.
This will prevent to & substantial ex-
tent the drop in foreign exchange.
However if the number of tourists in.
creases, both in the normal course and
as a special case due to the effect of de-
valuation, the position may be partial.
ly or wholly retrieved depending on
the actual extent of increase.

New Air Zong in thy Seuth

2528, Shri Subodh Hansda:
Shri 5, C. Samanta:
8hri P, C. Borooah:

Shri Bhagwat Jhy Asad:



Writlen Answers

5845

Shri M. L. Dwivedi:
Dr. M. M. Das:

‘Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleas-
ed to state:

(a) whether it Is a fact that a new
air zone has been created for opera-
tion in the southern areas;

(b) if so, the airport which will be
controlled by this new zone; und

(e) the extra expenditme'incurmd
for creating the new zone?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir. A new Area
with Headquarters at Madras has
been created.

(b) The following stations will be
controlled by the Madras Area:
. Bangalore.

Colombe.
Cochin.

. Coimbatore.

. Hyderabad.

. Madurai.
Madras.

. Tiruchirapalli.

. Trivandrum.

. Vijayawada.
11, VisaKhapatnam.

- I - LN e

—
=]

(c) The Corporation have esti-
mated that the additional cost will be
of the order of Rs. 2 lakhs per gnnum.

Repl t of Vi

2529, Shri S, C. Samanta:
Shri Subodh Hansda:
Shri P, C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr. M. M, Das:
Shrimati Savitri Nigam:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment propose to replace Viscoun*
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services by other swifter services by
the end of 1069;

(b) whether a technical team has
already been making a study of the
same; "

(c) whether arrangements have
been made for the purchase of any
type of aircraft faster than Viscount:
and

(d) if so, the number of such planes
1o be purchased and whether thes:
will be purchased with Corporations
earning or funds will be provided hv
Government?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanfiva
Reddy): (a) to (c). BAC. 111,
DC-9-10, DC-8-30, Caravelle 10-R
and Boeing 737 aircraft are being
studied by the LAC. as a re-
placement of thejr Viscount fleet.
The study has not yet been com-
pleted and no recommendation has
been received from the Corporation
sp far.

(d) The Corporation propose to
purchase 7 to 9 aircraft. No deeci-
sion has yet been taken regarding the
purchase of the aircraft or the
method of flnancing the purchase.

Suil Conservation Programme

2530. Shrimati Savitri Nigam:
Shri H. C. Linga Reddy:

Will the Minister of Food, Agrical-
ture, Community Development and&
Cooperation be pleased to state:

(a) the amount set apart for soi!
conservation programmes in the Third
Plan period; and

(b) the amount spent and the
schemes on which they were spent?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Sari
Shyam Dhar Misra): (a) A sum of
Rs. 72.00 crores was provided during
the Third Five Year Plan period for
Soil Conservation Programmes under
the Central, Centrally sponsored and
State Plan Schemes.
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(b) A sum of Rs 78.1% crores was
epent during Third Plan period on
Soil Conservation Schemes. The
main Schemes taken up during the
Third Plan period are as follows:

1. Central Schemes:
(a) All India Soil and Land
Use Survey Scheme.

(b) Soil Conservation Researgh
Demonstnation and Training
Centres,

(c) Central Arid Zone Resecarch
Institute,

1. Centrally sponsored Schemes:

(a) Soil Conservation in catch-
ments of River Valley Pro-
jects,

(b) Survey of Ravine lands,

(c) Pilot Projects on Saline,

Alkaline and water-logged
lands,

id) Dry Farming Demonstration
Project.

(e) Subsidy to States for train-
ing of Soi] Conservation per-
sonnel,

111, State Schemes:

1. Contour bunding and graded
bunding in Agricultural lands
and other areas,

Dry Farming in bunded and
other areas.

L&)

3. Soil Conservation in Water-
sheds of River Valley pro-

Jjects.

4, Soil Conservation in catch-
ment of Flood Control
Schemes.

5  Soll Conservation in Hilly
anreas.

6. Soil Conservation in Desert
areas.

7. Soll Conservation in Ravines.

8. Soll Conservation in Waste
lands.

9. Soil Conservation in Denud-
ed Forests.

10. Reclamation of Saline and
Alkaline Soils including ree-
lamation of Coastal Saline
lands.

11. Percolation tanks for Soil

Conservation.
12. Soil and Land Use Survey.
13. Rescarch, Demonstration and
Training.
State Farms

Shrimati Savitri Nigam:
Shri H. C. Linga Reddy:

Will the Minister of Food, Agricul-
ture, C ity Devel t and
Cooperation be pleased to state:

fa) the number of State farms that
arp functioning at present along with
the names of places where they are
situated;

2531,

(b) the amount spent on them with
the results thereof; and

(c) the future programme of Stule
farms in the country?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) There are
at present two Central State Farms
which are located at Suratgarh and
Jetsar in Rajasthan,

(b) The total expenditure incurred
on the Centra] Mechanised Farms,
Suratgarh during the period 1958-57
to 1965-86 is Rs. 436,27,273. The
Farm at Jetsar started operations in
1964-85 only and the expenditure in-
surred upto 1965-66 was Rs. 73,67,231.
Besides expenditure on actual form-
ing operations. these flgures include
the expenditure Incurred on prelimi-
nary development work ltke recla-
mation and levelling of land, cons-
truction of water courses for irriga-
tion, development of communications,
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construction of buildings, raising of
orchard and winrd-breaks, etc.

The yields of different crops obtain-
ed at the Buratgarh and Jetsar Farms
ere 847,447 and 7,277 quintals res-
pectivaly. Besides raising various
crops, pilot projects relating to ani-
mal husbandry dairying and poultry
have also been taken up.

(c) It is proposed to set up 15 more
Central Seed Farms in different
States where suitable blocks of land
are available tp undertake production
of improved varleties of seeds.

Night Landing Facilities at
Trivandrum Alrport

2532, Shri Madhg Limaye: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether delayed plane flights
are sometimes turned away from
Trivandrum and deflected to Cochin
as a result of non-provision of obatruc-
tion lights at Trivandrum Alirport;

(b) whether this involves any finan=
vial loss to the ILAC.; and

(c) if so, the reasons for not instal.
ling obstruction lights at Trivandrum
airport at an early date?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Yes,
Sir,

(c¢) Lights have already been in-
stalled on some of these obstructions,
An estimate for providing obstruc-
tion lights on the remaining ones has
been sanctioned and installation work
is expected to commence shortly.

Foreign Exchange EBarnings frem
Teurism
2533. Dr. M, M. Das:
Bhri Bhagwat Jha Asad:
Shri M, L. Dwivedi:
Shri 8, C. Samanta:
Shri Subodh Hansda:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleas-
ad to state:

(a) whether it is a fact that the
foreign exchange earnings from
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tourism have diminished during the
last two years and the expenditure
upon tourism has proportionately
increased; and

(b) if so, the reasons therafor?

The MiniSter of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) The foreign ex-
change earnings from tourism during
the calendar year 1864 were more
than those jn 1963. However, during
1965, there was some decrease in
earnings as compared to 1864. So far
as expenditure on tourism is concern-
ed, there has been an increase during
the last two years,

(b) Because gf uncertain conditions
in the country created by the Indo-
Pakistan conflict, there was a decline
of 5.6 per cent in tourist errivals in
1985, as compared to the previous
year, This decrease in tourist arri-
vals resulted in short-fall in foreign
exchange earnings during that year.
The increase in expenditure is main-
ly due tp some new items of activit-
ies taken up during these years,
opening of new offices abroad and
creation of new posts to deal with
the expanded activities of the De-
partment.

Deep Seg Fishing

2534. Dr M. M, Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8, C. Samanta:
Shri Subodh Hansda:

Will the Minister of Food, Agriou-
tare, © ity Develop t and
Cooperation be pleased to state:

(a) whether the Government of
U.S.SR. have finalised their pro-
gramme for assistance in the develop-
ment of Deep Sea Fishing in  the
country; and

(b} if so, the nature of the assis-
tance proposed to be given?

The Minister of State in the Minls-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Govinda Menon): (a) and (b). No,
Sir. The matter is under the con-
sideration of the two Governments
and the details of the schemes are
proposed to be discussed and fina-
lised,

D.T.U. Fieet

2535. Shri Bagri:
Bhri Yashpa] Singh:
Shri Bam Sewak Yadav:
Shrimat| Maimoona Saltan:

Will the Minister of Transport, Avi-
ation, Shipping and Tourtsm be plous-
ed to state:

(a) the number of buses proposed
to be added to the Delhi Transport
Undertaking fleet of buses to relieve
transport difficulties in Delhi during
the year 1906-07 ; and

(b) the funds earmarked for the
purpose and the time by which the
transport problem will be solved?

The Minister of Transport, Avia-
tion, Bhipping and Toarksm (Shri
Sanjiva Reddy): (a) 110 buses.

(b) Rs. 91.00 lakhs. Efforts are
being made by the Delhi Transport
Undertaking to meet the transport
requirements as far as possible.

Calicut Aerodrome

2536. Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri Mohammed Koya:

'Will the Minister of Transport, Avi-
atien, SBhipping and Touriem e pleas-
ed to refer to the reply given to Un-
starred Question No. 162 on the 26th
July, 1988 regarding Aerodrome at
Calicut and state:

(a) whether the plans and cstimates
for the construction of Calicut Aero-
drome have since been finalised; ard

(b) if so, the broad outlines there-
of?

The Minister of Transport, Avia-

tion, Shipping and Toariam (Shri
Sanjiva Reddy): (a) No, Sir
(b) The details are still being

worked oput,

Chalrman, Food Corporation of India

2537. Shri Yashpal Singh: Will the
Minister of Food, Agricultare, Com-
munity Development and Coopera-
tion be pleased to state:

(a) the number of times the office
of Chairman of the Food Corporation
of India has changed hands; and

(b) the reasons for such quick chan-
ges?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). The
first Chairman of the Food Corpora-
tion of India relinquished charge on
4-1.1086 after completing his term.
The present incumbent is the second
Chairman of the Corporation,

Agricultural Graduates

2538. Shri Shree Narayan Das: Will
the Minister of Food, Agriculture,
Community Development agnd Coop-
eration be pleased to state:

{a) whether in the context of inde-
finite strike resorted to by about 1,209
students of the three Agricultural
Colleges in Bihar, the problem that
is likely to face all Agricultura] Gra-
duates in the country in next [few

years has been considered by the
Government;
(b) whether any assessment has

been made to find out as to what per-
centage of agriculiural graduates have
been absorbed by the State Agrieul-
tural Services, Research Laboratories
and private farms; and

{c) if the replies to parts (a; and
(b) above he in affirmative, the results
thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Bhri



5853 Written Answers
Shyam Dhar Misra):
Agricultural Colleges in the Bihar
State are under the control of the
State Government and the Central
Government has no control over
them. However, information has
been calledq for from the State Gov-
erhiment and will be laid on the
Table of the Sabha when it is receiv-
ed from them.

() to (c).

Teaching Fundamentals of Nutrition
to the Village Polk

2530, Shri Umanath:
Shri A, K, Gopalan;
Shri P. Kunhan:
Shri Laxmi Dass:

Will the Minister of Food, Agrioul-
ture, Commanity Development and
Cooperation be pleased to state:

(a) whether Government propose
io launch an experiment to teach the
village folk the fundamentals of
nutrition;

(b) if so, the details thereof
and when the same Is likely to be
implemented; and

(e) who will bear the cxpenses of
the scheme?

The Deputy Minister in the Minis—
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) and (b). A programme
of Applied Nutrition had been taken
up during the Third Five Year Plan
in 221 blocks in collaboration with
UNICEF, FAO and WHO with the
object of increasing production at
the village level of various protective
foods like fruits, wvegetables, fish,
poultry and milk and training and
educating the villagers in the produc-
tion, proparation, preservetion and
consumption of these foods. It is
proposed to extend the programme to
additional 1,000 blocks in the Fourth
Plan period; the number of blocks to
be covered is 150, 200, 250, 250 and 150
during the first and each succeeding
year of the plan,

(¢) During the Third Plan, the ex-
penditure on the gragramme was met
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by the State Governments and the
UNICEF. During the Fourth Plan,
the programme will be developed as
a composite and integral part of the
Plan. In addition to the continued
assistance from the UNICEF and the
necessary resources to be earmarked
by the State Gowvernments, special
Central assistance wil] be provided
for certain essential itema of the pro-
gramme, not covered by the Plan
schemes, for the blocks to be taken
up during the Fourth Plan period.

Nepal Rice for Indla

Shri Yashpal Singh:

Shri P. C. Borooah:

Shri Tula Bam:

Shri Vishwa Nath Pandey:

Will the Minister of Food, Agrienl-
tare, Community Development and
Cooperation be pl d to state:

2544,

(a) whether an agreement had re-
cently been signed between the Gov-
ernments of India and Nepal for the
supply of rice to India;

(b) if so, the termg and conditions
of the agreement; and

(c) the total quantity of rice likely
to be supplied to India during 1966-877

The Minister of Stale ip the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (¢). During
our Prime Minister's recent visit to
Nepal, it was agreed to purchase
4,000 tons of rice from Nepal at a cost
of Rs. § million. The details of the
purchase gre at present under nego-
tiations,

Procusement of Coarse Grains by
Food Corporation of Indis

2541. Shri P, C, Borooah:
Shri Indrajit Gupta:
Shri Yashpal Singh:

Will the Minister of Food, Agricul-
ture, ity lopment and

Cooperation be pl d to state:

{a) whether the Food Corporation
of India would undertake procurement
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of coarse grain and if so, in which
States and to what extent;

(b) the extent of different types of
foodgrains procured by the Food Cor-
poretion of India in difffferent States
*his year so far; and

(¢} whether any steps have been
‘aken or are proposed to be taken to
make Corporation more effective in
the matter of procuremcnt?

The Minister of State in the Minis-
‘try of Food, Agriculture, Community
Development and Cooperation (Shri
‘Govinda Menon): (a) The Food Cor-
poration of India has already been
undertaking purchase of coarse grains
during 1965-86 crop year in the States
of Andhra Pradesh, Mysore, Punjab,
Rajasthan, Uttar Pradesh, Madhya
Pradesh and Madras. In the current
kharif seasop commencing from 1st
November, 1866, the Corporation pro-
poses to purchase coarse grains in
Rajasthan, Punjab, Madhya Pradesh
and Orissa. The extent of purchase
operations will depend on the avall-
ability, market conditions and price
position,

(b) A statement showing the quan-
tities of different foodgrains purchas-
ed by the Food Corporation of India
m various States during the crop
vear 1965-66 i.e. from 1st November,
1985 to 31st October, 1966 is lald on
the Table of the House. [Placed in
Library. See No. LT-T438/66].

(¢) Purchase of over 10 lakh tonnes
of foodgraing by the Corporation
during the first complete crop year
following its establishment shows
that it has been fairly effective. Dur-
ing the current crop year it is fur-
ther extending its areas and scope of

operations.

Export of Sugar

2542 Shri §, C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M, L. Dwivedi:

Shri Bhagwat Jha Aszad:
Dr. M. M. Das:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to stale;

(a) whether it is a fact that there
was & fall in export of sugar in 1965;

(b) if so, the reasons therefor;

(c) what is the present position of
export;

(d) whether this will surpass the
last year's figure; and
(e) if so, to what extent?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) and (b) No, Sir. Ex-
portg during 1965 totalled 2.87 lakh
tonnes as against 234 lakh tonnes in
1964,

(¢) to (e). Exports during 1866
will total about 440 lakh tonnes
which will be higher thap in 1965
and 1964.

Primary Agricultural Cooperative
Bocleties

2543 S8hrl P. G. Ben: Will the
Minister of Food, Agriculture, Com-
maunity Development and Cooperation
be pleased to state:

(a) the measures adopted by the
States to boost the share capitals of
the primary Agricultural Co-operative
Societies; and

(b) if go, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The share capital of primary agricul-
iural credit societies is augmented (i)
by increasing the membership and col-
lecting share capital from all members
in a phased manner and (ii) by Gov-
ernment contribution.

A member is expected, to start with,
to take up shares of the order of 10
per cent of his borrowings and in the
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subsequent two years, shares of an
additional 5 per cent each year, rais-
ing the total to 20 per cent of his
borrowings.

State Governments contribute to the
share capital of viable and potentially
viable societies on a matching basis.
The contribution is ordinarily limited

to Rs. 5,000 in a society but may ex-

tend up to Rs. 10,000 in special cases.
fet ® serm

2544. it fasr s ¢ 31 fafw
ol o7 aA Fr o3I w7

(%) 33% HaAqd T4r IAH
qEIZ A WATG FMAET g
faad sfadzq, afawrg, amafas ofw
wre  gfererd swriwe 1 oarft @
741 7% ¥ fFa gwem 5= & o
g feg o & ;AT

(&) 1 goere 1 faae g7
wrg g H wwfoa fedr omy ary
ot wwreAT w1 Y § A e
TaF i afr i Mrwaaw?

fufa sorrer & Trowsoft (it 0 1o
qpifraea): (%) 1. warm & arfas
fmrE

2. aureer frateay o7 fodd

3. frataw fafa forg

4 FHAT ¥ qAfmer a7 fafu
grgrr # felE

5. FqAT AwTarT g feeger
(arfers aferer)

6. wer wiafmaw, 1956 &

wTEETT WY IITHA 97 araT foiE

ary § AqET RTE e
97 T o] TF ; WIT

8. WA { Wq¥T = wwfi
a7 71fas & % |

NOVEMBER 29, 1986

Written Answers ’Ssﬁ

FIC KT FAT WY Ho | ATH THEUT
gwet it =Y R0 5 owafes
BT |

(@) w9t & gréem, frafew
fafa wifz ox fogiE fafrer apfy #t
gt @ ot weer AT faomn
¥ gy & faak g g9
TIATATT W W § ISaTH AT T
* fafreegi F wvmr & 377 gl
Wt ot & wewe, weg 3wt ¥ afe
et fafudi &1 gt e
it frat aman & 1 g mEE Faw HEer
s & ¥ ¥ owem s § o
it w17 A1 wfewE wey A & o
o weAAa T wreq 74 & Fr oz oww
q¥TeAl &1 fg= @t frran amg o
fwe o1, Fgt avwa §rm AT Feer
fft frdtd ot fredt @ gy w74
FT qor wae frat amm

awATe! Tt ® gt wwrnd s ma

2545 o1 fosiw werg ;I
fufw oot oz qort A Fo w40 fr

(%) darem aor IRF WHAES
wgieGl ¥ wafEa wpnAa GF
farar iy g & o figlt -
9% mz ot Amr ow R ¥
o

(@) & ®wrAmgl et Y e
&art ®74 & fay war sgwear F v

w woE ot

fafu saem & ww-Est (W)
¥o o ggifirumm) (%) =
(w). w=ar wrar  (fawndy) s
), T TAT § WG-FW, AGH AT
aray @), fgr afga ast T
g wam & fav aiaw fafg werae
AmT w77 T gwrf @3 w1 5T
o mm 2 %fF mm wwerafR,



5859 Written Answers AGRAHAYANA 8 1888 (SAKA) Written Answers 58.50,
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Tonnage of Indian Shipping

2548, Shri Maheswar Naik: Will the

Minister of Transport, Aviation, Bhip-
ping and Tourism be pleased to state:

(a) the total tonnage of Indian Ship-
ping as at present, and the size it is
likely to achieve at the end of the
Fourth Plan;

(b) the contribution of India in the
present tonnage and the extent India
will depend on itself in this matter by
the end of the Fourth Plan; and

(¢) the forelgn exchange being
spent on shipping and the extent to
which it will be reduced at the ond
of the Fourth Plan?

The Minister of Transport, Aviation,
Shipping and Tourism (Shrl Sanjiva
Reddy): (a) The total tonnage of
Indian shipping at present is about
17.68 lakhs GRT. At the end of the
Fourth Plan it is expected to reach a
figure of 30 Jakhs GRT in operation
with 5 lakhs GRT under construction.

(b) Out of the total tonnage of
17.69 lakhs GRT at present, ships of
1,85303 GRT were constructed in
India. It is expected that by the end
of the Fourth Plan period about
2 lakhs GRT will be constructed in
India and the remaining 15 lakhs will
be acquired from abroad including
replacement tonnage of about 2 lakhs
GRT.

(c) It is presumed that information
about foreign exchange expenditure
asked for relates to freight payments
to foreign shipping companies. The
foreign exchange expenditure incurred
on such freight payments during the
year 1965-66 is estimated at about
Rs. 160 crores against our total over-
scas trade of about Rs, 2203 crores in
value during 1965-86. It is expected
that at the end of the Fourth Plan
the foreign exchange expenditure on
this account will be about Rs. 260
crores against a total overseas trade
of Rs. 4500 crores roughtly during
1970-T1.
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Agricultural Education

2549. Shri Maheswar Naik: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the percentage of expenditure on
agricultural education out of the total
amount set apart for education in the
Third Plan period;

(by the proportion of pre-matric
students which have taken advantage
of agriculture as optional subject; and

(¢) whether students trained in
agricultural bias, Diploma Holders
and Graduates and Post-Graduates
have been given any incentive to take
1o agriculture as side or full-time
oceupation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Bhyam Dhar Misra): (a) and (b).
The required information is being col-
lected angd will be laid on the Table
of the Sabha as soon it becomes
avallable.

(c) No information is available, This
concerns the State Governments,

Impert of Foodgrains

Shri P. C. Borooah:

Shri Bhagwat Jha Asad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L, Dwivedl:

Shri Ram Harkh Yadav:
Shri Basappa:

Shri Indrajit Gupta:
Shri D. J, Nalk:

Dr. M. M. Das:

Shrd Rama Chandra Mallick:

Will the Minister of Food, Agri-
cultare, C ity Develop t and
Cooperation be pleased to state:

(a) whether Government have

fixed a target of 8 million tonnes of
foodgrain imports during 19€7;

2550.

(b) if so, the approximate smount
of foodgrains to be imported from
each country during the above period;
and :

(¢) the total foodgrein imports
proposed to be made under the Fourth
Five Year Plan and how much of
them will be imported by the end
of 18877

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). The
target for the import of feodgrains in
1967 was fixed between 8 and § million
tonnes on the basis of assessment of
requirements in  August/September
this year. The requirements are,
however, being re-assessed in the con-
text of the latest food situation. The
quantities to be imported from
different countries would depend on
the availabilities of foodgraing in
various countries and the terms on
which the supplies will be made by
them.

(c) The question of total foodgrains
imports during the Fourth Plan period
is under the consideration of the Gov-
ernment and is closely linked with
the projections about targets of agri-
cultural production during the period.
A quantity of about 84 lakh tonnes of
foodgrains is expected to be imported
from April to December, 1966. The
position about proposals for imports
for the period January to December,
1067, has been indicated in reply to
parts (a) and (b) above.

Eesearch Centre for Studying Engl-
neering aspects of Rice

2551. Shri P, C. Borooah:

Shrimati Ramdulari Sinha:
Shri Basumatari:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether Government propose to
set up & national centre for research
training and co-ordination of =all
Engineering aspects of rice at the
Indian Institute of Technology,
Kharagpur,

(b) if so, the salient features of the
proposed centre and cost of the pro-
ject; and

(¢) the actlon taken in shat regard?
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The Depuly Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The proposal has been
remitted to a Committee of experts
for consideration. The Committee
has yet to submit its report,

(b) and (e). The Centre iz intend-
ed for research and advanced training
in modern methods of handling, dry-
ing, storage and processing of paddy
or in short items that fall in the
sphere of agricultural engineering.
The details of the project are being
worked out by the Committee.

Petrol Tax Share due to Maharashtra

2552. Shri Sonavane: Will the

Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that a
share of Rs. 3.5 crores from the
Petrol Tax from the Central Reve-
nues has remained unpaid to the Gov-
ernment of Maharashtra since 1988;
and

(b) if so, the details thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (8hri Sanjiva
Reddy): (a) No, Sir. Payments ag-
gregating Rs. 58258 lakhs have been
made to the erstwhile Bombay State
and to the Government of Maharashtra
after its inception, from the year
1858-580 to 1965-86. A sum of
Rs. 4500 lakhs may be paid during
the current financia] year 1966-87.

(b) Does not arise.

Dum Dum Airpert Restauramt

2758. Shri Kolla Venkalak:
Bhrj Kishen Pattnayak:
Bhri Madhu Limaye:
- Shrl Indrajit Gupta:
Will the Minister of Transport,
Aviation, Shipping and Tourl be
pleased to state:

(a) the party to whom the catering
eontract for the restaurant at Dum
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Dum Airport has been given this
year;

(b) whether tenders were calind
for before giving the contract;

(e) if so, when; and if not, the rea-
sons therefor; and

(d) when the tenders for the next
vear are to be called for?

The Minister of Transport, Aviation,
Shipping and Tourism (8hri Sanjive
Reddy): (a) to (c). The initial cater-
ing contract at Dum Dum Airport
was awarded to Shri Shivii Velji
Kothari on the basis of call of tenders
on 1-7-1949 for a period of 2 years.
Since, then, the contract has been
extended from time to time, on the
basis of satisfactory service rendered
by the Caterer, The current contract
is due to expire on 31-12-1966.

(d) A committee has recently been
set up to go into the question of the
basis on which award of catering con-
tracts at the four international air-
ports gt Dum Dum, Delhi, Madras and
Bombay should be awarded beyond
31-12-1988 and to make recommenda-
tions to Government. Further actiof®
will be taken after decisions are taken
on the recommendations of the Com-
mittee.

Sugar Production

2554 Shri D. D. Puri: Will the
Minister of
munity Development and Cooplrﬂlw
be pleased to refer to the reply given
to Unstarred Question No. 83 on the
1st November, 1986 and state:

(a) whetl an t of the
present condition of the sugarcane
crop has since been made for the
next sugar season;

(b) if so, whether Government eon-
sider that the crop conditions are
satisfactory to ensure production of
sugar in the next season at least at
last year's level; and

(c) if not, the steps proposed to
be taken to engwre that the maximum
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«cune is made available to the Industry
to' achieve the largest possible augar
production?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and C atlon (Shri
Shinde): (a) Yes, Sir; a preliminary
wotimate of the sugarcane crop during
1966-67 season has been made.

(b) No, Sir. It is feared, cane
supply might be less than last year.

{c) Government will keep the posi-
tion under review and will fake ap-
propriate steps.

Price of Wheat imported under
PL 480

2555, Shri Madhu Limaye: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

ta) whether it is a fact that there
will be a further rise in the welling
price of PL 480 wheat per kilo;

(b) the price as it was per kilo
when PL 480 imports first started
flowing intg ration shops/fair price
=hope;

(¢) the number of price incresses
and their quantum upto-date (not
including the newest increase); and

(d) the impact of the latest increase
on the common man's cost of living?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The issue price
of imported wheat has been increased
bty Rs. 5.00 per quintal with effect
from 15-11-86, The Conference of the
-Chief Minister; held on 16-11-66 has
recommended gradual withdrawal of
the subsidy barne by the Central Gov-
ernment in the distribution of food-
grains. The recommendation is now
under the consideration of the Gov-

«ernment.

{b) The issue price of imported
‘wheat was Rs. 37.51 per quintal.

(¢) Prices have been increased
twice and the total Increase before
the latest revision was Rs. 1249 per
quintal.

(d) It is too early to assess the im-
pact of the latest Increase on the over-
all consumer price index number,

Geological Survey of India

2556. Shri Maheswar Naik: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that hydro-
logical survey of the Ganga-Jamna
Doab and the region between the
Ganga and the Sone valley, is propos-
ed to be conducted by a team of
experts headed by Mr. Paul H. Jones,
a World Bank Consultant and the
Chief [Engineer of the Exploratory
Tube-Wells Organisation and a rep-
resentative of the Geological Survey
of Indis;

(b) if so, the precise nature of the
exploration being conducted and the
results expected out of this work:
and

(¢) the reasons for not conducting
such surveys In other similar aress
in the States?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Recently,
two U.S. Geological Survey Specia-
lists, namely, M/s. Paul H. Jones and
Walter Homann visited India. They
made field trips to U.P. and Bihar and
were assisted by the Chief Engineer,
Exploratry Tubewells Organisation
and the representatives of the Geologi-
cal Survey of India, Central Water
and Power Commission and the State
Governments concerned. Draft pro-
posals for Water Resources Investiga-
tion Programme for the Upper Gange-
tic Plain covering the area from the
border of West Bengal-Bihar to the
Western border of the State of Uttar
Pradesh with the assistance of the
U.5. AID have been formulated by
the US. Team. The proposals are
purely tentative at present.
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(b) The main objective of the in-
vestigation proposed is to have precise
knowledge on the total water re-
sources in this belt which can safely
be put to use for agricultural produc-
tion by way of developing tubewell
wellfield areas and also for conducting
in trans-Gangetic region groundwater
exporations for delineating further
areas which are groundwater worthy
for sinking irrigation tubewells. The
proposals also include experimentation
on higher capacity wells, tackling cor-
rosion problems of tubewells, integrat-
ed or coordinated use of surface and
groundwaters, scope for reacharging
the well-fleld areas and also on a
limited scale development of saline or
usar lands,

(e} The area tentatively selected is
best suited for intensive and rapid
augricultural development.

F.A 0. Aid for Rice Mills

2557. Shri Kolla Venkaiah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether the Food and Agri-
culture Organisation has recently
offered any aid for setting up modern
rice mills;

(b) if so, the form and amount of
aid offered to this country;

{c) the number and capacity of
rice mills proposed to be set up; and

(d) the reaction of Government to
the offer?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (¢). As a
part of the Freedom from Hunger
Campaign, the Food and Agriculture
Organisation has offered a grant of
about §1.8 million in foreign exchange
for the purchase of equipment for set-
ting up of 4 modern rice mill units,
2 parboiling units and 9 community
drying and storage centres and to
meet the cost of the services of
foreign technical experts for assisting
in construction and initial operations
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of these units. The capacity of each
rice mill unit will be 4 tons per hour.

(d) The offer has been accepted.
Dairy Projects

2558, Shri Kolla Venkajah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation:
be pleased to state:

{a) the number of dairy projecls
completed in the first three Plans;

(b) the total cost of these pru-
jects and the foreign exchange compo-
nent involved therein;

(c) the capacity of the dairy indus-
try in the country and the percen-
tage of its utilisation in 1084-85 and
1965-66; and

(d) the reasons for the failure in
full utilisation of the capacity?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shn
Shinde): (a) 39 (Thirtynine).

(b) to (d). The information is being
collected and will be laid on the Table
of Lok Sabha when received.

Advisory Committee for Consumer
Cooperatlves

2558. 8hri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it has been decided to
set up a 26-member Central Advisory
Committee for consumer Co-operatives
under his chairmanship; and

(b) if 8o, the functions thereof?

The Deputy Minister in the Minks-
try of Food, Agriculture, Community
Development and Cooperation (Shre
Shyam Dhar Misra): (a) Yes, Sir.

(b) The functions of the Committee
are:—

(i) to recommend measures for the
sound and integrated develop-
ment of consumer cooperatives:
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(i) to review the progress of con-
sumer cooperatives from time
to time with particular refer-
ence to organisational, supply
and financial aspects;

tiii) to suggest measures for enlist-

ing greater participation of the

people in the programme and
fostering their initiative and
leadership; and

(iv) to review arrangements for the
training of personnel required

for the programme.
Food Packets Gifted by Holland

2560. Shri Indrajit Gupta:
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Food, Agricul-
ture, Commaunity Development and
Coeperation be pleased to state:

(a) whether it is a fact that food
packets gifted to India by the people
of Holland have been openly sold in
Bombay and other places;

(b) if so, whether any investigation
was held into this matter; and

(¢) the result thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Devel t and C tion (Bhri
Govinda Menon): (a) to (c). Allega-
tions were made that some tins of
oats gifted to India by Holland were
sold in open market in Bombay. En-
quiries made revealed that the Gov-
ernment of India had not received any
gift consignments of oats from Hol-
land but that certain charitable or-
ganizationg did receive consignments
of oata from that country. These
were distributed by them under their
own arrangements and the Govern-
ment of India had no hand in the
matter. "

Survey of Forests for Maintenance of
Infirm Animals

2561. Shri Krishnapal Singh: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

{a) whether any survey has been
made about large tracts of forests in
the country where old and Infirm
cattle can be maintained without much
cost; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and C ation (Shri
Shinde): (a) Yes. A survey with
regard to the location of suitable sites
for the establishment of Gosadans was
conducted by the Central Council of
Gosamvardhana from April, 1854 to
September, 1955.

(b) The scheme for the establish-
ment of Gosadans was initiated in the
First Five Year Plan to segregate old,
infirm and unproductive cattle from
areas where active cattle develop-
ment work has been taken up and to
maintain them in the Gosadans locat-
edito be located in the interior forest
areas and other wastelands where
adequate grazing and water facilities
are available, So far 86 Gosadans in-
cluding 18 district Gosadans have been
established in the wvarious States.
This scheme is also_being continued
in the Fourth Plan.

Slaughter Housss

2562. Shri Krishnapal Singh:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and’
Cooperation be pleased to state:

(a) whether Government have
decided to establish larger slaughter
houses in the country;

(b) if so, their number and loce-
tion; and

(c) the estimated total expendi-
ture on these houses and the amount
already spent?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community

and Cooperation (Bbri
Bhinde): (a) to (c). “Establishment
of Slaughter Houses” is a State Plan
Scheme. The required information is
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being collected from States and will
be placed on the Table of the Sabha.
.on receipt.

Natlonl Cooperative Bank

2553, Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
‘Coopeartion be pleased to refer to
‘the reply given to Unstarred Question
No. 168 on the 26th July, 1886 and
state:

(a) whether the proposal to set up
u National Cooperative Bank has
since been examined; and

(b) if so, the decision taken in this
regard?

The Deputy Minister In the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
‘The matter is sti'] under considera-
tion.

Beeds Corporations im States

2564. Shrl Dighe:
Bhri Vishwa Nath Pandey:
Shrimatl Ramdulari Sinha:

N'ill the Minister of Food, Agricul-
Community Development and
Coo'nentlon be pleased to refer to
the reply given to Unstarred Question
No. 173 on the 26th July, 1968 and
state:

{(a) whether & decision to set up
3eed Corporations in States has since
‘been taken; and

(b) if not,
been received from States in
cormection?

‘The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
‘The Governments of Andhra Pra-
desh, Assam, Gujarat, Madhya Pra-
desh, Orissa, Uttar Pradesh and
Rajasthan have made provisions in
their State Plang for the setting up of

whether replies have
this
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Seed Corporations. Jammu and
Kashmir, Kerala, West Bengal and

Goa do not propose at present to set
up Seed Corporations. Haryana and
Punjab Governments have already
set up a Land Development and Seed
Corporation, which is a combined
one for development of land and
productiony, etc.. of seeds and they
do not propose to set up a separate
Seed Corporation Other States are
considering the proposal,

Development of Agriculture

2565, Dr. Mahadeva Prasad: Wil
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that the
late Prime Minister, Lal Bahadur
Shastri had, in his address at the
meeting of the National Development
Council on the 27th October, 1964,
stressed that the District Magistrates
should entrust their routine work to
someone else and devote their en-
tire energy and time for the deve-
lopment of Agriculture; and

(b) if so, how far the above advice
has been heeded to by the authorities
concerned and to what effect?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Relevant ex-
tract from the address of the Late
Prime Minister, Shri Lal Bahadur
Shastri, to National Development
Council on 27th October, 19684, i
given in the statement lald on the
Table of the House. [Placed in
Library. See No. LT-7442/68). Tt
will be seen that hig reference was
in terms differeny from what the
Member hag indicated in his ques-
tlon.

(b) The Department of Administ-
rative Reforms had initiated a study
of district administration with special
emphasis on the role of the district
collectors!district magidtrates. This
study has since been handed over
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by that Department to the Adminis-
trative Reforms Commission for fur-
ther action.

Food Statistics

2566. Dr. Mahadeva Prasad: Will
the Minister of Food, Agricullure,
Community Development and Co-
operation be pleased to state the man-
ner in  which the food production
statistics are collected by his Minis-
try?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Sh-i
Shyam Dhar Misra): The estimate of
production of a crop is obtained by
multiplying the area under the crop
with the yield rate. The production
of wvarious foodgrain crops is HE-
gregated to arrive at the total food
production.

Estimates of acreage under crops
are compiled on the basis of complete
field-to-fleld enumeration ie., com=
plete census by primary revenue
agencies in all the States except West
Bengal, Orissa and Kerala. The work
of primary agencies is supervised by
the superior revenue officers of the
States. The village figures are ag-
gregated to obtain the figures for
successive administrative units, Jike
the tehsil, district and the State. In
Kerala, Orissa and West Benal, where
such elaborate agencies do mot exist
the cstimates of acreage under crops
are based on sample survey.

Statistics of yield rates of prin-
cipa! food crops are based on the
method of random sample crop-cut-
ting surveys. The field work of the
surveys is done by the staff of Slute
Revenue!Land RecordslAgriculture
Departments.

The estimates of area and pro-
duction of foodgrain crops framed by
the individual States and Union Ter-
ritories are consolidated at the Cen-
tre.

River Route to Assam

2587. Shri Priya Gupta: Will the
Minister of Transport, Aviation, Ship-

2274 (Ai) LSD—4.

ping and Tourism be pleased to state:

(a) whether the scheme for connec-
ting the rivers Ganga and Brahma-
putra for facilitating riverine trans-
port connection between Assam and
the rest of India circumventing Pak-
istan water ways has been includ-
ed in Fourth Five Year Plan:

(b) if so, the details thereof; and

(e) if not, when it will be taken
up and by what time it ig likely to
be completed?

The Minister of Transport Avia-
tion, Shipping and Tourlsm' (Shri
Sanjiva Reddy): (a) to (c). A mul-
tipurpose project for the construction
of' a barrage across the river Tista
with a right bank cana) joining the
Tiver Ganga and a left bank canal
joining the river Brahmaputra is
under investigation by the Ministry
of Irrigation and Power, The stage
has not yet been reached when the
project can be included as such in
the Fourth Five Year Plan. It is
not possible to indicate at this june-
ture when the project will be taken
up and by what time it will be imple-
mented.

Dum Dum Airport Restaurant

2568. Shri 'ndrajit Gupta: Will the
Minister of  Transport, Aviatiom,
Shipping and Tourism be pleased to
state:

(a) whether his attention has been
drawn te a letter published in the
Statesman  of the 19th September,
1966 about conditions at the Airport
Restaurant, Dum Dum; and

(b) whether any inquiry will be
held into these and similar public
complaints about the catering ser-
vice at Dum Dum?

The Minister of Transport, Avia-
tion Shipping and Touorism (Shri
Sanjiva Reddy): (a) Yes, Sir.

(1y) The complaint is being looked
into by the Controller of Aerodromes,
Calcutta Region, Dum Dum,
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Irrigation Schemes in Uttar Pradesh

TI-HAT

2570, shri K. C. Pant: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the number of small and medium
irrigation schemes proposed to be
taken up in Uttar Pradesh during the
Fourth Five Year Plan;
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(b) the amount proposed to be
earmarked for medium and  minor
irrigation schemes; and

{c) the total acreage of land likely
to be covered by the above schemes?

The Depuiy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c¢). The
information in respect of Minor and
Medium Irrigation Scghemes propos-
ed to be taken up in Uttar Pradesh
during the Fourth Five Year Plan
is given below:—

1. Minor Irrigation Schemes:

Minor Irrigation programme irr
Uttar Pradesh comprises construc-
tion, repair and improvement of wells,
installalion of pump sects and persian
wheels, sinking of private and State
tubewells and construction and re-
pair of bundhis, channels, kuh's and
tanks. In areas where surface water
can be utilised through small diver-
sion channels or tanks, construction
and repair of tanks and kuhls is
being carried out.

The Working Group on Agricul-
ture of the Ministry of Food, Agri-
culture, Community Development and
Cooperation has proposed an outlay
of Rs. 142.05 crores under the G.M.F.
Sector, Rs. 3 crores under C.D. Sec-
tor and Rs. 2240 erores under Co-
operative Sector (Land Mortgage
Banks and Agriculture Refinance Cor-
poration) for the wvarious Minor Ir-
rigation Schemes in the State during
the Fourth Five Year Plan. Besides,
an additional provision of Rs. ¥
crores has been recommended for

Minor Irrigation Schemes in hilly
areas,
1t is estimated that, the proposed

programme would result in the physi-
cal benefits aggregating 52.80 lakh
acres, including supplemental irriga-
tionstabilisation of the existing irri-
gated area.
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2. Medium Irrigation Schemes:

The Working Group on Irrigation
of the Minisiry of Irrigation and
Power hasg proposed an outlay  of
Rs. 21.79 crores for new moedium ir-
rigation schemes in Uttar Pradcsh
during the Fourth Five Yecar Plan.
Prominent among these schemes are
Haripura (Bhakri) Reservéir,  Kosi
Irrigation. Adwa Dam. Reconstruction
of Hindan Dam, Remodelling of
Bhimgoda Headworks, besides Taje-
wala, Okhla and Kishau Schemes. In
addition an amount of Rs. 6.01 crores
was recommended by the Working
Group for 18 continuing schemen,

Information aboul arca benefit re-
lating to these schemes is not avail-
able.

Tourisy Places in Kumaon (U.P.)

2571. Shri K, C. Pant: Will he
Minister of Transport, Aviation,
8hipping and Tourism be pleased to
state:

(a) whether Government arc aware
that manv beautiful spots in the Ku-
maon hills (U.P.) can be developed
as tourist spots; and

(b) if so, the names of the places
which Government have selected for

this purpose?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Banjiva Reddy): (a) Yes,

(b) It is prop-o.)wed to deve'op tourist
facilities in an integrated manner in
the Kumaon region during the Fourth
Plan. Some of the places selected for
inclusion are Nainital, Bhimial, Ranj-
khet, Almora, Kausani and those along
the trek route to Pindari Glacier.

Development of Border Roads of U.P.

2572. 8hri K C. Pant: Will the
Minister of ‘Transport, Aviation,
Bhipping and Tourism be pleased to
state:

{a) the amount earmarked by Gov-
ernment in the Third Five Year P'an
for the development of roads in the
Border Districts of Uttar Pradesh;

(b) the amount spent and the miles
of roads constructed in the above
region during the above period; ~nd

(c) the schemes carried over I
the Fourth Five Year Plan, if any,
as also the amount earmarked for
this purpose during the Fourth Plan
period?

The Minister of Transport, Avia-
tion, shipping and Tourism (8hri
Sanjiva Reddy): (a) to (¢). The re-
quired information is being collected
from the Uttar Pradesh Government
and will be laid on the Table of the
Sabha in due course.

LA.C, Late Flight

2573. Shri Kindar Lal;
8hri Vishwa Nath Pandey:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm e
pleased to state:

(a) whether it is a fact that the
Indian Airlines Corporation Fokker
Friendship flight which left  Delhi
on the 28th October, 1968 for Bombay
through Ahmedabad landed at
Ahmedabad nearly eight hours late;
and

(b) if so, the causeg of the delay?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Yes,
Sir. The Indian Airlines Corporation
Fokker Freindship aircraft VT-DON
operating Delhi-Bombay flight was
delayed at Jaiour on 2B8th October
1988 by eight hours and 39 minutes
due to fuel leak detrcted on the
Starboard engine durin< t-ansit heck
at  Jaipur. Delayed arrival at
Ahmedabad was due to the time taken
for rectification of technical defects
at Jaipur,

Fishery Projects in Orissa

2574. 8hri Rama Chandra Mailick:
Shri sudhansu Das:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:
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(a) whether any decision has been
taken to help the Government of
Orissa in the Fishery projects;

(b) if so, the scheme formulated in
this regard;

(¢) where it will be slarted; and

(d) how long it will take for
mechanised boats to come into opera-
tion in Orissa with cost thereof?

-

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon); (a) Fishery pro-
jects are included in the Fourth Five
Year Plan of the Orissa Government
and Central assistance will be avail-
able for these projects in accordance
with the pattern prescribed for the
purpose.

(b) Schemes have been formulated
for development of marine fisheries
by introduction of more mechanised
fishing boats and provision of pro-
cessing and marketing facilitiss as
we'l ag for the development of fresh

water fisheries in reservoirs and
tanks.
(¢) Several areas will be covered

by these schemes. The scheme for
development of marine fisheries by
introduction of a large ~umber of
mechanised hoats will cover thz fish.
ing areas around Chandipur, Pradeep
and Chandbali.

(d) An expenditure of over Rs. 2
crores is envisaged for the mechani-
sation programme and it is expected
that about 400 boatg will be in opera-
tion hefore the end of the Fourth
Five Year Plan period under a phas-
ed annual programme.

Central Road Fund Scheme

2575. Shri Rama Chandra Mallick:
Shri Sudhansu Das:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Government of
Orissa have forwarded the schemes
1o be financed from the Central Road
Fund for the vear 19G6-67;
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(b) if so, the particulars thereof;

(c) whether the Government of
Orissa have asked for grants from the
Central Road Fund for 1966-67; and

(d) if so, the total amount asked
for?
The Minister of Transport, Avia-

tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (d). No pro-
posals regarding the schemes to be
taken up in Orissa during 1966-67
were received from the State Gow-
ernment, However, a sum of Rs, 17.00
lakhs (Rs. 15.00 lakhs from the
State's allocation account and Rs. 2.00
lakhs from the Ordinary Reserve)
was provided in the Budget Estimates
1966-67 for expenditure on works in
the Orissa State approved for being
financed from the Central Road Fund
in earlier years.

Loan to Orissa Government to
Develop Tourist Centre

2576. Shrl Rama Chandra Mallick:
Shri Smdhansu Das:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm be
pleased to state:

(a) whether any grant or loan has
been given to the Governmeni of
Orissa during 1964-65 and 10685-66 for
the development of tourist centres in
that State; .

(b) it so, the total amount given
during the above period; and

(c) the financial assistance given or
proposed to be given to the Govern-
ment of Orissa during 1086-67 in this
regard?

The Minister of Transpori, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes.

(h) 1064-65 Rs. 35,948
1965-66 Rs. 32,498
Total 2 Rs. 68,446

(¢) During the year 1986-87, assis-
tance amounting to Rs. 2,903,322~ hes
been provided for the Government ef
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Orlssa for the construction of a
Tourist Bungalow (Class IT) at Ram-
bha and for extending the existing
Tourist Bungalow (Class IT) at Puri
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Official Language (Legislative)
Commission - ’

2578. Shri Vasudevan Nair:
Shri Warlor:
Shrimati Renu Chakravartty:
Shri Indrajit Gupta:
Will the Minister of Law be pleased
to state:

(a) whether there is any proposal
to enlarge the membership of the
Official Language (Legislative) Com-
mission so that all regional language
are represented on the Commission;

(b) whether it is a fact that the
work in many regional|national langu-
‘ages is hampered due to inadequate
staff; and

(c) if so, the steps being taken to
rectify the situation?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) No, Sir, because the
various regional languages are already
represented on the Commission.

(b) No, Sir; the Commission is a¥
present mainly occupied with the
work of preparation of Hindi versions
of Central Acts, elc. and the evolu-
tion of a standard legal tcrminology
for use, as far as possible, in all
regional languages. The translation
of the Central Acts ete., in its regional
languages other than Hindi is also
undertaken by the Commission to the
extent possible,

(c) Does not arise.
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Pmmuﬁ of Accountancy

2580. Shri Vishwa Nath Pandey:
Will the Minister of Law be pleased
to state:

(a) whether it is a fact that Gov-
ernment propose to set up a Joint
Committee of the Councils of the
Institute of Chartered Accountants of
India and the Institute of Cost and
Works Accountants of India to comsi-
der the scope and structure of the
profession of accountancy in India;

(b) if so, when; and

(¢) the names of the personnel of
the Committee?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) and (b). In August this
year, Government had made a sug-
gestion to the Presidents of the Insti-
tule of Chartered Accounts of India
and the Institute of Cost & Works
Accountants of India that the two
Institutes may if they so desire, set
up a Joint Committee of the two
Institutes to examine the scope and
structure of the accountancy profes-
sion in India, its standard of cduca-
tion and training, the basis. nature
and designation of the qualifications
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which it should provide, the neceasity
or otherwise of continuing the two
Institutes in their present form and
other related matters. This sugges-
tion was accepted by them and a
Joint Committee of the two Institutes
comprising of 12 members from each
Institute was set up. This Com-
mittee had met for the first time at
New Delhi on the 30th October, 1868
when it is reported to have agreed in
principle that the profession of
accountancy is one and an indivisible
whole and decided to work out the
details and formulate its recommen-
dations on that basis,

(c) The names of the members of
the Joint Committee are as follows:—

Representatives of the Institute of
Chartered Accountants of India:
1. Shri G. P. Kapadia
2, Shri G. Basu
3. Shri 5. Vaish
4. Shri C. C. Chokshi
5. Shri C. P. Mukherjee
6. Shri S. N. Desai
7. Shri P. Brahmayya
8. Shri M. P. Chitale
9. Dr. R, C. Cooper
10. Shri Rameshwar Thakur
11. Shri V. B. Haribhakti
12, Shri M. K, Mathulla
Representatives of the Institute
Cost and Works Accountants of
India: —
Shri J. N. Bose
Shri D. D. Kalra
Shri V. K. Srinivasan
Shri R. 5. Sadasiva Iyer
Shri G. K. Abhyankar
Shri 5. V. Ayyar
Shri 8. Lakshminarayanan
. Shri R. Nanabhoy
. Shri V. C. Rangadurai
. Shri B. K. Shome
. Shri L. Swaminathan
. Shrl N. K. Bose,
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India Belting and Cold Storage (P)
Ltd. Serampore

2581, Shri S. M. Banerjee: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that comp-
laints have been lodged with the Com.
pany Law Board against the India
Belting and Cold Storage (P) Limited,
Serampore (West Bengal);

(b) if so, the action taken by the
Company Law Board;

(c) whether it is also a fact that
the said Company since its inception
has never held any meeting of the
Board of Directors and Annual
General Meeting and has not submit-
ted any return and accounts; and

. (d) if so, the reasons therefor and
the action taken in the matter?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir.

(b} to (d). Netices have already
been issued to the company and its
directors in respect of failure to hold
the Annual General Meeting and to
submit the annual return, the balance-
sheet and profit & loss account of the
company to the Registrar of Com-
panies, West Bengal. The complaints
in respect of these offences are likely
to be filed shortly in the Court.

Procurement of Sugar for Export

2582. Shri Bibhuti Mishra: Will the
‘Minister of Food, Agriculiure, Com-
munity Development ang Cooperation
be pleased to state:

(a) the F.O.R. price at Bombay Port
at which the various factories sup-
plied sugar for export through that
Port during the years 1964 and 1965;

(b) the quantity of sugar proposed
to be procured from factories in Maha-
rashtra for export next year; and

(¢) the policy of Government re-
garding the procurement of sugar for
export at the most economical rate?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shinde): (a) The fo.r. port price ex-
cluding the Central Excise Duty of
raw sugar exported through Bombay
port in 1864 and 1965 was ag under:

1964: Rs. 85 per quinta] excluding
cane purchase tax,

1965: Rs, 92 per quintal including
cane purchase tax.

(b) Procurement of raw sugar for
export during 1967 is stil] to be decid-
ed.

(c) Tenders ace invited from factor-
ies to quote maximum economy offer-
ed for manufacture of raw sugar and
the quantity they can supply. Those
factories, the f.o.r. port price of which
is the lowest, are selected.

Concentration of Agricultural Inputs

2587, Shri Vishwa Nath Pandey:
Shri Kindar Lal:
Shri Firodia:

. Will the Minister of Food, Agricul-
ture, Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that the
National Council of Applied Economic
Research has sugpested coneentration
of agricultural inpuils in potentially
surplus districts so that a larger mar-
ketable surplus of fuodgrains is avail-
able for re-distribution; and

(b) if so, the reaction of Govern-
ment to this and other suggestions of
the Council?

The Deputy Minister in the Minils-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) The sugrestions have been noted.
Delhi Milk Scheme

2584. Shri Balmiki: Will the Minis-
ter of Food, Agriculture, Community
Development ang  Cooperation  be
pleased to state:



§88g Written Answers

(a) the total number of depot
managers who were either discharged
or who resigned from service them-
selves since the commencement of the
Delhi Milk Scheme to date;

(b) the amount of Security Deposits
collected by the Delhi Milk Scheme
ifrom the said Depot Managers and the
amount refunded ig them so far;

(e) the number of Depot Managers
whose Security deposits have not been
returned to date as alsp of those to
whom the Security Deposits have not
been refunded for more than six
months and the reasons therefor;

(d) the date of the oldest case of
non-refund of Security Deposit o the
Depot Manager; and

(e) the amount of interest accrued to
the Delhi Milk Scheme at the rate of
6 per cent per annum due to non-
refund of the Security Deposit within
a period two months from the date of
discharge or resignation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devclopment and Cooperation (Shri
Shinde): (a) 1196, upto 25th Novem-
ber, 1966. !

(b} A scrurity of Rs, 200 is collected
from each Depol Manager in instal-
ments of Rs. 10 per month. The in-
dividual is required to open a saving
bank account pledged in the name of
the Chairman, Delhi Milk Scheme, in
a post office. The first instalment
towards the security is deposited in
cash and subsequent instalments are
collected from the monthly pay of
the Depol Manager ang deposited in
his saving bank account, till the total
amount of security, viz., Rs. 200, is
completed,  In case any individual
Depot Manager ig discharged or re-
signs from service before the com-
pletion of service of 20 months, the
total amount of sccurity deposit made
in the saving bank account is proporde
tionately reduced. The saving bank
account s released to the individual
when he leaves service after recon-
ciliation of his accounts. The exact
mnount of security deposits made by
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the Ex-Depot Managers are being
finalised and will be placed on the
Table of the Houses as early as
possible,

Security deposits have been releas-
ed in respect of 227 Ex-Depot
Managers. THe exact amount refund-
ed 1o them is being worked out and
will be laid on the Table of the Sabha
as early as possible.’

(¢) The total number of Ex-Depot
Managers whose security deposits has
not been released is 9689. The num-
ber of cases pending for more than
six months is 899,

The delay in not refunding the
security deposits is due to the labour
and complexitiegs involved in the
scrutiny of the accumulated records
of the depots. Efforis are being con=-
tinued for seitling these accounts,
after which the admissible refunds will
be made to the persons concerned.

(dy 30th April, 1960.

te) No intcrest hag accrued to the
Delhi Milk Scheme. Any interest
thay may accrue on the deposits made
will be payable to the Depot Mana-
wer concerned on release of his secu-
rity deposit,

Acquisition of Agricultural Land

2585, Shrimati Renu Chakravarity:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether any restrictions have
been placed on acquisition of good
agricultural lang for non-agricultural
purposes; .

(b) whether it is a fact that at Diga
Tourist Centre in District Midnapur,
West Bengal, an artificial lake is being
constructed and for this purpose, hund-
red of bighas of rich agricultural land
are being acguired;

(c) whether this is being done with
the knowledge or halp of the Central
Government; and
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(d) whether it is a part of the Plan?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (d). Exe-
cutive instructions have been issued
to the State Governmenis to avoid
acquisition of good agricultural land
for non-agricultural purposes ag far
as possible.

2. It is not a fact that an artificial
lake is being constructed at Digha
Tourist Centre in District Midnapur,
West Bengal. Seven hundred acres
of land are however being acquired
for developmeni of Digha as a sea-
side health resort, Digging of earth
out of natural depressions is being
done in the area for developing land
surrounding these depressions Deve-
lopment works have already started
in 300 acres of which 65 acres are
agricultural, but by no means good
agricultural land, The effect of this
acquisition on food production, is re-
ported to be negligible! All the
lands were taken possession of under
the Land Acquisition Act, 1894, after
payment of compensation to the
owners. Development of Digha as a
scaside health resort is included in
the Stats Plan.
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Damage to Crops due to Cyclone

2587. Shrimati Jyotsna Chanda:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether cyclonic storm has
damaged crops in Madras coast in
early second weck of this month; and

(b) if so, the value of crops damag-
ed?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Dévelopment and Cooperation (Shri
Shyam Dhar Misra): (a) and (b), As
a result of the two cyclones during
November, 986, the following is the
position regarding the estimated dam-
ages to crops, plantations, ete in the
districts of South Arcot, North Arcot
and Chingleput districts in Madras
State as per information so far
ceived:

re-

PADDY:

Standing paddy crops over an ex=
lent of 6,000 acres can be vonsidered
totally lost due to submersion and
will involving replanting, The cost of
seeds. and fertilizers for raising a
fresh crop on these 8,000 acres would
be approximately Rs. 3.60 lakhs. The
presumptive value of the produce lost
as far as these 6,000 acres are con-
cerned, is Rs, 24.00 lakhs. It is esti-
mated that gbout 2800 acres have
been sand-vast to different deogrees.
In about 2,000 acres, the silting is
light, that is about 3" to 6" and in
abouy 800 acres, it is heavy, that is
68" to 18". The total cost of ‘heavy’
reclamation  and ‘light’  reclamation
will come to Rs. 8.00 lakhs. Yield
has been considerably affected in an
extent of about 36,500 acres where
the loss is likely to be of the order of

-
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20 per cent to 30 per cent of total
yield. It is estimated that the loss of
produce will be of the order of
Rs. 28,20,000. It would also involve
an expenditure of Rs, 9,12,500 to apply
an extra dose of fertilizer as a rejuve-
nation dose to obtain near-normal
yield in these lands.

Cocoanut Trees:

About 1.50 lakhs of cocoanut trees
have been uprooted or badly damaged.
It has been estimated that loss of
annual income to the farmers op this
score would be of the order of Rs. 37.5
lakhs. The cost of fresh seedlings and
labour for replacing the }ost trees will
alone come to Rs. 3.00 lakhs,

Betel Vines:

About 500 acres of betel vines have
been very adversely affected. At least
a loan of Rs. 2.50 lakhs will be re-
quired for replanting these areas with
betel vines. Loss of annual income on
this seore is likely to be of the order
of Rs. 10,00,000.

Plantins:

About 700 acres of plantain crops
have been adversely affected. It s
estimated that the loss of annual in-
come on this score would be likely to
be of the order of Rs. 7 lakhs, The
cost of replanting these areag with

fresh plantain crops will come to
Rs. 3.50 lakhs,
Fruit bearing gardens:

About 600 acres of fruit gardens

consisting mainly of mango trees,
have been affetted considerably. The
cost of replanting these mango Eroves
would be of the order of Rs. 1.80 lakhs.
The loss of annual income op 1h
score would be Rs. 9 lakhs.

Casuarina Plantations:

It :s reported that casuarina trees
on an cxtont of 350 acres have been
badly damaged. The loss of income
suffered by the ryots in this regard
iz cstimated to be of the order of
Rs, 175 lakh.
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Central Road Fund Allocation for
Madras State

2588. Shri’ Muthiah: Will the Minis-
ter of Transport, Awviation, Bhippiu
and Tourism be pleased to state:

(a) the total amount allotted te
Madras State for the Fourth Plan for
roads under the Central Road Fund
allocations for Madras State;

(b) whether the Chief Minister of
Madras has asked recently for Central
Aid for the approach roads for the
Tirunelveli junctiop over-bridge; and

(¢) if so, Government's reaction
thereto?

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
Sanjiva Reddy): (a) An amount of
Rs. 139 lakhs is likely to accrue to
the allocation account of the State in
the Central Road Fund during the
Fourth Five Year Plan period,

(by No.

(c) Does not arise,

Agricultural College at Bohanl

2589, Shri Harl YVishnu Kamatk:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pl d to state:

(a) whether it is a fact that repre-
sentations have been made to the Cen-
tral Government for establishing an
Agricultural College at Bohani, Nar-
singhpur district, Madhya Pradesh by
utilising the land, buildimg and hostel
already available there;

(b) it so, the reaction of Govern-
ment thereto;

(¢) when the College, as requested
by people, will be st up; and

“(d) if not, the reasons therefor?

53
'The Deputy Minister in the Minfs-
tagk-of Food, Agricunlture, Community
Development ang Cooperation (Shra
Shyam Dhar Misra): (a) No,
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(b) to (d). Do not arise,

Chief Ministers' Conference on Food
Policy

2590. Shri Vishwa Nath Pandey:
Shri P, C. Borooah:
Shri Panna Lal:

Will the Minister of Food, Agricul-
ture, Community Development and Co-
operation be pleased to state:

(a) whether a meeting of the Chief
Ministers was held on the 16th Nov-
ember, 1966 to finalise the Food Policy;
and

(b) if s0, the result of the meeting
and the details of the policy finaiised?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) A meeting of
the Chief Ministers was held on the
16th November, 1966, to consider the
recommendations of the Foodgralns
Policy Committee, 10686,

(b) Attention is invited to the
statement laid on the table of the Lok
Sabha on 22nd November, 1986, con-
taining the conclusions reached at
the Chief Ministers' Conference.

Lokpreeya Chit Fm (Private)
Limited, Delhi

2591, Shri S, M. Banerjee: Will the
Minister of Law be pleased to state:

(e) whether it is z fact that Lok-
preeya Chit Fund (Private) Limited,
Faiz Road. Delhi, has gone into liqui-
dation and a Liguidator has been ap-
pointed under the Companies Law;

(b) if 80, the reasonsg for the ap-
pointment of the liguidator;

(¢) whether the Registrar of Com-
panies has initiated any action to pro-
tect and safezuard the creditors (Chit-
holders) money;

(dy whether the assets and bank
balaneces have been taken over by the
Registrar of Companies or the Official

Liquidator, if go, the details of the
assets taken over; and

(e) whether Government are aware
of the complaints made by the chit-
holders regarding mismanagement and
non-payment of the amount due on
the due date, if so, the action taken
by Government in the matter?

The Minister of State in the Minls-
try of Law (Shri C. R. Pattabhl
Raman): (a) Yes, Sir. The company
has gone into members’ wvoluntary
winding up and appointed Shri R, 8
Oberoi as its Liguidator. However,
the winding up proceedings and the
appointment of the Liquidator are
not in accordance with the provisions
of the Companies Act, 1956;

(b) Reasons for the winding wup
and appointment of the Liquidator
are not known;

(c) Yes. Steps have been taken
by the Registrar of Companles to
obtain explanation regarding certain
aspects of the company's financial
affairs.

(d) The Companies Act does not
provide for taking over of assetg and
bank balances of companies in liqui-
dation by Registrar of Companies.
The question of taking over of such
assets by the Official Liquidator does
not also arise, since the company is
purported to have gone into volun-
tary liquidatlon;

(e) Yes. As the matters com-
plained of prima facie give rise to
civi] liabilities, the complaints were
advised to take action under section
433/434 of the Companies Act for the
winding up of the company by the
court or such other legal action as
might be considered necessary,
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Jayanti Shipping Company
Establishment at Madras
2598, Shri Nambiar:
Shri Dinen Bhattacharya:
Will the Minister of Transport, Avia-
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tion, Shipping and Tourism be pleased
o state:

(a) whether it is a fact that the
Jayanti Shipping Company’s Establish-
ments at Madras are being closed down
afier the taking over of management
of Jayanti-Shipping Company;

(b) if so, the reasons therefor;

(¢) the number of employees being
retrenched; and

(d) the action taken to provide al-
ternative employment?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (d). The
services of all the employees of the
Jayanti Shipping Company establish-
ment at Madras have been dispensed
with as a measure of economy. 20
employeeg are affected by this mea-
sure. It has not been possible to
offer alternative employment to these
persons.

Food Corporation of India

2504, Shri Priya Gupta: Will the
Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state:

(a) whether the Four Regional Food
Directorates and the Procurement Unit
of Madhya Prudesh are being taken
over by Food Corporation of India
during 1966-67;

(b) whether a draft Food Corpora-
tion of India Amendment Bill envisag-
ing the terms and conditions of trans-
fer gt existing Food Department em-
ployees was forwarded to the Em-
ployees' Association for their coma
ments; and

(e} If so, under what authority the
Constitutional safeguard provided un-
der Article 311 of the Constitution to
permanent employces and the deci-
sions of the Supreme Court to that

_effect are being violated and ignored

in the proposed draft the Food Cor-
poration of India Amendment Bill
and even against the guaranfee given
by the Minister of State for Food an_d
Agriculture on 11th April 1966 in this
House?
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Meneon): (a) Only the depots
in the Southern Region, Orissa
Madhya Pradesh, U.P. Rajasthan,
Delhi and Punjab and the Procure-
ment Units in Andhra Pradesh,
Orissa, Madhya Pradesh and Punjab
have so far been transferred to the
Food Corporation of India. No firm
date for the transfer of the depots in
the Western and Eastern Regions
has been fixed as yet, but these are
likely to be transferred during the
course of the next financia)l year.

(b) Yes, Sir.

{e) The presumption that either the
provisions of Article 311 of the Con-
stitution or the assurance given in
this Sabha by the Minister of State
for Food on the 11th April, 1966 are
proposed to be violated is not correct.

Swadeshl Cotton Mill, Kanpur

2595. Shri 5, M. Banerjee: Will the
Minister of Law be pleased to state:

(a) whether any enquiry was order-
ed into the affairs of Swadesi cotton
Mill, Kanpur, and other concerns
headed by Jaipuria's in 1964;

(b) it so, whether the enquiry has
been completed; and

(¢) if not, the reasons for the
delay?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) In September, 1864, an
investigation into the affairs of the
Swadeshi Cotton Mills Lid. and Jai-
puria Brothers Ltd. was ordered

under section 237(b) of the Companies
Act.

(b) and (c). Scrutiny of the books
of accounts and the oral evidenoe
have been completed and the report
is under preparation,

Sugar Factories

2596. Shri H. C. Linga Reddy: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) how many sugar factories had
to be closed owing to drought condi-
tions last year and this year;

(b) their names alongwith the
losses incurred by them on account of
their closure;

(c) when the same wil be opened;

(d) the arrangements made to pay
lay-off charges to the labourers; and

(e) how many applications recom-
mended by the State Governments
are peuding for issue of licences and
for what places and when they will

* be disposed of?

The Depuly Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) and (b). No sugar fac-
tory closed down in the season 1985-86
owing to drought conditions. During
the season 1866-67, the following two
sugar factories have reported that
they will not work on account of lack
of cane due to drought conditions;—

1. The Mysore Sugar Co. Ltd,
Mandya (Mysore State).

2. The Seth Govind Ram Sugar
Mills. Mehdipur Road,
(Madhya Pradesh).

The Insses tn be incurred by these
sugar factories are not known.

(c) Factories are expected to work
during the next season 1967-68.

(d) The State Governments con-
cerned are looking into these arrange-
ments.
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(e) 48 applications recommended
by State Governments for grant of
industrial licences for the establish-
ment of new sugar factories are
pending. These applications will be
taken up for consideration when a
decision to licence more new factories
against the Fourth Plan target is
reached. State-wise position of these
applications showing the  proposed
location of the factories is given in
the statement, laid on the Table of
the House. |[Placed in Library. See
Nu. LT-T440/66].

Agricultural Production Programme
in Mysore

2597. Shri H. C. Linga Reddy: Will
the Minister of Food, Agricultare,
Community Development and Coope-
ration be pleased to state:

(a) whether any  high-yielding
variety in Agricultural Production
Programme has been introduced in

Mysore State during the Third Plan
period;

(b) if so, the detunils thereof as
regards, the seeds supplied, varieties
introduced, acreage cultivated, Cen-
tral assistance given and the results
achieved; and

(¢) the programme of high-yielding
varieties in the State during the
Fourth Plan as proposed?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperatiom (Shri
Shyam Dhar Misra): (a) No.

(b) Does not arise.

(¢) The High-Yielding Varieties
Programme was launched from the
Kharif Season of 1966-67 in all the
State including Mysore State.

During the current discussions on
State Plans the Mysore Government
have accepted a target of 15.825 lakh
acres for the Fourth Five Year Plan.
The actual coverage under High-
Yielding Varieties Programme during
the last Kharif season in the State
was 92750 acres against a target of

NOVEMBER 20, 1968
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© 1,665,000 acres. The target for Rabi

Summer 1966-67 has been fixed at

1,37,000 acres.
National Highways and Bridges in
Mysore

2598. Shri H. C. Linga Reddy: Wil
the Minister of Transport, Aviation,
Shipping and Tourism be pleased lo
state:

(a) the amount set apart for the
National Highways and bridges in
Mysore State during the Third Plan
Period;

(b} the reasons for the shortfall in
expenditure if any;

(¢) the amount allotted to other
States under the same programme in
the Third Plan period; and

(d) the. programme of Nationai
Highways in Mysore State during the
Fourth Plan period with the proposed
provision of expenditure?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
(a) and (b). An
amount of Rs. 103.66 lakhs was allot-
ted to Mysore during the Third Five
Year Plan for construction of Nation-
al Highways (Original) works for
roads and bridges. Against this, the
actual expenditure was Rs. 88.52
lakhs. The main reasons for short-
fall in expenditure were (i) delay in
land acquisition proceedings, (ii) late
fixation of agencies for execution of
works, and (iii) economy measures
adopted towards the close of the plan
period.

(e) A statement showing the final
allotments made to State Govern-
ments other than Mysore for the cons-
truction of National Highways (Ori-
ginal) works during the Third Five
Year Plan is laid on the Table of the
the House. [Placed in Library. Sce
No. LT-T441/68].

(d) The Fourth Five Year P‘lan‘fnr
the development of National High-
ways has not so far been finalised.
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Assistance to Mysore State
2589. Shri H. C. Linga Reddy: Will
the Minister of Transport, Aviation,
Shipping and 'l‘ou.l‘lsm be pleased to
state:

(a) whether the Government of
Mysore have been asking the Central
Government for a long time past, for
financial assistance as regards the
ore cafrying roads in the State of
Mysore; )

(b) if so, the amount asked for and
the amount promised;

(¢} whether the promised amount
has been paid; and

(d) if not, reasons therefor?

The Minister of Transport,
tion, Shipping and Tourism
Sanjiva Reddy): (a) Yes, Sir.

(b) The amount asked for is Ra.
986.05 lakhs and that promised is
Rs. 348.75 lakhs,

(c) and (d). Payment is being made
every year on the basis of the actual
expenditure incurred on the approved
works subject to the limit of the
amount of grant agreed to, To the
end of 10965-88 a sum of Rs. 14451
lakhs was payable by the Government
of India on account of the ore carry-
ing roads and this amount has been
paid.

Avia-
(Shri

Ports in Mysore

2600. Shri H. C. Linga Reddy: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the amount spent and the work
done under port development during
the Third Plan period in Mysure
Siate;

(b) the length of the coastal line
offering port facilities in the State
with the names of ports:

(¢) the extent to which they were
developed during the Third Plun
period;

(d) the reasons for the slow pace
for progress of Mangalore and Xar-
war Ports; and

(e} when these ports will be con.p
leted?”

The Minister of Transport, Avia-
tion, Shipping.and Tourism (:hri
Sanjiva Reddy): (a) The Cenrral
Sector of the Third Five Year Plan
included an outlay of Rs, 50.12 lakhs
for the development of minor ports
in Mysore State. The State Govern-
ment, however, incurred an expendi-
ture of Rs. 82.88 lakhs on the Central
Sector schemes in the Third Plan
period. The details of work done are
indicated below:—

Name of Port

Work done (completed).

Mangalore (Improvement to existing
port).

Karwar

Honavar
General

Extension of workshop facilities. Investiga-
tions for all weather port.

Beach protection and wind screen with
casuring, Plantation on South Sandspit.
Acquisition of 100 H. P..Launch,
Acquisiticn of Ms bile crane.

A lighterage wharf for Ipndmg angd Shlpp-
of carge. A rransit shed for storage of
cargo. Provision of Tug, Pilot lsunch and
Water barge,

4 R.C.C. Jetties for loading iron ore,

A dredging unit consisting of s 2 ton garb
dredger, one tug, two 100 ton dumb H r
barges and one reclamation barge

been procured.

Hydrographic surveys of Coondapur,
Honavar, Tadri and Bel.keri ports were:
conducted.
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_(b) The total length is 155 nautical
miles (287 Kilometers). The ports
are:—

1. Majali
2. Karwar including Sadashivgad
3. Binge

4, Chendia

5. Belikerj

6. Ankola

7. Gangawali,

8. Tadri

9. Kumta.

10. Honavar

11, Manki

12. Murdeshwar

13. Shirali

14. Bhatkal

15. Byndoor

16. Coondapur

17. Hangarkatta

18. Malpe

19. Mangalore

(c) The information is covered in
reply to part (a).

id) and (e). The first stage deve-
lopment of Karwar Port had been
taken up by the State Govaorrment
during the Third Plan as program-
med. The State Government has
prepared a project report fur the
second stage development of Karwar.
The cost of developing Karwar &8 an
all-weather port is estimated at Rs. 2
crores, The State Government have
proposed that provision should be
made in the Central Sector of the
Fourth Five Year Plan for the
lopment of Karwar, including the
provision of mechanical ore haadling
equipment. The proposals relating
to the Fourth Plan for intermediate
and minor ports are being finalised.

In regard to Mangalore (existing
port) certain schemes included in the
Central Sector were dropped by the
State Government in order ‘o sccom-
modate other priority schemes regard-
ing minor ports. A new major port at
Maungalore (Panambur) is alsn being
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developed and is expected to be comp-
leted by 1971.

Issue Prices of imported Wheat and
Milo

2801. Shri D. C. Sharma: Will ihe
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tiom be pleased to state:

(a) whether it has been decided to
increase the issue price of imported
wheat and milo;

(b) whether it is also proposed to
increase the issue price of rice; and

(c) the extent to which the prices
have been increased and the reasons
therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8hri
Govinda Menon): (a) Yes, Sir. The
issue prices of imported wheat and
milo supplied from Central stocks
have been raised with effect from
15-11-66.

(b) The question of revising the
issue price of rice is under considera-
tion of the Government.

(¢) The issue prices of wheat and
milo have been raised by Rs. 500 and
Rs. 7.00 per quintal respectively. The
increases have been necessitated in
order to narrow down the gap between
the low price of imported foodgrains

" and the price of indigenous foodgrains

and also to reduce the amount of
subsidy being borne by the Central
Government.
Area-fawaa dWT 9 WA w1 Wi
fgd s & ma@
2602. =it fai=t :
st o 7o fag : .
Y g WY wgY
Friem giy, ®eafoe fowe o
aEeT WA IF A0 7 F7 F
(%) a1 78 &= & & wra-fosad
9T g3 sqrardy e # Srd-fa
qEa F A T E
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Collision of Indian Ship with-
Liberian Tanker

2604. Shri Bri] Basi Lal:
Bhrl Vishwa Nath Pandey:
Shri Braj Blharl Mehrotra:
Shri Ram Swarup:
Shri Balgovind Verma:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state: 3
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(a) whether it is a fact that the
Indian Motor Vessel “JALA VIKRAM"
and the Liberian Tanker “GEORGE
VERGOTTIS" collided off Port Tewfik
at the Red Sea end of the Sucz Canal
on the 16th November, 1566;

(b) if s0, the causes thereof; and

{c) the loss suffered by the Indian
wessel?

The Minister of Transport, Aviatien,
Bhipping and Touwrlem (Shri Sanjiva
Reddy): (a) to (c¢). A collision took
place between these two ships on 17th
November, 1966. A preliminary in-
quiry under the provisions of Mer-
chant Shipping Act, 1958, will be held
by the Mercantile Marine Department,
on our vessel's arrival at Bombay
and the cause of the collision and the
loss suffered by the vessel will be
assessed. 'There has, however, been
no loss of life or cargo or injury to
“Dy person.

Bagalkot Cement Co., Bijapar

2605. Shri Utiya:
Shri Madhu Limaye:

~
Will  the Minister of Law be
pleased to state:

(a) whether the Bagalkot Cument
Company Ltd.,, Bijapur, Mysore State
have committcd certain violations of
the Companies Act; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of State in the Minis-
try of Law (Shri C. R, Pattabhiraman):
(a) Some compaints to the effect that
the management of the company have
infringed the provisions of some sec-
tions of the Companies Act have been
received.

(b) An Inspector has been appeointed
under section Z37(b) of the Companies
Act to investigste into the affairs of
the company.
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Utilisation of Loans for Beads

2606. Bhri Sheo Narayan: Will the
Minister of ‘Transport, Aviatiom,
Shipping and Touwrism be pleased to
state:

(a) whether the World Bank has
submitted any report on the utilisa-
tion of the loafis for roads; and

(b) if so, the action taken thereon?

The Minister of Transport, Aviation,
Shipping amd Tourism (Shri Sanjiva
Reddy): (a) and (b). The Govern-
ment of India have received only one
loan for roads so far from the World
Bank, namely, the credit of 60 million
dollars afforded by the International
Development Association, an affiliate
of the Bank, for the construction of
certain selected road and bridge
works in the States of West Bengal,
Orissa, Bihar and Maharashtra. The
Bank have not furnished any specific
report on the utilisation of this loan.
The Internationa] Development Asso-
ciation have, however, been deputing
their representatives for the’ purpose
of carrying out periodical inspections
of the works covered by the credis
and on the basis of these inspections
the Association have been forward-
ing from time to time their comments
to the Government of India. In such
communiecations and in tle course of
discussions during the inspection of
works, the International Development
Association have pointed out delays
mainly in respect of the acquisition
of land, procurement of imported
equipmnet required for the execution
of the works and the construction of
two bridges. Necessary action has been
initiated to obviate the recurrence of
such delays.

Mls. Golcha Properties (P) Ltd., Delhi

2606-A. Shri Prakash Vir Shastri:
Shri Huokam Chand
Kachhavalya:
Shri Eashi Ram Gupia:
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Bhri Nardeo Snatak:
Bhri Yashpal Bingh:

Will the Minister of Law be pleas-
ed to state:

(a) whether Government propose
to appoint ap administrator to look
after the interests of the numberous
depositors of M/s, Golcha Properties
(P) Ld, Delhi;

(b) if so, the scheme thereof; and

{c) the time by which the first in-
stalment of principal amount wil] be
repaid?

The Mimister of State in the Minis-
try of Law (Shri C. R. [Pattabhi
Eaman): (a) to (¢). One of the direc-
tors of the Company las submitted a
scheme of arrangement with deposi-
tors, under Section 381 of the Com-
panies Act, to the Hajasthan High
Court. In their representation, under
Section 3%4A of the Companies Act,
Company Law Board have made cer-
tain submissions 1o ths High Court
with a view to protecting the inte-
rest of creditors. The matter is now
pending in the High Court

M/s. Anand Finance (P) Ltd, Delhi

2606-B. Shri Prakash Vir Shastri:
Shri Hukam Chaod
Kachhavaiya:
Shriy Kashi Ram Gupta:

Will the Minister of Law be pleas-
ed to state:

(a) whether it is a fact that top
Central Government officers had de-
posited huge amounts of money with
M/s. Anand Finance Private Lid,
Delhi;

(b) whether it is also a fact that to
watch the interest of such depositors,
Government had appointed an  Ad-
ministrator for the purpose;

(¢} whether Governmant propuse 1o
appoint Administrators in respect of
other firms who have accepted depo-
sits from the peneral pvutlic to the
tune of crores of rupees; and

(d) if not, the reasons therefor and
why the Administralor was appuinted
for M/s. Anand Finance Private Ltd.
only? '

The Miniser of State in the Minis-
try of Law (Shri C. R Pattabhi
Raman): (a) The list of persons from
whom the Company has accepted de-
posits, as available with the Com-
pany Law Board, does mot contalm
particulars of occupation and desig-
nation of the depositors. It is there-
foe, not possible to indicate whether
the depositors include ‘top Central
Government Officers”.

(b) Government has not appointed
any Administrator. However, on a
petition under Section 391 of <he Com-
panies Act High Court, Punjub has
appointed a new Board of Direclors
with Shri M. N. Kaul, M.P,, as Chair-
man.

(c) Government has uo power to
appoint Administrators under the
Companies Act with a view to taking
over the management of cumpanies
which have been accepling deposits
from public, but on notice received
#rom the Cuurt, the Company Law
Board will make appropriate submis-
sions in each case for the Court's con-
sideration.

(d) Does pot arisc.

M/s. B. Dharam Bingh & Co., New
) Delhi

2606-C. Shri Prakash Vir Shastri:
Bhri Aukam Chand
Kachhavaiya:
Shri Kashi Ram Gapta:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that M/s. B.
Dharam Singh & Co. (P) Lid, Asaf
Ali Road, New Delhi and its subsidi-
aries under the control of the same
directores have accepled deposits at
fixed terme to the tunr of several
hundred lakhs of rupees from the
general public;

(b) if so, the amourt of such de-
posits;
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(c) whether it is also a fact that the
firms have refused payment of the
principal amounts and stopped pay-
ing monthly interest to the depositors
for the last several months; and

(d) whether Government propose to
appoint an  Administrator just as
they have done in the case of M/s.
Anand Finance (P) Ltd. for the above
firm also to protect the interests of
the depositors?

The Minister of State in the Minis-
try of Law (Shrl ©. R. Pattabhi
Raman): (a) and (b), The Company
has accepted deposits from the public
to the tune of several lakhs of rupees,
but the exact amount of such deposits
could not yet be ascertained, as the
acoounts of the company have not
beep audited since 1961,

(c} Complaints received by the
Company Law Board indicate that
the management have refused pay-
ments to depositors in several cases.

(d) On a petition under Secion 391
of the Companijes Act, the High Court,
Punjab have appointed a Board of
Directors of Anand Finarce Private
Limited. Government had no hand in
the said appointment.

Reserve Bank Loan to Bihar
Cooperatives

2606-D. Shrimati Ramdu'ari Sinha:
Will the Minister of Food. Agricul-
tore, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
Reserve Bank of India propose to
sanction a loan of Rs. 4 crores for
short term to Bihar Cooperatives;

(b) if so, the conditions >f the loan;

(c) the steps to be taken so that
the conditions of loan are fulfilled;
and

(d) whether there ig any proposal
for conversion of short term loans
into medium term loans?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.
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grain shipments (C.A.)
(b) to (d). Information s being col-
lected and will be laid on the Table
of the House,

12 hrs.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCH

REPORTED LIKELTHOOD OF SUSPENSION OF
U.S. CRAIN SHIPMENTS

Shrimatl Tarkeshwari Sinha (Barh):
Sir, I call the attention of the Minis=
ter of Food, Agricu'ture, Community
Development and Co-operation to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:

Reported likelihood of suspcnsiom
of US. grain shipments.

ot arrd (fgmit) © wore wEET,
& 9T AU OF SmaEAT § | g7 6TA
gregw ¥ fage wsw § mwwa w1
graeg #, 9% At § A FIA-OIWA
o FTq (w1 wgEATA fog Ay €
ITH a9 FAT F T LA AR
F7 9T gaTA-Aata gAn, Sar fF fagre
FAE A A AN I A Fm R
s aa farmra e g ?

MAX WAW : g fAT AW ST
6 a9 T@T &, T q97 TF ¥ 7T AH
& ogFam g

The Minister of Food, Agriculture,
Community Development and Co-ope-
ration (Shri C. Subramaniam): At
present the bulk of our requirements
of imported foodgrains are imported
from USA under P L  480. The
balance of funds still available ynder
the September 1964 Agreement, as
amended by exchange of letters from
time to time, would enable a shipment
of about 3.5 lakh tonnes of wheat and
mile from USA in December, 1988
With the quantities which have al-
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ready been shipped or are expected
to be shipped in December, 1866, the
firm availability of wheat, mio and
rise in January 1867 would be about
56 lakh tonnes. Our requirement of
food grains at the present level of
distribution from the Central stocks is
about 8 lakh tonnes of imported food-
grains per month. We have, therefore,
to fill in a gap of about 2.4 lakh tonnes
in January and also provide for neces-
sary imports for arrival during the
month of February, 1967 onwards.

In August last, we had requested the
U.S. Government for an  additional
allotment of two million tonnes of
wheat and 0.25 million tonnes of rice
under PL 480 for shipment up to
December, 1986. The U.S. Govern-
ment allotted additional funds under
PL 480 in October, 1866 for purchase
of about 2 lakh tonnes of foodgrains.

We had also made a proposal to the
U.S. Government at the end of Sep-
tember, 1966 for the import under PL
480 of foodgrains for the calender year
1967.

The delay in the finalisation of a
new agreement appears to be due to
the low state of the U.S. wheat re-
serves and the enactment of the new
legislation amending the United States
PL 480, which has been completed
only recently. The U.S. Government
have also been anxious, since their
wheat reserves at present are very
low, and some other important wheat
producing countries have had bumper
wheat crops, that these countries
should take a larger share in meeting
the food shortage in India and in pro-
viding a wider base for food assist-
ance to this country.

We have no information about the
alleged likehood of suspension by
U.S.A. of grain shipments to this coun-
try. So far as we arp aware, no such
decision has been taken, by the U.S.
Government.

It a new agreement with the U.S.
Government is not entered into with-
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in the next few days, there would
undoubtedly be a break in the conti-
unity of shipments in December re-
sulting in a shortfall in supplies im
January . In order to meet this even-
tuality, we are taking steps for the
purchase and timely import of some
quantities of wheat on a commercial
basis to cover this gap in the avail-
abilities of foodgrains in January, 1967.
In view of our extremely difficult
foreign exchange position, we cannot
naturally embark on any large scale
imports of wheat on a commercial
basis and we are hoping that a new
agreement with the U.S. Government
would be possible very soon.
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We have also made approaches to
certain other countries for supply of
wheat on special terms.

Shrimatl Tarkeshwari Sinha: May
I know whether the reporteq hew
agreement of which mention has been
made in the ca'l attention notice js on
the basis of the insistence of the US
Government that foodgraing would be
supplied only on the basis of cash and
carry and whether a deadlock had
been on that issue with the result
there is the discontinuation of the
supply which was already committed
by the US overnment?

Shri C. Subramaniam: No, Sir: that
is not a fact.

Shrimati Tarkeshwari Sinha: Two
questions are allowed, Sir.

Mr. Speaker: Only one.

Shrimati Tarkeshwari Sinha: You
have been allowing two questions to
the Member who gives notice.

Mr. Speaker: I am sorry; she j«
mistaken; only one question is allowe(
for each Member.

Shri Hem Barua (Gauhat!): The
Bell Mission that has enquired into
our requirements for food have recom-
mended the necessity of procuring
food and at present there is another
Committee or Mission sent from
Washington that has enquired into
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(Shri Hem Barua).

necessity, and fropn Washington jt has
been said that it was only in October
that our Government have requested
Washington to send us foodgrains and
all that. In that context, may I know
how far it is a fact that the stand our
Government have taken on the Viet-
nam issue has affected the US decision
to impose a freeze on sending food-
grains as required by us?

Shri C. Sobramaniam: As far as 1
am aware, 1 do not think that it has
anything to do with the decision with
regard to thy PL 480 arrangements,

Shri Indrajit Gupta (Calcuita South
West): Now that this crisis has ari-
sen, and the Minister himself has said
that during January and February we
are likely to run ints preat difficulties,
although many warnings hag been
given that wy should nnt a'low our
food pogition to become dependent on
PL 480 precisely for this reason, may
1 know what steps, in view of this
new emergeney, the Government pro-
pase to take during these intervening
months to mabi more fully what-

ever is avai'able internally in this
country, = that 1t may be properly
procured and ovenly rtationed  out,

instead ofenas s reported—the tond-
ency of the Government to relax its
paliey of procuremeny and rationing
and go in the opposite directions?

Sh*i C Sohrymariam: We are in-
tensifving cur offoris at procurcment
and T am hopineg that the State Gov-
srnments’ performance would be satis-
factory in this respect.

Shri S. M. Banerjee (Kanpur): The
question, of import under PL 480 has
become a question of nationa! humilia-
tion for the country. I would like to
know whether it is a fact that this
dillydally tacties of the US Govern-
ment is due to the fact that they
would supply regularly under PL 480
they will delay it till the elections
are over—only if they get a Govern-
ment of their own cholce after the
electionn.
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Shri C. Subramanlaam: 1t is rather
an embarrassing question for me to
answer with regard to the policy of
another government. I do nnt think
that is the policy of the US Govern-
ment.

Shri 5. M, Banerjee:
delaying matters.

They are

Mr. Speaker: He ha; answered it

Shri S, M. Banerjee: He has not
referrcd to the recent statemeny of
President Johnson.

Mr. Speaker: He has replied 1hat he
does not think that is the policy.

Shri Alvares (Panjim): The hesit-
ancy of the US Government op the
issue of foodgrains is similar to the
hesitancy on the Bokaro erisis and also
in the matter of setling up the fer-
ti'iser complex, in the fertiliser deal.
where the U5 Government refused to
concede our demand unless dertain
conditions fuvourable to the indusiry
there were conceded. Now that the
special agricultural Mission of  the
President of the US has come and
says thay the apgricultural programmes
are now of a serious nature. may T
know whether the Minister holds out
a better prospect of US food and than
before*

Shri C.
could ot
question,

Subramaniam: T really
fallawe the trend of  the

Mr, Speaker: Whether the Minis-
ter holds out better promise now than
Lefore.

Shri Alvares: Now that the Mis-
sion has said that our agricultural
programmes are of a most serious
nature than previously, does the Gov-
ernment hold out Better prospects of
U8 food aid than before?

8hri C. Sobramaniam: [ have given
main statement.
whatever prospects are lhere in my
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Shri P. Venkatasubbaiah (Adoni):
Whatever may be the real facts about
the supply of fowigrains by the USA,
the foreign press b been playing up
this aspect of the matter and attribu-
ting motives of political pressure on
our Government; in view of this fact.
may I know whether the Government
is serious about the building up of the
buffer-stock which they have given
out previously, and whether thev
would like to  enler int, bilateral
agreements with such countries  os
USSR, where there is reported to be
a bumper wheat crop and if so, what
steps do Government propose to take
in this direction in right earnost first
for building up, buffer storks und also
for negoliating with couniries where
foodgrains are available?

Shri C. Subramaniam: Buffer stocks
eannotl be built up when there has
‘been continuous drought for two years.
‘That can be done only when there is
normal production and it would be
our endeavour to do so. Regarding
bilateral agreements, we are trying to
gel foodgrains from whatever sources
they ore gvailable. But unfortunately
no other country except USA has got

U.S. grain
Shipments (C.A.)

quantities of such magnitude which
we require.

st fawrn oviw (@RAYT) o
IR, HUFT TTT wuAET  gArs W
qar ~af FF wmd 1Y goarr ¥
STHTT qF FT ATETS A A 0
qa ¥ T ®t =T 57 A e
fqr & oz fpgr & A1 fem mimr &
frar & 7

Shri C. Subramaniam: On this we
have not inken any decision yet. The
whole position will be revieweq by
about 15th December.

A =33 (ol (|6 o F
AT 7 1 44T AAT HATT OFT AT
Rl (FasT S Berad g AT
® o ommi & fagy sdd e &

1 think any freeze al this lime is @
politically hazardous operations on
our part. The Indian Government is
faced with an election in February
and any acute shortage on the eve
of that election might very well bring
down the Government that is friendly
to us.

Whil, none is sur. o7 the Predident’s
currrat intention: he aspears deter-
mined ta give India a jolt both on
acvount of his impresston of  inade-
quate performance and  also an ac-
count of her unhelpful Vie‘nam policy.

& s s g foHfw o e
wRAT 7 e BT Tafa w afew
gt Tt a1 v it A
& wafar gEAY TVET § qew 51 A
F a1 ¥ oo 7 o=, oy fafrey e ¥
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T Trem T et A oTT oTeR T

pr k-4
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8hri C. Subramaniam: I have dealt
with this on very many occasions. We
have a plan and we hope tou attain
self-sufficiency in foodgrains by the
end of the fourth plan.

Shrimatl Renuka Rey (Malda): In
view of the Minister's reply that these
2 million tonnes will not in any case
arrive in time and the fact that USA
have been very concerned about the
fertiliser conditions which the private
interests in USA want to their own
benefit and also other political fac-
tors, I would like to know whether
the minister has taken a firm decision
to procure 2 million tonnes within the
country and inform the US Govern-
ment that while we appreciate thelr
hlep very much, this two million
tonnes is not necessary?

8hri C. Subramaniam: 1
think we are in a position to take
that attitude. First of all, it is not
merely question of 2 million tonnes.
We have to tide over the whole of

do not

1967 till we get the normal kharif -

crop. Therefore, if it is not available
from USA on those terms, on other
terms we should get it either from
USA or other countries,
WMo TR wART \fgm (FiamEm):
W wEr ¥ A T g ow g A
w7y
o wEw #Y, A0 A
X aF rlT #, T A e ;o
ot @t (3FOET) ¢ T® A
fam g
o T T Mfg - s A
* graTe W 1 M F g

waa wEET T grew ¥ A,
w&FmaT

> AR Eigm . aEar
s @y oY, w1 @) A ¥
&, 37 AT ¥ W91 99 gy ¢ O
ol F g T oIAr I3
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Shri C. Subramaniam: Sir, as I
already stated, we are trying to find
out whether foodgrains will be
available from other sources also, We
have also contacted USSR in this
connection.

To TR AAFT Wifgm : weaed
TR, AL HITH FT AT AT T8

waw Ry SN Fer A g
FAY TraAT AT E

o T AAGT difgar : s
g@TC o1 I5q feedl 97 g0 @@l 7
w1 T gag & fe o w=w ¥ g
| gr AT AT ¥ watq & 7
Mr. Speaker: He wants to know

whether USA advised this Govern-
ment? .

Shri C, Sobramaniam: No
advice has been given.

such

Sy qy famd  qg wmaa A 1
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Shri P. B. Chakraverti (Dhanbad):
May I know whelher during our
Prime Minister's visil to USA and her
talks which the US President there
was any indication given about USs
anxietly for other countries to take
the largest share of food supplies to
meet the food shortage in India; ¥
not, whether the latest communique
signed by the two Presidents of
UAR and Yugoslavia and our Prime
Minister has created thi:z trauble?

Shri C. Subramamiam: | do not

think this communique has anything
to do with thia. '
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Shri Nath Pai (Rajapur): The
Minister in his earlier reply stated
that he does not know if there is any
decision with regard to freeze on the
part of USA., May I draw hig atten-
tion to the Press interview given by
the Prime  Minister—day-before-
yesterday's papers have published it
—in which she calls for austerity
berause there is a freeze? 1 would
like to know: (a) If there is a freeze
on the part of USA or not, and (b)
whether that contact with the USSR
has been- made and what is the res
ponse? He simply stated that they
are in contact with the USSR Gov-
ernment, I would like to know what
has been the response of the Gov-
ernment of USSR which allegedly has
a bumper crop this year?

Shri C. Subramaniam: As I have
already stated, we have formally
approached the USSR Government to
find out whether they can spare any
foodgrains for us, particularly wheat.
‘We have not had any response as yet.

Shri Nath Pai: What about the
“frecze”? Sir, 1 quoted the Prime
Minister.

Mr. Speaker: He says that there
hag been no response.

Shri Nath Pai: I am satisfied with
that, He said that there has been no
response. It is an  understandable,
intelligble answer. What about the
first part of my question, about the
“freeze” on the part of USA?

Shri C. Subramamiam: No, Sir. As
1 have already said, there is likely to
be a gap, particularly in January-
February, in regard to meeting wup
that gap we have io take certain
steps and that is what the Prime
Minister has referred to.

Shri Nath Pai: “Freeze” is the
word, Mr. Speaker.

Shri Harl Vishno Eamath
(Hoshangabad): Judging by the past
and present attitudes of other

countries, to what extent is the appeal
for near global aid likely to bear
fruit and to what extent all the
troubles that are envisaged in
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January-February likely to affect the
election schedule, and may I know-
whether Government are in a posi-
tion to categorically state in the House
that their efforts, feeble as they were,
to unearth hoarded food grains have
met with ighominious failure?

Shri C. Sobramanlam: As far as
January-February is concerned, as
I have already stated, we are making
arrangements to get foodgrains for
January-February.

Shri Harli Vishnu Kamath:
what extent will they bear fruit?

Shri €. Subramaniam: We will see
that it bears fruits. As far as un-
earthing of hoarded foodgrains is con-
cerned, in certain States our efforts
have been successfu] and in certain
other States they have not been suc-
cesful,

Bhri Hari Vishng Eamath: It is a
very vague answer, Let us have a
categorical answer.

Mr, Speaker: He: has asked so
many questions in one. He has asked

To

about the election schedule also,
whether it will be affected.
Shri C. Subramaniam: I do not

think the food situatdon is likely to
affect the elections.

8Shri Maheshwar Nalk (Mayur-
Bhanj): It is reported in the news-
papers that India's request for food
has been dealt with by the Depart-
ments concerned of the US
Government and is pending with the
President of USA and that the US
President has asked the Indian Gov-
ernment 1o secure foodgrains from
different countries, What is the
atlitude of the Government to this
position?

Shri C. Suobrpmaniam: The US
President has not made any sugges-
tion at any time. The position is
that our requirements are of a certain
magnitude and those quantities are
available only from USA. We have
to make arrangements for foodgrains
from other sources also,
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1221 hrs, .
RE. BUSINESS OF THE HOUSE
Mr. Bpeaker: Shri Mathur has
addressed to me a leiter that the
discussion on student unrest, which

has been put down in the agenda to
be taken up at 5 pm. might be taken
up at 4-30 so that two or three more
Members could be accommodated and
he could reply to the debate, as he
has the right of reply. So, that dis-
cussion would be taken up at 4-30
pm., as desired. We will take up
at 6 p.m. the other Calling Attention
Notice about starvation conditions in
Bihar. The half an hour discussion
will be taken up after that

ot Jfd (weg) s oY o9z
i fR AT w ¥ | . .
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Dr. Karni Singhji (Bikuner): Sir,
I have also given noiice of a Calling
Attention about the withdrawal of
the Indian contingent from the Asian
Games. [ am told that it has been
disallowed. Sir, I think he must at
least make a statement in the House,
tomorrow or the day after.

M. Speaker: The hon. Member
would realise that I have to choose
between the importance of one and
that of the other, because the time
at our disposal 18 limited.
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Dr. Karani Singhji: It can be taken
up tomorrow or the day after.

Mr. Speaker: It is very difficult.
Items for those days are already
fixed, That is my difficulty. Other-
wise, I would have admitted it also
as it was important, But there was
no time,

Bhri Fem Barm (Geauhati):
there be a slatement at least.

Mr. Speaker: That I will. try. I
will ask him whether he can make a
statement.

Let

Dr., Earni Singhfi I blieve it is
gtill possible for India to send a
contingent. There is the time factor
for entry.
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Mr. Speaker: We will now take
up papers o be laid on the Table.

8hrl Yellamanda Reddy (Marka-
pur): Sir, on a point of order.

Mr. Speaker: There is no point of
order, He has written to me I will
look into it
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Shri Yellamanda Beddy: Sir, please
hear me. Then, rule it out, if you se
desire; T do not mind. There was a
No-Day-Yet-Named Motion  given
notice of by Shrimati Vimla Devi I
have been informed that it was not
allowerd because the Leader of the
House ‘has not agreed to the proposal.
Under the rules, it is not for the
Leader  of the House (o accept or
reject it. The Speaker alone cap do
it. Rules 189 and 190 say:

“189. If  the Speaker admits
notice of a motion and no date is
fixed for the discussion of such
motinn, it shall be immediately
notified in the Bulletin with the

heading: ‘No-Day-Yet-Named
motions’, ' ‘
'
180, The Speaker may, after

ronsidering the state of business
in the House and in consultation
with the Leader  of the House,
allot a day or days or part of a
day for the discussion of any such
maotion."”

Regarding the stee]l plant agitation in
Andhra Pradesh we have been trying
for a .discussion in the House all
thess davs and we have approachea
vou in your rhamber alsa, We have
given notice ol se many motiens and
short notice questions. The Govern-
ment are pot prepared ito raise this
question in any way. They do not
wart to disruss the whole thing. They
are very much afraid, of this discus-
sion being taken up here, Therefore,
1 request you to use vour discretio=-
nnry powers and allow ihis motion
today so that we may have a say on
this. In Andhga Pradesh 30 lives have
bern lost and so many things have
happened there.

Mr. Speaker: 1 admitted it and the

sub-committee also gave preference.

to ii. Let me hear what the Minister
has to say, whether he can find time
for it.

The Minister of State in the Depart-
ments of Affsirs and
Communication (8hri Jaganatha Ruo):
I am sorry to say that there is no
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time al the disposal of Government
for this No-day-yet-named Motion.

Shrimati Vimla Devi (Eluru): I
have been sitting here for the past so
many days for the discussion to come
up here. They had promised the dis-
cussion to me and they have broken
that promisc. . . (Interruption).

Shri H. N. Makerjee (Calcutta Cen-
tral): Sir, the rule which has been
read out says that you, in consulta-
tion with the Leader, who is not here,
can decide. You have only to con-
sult him, He has no vetn, You make
the decision. Stnce you are agreeable
to it and he has not got the veto—
vou have the decisive power-—possibly,
you may accommodate them; other-
wise, they would {1ake an extreme
step.

Mr. Speaker: The time has to come
out of Government's time: therefore,
there consultation or consent was

necessary . . . (Interruption), 1 mave
my consent: I admitted it. It wus sent
to the sub-committec: they ! o al-
lowed it.

it wy fewa (997 ;oW oA
qig®rT F1 72307 7 T5FT |

Shri Ranga (Chittoor): You can
ask the House to b2 good ennugh lo
meel one hour more cither tomorrow
or the day affer—we may sit lonper--
and that can be counted as a part of
the Government time and alintted for
this particular question,

Mr. Speaker: It iz a suggestion
{ Inrerruption).
Shri Thirumala Rao (Kakinada):

Probably, the Right Communists want

it before thev resipn and go oaway
from here . . . (Interruption).
Shrimati Vimla Devi: He is  sitting

there and wants us to sit also like

that . . . (Interruption).

Mr, Speaker: When the lady Mem-

Shrimati Vimla Devi: Tt is not a
question of a lady Member and a man-
Member . . . (Interruption).
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Shri Yallamandas Reddy: Sir, I
would draw your attention to the con-
tinuous promise made by the Leader
aof the House,

Mr. Speaker: I have noted it; I
have appreciated that and I have ask-
ed them. What does he want of me
now?

Shri Yallamanda Reddy: Please
allot 15 minutes in the evening. 30
lives have been lost. There is shoot-
ing . . . (Interruption).
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Shrimati Vimla Devi: We want a
discussion to be brought up today.

Mr, SBpeaker: The hon. Member
does not listen,

Bhrimati Vimla Devl: Why should
you be angry?

Mr, Speaker: That was never im-
puted to me earlier that I was angry
with a lady.
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Shrimati Vimla Devil: I am the
only lady with whom you are angry.

Mr. Speaker: She should not think
that. Rather, 1 have the complaint
that she gets angry with me.

Shrimati Vimla Devi: I am mnot
angry. Let him say that it will be
discussed today. We have waited too
long.

12.30 hrs.
PAPERS LAID ON THE TABLE

NoTIFICATION UNDER EssentiaL Com-
mobrTiEs Act, 1955.

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Sh]qde): I beg to lay on the Table
a copy each of the following Notifica-
tions under sub-section (6) of section
3 of the Essential Comimodities Act
1955: —

(1) G.S.R. 1761 published in Gaz-
ette of India dated the 18th
November, 1966,

(2) The West Bengal Husking
Machines (Control) of Opera-
tion) Order, 1866, published
in Notification No. G.S.R. 1762
in Gazelte of India dated the
18th November, 1966.

(3) The Maize Zone (Movement
Control) Order, 1966, publish-
ed in Notification No. G.S.R.
1763 in Gazette of India dated
the 18th November, 1966,

(4) The Imported Foodgrains
(Prohibition of Unauthorised
Sale) Amendment Order, 1968,
published i Notification Neo.
GSR. 1806 in Gazette of
India dated the 26th Novem-
ber, 1966.

[Placed in Library. See No. LT-
7431/68],
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NOTIFICATIONE MAKING AMENDMENTS
10 Keraua Moror VEemicLes Rulks,
1861

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): I beg to lay on the
‘Table a copy each of the following
Notifications making certain amend-
ments to the Kerala Motor Vehicles
Rules, 1961, under sub-section (3) of
section 133 of the Motor Vehicles Act,
1939, read with clause (e¢) (iv) of the
Proclamation dated the 24th March,
1965, issued by the Vice-President,
discharging the functions of the Pre-
sident in relation to the State of
Kerala: —

(1) SR.O. No. 413/66 published
in Kerala Gazette dated the
1st November, 1986,

(2) S.R.O. No. 414/66 published
in Kerala Gazette dated the
1st November, 1866.

[Placed in Library. See No. LT-
7432/66].

ReporT oF COMMITTEE 0N BROADCAST-
¢ AND InForMATION Menia oN Docu-
- MENTARY Frims anp News Rems

Shri C. M. Poonacha: On behalf
of Shri Raj Bahadur, I lay on the
Table a copy each of the following

papers: —

(1) Report of the Committee on
Broadcasting and Information
Media on Documentary Filma
and News Reels. [Placed in
Library. See No. LT-7434/66],

(2) Report of the Committee on
Broadcasting and Informa-
tion Media on Advertising and
Visual Publicity. [Placed in
Library. See No. LT-7434/66).

(3) Annual Report (Part II) of
the Registration of Newspapers
for India for the year 1966.
[Placed in Library. See No.
LT-7435/66].

Papers Laid AGRAHAYANA 8, 1888 (SAKA)

Committee on 5932
Assurances (Minutes)

(4) A Statement showing further
decisions iaken on the re-
commendations of the Com-
mittee on Broadcasting and
Information Media relating to
Radio and Television upto 1st
November, 1966. [Placed im
Library. See No. LT-T436/68].

Shrimati Vimla Devi (Eluru): We
cannot wait endlessly. What is this?
Ask him to make a statement today
. - . (Interruption).

Shri Yallamanda Reddy (Marka-
pur): Sir, let the Minister come out
with a statement,

Mr, Speaker: Order,
is not to be recorded.

Shri Yallamanda Beddy:**

Shrimati Vimla Devi:**

(Shrimati Vimla Devi and Shri Yaila-
manda Reddy then left the House)

ANNUAL REPORT OF INDIAN CENTRAL
Spices anp  CasHewnNuTr COMMITTER
FoR 1964-65 (Hmvor version)

order. This

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operatiom (Shri
Shayam Dhar Misra): I lay on the
Table a copy of the Annual Report
of the Indian Centra] Spices and
Cashewnut Committee for the -year
1964-65 (Hindi version). [Plxced im
Library. See No. LT-7437/66].

12.32 hrs,

COMMITTEE ON GOVERNMENT
ASSURANCES
MimvuTES

Shri Siddananjappa (Hassan): I lay
on the Table the Minuteg of the
Twenty-ninth Sittings of the Commit~
tee on Government Assurances held
on the 24th and 25th November, 1966,
respectively.

**Not recorded,
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.32} hrs
MESSAGES FROM RAJYA SABHA

FawAmArLAL Neano Umiversrry Bion
Secretary: Sir, 1 have to report

she following messages received from

the Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 115 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, | am directed to inform
the Lok Sabha that the Rajyw
Sabha, at its sitting held on
the 24th November, 1966,
agreed to the following am-
endments made by the Lok
Sabha at its sitting held on
the 16th November, 1966, in
the Jawaharlal Nehru Univer-
sity Bill, 1966: —

Enacting formula
1. That at page 1, line 1,—

“Sixteenth”
“Seventeenth”,

Clause 1

for substitute

2, That at page 1, line 4—
for “1985" substitute "1966".
Clause 27

3. That at page 10, line 32,—
for “1965" substitute “1966",

Second Schedule

4, That at page 12 line 5—
for “1865" substitute “1966".

(ii) ‘In accordance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Raya Sabha, I
am directed to inform  the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 24th November, 1966,
agreed without any amcnd-
ment to the Employees’ State
Insurance (Amendment) Bill,
1908, whichh was passed by
the Lok Sabha at its sitting
held on the 15th November,
1968
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(iii) ‘In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, T am directed to en-
close a copy of the Post-Gra-
dugte Institute of Medical
Education and  Research,
Chandigarh, Bill, 1968, which
has been passed by the Rajya
Sabha at its gitting held on
the 22nd November, 1586°.

1234 hrs.

POST-GRADUATE INSTITUTE OF
MEDICAL EDUCATION AND RE-
SEARCH, CHANDIGARH, BILL

As passen By HAJYA SaBHA

Secretary: Sir, I lay on the Table
of the House the Post-Graduate Insti-
tute of Medical Education and Re-
search, Chandigarh, Bill, 1966, uf
passcd by Rajya Sabha,

—

1234 | hrs.

ESTIMATES COMMITTEE
Huwpren ANp Ninte REPORT

Shri C. M. Kedaria (Mandvi): h
present the Hundred and Ninth Report
of the Estimates Committee on action
taken by Government on the recom-
mendations contained in  the sixty-
sixth Report of the Estimates Commit-
tee on the erstwhile Ministry of Labour
and Employment—Duock Labour Boards
of Calcutta, Madras and Bombay.

1234} hrs.

PUBLIC ACCOUNTS COMMITTEE
SixTy-TRAmMD RiporT

Shri Morarka (Jhunjhunu): 1 pre-
scnt the Sirty-third Report of the
Public Accoumts Committee on Appro-
priation  Accounts  (Civil), 1964-85. .
Audit Report (Civil), 1966 and Audlt
Report (Commercial), 1966 relating
to the Ministries of Transport and
Aviation (Department of Transport
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and Shipping) and Works, Housing
snd Urban Development,

¥to T wATEe wWifge (S&amanz):
HITTH 1A A ¥ e F firet fpm faaai
9T e Wi § | gt & W e
¥ F oaft g7

My, Speaker: That will be circulat-
ed to Members. 1 cannot ask him pnow
10 read that,

o T FAYGC wAfgET : LT W
& w7 Wfed swiET 9% A1 fin fee fes

fawdi = T wss @1 g W
fot foa dfadi &1 g0 @1 2 7

1235 has,

CORRECTION OF ANSWER TO S.Q.
NO, 298 RE: SUPER BAZARS

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shyam Dhar Misra): Some inadver-
tent mistakes were made in compiling
Annexure [, appended to the State-
ment laid on the Table of the House
in response to Starred Question No, 298
scheduled for reply on the 15th Nov-
ember, 1966, The annexure listed 17
stores, whereas the total number
should have been 19. While Serial No.
17, (Super Bazar, Hyderubad), should
have been omitted, 3 more department
stores namely, at Madurai, Coimbatore
and Trivandrum which had come up
should bave been included. A revis-
ed statement showing the names «of
department stores opened by the 15th
of November, 1966 iz plaved on the
Table of the House,

The question, however, had not come
up for oral answer,

Sd/- (5. D. MISRA)

STATEMENT

No. oF DEPARTMENT STORES OFENED IN

DxpLEI AND OTHER PLACES OF INDIA AND

THEIR NAMES AB ON 151 Novemexz,
1966.

Delhi

1, Super Bazar,

2. Apna Bazar.

3. Coope.

Bihar

4 Department Store, Dhanbad.

Kerala

5. Co-operative Department Store,
Ernakulam.

6. Consumer Super Market, Kottayam.
7. Super Market, Trivandrum,

Madhye Pradesh
8. Sahkari Bazar, Bhopal
9, Suhakari Bazar. Indore.

Madras

10. Kamdhenu, South Madras.

11, Department Store, Tiruchirapalil.

12, Co-operative Super Market, Madu-
rau.

18, Co-operauive Department Siores,
Coimbatore.

Jammu & Kashmir

14, Department Store, Srinagar.

P'nnjnb

15. Super Murket, Ludhiana,

16. Co-operative Super Market, Jul=
lundur,

Uttar Pradesh

17. Department Store, Dehradun,

West Bengal

18. Samavayika. Calcutte.

Mysore
19, Department Store, Bangalore,

Bhri Harl Vishau Kamath (Hoshan-
gabad): Sir, in regard to item B—
we have got a copy of the statement
from the Notice Office; according to
your instructions, they arc being sup-
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(Shri Hari Vishnu Kamath),

plied to us—1 am tired of raising this
point again and again. Under Direc-
tion 16, this should have been done
within 24 hours, I made a request last
time perhaps—I have done it umpteen
times—that in such cases, just as in
other matters it has been accepted al-
ready, a statement giving reasons for
delay should be given separately.
Here, it is stated in the statement
made today:

“Some  inadvertent wmistakes
were made in compiling Annexure
1 . _'I'I

It is very easy to say that. The cor-
rection takes such a long time, more
than a month, to correct some inad-
wvertent mistakes. That should be ex-
plained. Who have made the mis-
takes? Who are responsible for this?
Has any action been taken against
those inefficient persons?

‘Mr. Speaker: This correction to the
answer was given on the 15th Novem-
ber, 1966.

Is it more than a month?

8hri Harj Vishna EKamath: I am
sorry, Sir. It is a few days. Under
the direction, the correction should pe
made within 24 hours. Why was there
#0 much of delay in this?

Shri Shyam Dhar Misra: Obviously
this is a mistake of the office,. The
Secretariat made a mistake . . .,

=t vg femq (Fa<) @ AT
&, @50 & wrveT A2

Shri Shyam Dhar Misra: Inadver-
tently they had put it as 17 stores. It
should have been 19, This was a
starred question which was not reach-
ed; the question did not come up for
oral answer., Still the detection was
made and I have come with correc-
tion,
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St wq fomd @ TR IR GO
grafmaram i ag §? mw
sfansg s § fv o awr &
ey dae wfgai & 2 w9 gw W
af'a &1 71 fadft qwEe &1 A7 99
Rl s &F S, AT 4 F
W A fmt #1 & Ar7 o
gfsg qT A 9 |

wan AgEm o (EEEErd @)
ITHT § WM 19w TH G &A1
afFragagn fs &% & w1
fewes gt &, ool W€ A A £

WMo T wAET wilgan
(veEma®) : I G T HIF §T &
zi wa g &y am fsgr w30
T A # mE " wifeg
drigar & te w78 afsmesm & ag
T g2 Az WIEl & 3 grEe
0% & HT A gANT g F@r £
& A7 %% 37 & T A4 5w
gfaarem & waa @1 € 1w
g% 7 aY TART qIRT W gy wifEd

WU WA : IEA B FT
fomr € 1 gg wig 02 79 /1A 5

o T WAL wfgar « afEey
& fae g, fwdec s 71

Shri Hari Vishnu Kamath: On a
point of clarification, Motwithstanding
what he has stated, am I to believe
that the Ministers—most of them—
are not aware of the precise implica-
tions of the direction here? They may
have read some rules, but they do not
seem to have read the directions; I do
not think that they have read the dir-
ections, Again and again I have to
point out this matter and still they
are incorrigible. I would like to re-
quest you in all earnestness to put
your foot down firmly on these mat-
ters. )



5939 Preventive

Mr, Speaker: There is a definite
direction that the correction should
be made within the next 24 hours.
Probably the intention is that as soon
as the answer is given, the Secretariat
and the Minister might look into that
to see whether that is the correct ans-
wer or something has slipped and cor-
rection, if any, should be made soon.
At least so many days should not laps:
between giving the answer and cor-
recting the incrrect reply. Therefore.
more care should be taken in future
Lo sce that it is done as early as pos-
sible and if there is some plausible
reason for the delay, that should be
cxplained to the House. (Interrup-
tionsg),

Shri Nath Pai (Rajapur): You are
so mild, Sir.

Mr. Speaker:

1 cannot help it,

That is my nature.
I am so made.

12.39 hrs,

PREVENTIVE DETENTION (CONTI-
NUANCE) BILL~—contd.

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by Shri
Y. B. Chavan on the 21st November,
1966, namely: —

“That the Bill to continue the
Preventive Detention Aet, 1950, for
a further period, be taken into con-
sideration ™

Out of five hours, three hours have
already been taken and two hours
remain.

Mr. Umanath.
Shri J. B. Kripalanj (Amroha): Be-

. fore you take up the discussion on this,
1 have to say something,

I made a speech on this Bill a few
days back and unfortunately you wore
not present. I placed an envelop on

2274 (Al) LSD—S6.
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the Table of the House, which enve-
lop clearly shows that my letter has
been tampered with, The letier was
written to my wife; it was written by
me; my name is given on the top; it
was written from Hong Kong. [ would
like to know why my letter was tam-
pered with. When Shri A, K. Gopa-
lan had raised that point, 1 had rather
in a way defended the Government
and said that every Government does
that and denies it, But I did not
know that they would censor a letter
written to the Chief Minister of a Pro-
vince, who belongs 1o their own Party.
I had also drawn the attention of the
House to the fact that my telephones
were being tapped. I did not know
that my own telephone would be tap-
ped when I am talking to the Chief
Minister or UP, to my wife. I thought
that I was liberal enought to allow
my wife to be in the Congress, but I
did not know that I could not talk to
hey without otherg listening to it

5940

Shri Tyagl (Dehra Dun): We have
also been libera] enpugh to allow her
to talk to her husband.

Shri J. B. Kripalani: But I did
not know that the authorities and
sometimes some people who have

enmity with me or with her would
bribe the telephone employees there
and tap the telephone.

Thig is the double eomplaint that I
have to make,

L ]

Shri N, C. Chatlerjee (Burdwan):
The Deputy-Speaker who was in the
Chair at that time had said that he
would place the matter before the
Speaker and then action would be
taken on that, Was it placed before
you?

Mr. Speaker: Yes, | have asked the
Home Minister to find out the facts
and give me information as to what
was happened and why it was so
opened. As soon as I get the reply,
1 shall inform the hon. Merhber.
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Shri S. M. Banerjee (Kanpur): The
Home Minister will not be able to
answer this. Therefore, I would submit

that the Communications Minister
should be asked to answer this.

Shri Umanath (Pudukkottai): In
this respect I am really envious of
the position which Acharyajis wife
holds, because she at least receives
the letter after it is tampered with,
From the 1st to the 10th November,
threc letters had been written by my
wife to me, but I have not received
any of three lettere. This can be veri-
fied from my wife. Therefore, I have
said that 1 am so cnvious.

Shri J. B. Kripalani: His wife is
not a Chief Minister, but my wife is
a Chief Minister,

Shri Umanath: That is why I have
said that T am envious of that posi-
tion.

Shri Hem Barua (Gauhati); Is it
in order that mention should be made
of Members' wives here? Are they a
part of the House?

Shri Harl Vishnu Kamath (Hoshan-
gabad): A part of the houschold,
though not of the House.

Mr. Speaker: Order, order. Let us
proceed in an orderly manner,

Shri Umanath: While moving the
Bill for consideration, the Home
Minister had stated that the Preven-
tive Detention Act had become g nor-
mal law. I can understand this
position. For a Government,for which
the suppression of the democratic
struggles of the workers, the peasants,
the middle class employees and stu-
dents has become a normal duty, it
is quite understandable that the Pre-
ventlive Detention  Aect has become
a pormal law.

T may give you the latest instance
from the hon. Minister's own State,
namely Maharashtra, In Bhiwandi.
30,000 powerloom workers had gone
on strikc and their demand was for
the implementation of the shop Act.
It was eagy for the Maharashtra Gov-
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ermment to avert the strike by c¢n-
forcing the Shop Act because it was
within their own powers. But ins-
tead of doing g0, they resorted to the
Preventive Detention Act, arrested
six of their leaders, and one of the
leaders, the secretary of the wunion,
was arrested after the strike was over.
Here is g concrete instance where
Government could have averted a
strike by implementing the Shop Act
which was within their own powers
but instead of doing so and resorting
to the normal method, they resorted to
the Preventive Detention Act.

5942

Now, 1 shall give another such ins-
tance.. The age Board for engineer-
ing industries hag recommended in-
terim relief, Now, Goverment have
accepted it. In Delhi, many of the en-
ginecering concerns are not implemen-
ting it, and there is agitation for the
implementation of the interim relief
granted by the Wage Board. But
Government have arrested the Secre-
tary of the Union, Mr. Puran Chand
when this agitation is going on. Here
is also a question where it is within
the power of Government to have
the recommendation implemented so
that interim relief could be given to
the workers, but instead of resorting
to it to avert the agitation, they have
regsorted to the Preventive Detention
Act to arrest the union leaders,

I-shall give an instance of how it is
being used. Shri Ram Asra is a stu-
dent leader, who was arrested along
with Dr. Lohia recently. Dr. Lohia
and others were released, But Shri
Ram Asra and two others were ar-
rested under the Preventive Deten-
tion Act afresh and sent to a UP Jail.
One of the grounds of detention given
is that he as the convener of the
Action Committee, issued a statement
to the press saying that there would
be no negotiation till all the students
were released and till a judicial probe
was instituted by Government. This*
is the ground of detention under the
Preventive Detention Act—demanding
the release of students and asking for
a judiecial probe into the affair. Is it
not very clear that this Preventive



$043 Preventive

Detention Act is meant for smother-
ing and gctually choking the normal
demand of the people for a judicial in-
quiry into certain incidents? Pcerhaps
thiz was what Shri M. C. Setalvad
had in mind when he said at a
Calcutta lawyers' meet on 12-10-65:

“The Government is using its
dictatorial powers in the discharge
of the ordinary functions of Gov-
ernment like preventing strikes
ete.”

1 come to another question to show
how the preventive detention powers
are being used by Government to sub-
vert the privileges of Parliament, Tt
was my own experience. I am not
going into the question on which you
have given a ruling. In 1965, during
:th-e August session, T was present here
in Delthi. 1 was a detenue parole.

Shri Tyagi: My hon. friend, abscon-
ded. While in police custody in the
train, he absconded.

Shri Umanath: I do not know what
my hon. friend is talking about and
what relevance it has. I escaped from
Jail under the British raj. Does he
consider that to be a sin?

Shri Tyagi: Did he abscond or not?

Shri Umanath: T do not want to
enter into a discussion with himi.

As T said, in August 1965, T was
here as a detenu with Shri Nambiar
on parole to attend the Supreme Court
case. Then T wrote to Shrl Nanda, then
Home Minister. ‘We are golng to at-
tend the session op the 16th', Shri
Nanda wrote back to me, ‘If you have
not returned to your place, you must
immediately quit’. Then on the same
day, Tth, fortunately for us, we re-
ceived an order from the Chief Seere-
tary to the Madras Government saying
“You are permitted to stay in Delhi
till the disposal of your case’. Then we
sent thig order to Shri Nanda, and
sajd that we shall continue to re-
main here. This letter o# the Chief
Secretary was sent 1o Shri
Manda on the 13th. On the
15th, what happened? We received a
telegram from the same Chief
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Secretary saying permission granted
to stay in Delhi cancelled; return im-
mediately’, What happened between
the 13th and the 15th? I am  giving
this instance W show how this power
to preventively detain is being used
lo suppress the privileges of Members
of Parliament. T am asserting with a
full sense of reponsibility that bet-
ween the 13th and the 15th, Shri
Nanda contacted the Chief Minister
of Madras Shri Bhaktavatsalam, and
told him that ‘if this permission is pot
cancelled, they will attend Parlia-
ment, which cannot be allowed; so
you must immediately send them a
telegram cancelling the permission”
Ag said, 1 make this statement with
a full sense of responsibility concern-
ing its veracity that Shri Nanda con-
tacted the Chief Minister and asked
him to send us a telegram cancelling
the permission so as to prevent us
from attending Parliament. 1 am
prepared to prove this. 1  reiterate
that Shri Nanda did contact the Chief
Minister and prevailed upon him to
send a telegram cancelling the per-
mission.

Shri Harish Chandra  Mathur
(Jalore): Wag it under the Preven-
tive Detention Act or the DIR?

Shri Umanath: [ am showing how
the power of preventive detention
is being used for this purpose of sub-
verting the privileges of Members of
Parliament.

Then I come to the oft-repea-
ted purpose of this Act, namely, to
curb communalism. It is a fact that
communal, reactionary forces attack-
rd the bunglow of Shri Kamarsj.
political leader of the Congress Party,
and tried to assault him. But let us
not forget certain other things.
In November 1962, when these very
communal, reactionary forces attacked "
osur Partv office, burnt it and assulted
our comrades inside here in  Delhi,
did anvbody raise a finger? Mr.
Jagjivan Ram addresses a meeting
near our parlimentary party office in
1962, incites the people like anything,
calling us traitors, unpatriotic and
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+ [Shri Umanath]

all those things and he goes home and
the crowd goes straight to our parlia-
mentary office and attacks, Comrade
Gopalan was under threat of assault
any minute. Was the power under
the Preventive Detention Act used by
this Government against these very
forces when they resorted to the same
arson and assault, which they have
extended to Mr. Kamaraj riow? They
did not use. On the other hand, they
called these forces partriotic, elevated
these very same forces. And then,
instead of using the power of preven-
tive detention against them, they ap-
peased them by using the preventive
detention against us and we were sent
to jail, So, let us not forget that
what you sow you have got to reap,
as the Biblical saying goes.

I am saying this because the Govern-
ment’s statement that the power of
preventive detention is meant to
check communalism  and communal
forces is not seriously meant.

Some hon, friends were saying that
these Left Communists are there, they
are Chinese agents, spies and all those
things, and so this power is required.
1 say that they have no moral autho-
rity 1o say that because here is g party
which has been nursing a Pakistani
spy for the past 15 years in its own
head-quarters in Delhi, in the AICC
office.

Shri Tyagl: It is sub judice.

Shri Umanath: Here is a party
which did not use its power of pro-
ventive detetion all these years to
check a spy's existence in its own
office, What moral right have they
got to talk of us as spies and the use
of the power of preventive detention

*to check us, giving us the names of
spies and all sorts of slanders?

It i said the power of preventive
detention is meant to check arson. It
is a fact that in this country in the
intervior parts, in the countryside, big
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landlords are nursing armed bands
who commit murders and arson off
and on. [ would like to know whe-
ther this power of preventive deten-
tion has been used by the Govern-
ment for the past so many years, ever
since 1850 to put down these zrmed
gangs and 1o avert their activities,

I take an instance, what the big
Jutedars did in West Bengal in April,
1966. The currespondent of the Mad-
ras Mail wrote on 17-4-1966:

“The big Jotedars are  angry
with the Government and the
Block Development Offices which
had issued levy nolices. Their
anger found  expression in the
attacks that were mounted on
Block Development Offices, and
attempts at burning the levy
records maintained by the offices,
which, once destroyed, will leave
no trace of the levy notices, to
the advantage of the big Jote-
dars.”

This is what the Madras Mail corres-
pondent himself saw. ‘The big Jote-
dars, in order to avoid paying levy to
the Government, are setting fire to
Block Development Offices to destroy
office records. Is it not arson pure
and simple? I want to know whether
in those areas where this thing has
been mentioned in West Bengal, the
power of preventive detention was
used by the State Government to put
down those Jotedars' activities of
arson? It was not used. So, all these
statements saying that this is meant
to put down communalism, arson etc,
are all just to deceive the public.

Coming to the question of putting
down goonda and anti-social activities,
I would like to submit that this
Government is more nursing the
goondas and anti-social elements than
using the power of preventive deten-
tion against them, and my witness is
the President of the Delhi Pradesh
Congress Gommittee, Mir Mustaq
Ahmed, himself. Addressing one of
the public relations meetings of the
Delhi Administration. he made this
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statement which was pubiished in
Hindustan Times of 20-2-1866:

“There are so many Walcotts
in Delhi, whose pholographs are
published with those Ministers
and who take undue advantage
of their influence on them....No
doubt, goondas are patronised by
political |eaders who need them
during elections to catch votes.”

Here is an admission by the Delhi
Pradesh Congress Chief himself say-
ing that anti-social elements like wal-
cott are many in Delhi and that Minis-
ters are going along with them and
taking photographs. Is this not nurs-
ing anti-social elements in this coun-
try? Is it a question of putting down
anti-social elements and goondas by
using the power of preventive deten-
tion?

1 would like to conclude by saying
that the existence of this power of
preventive detention is very dange-
rous to the liberty of the titizens, most
dangerous to the privileges of this
parliament, most dangerous to the
functioning of the democratic
opposition and more dangerous
to the ordinary masses who
conduct democratic struggles, and
hence this Act must be scrapped.
Otherwise, the Government themsel-
ves will be scrapped from the politi-
cal scene of this country.

it faew ATw qeww (wEEQT)
AWEAH AZNEW WA qg-HA wgeT
7 ot wfafraw, 1950 wiafor gafe &
e AT T & g A & ame
g7 & & saw giew andw wxaT §
oY 91q YATA H TF AT B awa
g fr 33T o ag fadas sege o
¢, 3a® wew g & R 2w & v
qATE, AYFTA, WA qH, A
£ sTaeqr o R, GTEEAT T dwr
Q1§ AT FTA FT SqATYT A F AOHA,
dary & AR, AR IO A
¥ 1 WEl aF A4l AGrEA 1 =G H
wvaew 3, frw form v ov ot &
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& 3% ww A% Qo awea st gk 8,
sfaar fawmr # o awwan gra g
w1 forw awa Wi o fawmr #1 W
w91 g9 ¥ fomm, @ # WY gwear
srr g WY a%war & qf g
st xakfag & 3 gifes ey
Lt 4

12.55 hrs,

[Mr. DErUTY-SPEAKER in the Cl .|

forr 337 az fadas 71 1950 7924
F HIHA T A1 OT, I qqT Afawe
A AF q7 A7 I F Q wPgA F A0
€1 wffa wrarT @q, o AFLES T
TH ®Y qgT 9T ATA q | A AKT A0EA
v f& x® a<g 1 gy wE¥A § A9
7R, FfET I Oy W=l T owEr—
He stated that he was anxious to
see if this matter could be avided,
but in the interest of the country and
public order in the country he had to
move for the passige of the Bill
4§ a1z W faa 1 ag @ g
A TATAy, A w1y, A ot
AGr AT ATEA, T AN WY 4¥G ®
T W A w1 faEaw wew ow
ATAA TEE T T, T avw
¢ fy garo AR WAt 7, ag awwar
¢ fr qomaw WAt # £ ol o aw
W & G WHA, AN, SATard
&rF avg ¥ A ;9w qW F oweamer
T gY Aw B

T ATE AW X GTRYNAT W Ay
T ar a1, # 07 ¥ wi@ww, wff
T ME-/TRAA, F T A wrRre
g 97 S WAt T AT frn
ot & &, o e @, § aren
fe a7 ooy 7w H A9, wwow wexr
=aEqT a1 w7 &, 9t 7% fF freyn
wifad vt fazig w73 ;isi 7 Az
Lai i c i'ﬂg&&fmwm
£ TTIRIT GATFT UL T AW oA
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et favamrs qreza)
fagr g, geaew < fam ang, dfew
¥ guaat g fr g 1 @ AreaeT
FORTT &, a9 97 THa FHe g
fr T # sorfras iy & s #r
sqaEqT T, I I F WAL qUARAT
¢, W I Fasw AT & F wawar
#T gEdT ¥ gETd AT AW F He=< U
W qrarEIe 31§21 g8 A
ifrmy 3B FIT AN & Sy
gfwqr sfgm 2, <= w@fgm @,
qE FTA AT §F & weaT WY 01w
g afam g1 &1 ST 39 faw
o far 1 A w1 T 2,
9 T QTHIAZ AEY A9TAT 3, gaay
oot war w7 adf faar &, 89 waEa
# fad &1 Tar 2 O @ F@r
mE fEdm ot ¥y &
1 @31 fzm s afz ooEifes
AT F AW, 20 B AT AT AT A
g drzagam s fF
TIE & F19T 30 & w2 A @, a1 37
A ggFamaargfFdw &
g7 wifa Ser T Hagam 9w A
agatT ®41, a1 X yweAr § v e
¥ g7 w15 frowardy AEY #r awdr 2,
FYE AATa A3 &1 wAT ¥

¥ WoF WA £F AHE TEqT
FAT TMEAlE, A E 07- dA AT A AR
forer §—

“Statistical Information regard-
ing the working of the Preventive
Detention Act, 1960.”

@ ko3 g qeufea g fF 516 mawt
#t fresan gu ¥ e R
& wrow, ey fgarens  wdamd
# o1, 3wt fireware fear mam | 65
wafagi W e ¥ w1, AN

s ¥, frgmz fea
oo agv , a7 whal ®Y WO 2 X,
TR W A, A AIAT T &, JTHY
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wqy 9T H fond 4, 0% @n oW
frogart fraem s wwfan
ag 7T ArEa g % va Fg av iy
goay AgY fem mar W F gawar
§ & ¥ swatfas g A, gt
faeirerdt g #Y g ww w W18
¥a FT F wwaad Iy A % firege
A frar, srgw qae & w3 ¥
20 & wrAA wT W) FHE ¥ 1 qifeeaTa
w1 6% §, 9 w1 gHe 3, AMET

©# wwen g, At Y qwear g, g

ofeeary & awer §, st awws gAY
qw 9 & 39 F1 q9E F | @ aneqrai
1 gA & F (A% qg wavaw ¢ s
AMH W F AEC O AT RqT AT v
TH LT BOATT §T 2T XA ATE & qT
£t orgey 1 famd: wez7 ot s g,
A1 A haTa g1, Tom d2r FR R,
fadiz a1 w7 Qi w7 feomens wafw
hATT g, o A ae g1 ar garw
fadt =1 Y wag 29 &Y, 97 & wfa
w81 Fra@nt ¥ v 8%, Qv faw w9
%Y wafa agiv & fad nz welt W@
Ir@yIAGAF AMEAN L
13 hr

g @17 wg & fv g@ wqA W
gowaw T g wfed | am @ g
ELEEE TR CE TR
wiga ¢ f Agew o A% Fark Ay,
usg # aigen X g, qfeq @ o
et ofeardY agt wgd faw & wrsaw
¥ ¥g TOF T w9+ @Y, €@ TOF
us Wi g1, qo a0F & o g,
fagw f& & s ad, a@@
geafe gz o g, 3 fra dY ard wie
gaaamAFITIET AR AT W
AWE I FE T qW T FE HrAST
A § Far € 1 g W wian
Q% ¥ waraa ¥ e, I sfrar
* gra gw ® fad §. oo fa=rdh W
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@ 97 § g & graw, 2% g
#1 gfrardy Fwiew & fF ag 37 * A7
A T

F g ¥ W9 TG AAAT qofr
W@ ¥ oF wrdar oY §AO Avgar
g1 mpfram &2 agfmm
3t a7 amp fear arr =nfga o
IAF AIFegEAT g "Adr wAFEw
agq faawdiia safem & Wi wwaa
7 fr ag aga d@aw & Wi Ifag adw
§¥F FT B FF A AER q9v
3§ & oft = #1 g 74 fam
¥ fasg aur &0 maws e o
TR FAA F gria 3T AW A
AAT TG AT FTAT AL FLA F Y
wqugs #, s pefrd ¥ fag ange &
dfr qewT smatr # wwge § Fafw
i anwar ¢ fa U FwaTga ¥ A
faQdt qex @@Y § 1« 0F swre fron
aadl # faeg g9 s21e FAA T o
frar srn wmawas g afx gar fean
e @ AT & afy, @ e ¥
ufy 9 5 Aqaa & wfa AW A
AEAAT g3 W | FA Ay A A
fada® oo g9 %A F AW AT
foar &, & wawan g foar @ gl
Arm EAUF EACR A F HAGT F T
7iffs ww ¥ et W owfegr A8 20
At auf wom, w & f@ ¥ fawrs
Fw ®om, fganws s wom,
myrar fadrd sréar s3m 3w & A
faaTs T0 F197 F7 GFEAWA Y 7% |

@ Rl ¥ a9 & gw fagawr W
aifes wwew w71 g

Shri 8. M. Bamerjee; Mr., Deputy
Speaker, I rise to oppose this Bill
The Government, I feel, could not
run without the help of the DIR, AIR
and the PD Act, We were told right
in the beginning that it was a tem-
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porary measure and that when the
atmosphere of hatred and disaffection
was not there and people behaved
properly, this Act would not be neces=
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* sary. Ewven today, when elections are

fast approaching this is the last session
—and all the political parties will go
to the people and ask for their wotes,
even today some political leaders are
behind the bars under the PD Act. Im
July, 1966 a call was given by all the
left parties for the U.P. bandh. Five
leaders Shri Shiva Narayan Sahay of
the Republican party, Shri Raghunath
Singh, a student leader of Xanpur,
Shri Shyam Misra of the SSP, a stu-
dent leader of Kanpur, Shri Anand
Madhava Trivedi, a left communist
leader and Babu Badre, one of the
secretaries of the SSP were put be-
hind the bars under this Act. The
charpes apainst them were proved to
be utterly false and fabricated and
ultimately without giving them an
opportunily to go before the review
committec, they were releaged by the
U.P. Government as they were afraid
that the High Court Judges would
pass some strictures against the exe-
cutive on their habeas corpus peti-
tions which were pending before
them. So, they were released uncon-
ditionally on that day. Even today
when their is no student agitation in
U.P. one of the leaders who had
nothing to do with it. Shri Ram
Swarup Misra, a left communist lea-
der, is behind the bars and I would
request the hon. Minister to order an
enquiry into the wrongful detention
of such political leaders.

On 12th July a strike took place and
all the establishments were closed.
After that they started persecution of
the leftist partiess Even today the
TU.P. jalls are full of even minor stu-
dents; some of them cannot even be
regarded as teenagers as they are
less than 13.° Charges of violence,
looting and arocson were levelled
against them. Any person with a
little imagination could know that
these detentions were resorted to only
to take political wengeance aguinst
leftist parties. When some left com~
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munist leaders in Kanpur could not
be arrested under this Act, they were
arrested under sections 332 and 333
of the Cr, P. C. and L.P.C. on charges
of fighting with the police and beat-
ing the police officials. One of my
good friends, Shri Mahadeva Kaithan
is behind the bars in Kanpur; he could
not be arrested under thg PC Act but
was arrested under the various provi-
sions of the Cr. P.C. If anybody is
responsible for lawlessness in the
country it is this Government. The
Government wanted to contro] the
student unrest with the help of lathi
and tear gas and steel helmeted P.A.C.
1 am sure a day will come when the
Government will have to realise that
ballots are better than bullets and
that bullets could not check any
movement. What happened in Bengal?
35-36 men, some of them boys. were
killed. But there was another move-
ment after 15 days. The leaders were
arrested even carlier but the mowve-
ment could not be stopped. In U.P.
about 6,000 were detained, some ‘of
them under the P.D. Act but 12th
July was a full success. What hap-
pened in Bihar, Punjab and other
States? The so-called mighty Gov-
ernment, a puppet of the American
imperialists could not check any
movement with the help of either the
DIR or the PD Act or with the help
of lathi or bullets. The day is fast
approaching now. The responsibility
for the starvation of millions in this
country rests solely on this Govern-
ment and so the starving people will
rise and try to overthrow this Gov-
ernment. I warn this Government
that the line between hunger and
anger has become thinner and once
they meet, then to amount of Préeven-
tive Detention Act or the DIR or other
provisions, the various other provi-
sions of law, 'or the bullets can save
the situation,

May I quote certain figures from
- the statistics supplied to us by. the
Home Ministry? The number is {n-
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creasing every day. In Uttar Pradesh,
the number of detenus relcased by
the Government suo motu is 0. Why
suo motu? Why should the Govern-
ment release them suo motu? Be
cause it was known to them that this
Preventive Detention Act was used
indiscriminately, wrongfully, and so
they would have appealed or mowved
habeas corpus in the high courts, Se,
they were released suo motu. Every-
time they are detained wrongfully;
they are not tried in a court of law,
in this lawless law, and when there is
pressures from the people, when cases
are moved in the high courts and the
Supreme Court, the highest judiciary
in the country, then they are released
suo motu. So, I feel that this House
should reject this Bill. They want
three years more, and for what? For
checking ®blackmarketing, for check-
ing hoarding, for checking profiteer-
ing for fighting external aggression?
When there was external aggression.
all sections of the people, whether
they had faith in this Government or
not, united like one, man and it is
shameful on the part of the Govern-
ment to say that this law is needed
to control all those who may have
committed disloyalty. My hon. friend
Shri Umanath has quoted the instance
of the spies. They were not members
of the Left Communist or the SSP or
any other Opposition party. They
were the members of the ruling party.
the Congress Party, and one of them
was supposed to be the office secretary
sitting in Jantar Mantar, Road in the
AICC office, who should have been
detained. It is those people who pass
on various important papers connect-
ed with the Farakka barrage to Pakis-
tan through the Pakistan Embassy. Tt
is no secret. A -very responsible
Congress member from West Bengal
was involved, and everything was
When the
resignation of that hon. Member of
this House was demanded, there was
a furore in this House, and it was
said, “No, no.” Later on, it was
known that all these things were be-
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ing done with the connivance of a big
leader. Even today, I am making this
gtatement, that this particular gentle-
man who is also a Member of this
House, is the big boss of West Bengal,
and he should have been arrested
under the Preventive Detention Act
long ago if really the Government
wanted that this spy ring headed by
Suil Das and Mohit Chaudhuri should
be unearthed. I do not want to say
much about it, because the case is sub
judice.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri 5. M. Banerjee: I shall con-
clude within two minutes, Sir. I may

also invite the attention of the hon.
Home Minister to the various agita-
tions that are going on in the coun-
try; and also in the Hindustan Aero-
nautics, Ltd.. Kanpur, where 80 men
have been sent out from service; some
of them were detained under the Pre-
ventive Detention Act, but later on,
it was changed to section 131 and
other provisions. The hon. Home
Minister was our beloved Defence
Minister till recently. [ would appeal
to him. Kindly see that these deten-
tions, the detention of these 80 wor-
kers in Kanpur not only under the
PD Act but under various provisions
of the law, even after the withdrawal
of the strike, are repesled, and the
people released here and now, They
have been dismissed from service and
the cases are going on against them.

Then, at Port Blair, some Govern-
ment employees who were staying in
their small huts, under the orders of
the Commissioner, gre being evicted
today. Their leader, Mr. Prasad, is
behind the bar. He has gome on
hunger-strike, and he was detained, I
am sure, undep this hated Preventive
Detention Act. Teday, the whole of
Port Blair is on fire, and the Central
Government employees and other local
body employees are agitated against
ghe eviction ordered by this all-power-
ful Commissioner who has the patro-
nage and support of the Home Minis-
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try, and who tried to arrest every
one there.

With these words, I request the hon.
Home Minister not to pursue this Bill:
let it be withdrawn. There are vari-
ous provisions today under the Crimi-
nal Procedure Code, and the IPC
under which all those people who are
committing crime could be dealt with.
Today, they may pass it here; under
the Preventive Detention Act, the
Opposition members may be detained;
we do not bother about it, but if you
pass the Preventive Detention Act
today, 1 am sure the people of this
country who hate the Preventive
Detention Aet are going to pay them
back in the coming gencral glections.

Shri Basappa (Tiptur): Mr. Deputy-
Spesker, Sir, it is admitted on all
hands that it iz an extraordinary Bill.
It is very unfortunate that it has be-
come the normal law of the land. But
the extraordinary situation in which
we are living and the dificult law and
order position makes it clear that this
has to be continued in spite of our
differences. The very fact that Shri
Umanath argued this case so ably for
the abolition of this measure shows
that the powers under the Preventive
Detention Act must be extended in a
larger measure to round up the goon-
das and blackmarketers and other
antl-social elements, ths communal
elements, and so on. Of course, he
was pointing out that there was some
discrimination here and therp made,
and that it was not used properly in
one or two cases like that. But on
the whole, the very arguments ad-
vanced by him show that this power
should be extended. Nobody would
say that it is a good piece of legisla-
tion, but it has become a pecessary
evil. T would call it a necessary evil,
necessary because the present climate
of violence that is prevailing in the
ecountry makes it necessary and also
it is the various agitations thay have
been going on—the linguistic fanati-
cism that we gre geeing today, {he
student agitation, the cow protection
aghation and the steel plant Imsue—
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that have made this necessary. Here-
after, the border issues and also the
water disputes and other things may
be coming up in thig country, and they
have to be handled properly. There
are bound to be very big agitations
and therefore, if people take the law
into their own hands, then, such a
Preventive Detentop, Act becomes
necessary,

It has been noticed that there is so
much hoarding going on. The food
situation i3 very acute and there are
blackmarketers, and there is profiteer-
ing going on, and there was the con-
flict between us and Pakistan, and
China, and there is also espionage
work going on and there is also a lot
of sabotage going on. So, in order to
prevent all these things, it ‘has become
viry necessary. And to prevent the
aclivities which are very, very pre-
judicial to the defence of India or
eivil defence or to public safety, order,
maintenance of supplies and services—
from all these points of view—it has
become a necessary evil; though it
need not be very much welcomed, the
present situation, extraordinary situ-
ation, has made it very necessary.

In order 10 see that this Act is
properly implemented, certain assu-
rances and safeguards have to be pro-
vided and I think the Government
will always take care to see that these
safeguards are maintained scrupulous-
ly. For example, there is a fear that
the coming general elections may not
be free and fair. But to make it free
and fair, it has become necessary; we
do not know what these anti-social
elements will do and in what manner
they are going to sabotage this gene-
ral election and therefore, from that
point of view this has become a very
necessary thing. There is apprehen-
sion, expressed that it will be used
against political parties and Opposi-
tion Members. They need not take it
that way. All anti-soclal and antl-
natlonal elements, whether they be-
long to Congress or other political
parties, will have to be rounded up. It
is expected that this power would be
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used discriminately and not misused.
A few cases of misuse have been
pointed out. I understand it. I my-
self brought to the notice of the
Minister that it has been misused im
a particular case in Bangalore, There
is ample proof and even the Mysore
Government have written letters. It
was done under some misapprehension
and those facts were found baseless.
They must rectify it. I had written
to Nandaji and also to Chavanji, but I
have not received any reply. It is
high time they attended to these things
quickly so that justice may be done.
On that ground I do not say that this
Bill should not be passed In a big
country like ours there are bound to
be a few cases of misuse. It is up
to us to point them out—as I have dong
—50 that it may be used in & proper
manner., [ hope the Deputy Minister
will take note of what I have said. If
injustice has been done to any party,
it must be rectificed quickly.

The opposition members said that
the ordinary law of the land would be
sufficient. But I ask, what is the use
of rounding up a man after he has
burnt everything or removed the fish
plates and after hundreds have died
as a result of the train collapse? The
ordinary law comes into operation
only under those circumstances, It
is necessary that they must take pre-
cautionary measures and for that some
people will have to be arrested earlier.
In every case there wil be a judicial
scrutiny. If it is pointed out there
that what has been done is not right,
he will be released. The advisory
committees are also there. The only
thing is they must function effectively.
For that we must tell the Government
to take the necessary steps in the
matter,

Mr. Chatterjee—he is not here now
—said the Home Minister adopted a
cavalier attitude in bringing this Bill
whereas Sardar Patel spent sleepless
nights over this Bfl. That is not
correct. Mr, Chavan also must have
thought a hundred times before bring-
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ing this Bill. Let us hope when agi-
tations take place, he will handle them
properly and will not not wuse this
power indiscriminately, There are
anprehensions even in  Mysore about
the Goa opinion poll and* on the
border issue, 1 hope Mr. Chavan will
take proper measures to establish a
more cordial relationship between one
State and another. I hope his actions
will give greater confidence to the
peopl: al large.

The opposition said it is almost g
police raj in this country. I say that
our country enjoys more freedom than
any other part of the world. The
opposition have been given ample
opportunities to voice their feelings
both inside the House and outside,
The Press enjoys a lot of privilege.
So, it cannol be called a police raj. As
2 result of discontentment and dissatis-
faction prevailing in the country and
because external and internal threats
are increasing, anti-social elements
will not allow this country to progress.
The opposition criticise the Govern-
ment to sucl. an extent that the image
of India is tarnished in other parts of
the world. From all these peoints of
view, it is necessary to have this Act.
Tt is for the opposition to go modify
their actions that this Act will not be
necessary. But so long as the situa-
tion continues as it is today, in my
opinion this Act must continue to re-
main on the statute-book.

St v wo wnyfmdt (@mv):
Trseq 9E1EE, 97 & qgaga A
AT & 5§ faw &1 awda w77 T
Ffea 3w F1 qdwew frafy w1 3=
v ag wrrww @ fF o7 qw w1 fam
ag e oy o7 fadfer fdwa
T %t gafy sadt o 19 e o
¥ FTX T97 AT OZF F A7 w7
m o e fE FE moan o
a1 &1 918 FTX aFT T ATA T AT
A8 =rf oY) @iqrgeR §H AR o
oTx 77} T qared £ A = f e
wa fr frogg wgEnT &) WA
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F1 9T g7 & o, FAL GORrT w; A
i @ A 2 faw A aw s
# afeq g @t feafi gad
AT TTF & 307 & w27 § 3 feafaal
%Y ¥ gq #agt Anwar fe W€ W
AR AEHY 97 77 A% g i oqw
fam &1 a1a fem arar, £9 vae #) wafy
gy WAy faedt atg 8 W wfargd
AR L I § % 47-48 F qwvema
Td 2w F A Zav AF 37 79 § oify w7
aEqr F oaw 13 aadq g omt o
afda g7 &1 ot F waw w0 wwifa
WA FIAAST T AT T WL
372 § 9 %ad gu & Fgwi g 9 wre
su-60 ¥ 37 faa #% vravesar @ Ay
WIF AT H17 31T UlAWEEAT ¥ 52
481 8 fa g4 avi ¥ F1Aa ¥ geTdm
gtz afen | gz fafe 2 f 3
A7 ¥ ¥mA a1 v i za, feay |
wradifrw it 1 xd & fao =6
g1 wrfew ) ga famr 7 Ao @ @
agl 21 wg fa7 M1 37 "raEwarAd
7T R ZaTAT Mgar #, gifzdn aTn
Tigat &1 37F 19 dw g A ¥ 7w I
Atgwrg &1 avarare fafdx s E,
w1 & wraifa qo q@d S ey
&, s w9t faenfaat & a9 s § Al
Fa& fammr & w1 wwafery arr T
TF AT FT A &, A FAT 4§,
mifafan & & I & g9 amax &
A AT & wTw w7y £ A
gwlar g fr ag aga wrawaw ¢ fr ga
TE ¥ adi A aw T gfaa WA
faw ag wawdT w1 F77 T AW |

g fa=r &1 a=f & z<fmma &
THHE TWT aF 1 1T F40 75 | TF
AIEHT 1 A w1 aga aga fas e
T argy ¥ amt w1 @ a4 # 14
T 97 AT QI FHE A aw X
G AAT A T AT W T€T B
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AT Fv=77 Faen & 5 o2 awg &
TR gw q419 forsy s @@ a7 &
yfrmeged, gumeTad Wi 2aEEr
awt w1 =97 fear w1 7%, oF %
fear =1 v o7 33 % 3v wrawrw
FaEL F w1 ;4 A K vz gmmn
w7 g fo 79 3w %Y frafa frad aa
a7z aqt w1 wer s afrw fawdy g
21 & 7= A 1 gl w1 YAt g o
Fq WEITATT F 3 F A0 6 A
1 Fgafai &1 zwan g, 1 =i
1,41 9z ®weT 2 f& ag avoww &
fr maa® zigi w1 9\ ofaw waga
Famy WA wg Faa  smfaadi
I W AOAATATAE! Al ¥ THA
¥ far 3 g9 fa0 & o9 w1 aqwds
F7ATE |

a7 ¥ =femra fafeam =g 3
7z fedt == favig #1 zamy & fom
@, afew ¥ F oF wewr A@TEm
wrgw wwq ‘¥ fay & arfs a1 ==
At iy & wrdafeat # freaedt &
T OF 9 AT 61 OF A AF,
w fem & g9 & su@ia g, ar &
3@ AT W g g AR
F1 a%AT | TH WA W =4 CHT sTTEYT
¢ = ox w921 & gra Fofraw Aam 2,
& gH ATa 1 LRaTE BT £ fw g
FTA 41 gEr A g1 & Fiw fafaees
qIEA w1 AT §9 Q1T OTR{Oq wEO
fr 7z 1A f fafema =0 & %1€ fa=-
Ty smfa w1 ¥W R & fwa ®
qAFETH A AT X |

# gamiw w1 feafa § w@ fw g1
stz wfvadt dmrai o geaT wHr 9T
§ o ww g awr I §
% GAEaE D @ 1eT 337
fag otz ¥ w1 v i f, & ¥9 WA
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%1 ffra wravrem wawar g0 oqg
wim ;s HTHTLET a7 T HTVATET
A w1 & g fr gy e TEAT
aft femr MAm o e 7w Favi
T THAE AT Al o 3y 7 mifa
AT sqT®9 A YA F fr T 7 T
Fa.a faa g

g fan® ¥ mg 953 11 g
AT 20

Shri C. K. Bhattacharyya (Raiganj):
Mr. Deputy-Speaker, Sir, I heard the
two speeches, one by Shri Umanath
and another by Shri S. M. Banerjee
accusing the All-India Congress Com-
mittee, about the arrest of one cha-
racterised as a Pakistani spy. 1 be-
lieve they know or they should have
known that a similar accusation was
made against the AICC by Shri Suren-
dranath Dwivedy in one of his
speeches and the Secre of Shri
Dwivedy's party in Bengal published
that speech in a book form and also
broadcast it. The result has been
that these persons who are under
tria] have brought two cases. One is
pending in the High Court. This is
contempt of court case. They wanted
it processed against both Shri Dwi-
vedy and the Secretary of his party,
but the Judge allowed process against
the Secretary and not against Shri
Dwivedy because he may not be res-
ponsible for the publication of the
speech. There is another case, the
defamation case, in the eriminal court
on the same count. So, when they
refer to such things I belleve they
ghould have paid some respect for
the court processes on the same
charges that they made and on which
these two cases have been brought,
one in the High Court for contempt
of court and enother in the criminal
court for defamation. 1 do not under-
stand why they ignore these proces-
ses and go on making references at
random on charges which have not

been proved.
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Another  accusation they made with other political parties? Why

against the Government was that the
Government went on running its ad-
ministration on bullets and all sorts
of objectionable methods. At the
same time, they paig compliment to
the judiciary saying that all the hope
is pinned on the judiciary. At least
that compliment ought to be paid to
this Government, that the Govern-
ment has at least set up such a judi-
ciary which does not hesitate to put
down what jt thinks are wrong pro-
cesses of the Government or when-
ever il feels that the Government has
erred in any matter. This  judiciary
is set up by the same administration
which is answerable to this Parlia-
ment and runs this Government. I
do not understand why when they
condemn this Government they do
not admit this much that the Gov-
ernment has at least set up such a
judiciary of impartiality which is be-
vongd doubt even according to them.

Shri Nambiar (Tiruchirapalli}): We
want that that benefit must at least
be given to the accused. We do not
mean that everything is pucca there,
At least that benefit must be given.
Even without that, even without g re-
ference to the court, why do they
arrest us and put us in jail for long
periods?

Shri C. K. Bhattacharyya: I have
done nothing execept requesting my
hon. friends to be respectful to the
judiciary which they characterise as
impartial. I have done nothing more
than that, That should not have
brought my hon. friend, Shri Namoiar
on his legs.

There is a complaint that this Bill
can be used against political parties.
That 1s also not based on reason. As
things appear at present, there is no
politieal party in India which can
pose a threat to this Government or
the parly that runs this Government.
The party concerned can defeat the
other political parties in the open
ground of competition by appealing
to the people, Why should they re-
sort to extraordinary laws in dealing

should that suspicion be in thew wmind
regarding this Bill? I would requesi
my hon, friends to check up and they
will find that even the Press of the
country has had occasion to demand
that this law should be applied to
certain sections of people. Editorials
have appeared in papers demand'in.g
that this Preventive Detention Act
should be applied against certain cate-
gories of people and certain types of
characters. Even for that this provi-
sion is necessary. Its necessity is aot
contested by anybody.

But the question is, my fnends
doubt whether its application is pro-
perly guided or not. In that matter,
I believe, they may resy content by
depending on the Home Ministry and
the Government of Indla who run
this administration. So far as | am
concerned, in deference to the wishes
of my hon. friends who have eriticis-
ed the Bill and who have expressed
their suspicion about the objects with
which this Bill is being taken through
the Parliament, I request the hon
Home Minister to make it a point and
to impress it upon the State Gov-
ernments that in any case in which
the provisions of this Bill are brought
into effect the Minister must himse't
check up and it should not be left to
the local police officer to report and
on that report steps to be taken. Even
when it passes through the highest
administrative machinery it still re-
mains to be checked up by the Minis-
ter. This is an extreme measure,
there is no doubt about it. When it
is applied, if it is checked up by the
Minister in the first instance and
then it goes to the Advisory Commit-
tee. 1 belleve, any apprehension of
misuse of this measure will be remov-

ed.

This provision may be necessary,
particularly, in the border areas. In
the border areas the police oﬂ‘.cerl
have to deal with very difficult things.
But at times they get themselves en-
tangled in things which are not pro-
or them. This is within my

per fi
own experience. [ know even honest
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people suffer when they try to check
the angularities and idiosyncrasics and
other things of police officers who go
wrong. I would like to make one
suggestion to the Home Minister, In
the areas on the Indo-Pakistan border
these police officers who are posted
should not be allowed to take root.
It should be made a general rule
that these officers should not be given
& tenure for more than a year. 1f this
is done, any apprehension of the mis-
use of this Bill on any count will be
relieved to a large extent. I hope
the Home Minister will kindly lock
to it. ‘This measure I8 necessary
under present circumstances. While
he gets this measure through, let him
also be guided by the experience that
we have got of things happening in
this country and things which require
his attention and the attention of this
Government.

=t qeefrrre wew (TRT)

Imem wiww, w frafer fedww
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Dr. L. M. Singhvi (Jodhpur): Mr,
Deputy-Speaker, Sir, it is an unfor-
tunate travesty of the Constitution
that the Home Minister should cluim
that the preventive detemtion law is
a normal piece of legislation. None
of the hon, Home Minister's predeces-
sors ever went so far as to claim tha!
th,'y is a normal piece of legislation.

. The Minister of Home Affairs (Shri
Y. B. Chavan): ! had said that in a
very limited sense.
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Dr. L. M. Singhvi: I realise that. I
suppose, Shri Chavan put it in thc
context of emergency legislation....

Shri Y, B. Chavan; Defence of India
Act.

Dr, L. M. Singhvi: ....as contradis-
linguishing it with the legislation
which is made not under the emerg-
ency powers given under the Consti-
tution. Bul even so, at no time
should the concept of normaley cha-
racterize preventive detention legisla-
tion in the minds of Government be-
causc this can be a very dangerous
situation in the country.

As a matter of fact, this House
knows that every single predecessor
of the hon, Shri Chavan had prefac-
cd this legislation with an apology and
an assurance, and I hopce that when
the hon. Home Minister rises to reply
we shall have both before this House.
in the sense that we are all sorry that
such legislation should even have to
be brought on the statute book and
renewed op given a fresh lease of life
from time to time, and an assurance
should always accompany such legis-
lation that it would not be misused.

Some of the misgivings and appre-
hensions which have been articulated
in this debate arise from the fact
that clection necessarily surcharges
the atmosphere and there is some-
times a fear that it might be used in
a political and a partisan way. I
and some other hon, Members of
this House and of the other House
met only a few minutes ago in one
of the committee rooms here to dis-
cuss the question of asserting the
democratic rights of the people,
particularly in the context of the
coming elections. Not a little do we
owe to the strong image of a stable
democracy that this country has been
able to project abroad and it any
damage is done to this image at any

time, it would harm the national
interests of this country in a very
long-range way, Therefore, even if

there has 1o be preveniive detention
it must always be accompanied with
a gincere and an effeclive assurance

2274 (Ai) LSD-T.
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that{ at no time would this be allow-
ed to become a normal part of the
slatute book,
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The law of preventive detlention in
this country was born at a time
when there were manifold threats to
the security of the nation. One does
not know whether that kind of
threat exists today, but if such an
internal threat does exist, as the hon.
Home Minister claims—and we can
only base our conclusions on his
appreciation of the situalion—then 1
would say that it has not always
been properly and fully used, There
is a claim being made that there are
anti-national activities going on. Why
are they not unearthed and dealt
with severely? That is where the
apprehension arises,

The other side of the picture is
that of arrest of political Yeaders.
Even a move at this time, in the
context of the elections, to ban this
or that group, whether on the basis
of political considerations or other
considerations, leads to the apprehen-
sions and the misgivings that per-
haps an effort might be made under
the cloak of legality to interfere with
the democratic rights of the people.

‘We ere all interesteq in saving
democracy because democracy has
become a way of life for us; and to
vindicate democratic rights in this
country, to safeguard and to preserve
them should be the concern of ach
and everyone. I would like, there-
fore, that the hon. Home Minister
should give a detailed apprehension
of the situation, as it obtains and
which, according to him, necessitates
the continuance of the preventive
detention law on the statute book of
this country,

You are aware, Mr, Deputy-Speak-
er, that the International Commis-
sion of Jurists found that the exist-
ence of the preventive detention law
detracts from the constilutional
framework in which we have en-
shrineg fundamental rights and basic
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civil liberties, You are aware that
this has been adversely commented
upon in many other countries of the
world where democratic iberties are
cherished and where we are greatly
respected  because of the constitu-
tional system we have adopted. It is
not merely to respond to the wishes
of various countries elsewhere but
to the demoeratic sentiment in  this
country that a fuller justification
should be available to this country
at large for the continuance of the

preventive detention law on the
statute book.
The Supreme Court, it is true,

has held that preventive detention
law is not ultrg vires of the Consti-
tution, The Supreme Court has held
that certain safeguards have been
provided ip the Preventive Detention
Act which save the liberties of the
people from being eroded by the
executive. I only wish that a fuller
discussion of how preventive deten-
tion law has been used in this coun-
try is made available to Members of
Parliament because we have heard
here some very far-reaching com-
plaints ranging from interference and
interception of marital mail to some-
thing more serious, that is to say,
interference with political lives, For
example, we heard this morning
Acharya Kripalani saying that his
mail was being intercepted and tam-
pered with. Even his letters o his
wife, who happens to be the Chief
Minister of one of our States, was
intercepted. We had, at the same
time, the testimony of Shri Uma-
nath that three letters which his
wife had addressed to him did not
even reach him. On an earlier
occasion Shri Samanta  actually
brought a Bill before this House say-
ing that such tampering and inter-
ception should not be permitted to
take place, This is a matter which
goes very much further than we would
normally allow ourselves to think,
because after al] under the garb of
legality the rssence of democracy
cannot be allowed to be destroyed.
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It is this that we must safeguard.

It is this flame of democracy, demo-
cratic rights and basic civil liberties
which must be safeguarded, It should
be the cndeavour of this House, as
indeed of the hon. Home Minister, to
see that the cxecutive does not make
any inroads into the democratic
framework that we have given unto
ourselves. It would, therefore, be
expected of the hon. Home Minister,
when he rises to reply to this debate,
to give a fuller appreciation which
in his opinion justifies the continu-
ance of this very abnormal piece of
legislation opn our  statule book as
also the manner in which this legis-
lation has been worked in the past,
whether there is any substance in
the complaints that have been made
that in some cases the preventive
detention law has been misused and
abused if not by the Central Govern-
ment certainly at the State level. If
this abuse is allowed, then of course
the essence of democracy would be
adversely affected. If this abuse is
allowed, then our democracy would
be undermined, I rise to make this
point particularly because I fee] that
if democratic rights are interfered
with and particularly if free and fair,
non-violent, elections are not held
in this country, the image of this
country would go down irretrievably.
It is this image to which we are
dedicated and we must all strive o
protect it.

14 hrs,

Shri Y. B, Chavan: Mr. Deputy-
Speaker, Sir, before I go to some of
the points that the hon. Members
have raised. T think, I owe an ex-
planation to this hon. House about
the term I used,

St gew wa wgww (2T)
sYara g wedt st x4 & fAm Al
¥ o' mEw H gl A &0 @y
aoqiA wraTEn A7 wara  freame
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Mr, Deputy-Speaker: The bell is
being rung...... Now there is quo-
rum,

8hri Y. B. Chavan: Before I try to
deal with some of the points raised
by the hon. Members who participat-
ed in this very important debate, I
must at the outset explain one im-
portant aspect which has been re-
ferred to by the hon, Members in
their speeches, namely, that I used
the term 'normal law of the land’ in
connection with this parlicular Aect.
I must say that I used it in a very
limited sense. If 1 had given the
impression that 1 consider this to be
a normal law which belongs to the
statute for all time to come, I must
say, I am sorry for that. That was
not my intention. I was only trying
to distinguish between the Defence
of India Rules which are meant for
Emergency and, as they were with-
drawn, certain law which was essen-
tial to carry on the work and for the
security of the country. It was only
in that limited sense that I used the
term ‘normal law of the land’. ‘The
very fact that we are proposing to ex-
tend this particular Act for only a
period of three years is a proof that
we do not want to make it in that
sense a normal law of the land.

Shri Nambiar: You have been ex-
tending it again and again, This is
not the first time.

Shri Y. B. Chavan: I will come to
that point later, I would like to
assure the hon, House that T will be
the happiest person when T will be
able to come to this hon, House and
sav, this Act is no longer necessary
for this country. Honestly, I wish
I could have done that now, But I
cannot do that with the sense of
honesty. with the sense of responsi-
bility, that one has to carrv in the

high office that is mv privilege to
hold today.
The hon. Member, Shri Masani,

mentioned how Sardar Patel prefaced
his remarks when he moved this
Bill. We all ghare that feellag, No-
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body, in that sense, is happy when
one has to come with such g legis-
lation for the approval of this hon.
House. But the conditions that pre-
vail jn this country today have more
justification for bringing such a
legislation.
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Shri Masani made another refer-
ence that Sardar Patel had given an
assurance that in course of time,
they will give some second thoughts
to this Bill and make it more scienti-
fic, In the course of the last 16
years, both by the amendments that
Government moved and as a result
of certain casc law, a series of am-
endments have been moved to this
legislation, and if you compare the
Bill as it was moved in 1950 and
the Bill as it is moved today, or the
Act as'it is, you will find that there
is substantial change in the content
of the Act.

If you permit me, Just for the sake
of record, I would go into these de-
tails—all the hon. Members who have
studied this law know it—angd it is
better that I mention some of the
very important aspects of the changes
that have come about in the struc-
ture of the Act and in the content of
the Act, As a matter of fact, in the
course of the first four years, from
1850 to 1954, some amending Bills
were moved and a series of changes
have come about.

In the first Bill. as it was moved,
the advisory board exercised no veto
power over the decision of the Gov-
ernment, The one important thing
is that the advisory hoards can exer-
cise their veto today. If vou look to
the composition of fthe advisory
hoards. they  consist of experienced
indicial nersons. Mr, Chatterjes made
some fun of the advisorv boards
while criticising them. But from the
ctatictice that are available to me 71
finda that thr nersons released by
thr ~xnreice of vetlp of the advisory
honrde is more in number than the
narsnns released bv the courts. Pos.
sihlv. it may be a pronf that the
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orders passed by the Government
may be defective, may be wrong and
all that, But the fact remains that
the advisory boards did exercisc
their veto and this was an important
change thal was introduced in the
later times, This is the most im-
portant change brought about in
the Act.

Then, another important change
which has come about is this. It
was required that orders were to be
submitted to the advisory boards
only in those cases which involved
a threat to the maintenance of essen-
tial services or supplies or foreigners
detained with a view to making
arrangements for expulsion from
India, ete. But cases of persons de-
tained for any other rcasonm, for the
defence of India, relationship with
foreign countries, for the security of
India or the maintenance of public
order, were not to be referred to
the advisory board formerly. Now,
all the categories of cases are Te-
ferred to it. This also shows the
expansion and the scope of the exer-
cise of the wveto by the advisory
boards, A

Another thing is this. Well that
may look rather a minor thing. For-
merly, the number of members was
two and that number was jncreascd
from t{wo to three. The idea was
thay if there was a tie between two
members, the view of the advisory
board had practically no effect. So,
the number was increased from {iwo
to three, The idea was that there
was a possibility of a majority deci-
sion in these matters,

The most important thing came as
a result of the decision of the Supreme
Court when section 14 of the Act was
declared ultra wires and the right of
judiciarv going into the cases of
detention and other facts was asserted
by the Supreme Court. and as a
result of which the amendments were
introduced.
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Then, the right of the detained
person 1o be heard by the advisory
board, if he wished that he should be
personally heard, was also secured by
unother amendment.

I am only mentioning all these
details to show that when it was
thought in the beginning that we shall
certainly in  course of time bring
about certain important changes in
the Act, it was to make it more demo-
cratic or a more normal law, if hon.
members may not like to object to
the word ‘normalcy’ here. When these
amendments were brought about, the
idea was that the executive should not
lighthearledly, superficially, tamper
with the freedom and liberty of the
individual citizens of the country.
That is the fundamental approach in
this particular thing whenever we
think of bringing such an Act.

My hon. friend, Dr. Singhvi, said
that I should deal with jt in detail
and justify why the Act is essential
now. The hon, Member can just look
around angd sce the conditions that
prevail in the country today. It is
not a matter of a very detailed study.
If it was essential in 1950, it is per-
haps more so in 1966. I wish it would
not be necessary in 1968-69, so that
further amendment of this Act, fur-
ther expansion of the application of
this Act may not be necessary. I wish
that that does not arise, But for that
we all will have to work very hard—
to reach that stage. Unfortunately as
I look around today, I do not see that
these conditions prevail and it is pre-
cisely for this very reason that I have
come forward to bring this amending
Bill for the approval of this hon.
Houge.

Going back again to some of the
points that some hon. members made
here, T was rather intrigueq that
Mr. Masani referred to this Act as a
dictatorial Act, an Act which was,
according o him, a challenge to demo-
cracy. He pleaded for the application
of this Act—for making it more demo-
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of the political parties.

Bhri Nambiar: That is apart from
this Act.

Shri Y. B, Chavan: I am replying
to Mr. Masani's point.

Shri Nambiar: He wants a perma-
nent ban on the Communist Party
irrespective of the fact whether there
is a Defence of India Act or not,

Shri Y. B. Chavan: What is the
philosophy behind it?

Shri Nambiar; It is anti-communist,

Shri ¥. B. Chavan: Whatever it is,
what [ am trying to aim at is mnol
merely an Act, it is what is the atti-
tude towards the problems of the
country. Ewen this Acl is not merely
an Act in itself; it is, really speaking,
meant to achieve something. What is
that something? We do not want any
particular ideology to be penalised or
anybody’s viev's to be penalised. It is
only meant to prevent certain types
of activities, certain types of situa-
tions. It is not meant against any
particular political thought or any
particular political ideology. Those
who think that they cap certainly in
the name of democracy suppress an
ideology, I wonder how they can think
1n terms of democracy. That was my
only point,

Shri 8. M. Banerjee: This has been
used only against SSP and Com-
munists,

Shri Y. B. Chavan: The point that
I would like to make—because
Mr, Banerjee has raised it ggain—is
that according to the information that
is made available—I can say with my
hand on my conscience, on my heart—
this Act was not used ngainst any
party as such in the course of the last
16 or 17 years,

Shri 5. M. Banerjee: Party members,

Shri Y. B. Chavan: Some indivi-
duals belonging to some party or the

AGRAHAYANA 8, 1688 (SAKA)
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utiley came to be the targets or the
victims of this Act. One can say so.
But it was not meant or it was not
used against any particular political
parly as such; it was not used against
any ideology as such and jt will not
be used against any ideclogy or any
pulitical parly. I would like to give
the assurance with all the sincerity
that I can command that this Act is
nol meant to penalise or suppress any
particular pulitical party or any parti-
cular idcology or any thought, politi=
cal or otherwise, in this country.

sy8o

My hon. friend, Mr. Indrajit Gupta,
siaid that it was used against goondas,
against certain political workers, but
it was not used against any workers
who are working on the basis of com-
munal activities, ete., It is not true.
1f you just take the statistics of une
vear and then try to analyse it, then
you will find that it is not true. I can
give figures to show that in 1952-53
this Act was mostly used against those
who were indulging in communal
activities. The situation in the coun-
try changes from time to time. In
1952-53, there was a sort of communal
riot; communal situations were becom-
ing difficult to tackle. As I have said
more than once in this hon, House,
the atmosphere in the country today
15 full of violence and if this atmos-
phere of violence is going to threaten
the securily of the State, naturally
this Act will have 1o be used and 1t
will be used. I have no doubt in my
mind about it. But it does not mean
that it will be used against any parti-
cular parly. 1 can give this assurancc
if it is needed. Ewven if it is not need-
ed, I should volunteer this assurance,
a very scrious pssurance and a colemp
assurance that this Bill 15 nol meart
for any political purposes. That was
the only point that I wanted to make
I do not want to go into the detalv
of some of the cases that some hon,
members have referced. One hon
member made a reference to some i1*
dividual cases. I have not got all th
facts to prove whether what he mep-
tioned was right or wrong. One mem-
ber made a mention about certain
action taken in the State of Maharash-
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tra. Personally 1 have no knowledye
of those particular cases. But certain-
ly I have a desire to go into the
details of those cases. Even lhough
have not got the cases, | will try o
satis’y myself,

Shri S. M, Banerjee: Not only in
Maharashtra but also in U.P.

Shri ¥. B. Chavan: He made some
reference to U.P. alse and also abour
one case in Andaman. I have not got
the facts of the case. But I know
that in Andaman, the Government
forces were to take certain action
about the removal of certain unautho.
rised occupations. [ do not think 1
should enter into those things, but 1t
has something to do with them.
Certainly I will go into that. I assure
the hon, Member that it is my duty
to do it. If certain facts are brought
to the notice of the Government, we
shall have to go into them and see
that this Act is not used for the pur-
poses for which it is not intended.
That is, really speaking, the respon-
sibility of the Government and I
assure you and, through you, this
House and the country that we will
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certainly take care of this particular
point that this Act will be rarely used
and only used for those purposes for
which it is really meant.

Mr. Deputy-Speaker: There are two
amendments—one is by Mr. Banerjee
and the other by Mr. Vishwanath
Pandey. Is Mr, Banerjee pressing his
amendment?

Shri §. M. Banerjee: Mine may be
put to vote if Mr. Vishwanath Pandey’s
amendment is not put to the vote of
the House.

Can 1 change the date to 2nd
December?
Mr. Deputy-Speaker: T will put

Mr. Vishwanath Pandey's amendment
to the vote of the House,

The question is:

“That the Bill be circulated for
the purpose of eliciling opinion
thereon by the 2nd December,
lm“l .

Let the lobby be cleared.
The Lok Sabha divided:

Division No. 18]

Alvares, Shri

Banerjee, Shri S. M.

Chatterjee, Shri N. C,

Dagaratha Deb, Shri

Gupta, Shei Indrajit

Gupta, Shri Kashi Rem
Himmatsinhiji, Shri

Imbichibava, Shri

Kachhavaiye, Shri Hukam Chand

Akkamnma Devi, Shrimati
Barman, ShriP. C.
HBamappa, Shri

Bhargavs, Shri M, B,
Bhattacharyys, Shri C. K.
Deajeshwar Prasad, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Dr.
¢handriki, Shei

AYES

Kakkar, Shri Gauri Shankar
Kunhan, Shri "

Limaye, Shri Madhu
Manoharan, Shri
Murmu, Shri Ssrker
Mair, Shri N. Sreekantan
Nair, Shri Vasudevan
MNambiar, Shri

NOES

Chaudhry, Shei Chandramani Lal
Chaudhuri, Shri D, 5.

Chavan, Shri Y. B.

Dus, Shri B. K.

D, Shi N. T.

Das, Shei Sudhanmu

Daass, Shri C.

Deshmukh, Shri Shivaji Reao 5.
Deghmukh, Shrimati Vimlabei .

[14.23 hrs.

Pandey, Shri Sarjos
Raghavan, Shri A. V.
Kanga, Shri

Reddy, Shri Nacasimha
Sezhiyan, Shri

Singh, Shri Y. D.
Snatak, Shri Nardeo
Warior, Shri

Dhuleshwar Meena, Shri
Dorai, Shri Kasinatha
Elayaperumal, Shri
Gandhi Shri, V. B.
Heda, Shri

Jadhav, Shri Tulsidas
Jyotishi, Shri J. .
Kedaria, Shri C. M.
Kindar Lal, Shei
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Kisan Veer, Shri

Kotokoi, Shri Liladhar
Lakshmikanthamma, Sheimati
Mandal, Dr. .
Maoniyangadan, Shri
Mantri, Shei D, D,
Mehrorra, Shri Brij Dihari
Mehta, Shri J. R.

Mehta, Shri Juswant

Mengi, Shri Gopal Dan
Mishra, Shri Bibhati

Misra, Shri Shyam Dhar
Maohanty, Shri Gokulananda
Murti, Shri M. 5.

Nuskur, Shri I, §.

Oza, Shri

Pandey, Shri Vishwa Math
Panna Lal Shei

Mr. Deputy-Speaker: The result of

the Division is:

Ayes : 25;

The motion was

Mr. Deputy-Speaker: Now, Shri S.
M. Banerjee's amendment . . .

Shri S. M. Banerjee: [ want the date
to be changed from the 30th Novem-
ber to the 2nd December,
want to change the date because there

AGRAHAYANA B, 188 (SAKA)

Noes :

Patel, Shri Chhotbhai
Patil Shri 8. B.

, Shri T. A.
Pratap Singh, Shri
Rajedeo Singh, Shri
Ram Sewak, Shri
Rumaswamy, Shri V. K.
Rane, Shri

Rao, Shri Jaganathe
HKap, Shri Ramapathi
Ray, Shrimati Renuka
Sadhu Ram, Shrs
Saigal, Shri A. 5.
Shankarigiya, Shri
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Ramanand
Skeo Narain, Shri
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Shinkre, Shri
Shukls, Shri Vidya Charan
Siddenanjsppa, Shri
Sidheswar Pradsad, Shri
Singh, Dr. B, N,

Singh Shri 0. N-

Singh, Shn 5, T.

Sinha, Shrimati Remdilari
shrimati Tarkeshwari,
Sinhosan Singh, Shri
Subhramanyam, Shri "
Tiwary, Shri D, N.
Tiwary, Shri K. N
Tiwary, Shri R. 8.

Varma, Shri M. L.
Venkatasubbaish, Shri I*,
Verma, Shri- K. K.
Virbhadra Singh, Shri

Mr. Deputy-Speaker: Shri Vishwa-
nath Pandey's amendment with 2nd
December, 1966 is already there and it

B1. has been put to vote and it has been
lost already. So, Shri 5. M. Banerjee's
i ar d t is barred.

The question is:
“That the Bill to continue the

Preventive Detention Act,
for a further period, be taken into
consideration,”.

The Lobby has been cleared already.

1966. 1

hsa been delay in the taking up of

this Bill.

Division No. 19]

Akkamma Devi, Shrimati
Aney, Dr. M- S,
Barman, shr I G,
Hasappa, Shri

Bhargova, Shii M. B,
HBhattacharyya, Shri C.K.
Brajeshwar Prasad, Shri
Chandrabhan Singh, Dr.
Chandriki Shei

AYES

layaperumal, Shri
Gandhi, Shri V. B,
Heda, Shri
Jadhaw, Shri "Tulvidas
Jyotishi, Shri J. P,
Kedaria, Shri C. M,
Kindar Lal, Shri
Kisan Veer, Shri
Kotoki, Shri Liladhar

Chaudhury, Shri Chand
Chaudhuri, Shri D. 5.
Chavan, Shei Y. B.

Das, Shri B. K.

Das, Shey M. T

Das, Shri Sudhansu
Daas, Shri C.
Neshmukh, Sme. Vima|
Dhuleshwar Meena, Shri
Dorai, Shri Kusinatha

Mandal Dr. P.
Maniyangadan, Shri
Maneri, Shei D. D.
Mehrotra, Shri Braj Bihari
Mehta, Shri J. K.

Mengi, Shri Gopal Dan
Mishra, Shri Bibhuti
Misra, Shri Shyam Dhar
Murti, Shei M. 5.

1850

The Lok Sabha divided:

11425 hrs,

Maskar, Shri P, S,

Oza, Shri

I'andey, Shri Vishwa Nath
Panna Lal, Shri

Itatel, Shri Chhogubhai

I Shri 5. 0.

Pratap Singh, Shri
Rajden Singh, Shri
Ram Sewak, Shri
Ramaswamy, Shri V. K.
Rane, Shri

Rao, Shri Jaganatha
Hao, Shri Ramapathi
Ray, Shrimati Renuks
Sadhu Ram, Shri
Saigal, Shri A, 5.
Shankarsiya, Shri
Shashi Rajan, Shei
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Shastri, Shri Remanand

Sheo Narain, Shri

Shinkre, Shri

Shukla, Shri Vidya Charan
Siddanunjappa, Shri
Sidheshwar Prasad, Shei

Alvares, Shri

Banerjee, Shri 5. M.

Chanda, Shrimaii Jyotsfa
Chatrjee, Shri N. C.
Dasaratha, Deo, Shri
Dechmukh, Shri Shiveji Rao, 5,
Gupis, Shri Indrajit

Gupta, Shri Keshi Ram
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Singh, Dr. B. N.

Singh, Shri D. N

Singh, Shri 8. T,
Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhagan Singh, Shri
Snatak, Shri Nardeo

NOES

Kachhavaiya, Shri Hukam Changd
Kakkar, Shri Gauri Shankar
Kunhan, Shei P,

Limaye, Shri Madhu
Manoharan, Shri

Murmu, Shri Sarkar

Muir, Shri M. Sreckantan

Nari, Shri Vasudevan
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Subramenysm, Shri T
Tiwary, Shri D, N-
Tiwary, Shri K. N.
Tiwary, Shri K. 5.
Varma, Shri M. L.
Venkatasubbaiah, Shri 1,
Virbhadra Singh, Shni
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Pandey, Shri Sarjoo
I'ontekkeat, Shri
Haghavan, Shri A, V.
Kanga, Shri
Reddy, Shri N;
Samane, § i &
Sezhiyan, Shri
Singh, Shri Y. .

imha

Himmatsinhji, Shri Nambiar, Shri
Imbichibava, Shri

Shri Shivaji Rao S. Deshmukh
(Parbhani): My wvote has been
wrongly recorded. I wanted to vote
for ‘Noes'. The machine has failed.

Shrimati Jyotsna Chanda (Cachar):
I wanted to vote for “Ayes”.

Shri Alvares (Panjim): Shivaji has
rebelled against the Congress!

Mr, Deputy-Speaker: The result of
the division js as follows:

Ayes : TT; Noes : 28,
The motion was adopted,

Mr, Deputy-Speaker;: Now, we shall
take up the clauses. There are two
amendments, one in the name of
Shri Yashpal Singh and another in the
name of Shri Bakar Ali Mirza. Both
ithe Members are not present here to
move them,

The question is:

“That clause 2 stand part of the
Bill”,

The motion was adopted,
Clause 2 was added to the Bill

Clause 1, the Enacting formula and
the Title were added to the Bill.

Shri Y. B, Chavan: I beg to move:
“That the Bill be passed”,

Warior, Shei

Mr. Deputy-Speaker:
ed:

Motion mov-

“That the Bill be passed”,

Shri Ranga (Chittoor): 1 am corry
to learn, and 1 speak subject to cor-
rection, that the Home Minister has
gone on record as having said that it
is not unnatural for a measure like
this to be on the statute-book, If he
had been reported correctly, ...

Shri Y. B, Chavan: I had explained
that puint in my reply.

Shri Ranga: I am rather shocked at
this expression coming from the Home
Minister that it is not unnatural,

Even at the time this measure was
being proposed in this House, it was
contested by so many of us; though
quite a number of us were then on the
Congress side, we did not want this
measure at all and we did not want
this Act. But, nevertheless, Govern-
ment wanted a legislation like this.
Then, a compromise was reached that
it would not be a permanent law but
it would always be kept as a kind of
provisional or temporary law for o
limited period, and as and when the
conditions in the country were such
that Government found it necessary
and Parliament agreed that this law
should be extended, it should be ex-
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tended, otherwise it should automati-
cally lapse. That is the reason why
this Bill has come up before this
House, In spite of the opposition that
we have offered from this side of the
House, Government would be able to
gel the necessary votes for this Bill
in order 1p exlend it for the next one
or two years. But I want them to
keep it clear'y in mind that this mea-
sure i not to be a permanent one and
that it is not natural for a democracy
like ours to have a law like this and
to entrust Government with this kind
of drastic, unwanted and undemocratic
power and arbitrary power too, and.
therefore, Government should always
he prepared to come forward before
this House, if possible, to drop this
law itself even during the period for
which it is now being extended, and
certainly whenever they find it possi-
ble they should think of dropping it

completely and abstain from asking
for its extension.
We are quite clear in our mind.

although it is poing to be passed now
and although these assurances are
being given that it would not be mis=
used, and it would certainly not be
used against political opponents and
that too during the elections and so
on, it js not easy for the people to
accept these assurances and assertions
from Government, ang in the light of
what has happeneq during the period
for which this measure has been on
the statute-book, it is not possible for
us to have too much faith in Govern-
ment.

Therefore, I sincerely hope that at
the end of the next e'ections, a dif-
ferent political dispensation would
come to be vouchsafed to our people
and to our Parliament, and it would
be possible to repeal this undemo-
eratic and infamous legislation.

:ﬂmq«i (<¥wr) : FaTEmN
nivzm, 72 TeTm At a9 ¢ e o
# az fam war o ®OEC A AvE
¥ TOAT I AT F7 wwe Femy A g

AGHAHAYANA U, 1066 (SAKA)

Detention
(Continuance) Hill

¢ Ix & o= %1 ma® T W, W
FAA F FTAX TAT AW | EHIT
TE /Y o1 T AT A § A Ty 41
& ag 9t #M7T & g7 wfear fafea
& garet mme ag @ fe ¥ & e
77 ow Tar g § o o
ANt @ &Y I AwAr §, AE T A
Goft ¥ AF wrAr & | TEET aIraEy
A TE g FY 9§ faTragi
#1 zary & P faar smar 30 g
gt T wu g AvE & fear A 3
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wdl grAAE AeErt § fave 0
w7 gATE & fF ow & fFAw e ey
9FE AT E | T OFA & @
aTEIT ATYAT qfFe sivEEEw A1 O
A w7 wfgwrT 27 & fr & fa<ifuny
F1 q%T F7 q97 A §F FA 7 25
w7 A% § | I AE 7 wq wfam
F FEHETRIATES & fow & wegvEw
[ wT Temw 2 v 2o &7 wegw mafiy
A FT AAT F AWA X TA AW
¥ IF AN §T AMF AHTH A7E F w9719
w7 & €7 0T ¥ AT At oAy mar
2 e & oot awr qw &7 Sy aw
q%2 ¥ ST A1 AN qFE X § T
w7 7y wfaeT 9% w@ o F e
FFATATH | AL AT A% gAY
ot wA ¥ oty gfe A e e
wrfo Fo FY WY 7AT WICT ¥ Ay
1 093 F7 I7% T F1 wfoRrT 3]
Favpmer e avg & g aifae
vz gex § 7 & omowt g fosre
FAAAT AEATE | NF AT AT SAT &
A dw frar man o K7 oww & g
fr qf oF 7@ ;w1 AT 0w
oy e fear oy for ® foamr mam
o1 fif 779 quEw & ¥y fE qEArQ Ay
Tt 7T 3 A FaRE W T
am Y| ATy Fogrre g &
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[t w71 amozm]

AT ET W FAeET A Afzavere
&Y strar 8, aFed w1 wiwse faar @
& Y T3 TrLT T 3REE AT ¥ frarn
o7 #7 &1 AFAT 2 | FA4LT § weal-
T ¥ faaT% 1, 090 qTe & WezIw17
% faeors a7 A AfagqiF wezrare
& farars a1 A1 gart w77 7z fwafaa
fezw oaz A {1 Fra1 3 1 K e
& @1q Fz Age g & w9 & 0
@ ¥ A & fam § e g A
q%T %7 A9 {2 A%y § oA
FA FY Fr q€@ qgl g AR
FETA A9l W@ F1 AEr 2 f A7
WA et WO fgat ¥ gaw e
w1 AgdT # gAr qg-HAr  of
quug & Fwiar frarw qwr st
wTgd 4 | W9 6% & A fam
¥z F1 7" U T 9 wATTaE A 1
TmALERA § 975 fawg woiArd
FC g% § | |7 T w sfewd
9T, W9A qrEgrEEi 9T awT Té ?,
i o 08 W e m
At & faww T 3 sgvareat
¥ giq apwEt g | Ag AW@a ¥
¥ forg oF Fd® caey § 1 K wAl mgiew
¥ ardat w1 WEgar § 5 oag oA
AfTwH |

st wq fomq (WiT) : qE-Aer
Y F 9 a1 wAw {FAT ag g@e
faffa g1 fs Sa& qar w@ar § fs ag
az §rv3 & fr a8 91 fadaw ag gt
AR T T ¢ UF &9 W91 ey
fwma & fAg @ @ & W 379 fzw
W A4 & 1 I Hrvared fran
t fr fet fasroara & fawrs @
ft 29 & fasmw @ wiwrr &7
ewe g fFw A (§Eeemaw)
w9 wJgd & & ffvamr amg 7
1 §TU & frEl Fa § wwe g
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frar s wwmr 21 Afwa @ oz
Fz1 7 f& fedt faarrarer wrar 29 7
@en w7 ¥ fAn gn afrere w71 -
e A# fEar swmom 1 Afee & 0e-
Heft o1 1 aArar qrgar g g wAT
¥ e wEl £1 W wfuwr fay own
72 § oy T gTEIT g miww W
4 AWH FI LAE AT F IAR
STYATHA 1 F1E F 14T AF 21 AdT I
feet Hnwwzargi 21 wergAE
Y7 Aral soar 47 39 w1 A w7 ey
&Y #1 fregart fear mar qv 37 %
T IAT AWM F  BIE AT AT @
IART BIEA 1 BAAT FEIT AT A
fRar 1 @q 7 o1 AT ATET AT AT
AT I9 PET w IAT TEW Y
T A FA FTA FAA F OAAEA
frrgae &7 far 1 fResT ) 7707
AT % f& wral &t v oW
AFAT &, IT F WY BY GO FT w0
gar T & afsw 3AT 9w Al
T G FAA ¥ ATAgd IART
fregare Foat & |« & qE-HA AT H
qeT WEa g 5 wE  smvaEEd
®T ¥4 wAAA @ Arar & fF gEE
o T fear @mgm 1 § 9AE
FE f 2w o e wrg e srwa
worar g, werk &y feafd gy arogw
TR ARA § W ¥g A%a § R oW
g ¥ AfawTT AETT T LT AMOET
Ffewr 37 aw oy & ag wgm i g
TEAAT qg A -aHA FEAT A1ET
#fer gu< g2 a1 & gATL AW 9T
7g % T gwn § fR oF anama
FA & & § 8 WQEAIIA T AA
w1 ga arA fear

¥ g7 w1 o1 ¥ w0y Far
g I W1 wafy agra ) a@ @, I
#! wanfaws FTw g A Sar
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Shri N, C, Chaterjee: I have heard
the hon, Minister with greal attention,
uul L am sorry 1 am not convinced by
the argumeats he put forward, Perio-
dical repetition of this kind of Bill is
periodical condemnation of India's

capacity for self-government and
democratic government,
Why did we choose democracy?

Because those who believe in democry
fecl that certain inviolable rights
shall not be violated if we accept the
aemocratlic frgmework. Those inviol-
able rights were enshrined in our Con-
sitution, but they are being viclated.

Hg did not meet the point 1 made, 1
had the priviege of being preventively
uelained in independent india, under
the Preventive Detention Act. [ told
him, and I assured the House, that the
so-called safeguards given by article
22(4) are a complete farce, absolute
idle farce. What is the good of our
being told that we have now got two
or three members in the advisory
buard? The procedure is wholly wrong,
destructive of the basic principles of
the rule of law. You bring a man
before the advisory board. He makes
a slatement. The detenu is taken away.
The police officer then comes in and
trots out charges and information
behind the back of the detenu.
Is that justice? Is that con-
sistent with fairplay? Is that not
repugnant to the basic principle of
natural justice? Yet that is what is
being done. Therefore, I was appealing
to the hon, Minister. It is no good
gloating over the fact that they have
gone to the Supreme Court and the
High Courts. He talked with great
gusto and said that the Supreme
Court has released so many offenders
but the advisory boards have released
many more detenus. The trouble is
that when you go to the Supreme
Court or the High Courts, you cannot

challenge the correctness of any
ground adduced. You shall have to
take it as gospel truth. Suppose, as

my hon. friend was saying, he did
4
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not deliver that speech. He was nol
there. | could prove thay certain dete-
nus who were alleged 10 have made
a speech in tne town ol Caicutta or
in wtne lown ol Dethi were not there
in these places and did nut denver the
speeches attributed to them. But you
cannot challenge jt; you have 1o
accepl the ground adduceq as gospel
wutn,

Therelore, this i1s an undemocrotic
pracuce which sets at nought tunda-
mental principles of justice and cuts
at the root of the rule of law. There-
tore, | am appealing to him. Why pro-
long it for three years? What js the
good of saying that ‘'we sha:l not
make it permanent; we shall bring it
up every third year and then
prolong 1t for three years at a
time'? It is much better you come
dorward and say that ‘'we
have lost faith in democracy; we
shall make il a permanent feature of
the statute book and make it really
normal' as he started by saying. He
says: “I recognise that it is an ab-"
normal law, I will never make it the
normal law, I will make it for three
years and then repeat il." I am saying
that jt is totally wrong. He could deal
with the situation in Delhi on the
great day of the anti-cow slaughter
agitation without the Preventive Det-
ention Act. Let him put forward argu-
ments why the ordinary law does not
suffice for the purpose. The grdinary
law is perfectly sufficient to cope with
the demonstration which took place
on that day. He did not have to
resort to this lawlese law. Therefore
what is the point? He is not putting
forward any argument to show what
there is in this law for meeting any
difficult situation, Therefore, we are
still opposing it, we are not convinc-
ed, and therefore we think it is our
duty to oppose it, we feel that this
Bill should not be on the statute-
book.

4, 1U88 (SAKA) 5992

Shri Shinkre (Marmagao): I want
to say only a few words,

As I said ecarlier, I support the Bill
and 1 will vote for it, because the
state of affairs and the law and order
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situation in the couniry call for such
a measure, but I have one clarification
to seek.

Government have asked for an ex-
tension for three years. They ought to
have been satisfied with an extension
of only one year, because there js no
guestion of binding the successor Gov-
ernment. If they are helpless and are
unable to maintain law and order, why
should they bind the successor Gov-
ernment also for the next two years!
They could have peen content with
cxtension of only one year.

I do not think that the Homt Minis-
ter required any arguments because
the situation in the country is such
that it is completely, plainly, in favour
of such g measure being enacted.
There are so many political parties
ang groups which oppose such Bills in
the name of democracy, but they do
not want democracy in reality, neither
is there democracy in the countries
where they seek inspiration from.
They want democracy only here
because they want to fight the estab-
lished order every now and then.

Shri Nambiar:
chance to oppose.

I may be given a

Shrl ¥. B. Chavan: The hon. Mem-
bers who spoke at this stage also
practically repeated the same argu-
ments, jncluding Mr. Chatterjee. 1
never had the ambition of convinecing
some of the members who have
convinced themselves against the Bill,
As 1 said, really speaking, the basic
factor on which the necessity of such
an Act wi'l have to be judged is the
assessment of the present situation,
whether there are conditions in the
country where such powers to the
executive are essential or mnot, are
necessary or not. Arguments based on
the democratic principle... (Interrup-
tions)

st armfy (Ferz): war sreea 37
107 FararsaaA g . . (vrwee)
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oy, qq @Y, TAH THEAT W § W
auiar ¥ g | .. (vwaaT)
&1, T T AT AY @ T |

Mr. Depuiy-Speaker: Order order.
He cannot sit and talk like that.

Shri ¥. B. Chavan: This is certailny
a compromise with the situation. I
have never claimeq that this is an
ideal Act, a very happy Act, I have
never said that. But I was also trying
to find out whether * there were
any arguments to convince me that
this Act, however unhappy it is, was
not necessary. That is a very common
sense test.

Shri Nambiar: The ordinary law of
the land is enough,

Shri ¥. B, Chavan: I must say I
have remained unconvinced by the
arguments of the hon. Member. I have
nothing more to say. At the same time,
1 would like to assure the House that
when, really speaking, there is a situa-
tion in the country where such an Act
is not necessary, this Government wi'l
have no hesitation to come to this
House and say that it is ng longer
necessary, it should be scrapped.

TPy a7 T oaTT A A7

feht oftsT @TgE, I ¥ AEEAT
§ 7 107 ¥ me fYo FY gFE AX §
wYC FuTA &% A AT AL |

‘Mr. Depuiy-Speaker: Order, order.
You cannot sit and go on talking like
this. T will have to ask you to go out
if you repeat this,

‘The question is:

“That the Bill be passed.”
The Lok Sabha divided:
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Division No 20)

Achal Singh, Shri
Achuthan, Shri
Akksmma Devi, Shrimati
Barman, Shri P. C.
Busappa, Shri

Bhargava, Shri M. B,
Bhattacharyya, °
Brajeshwar Prasad, Shri
‘Chakraverti Shri P. R.
Chandrabhan Singh, .
Chandriki, Shri

Chattar Singh, Shri

Chaudhry, Shri Chandrumani Lal
Chavun, Shri ¥. I,

Dass, Shri C.

Deshmukh, Shri Shivaji Huo 5,
Deglimukh, Shrimati Vimlabuai 1.
Dhuleshwar Mecna, Shri
Durai, Shri Kesinatha
Dwivediy, Shri M. L.
Llayaperumal, $hri

Gandhi, Shri V. I8,

Heda, Shri

Jadhav, Shri Tulsidas

Jedhe, Shri

Keduria, Shri C. M.
Kindar Lal, Shri

Ancy, Dr. M. 5.

Badde, Shri

Bigri, Shri

DBunerjee, Shri 5. M.
Chaterjee, Shri N. €.
Dasurtha Deb, Shri
Gupia, Shri Indrajiy
Gupta, Shri Kuahi Ram
Linbichibuva, Shei
Kabir, Shei Humayun
Kakkar, Shri Gouri Shankur
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AYES

Shri Liladhar
Shri H. V.

Laliv Sen, Shri
Laskar, Shry N. R.

Mahida, Shei Marendra Singh

Malaichami Shri M.
Mandal, Dr. 1*.
Maniyangadan, Shei
Mantrik Shei 12, D.
Matcharaju, Shri
Mehrotra, Shri Hraj B
Mehia, Shri Jushvant
Mishra, Shri Bibhuti
Misrs, Shri Shysn Dhar
Murii, Shri M. 5.
MNaik, Shri D. J.
Naskar, Shri. P, 5.
Miranjan Lul' Shri
Irandey, Shrj K. 5,

I"andey, Shri Vishwa Nuth

Panna Lal, Shri

Patel, Shri Chhotubhai
Patel, Shri Rajeshwar
Panil, Shei T A,
Prabhakar, Shri Naval
Prawap Singh, Shri
Kuideo Singh, Shri
Ruju, Shri 12, 1.

Ram Sewak, Shri

NOES

Kripalani, Shri J. B,
Funhan, Shri 1%,

1 imaye, Shri Madhu
Manoharan, Shri

Marc, Shri

Maurya, Shri

Murmu, Shri Sarkar
Blair, Shree N, Sreckanian
Mair, Shri Vasudevan
Wambiar, Shri

Mr. Deputy-Speaker; The result of

the division is:

Lakshmikanthamma, Shrimati
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Rum Swarup, Shrl
Ramdhani Das, Shri

Rane, Shri

Ko, Shri Jagnuha

Ruo, Shri Reamaepathi

Rey, Shrimati Renuka
Sahs, Dr. 8. K.

Suigal, Shrl A 8,
Shunkaraiya, Shri

Shastri, Shri Ramanand
Shinkre, Shri

Shree Narayan Duas, Shri
Shukla Shri Vidya Charan
Siddananiapna, Shri
Siddiah, Shri

Singh, Shii D N.

Singh, Shri 5, T,

sinha, Shrimati Ramudulari
Sinhasan Singh,Shei
Tiwary, Shri 2. N.
Tiwary, Shri K. N.

Tiwary, Shri R. 5.

Tyugi, Shri

Upadhuyaya, Shri Shiva [uw
Vaishya, Shri M, B.
Varma, Shri M. L.

Vermu, Shri K. K.
Vidyulanksr, Shri A. N.
Virbhadra o Shri -

Pandey, Shri Sarjua
Pottekkart, Shri

Ranga, Shri

Samanta, Shri 5. O,
Sezhayan, Shei

Singh, Shri ¥. .
Singhvi, Dr. L. M.
Swemy, Shri Sivamurithi
Utiya, Shri

Watior Shei

ot w7 1A TR T ladw

Fgmazd M FTA§) ., (wwam)

Ayes*: 90; Noes: 31;

The motion was adopted.
Shri Vasudevan Nair

{Ambala-

puzha): As a protest we walk out,

(Shri Vasudevan Nair and some Hor.
Members then left the House,)

*Name of one Member under “Ayc

s" could notl be recorded.

(it wTmyy W & WEC WA AT )
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14.50 hrs.

PRODUCE CESS (AMENDMENT:
BILL

The Deputy Minister in the Mins-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shyam Dhar Misra): Sir, [ be to
move®:

“That the Bill to ameng the
Produce Cess Act, 1966, be taken
into consideration.”

The existing Produce Cess Act, 1986
provides for the jmposition of r2:5 on
the five agricultural produces fopr the
impovement and development of the
methods of cultivation, marketing and
research of such producers: They are
Cotton, Oils Copra, Lac and Refuse
lac,

The Produce Cess (Amendment;
Bill now provides for the levy of a
cess in the nature of a duty of cus-
toms in respect of cashew kernels
which is to be added to the First Sche.
dule to the Produce Cess Act, 1980, At
present cess js being levied on the ex-
port of cashew kerne's under the ne-
ricultural Produce Cess Act, 1940 along
with other commodities listed in the
Schedule attached to the Act gt halt
per cent ad valorem. The renlisation
under this Act is of the order of Re.
13.60 lakhs on an average during
1963-84 ang 1964-65. Under the Act of
1940 it is not possible to levey cess at
enhanced rate on z single commedily
as it provides for uyniform levy on all
commodities covered by it. With the
levy of cess at enhanced rate, eashew
kernels will be simultaneously exclud-
ed from the Agricultural Produce Cess
Act. 1940, through a Government
notification, The enhanced cess will be
at one per cent of the tariff values as
against ha'f per cent ad valorem on
cashew kernels (customs being levied
under the A.P.C. Act. 1940). Tn addi-
tion, imposing of cess at enhanced rate
on cashew kernel the amendment Bill
also provides for certain verbal am-
endments in sections 2, 3, 11 and 20 cf

*Moved with the regmmendarion o the President,

NOVEMBER 26, 1966

Produce
Cess (Amdt.) Bill
the Produce Cess Act, 1966 with a view
to empowering the levy of cess pro-
vided for in the Act on produce ex-
ported by Air or Inland water also.
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The pecessity for the amendment
with a view Lo empowering the Gov-
ernment tg levy cess on cashew at an
enhanced rate has arisen on account
of the need for earmarking Jlarger
funds for reseach and development of
this important export earnine pro-
duce, India supplies about 80 per cent
of the Wor'd demand of cashew ker-
nels and holds a virtual monopoly in
cashew trade through which she earns
foreign exchange worth Rs. 28 crores
per annum. A lager share of the
amount accrues jn the shape of ol-
lars. Cashew industry in India. s,
however, dependent to the extent of
2/3 of its requirement of raw-nuts, by
the imports from East African coun-
tries. It is not desirable to continue
to depend on imports from these coun-
tries. Therefore, the need for increas-
ing the indigenous production of
cashew nut has assumed greater im-
portance, The efforts sg fair under-
taken in the field of research as well
as development have been jnadequate.
With the Additional funds availab'e
from cess at enhanced rate, steps
would be taken to maximise efforts
for development. In the flelg of deve-
looment, special efforts will be direct-
ed towards intensifled cultivation, im-
provement of collection methods, mar-
keting and processing of cashew nuts.
During the Fourth Five Year Plan,
development programme won'd  in-
clude:

(1) application of jmproved prac-
tices,

(2} introduction of Pilot Projects
for producing air-layers &t
selected centres through
which cashew can be success-
fully propagated vegetatively.

It is also proposed to grant long-
term loans to the growers. Marketing
facilities will be improved to ensure
maximum return to growers through
cooperative Organisation which would
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collect nuts for supply to the proces-
sing factories,

Simultancously research programme
on cashew under the ICAR is to be
intensified. The programme includes
selting up a research Institute for
cashew nut along with spices in Kerala
and a comprehengive All Incis Cour-
dinated Research Project on Cushew-
nut and spices.

The effect of the increased cvess on
the exports of cashew kernels is neg-
ligible as the additional rate will
mean at the present tariff value of Rs.
554 for one quintal of cashew kernel
effective from Ist July, 1966, an addi-
tion of Rs. 2.75 per quintal only,

The cess collected will be kept suit-
ably funded and separaie account for
receipts and expenditure therefrom
will be maintained. The recurring ex-
penditure on research ang develop-
ment is estimated to be of the order
of Rs. 30 'akhs per annum. In addi-
tion. & non-recurring expenditure of
Rs. 20 lakhs, spread over 4 years, js
estimaled on account of the research
institute to be set up under the ICAR
for cashew nut along with spices. De-
tails of the Centrally Sponsored
Schemes on selected aspects of Cash-
ewnut Development on the besis of
the recommendations of the Cashew=
nut Development Council are being
worked out. In addition T may say that
our preduction of cashew nut 15 about
1.35 lakh tons and we plan to increase
thiz by the end of the Fourth plan by
2} times to 3.28 lakh tons. The area
under production is 13.3 lakh ang we
wou'd be increasing it by about 4.5
lakhs making a total of 17.8 lakh
acres. The area increase will hardly
be 30 or 35 per cent and so the main
increase will he in terms of per acre
vield and that will be about 250 per
cent. The Third Plan provided only 2

crores and in the Fourth Plan, we
intend to provide 11 crores far this
purpose. The cess that wi'l be col-
lecteq though the imposition of 11
per cent will be mostly for research
and development programmes for

which 1 have already stated aheut 30
lakhs will he tegnired and Rs 'm‘
Inkhs in the form of non-recurring ex-
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penditure. We estimate that yield from
the cess will be hardly about 2728
‘akhs per year and so we will have to
gel some amount from the Consoli-
dated Fund of India. We may be near
self-sufficiency ang not self-sufficient.
We gare taking authority to go up to
1} per cent in case we decide later
to go upto 14 per cent imposition
angd if we decide so, jt will be done by
a notification which will be laid on
the Table of the House. Sir. I com-
mend this Bill for the coniideration

of the House.

Mr. Deputy-Speaker: Motion moved:
“That the Bill {o amend the

Produce Cess Act, 1966, be taken
into consideration.”

There is one amendment.

Shri Vishwa Nath Pandey (Salem-
pur): Sir, T move:

“That the Bill be circulated for
the purpose of eliciting opinion
therecon by the 1st December, 1966."
Mr. Deputy-Speaker: The Pull and

the amendment are before the House.
One hour is the time allotted. Five
minutes for each Member,

Shri Ranga: (Chittoor) Sir. I am
opposed to this Bill My hon. friend
who preceded me said that this was
not the only imposition or the final
incidence and this is likely to be in-
creased further, if and when they
find it necessary, by a notification. If
they had abolish:d land revenue and
if they had freed the kisans from all
the other burdens emanating. from
the Centre =5 well as the State Gov-
ernments, there would have been
some Notification in expecting the
kisans to provide finance to the re-
search and development work in
order to further productivity of their
own crops includiag cashew nut when
the Government is imposing il kinds
of taxes and central excises and land
revenue and enpancing the surchar-
ges and so on as also the betterivent
levies, there in nc justification at all
for this kind of & cess.

Thirdly, they want only 30 lakhs.
Here is this grand Government, spen-
ding 4.000 crores every year, 2,000

6000
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|Shri Ranga]

crores on go-callca development pro-
jects, capital projects and 2,000 croroes
on revenue account and they are not
able to find Rs. 30 lakhs! Is it not a
matter of shame for any Government
to come forward with a proposal like
that?

They say they are extremely an-
Xious to encourage exporis. Here is a
fine export-earning industry which
brings Rs. 18 crores every year; they
hope to get much more also. Is it not
reasonable to expect this Government
not only to spend Rs. 30 lakhs a year,
but even Rs, 1 crore for further deve-
lopment and research on this crop, so
that it may be possible for growers
to grow more and for Government to
earn more foreign foreign exchange?
In other crops, where it is difficult to
export because of lack of demand or
international competition, they give
all kinds of incentives, Sugar has he-
come a scandal. They subsidise the
factory owners to avoid losses and at
the same time they sell our sugar at
a much lower price abroad. But when
it comes to cashew nut, why should
they adopl such a policy like this?

‘The Deputy Minister said this would
be funded separately and the money
would be utilised only for the deve-
lopment of this crop. Such promises
have been made earlier when various
agricultural crop, cess Bills were
brought before this House as well as
before the Central Legislative Assem=-

bly., But what happened? The rep-
resenlatives of sugarcane growers
have been bewailing from time to

time how the UP and Bihar Govern=-
ments have used the sugar cess pro-
ceeds for general purposes. So where
is the guarantee that the same thing
would not be done in this case also?
Is this promise worth anything? Tt is
not even as good as the paper on
which it would be reported here, be-
cause they would be at the money of
the local Government and this Gov-
ernment alsa. They have been un-
conscionable all the time and by a
fiat of their own Government from

NOVEMBER 29, 1968
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the Secretariat they can turn it over
to the general revenues and misuse
them.

My hon, friend wants us Lo belicve
that the incidence is not going to be
much. Ip actual practice three times
what they collect will be heaped upon
the price of this commodity by the
time it reaches the market. It is not
so easy for those who are interested
in the production of cashew, its manu-
facture ang sale to keep separate uec-
counts for half per cent or 1 per cent.
They will take advantage of it just
as the rctail traders have been {aking
advantage of the changes in weights
and measures.  So, it should not be
thought that the incidence would be
negligible.

I would like to know whether Gov-
ernment propose to place on the Table
not only the reporis on the activities
but the results of those activities of
the ICAR in regard to all these com-
modity cesses that they have been
collecting, what use they have been
making of it....

Shri Shyam Dhar Misra- We have
been laying it on the Table.

Shri Ranga: I know some report is
being placed he-: but from time to
time an estimate has to be made of
the advaniages that have accrued to
the crops concerned and the advan-
tage accrued in monetary terms. It is
no good saying we have started this
research station here or a test work
there, We have to estimate the re-
sults angd take account of them. Till
now no such thing has been made.
That is why this morning when a
question was put to the very same
Minister gbout the results of the In-
ternational Rice Commission which
met here, he said, they all met here
for international discussions; they
were not interested in any one crop
raised here. When we are raising
the Taiwan variety of crop here, was
it not the duty of the Commission to
have given some thought about it—
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what is the result of the trans plan-
tation of that variety into this coun-
try? Similar discussions will have to
be held ang thc results of those dis-
cussions as well as the results of the
reserches will have to be made avai-
lable to this House from time to time.

Vor all these and many other rea-
sons, I am opposed to this Bill and I
sincerely hope that Government would
give a second thought to this matter,
if not now, as soon as possible.

st farmg g : gaTenw wEE,
TG A AP A A I T
gwrgr fagrw wega fear &, o1 aw
& @dg § AN au A% gega frar d =
fadsqt g ssE AT F FWgT O
g #fFa 3ok ddw § & 9190 & Aveqw
¥ &Y AT AT FAT SGATE

Ter Tt § g #4 ¥ I ¥ o
FrmE F NG F AT AT Q@] 1 AT
afrg @, S W A, TR W
& wea< IaTiad Ay g ar aw & varrfaa
§ =< fa2wi #Y ardr ) we fadsh
gar A g AT A, JfET § Awwar
g fF 3w @ gy Aandit @ S
FTFMAT A IF FT 43T 9qra1 fawrw
adl &Y oear g | wAT F4Y qgEw A
Tt ar aiw §fa senfa aerd
9T ITHFT FA & A wT 3@ § ol
FAAFAMGE T HIG A,
faw & ar¥ % sFF vy amar §
¢ 1g7 Fiferwr 71 & 5 gawr e
g 1 garnT b # oswifow gan

¢ I Far® & oW i goet fod @

R &1 & s =gan § F feaen
IF FT I|TEA 4 AWM, FAw wqd
&1 IQAT qF T W IAE R
a1 &V Y ZAT | IT AT A qg vy
faar Fow e & wwr ¥ fad g g
2 qewat § s ot 37wt Ay o sEm
g & wrAR wELd feqT v § gaee
weaft aira famT w3

2274 (Ai) LSD—8.
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IR QX 7% Pt ¥ o at ag fear
& fe ag &a1 wpmeam & smar @
ga T ag faar & f ot Ioqres agm)
w7 gurd 9w Tdfs T o @w.
T ¥ U FY § 77 § auwwan § e
T TATEN ¥ AR 4F Favg g adF
Fer e & oWl afg ¥ faR
T # g fraife fear o awar &
#ifs ag fadefomar o s & foy
&\ a7 Wy A wagenw fearar Wy
I 17 w7 fr o qegel o7 oot ¥
faria fFar S 33 ®Y swEEA
fagrm | ¥ qgr ot gm 9w w1 I
frawm 7 §{fe ST 4y W
wvar T 1 SYerEd ® qawa
grm & fir wre 3w &Y wfew w7
wIg §TH & e, 9 A &
far ga & wav far am &
agraar 2, gzrad, 7 fF A F I
qIT ITFT JME | CUE O ¥ A4y
& faw & wiwr vaw gy A

Al w9 A FIEr ® A
M IQW § T F wewa F4F 90
sfirg w9 1 frafd smo @ &
qg oft g W ara & T awa
T T gam AT G I 3w
wug wrq A &w & fad faddt qzr
#, fa #r war &, wfas w7 F7
gFit 1 & qawar § 5 ag ¥w T am
w1 w9 gft 3@ = fraifa@ s@
w19 ¥ AT FY wewgT J ¥ e
weEE ¥ F) geafad ¥ ¥ A3,
anwa &7 & fad W A 99 adia
WA 2 g V¥ FIT F a
wf g a4 w9 a7 Ulrad atmrw
ag ¥ad i s &7 fafc &1 Igm
gy aga oIV TG FT WT AAFC
gar
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will die out, because this industry

OF & T W A § WL Y8 there is based on the South Indian

g faare &) @ 2 #3 o
"ataT WY fran & & o @9g & SFAa
awg far snd amifs w30 @1 A g e
Hamagaa g

Shri N. Sreekantan Nair (Quilon):
Mr. Deputy-Speaker, Sir, we say in
English: “It is a day after the fair”,
but in this particular case it is “fifteen
years after the fair”. Some attempts,
mot attempts like this but honest at-
tempts, ought to have been made 15
years ago to produce inside this coun-
try sufficicnt cashew trees, to increase
cashew cultivation on a subsidised
basis, so that we may have internal
production of cashew-nuts to meet all
our requirements, but the present
esituation is such that the industry is
in the doldrums.

Sir, about 18 cashew-nut factories
bolonging to Thangal Kunj Mudaliar
have been closed down now for about
14 monthe and agitation is going on,
Regarding other cashew-nut factories
the employers have taken a decision
to close down the factories if this
enactment is forced on them. That is
part of the many ills that confront us.
The employers did really make a very
huge profit during the devaluation
period. The Government did nothing
to take a big chunk out of it, take a
big chunk out of the legal or illegal
gains that they made after devalua-
tion. If they had taken any such
step, T would have welcomed it.

What is the position of the industry
today? The industry is being run in
Bouth-East Africa under Italian help
on a mechanised basis. This is the
‘firrt time in the history of this in-
dustry in any part of the world that
it is being done or attempted to be
doe on a mechanised basis. If that
is the thing, the industry in Kerala
an | South Indis, especially in Kerala,

workers alone who have the compe-
tence to use their hands to do a type
of work which the Africans find it im-
possible to do. Till now the East Afri-
can countries could not d:velop this
industry because their rough hands
cannot handle the nuts and refine
them to that extent. But now with
Italian help they are finding a process
by which at least split kernels could
be taken and produced on a very large
basis,

Therefore, when this industry is in
the doldrums, when the entire indus-
try is facing threat of extcrmination,
when Rs. 28 crores which you are
gettins as foreign exchange is threa-
tened to be lost, when the fate of that
is hanging in the balance, our Govern-
ment comes, as it always does, with @
certainly irrational and misplaced
Bill to impose a cess. Already the
boat is sinking. They want to add
some more load to it so that it may
sink immediately. This is the mos
foolish attempt which has ever been
made by this Parliament, by thu
Government, by  the party—the
Congress Party— after 15 years.

They are having planned produce-
tion ‘n India, making this country
indebted to America and other coun-
tries to the tune of Rs. 8000 ecrores,
but yet we have to go with begging
bowls to America just for our daily
needs of foodgrains. Same is the case
in the matter of cotton.

15.14 hrs,
i SHRIMATI RENUKA RaY in the Chairl

We have had 15 years of planned
development in this country. What 18
the position of textile industry? We go
abegging once again. Same is going
to be the case with cashew industry.
When once it goes out, we can never
retrieve it. The position with regard
to other industries in Kerala has also
bee the same. The Union Govern-
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ment had been criminal in allowing
the mincral industries in Kerala die
six years ago, in gllowing the coir in-
dustry to suffer a gradual death in
the last fifteen years. Now the last
industry which remains in Kerala is
the cashew industry. It is feeding
about 80,000 gamilies. This industry
which pays very little gives work to
thousands of middle class and lower
class people. It provides work for
those in the lowest rung of the ludder.
Even women folk in these families
earn a living to supplemunt the family
income and make both ends meet in
the barest possible manner. That in-
dustry is now being allowed to die
out. The foreign exchange we get on
that is being threateneqg to be lost. On
the top of all this the Ministry now
wants to take away, ut the last mo-
ment, from the dying body of the pa-
tient, the last drop of blood so that
they can indulge in nepotism, in job-
bery etc. They can have a branch
here, They can provide for some of
their minions. They can give them
some promotions before this industry
dies out. They can give promotions
to some minions of the Minister and
his colleagues. This attitude is in-
human, to say the least, and this will
be resisted by both the industrialists
and the workers. The people of
Kerala will resist it, where 99 per
cent of the industry exists. We will
fight it in such a manner that your
Rs, 2B crores of foreign exchange will
be in danger if yoll proceed in this
way,

That is all, Madam, that I have to
say,

Some hon, Members rose—
Mr. Chalrman: Shri Mahida.

Shri N. Sreekantan Nair: Madam,
we the people of Kerala are very
much interested in this because this is
a question of life and death for us.

Bhri Narendra Singh Mahida
(Anand): Madam Chairman, perhaps
my previous speaker did not under-
stand the purpose of the Government
i bringing forwarg this Bill. T wel-
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come the Produce Cess (Amendment)
Bill. Our country supplies 80 per
cent of the world demand of cashew
Kernels and we earn the much-need-
ed foreign exchange. It is to earn fore-
ign exchange that we are trying to
improve our present method in this
industry. It is necessary, thercfore,
that we expand this foreign exchange
earning industry. But at present the
cashew industry is dependent on im-
ported raw nuls from East African
countries, Only onec-third of the de-
mand is met within the country. We
must increase our capacity to grow
more raw nuts, It is to assist this
need that it is proposed to undertake
intensive research and development
programmes, so that we can encourage
indigenous raw nuts and reduce our
dependence upon supplies from East
African countries.

This Bill seeks to include cashew
Kernels under the First Schedule to
the Produce Cess Act, 1868, for pur-
poses of levy of a cess in the nature
of a duty of customs on cashew ker-,
nels exported from our country.
Cashew nuts have become very popu-
lar in America. Thcre is also the pro-
paganda work, the fact that it is a
nourishing food etc. All these things
make us earn. Probably my hon.
friends from Andhra may be knowing
that they are making wine also from
Cashew,

Shri Mohammed Koya (Kozhikode):
Wine is made from cashcw apples and
not cashew nuts.

Shrl Narendra Singh Mahida: By
this way we shall raise necessary
finances needed, on a continued basis,
for promoting agricultural and techno-
logical research as well g8 improve-
ment and development of methods of
cultivation, manufacturing and mar-
keting of cashew.

The cess imposed by this Act wil
be levied on the tarif value of the
produce determined uynder section 14
(2) of the Customs Act 1862. Further,
the Bill seeks to make ¢ riain verbal



6009 Produce

[Shri Narendra Singh Mahida)

amendments in sections 2,3, 11 and 20
of the Produce Cess Act, 19668 with
a view to empowering the levy of cess
on produce exported by air or inland
water,

The collections through the exist-
ing collecting agencies are to be cre-
dited to the Consolidated Fund of
India. My hon. friend, Shri Ranga
objected to that. All revenues have ta
€0 to the Consolidated Fund and from
that we derive the source of our im-
provement. It is proposed to give
grants-in-aid, after due appropriation,
to the Indian Council of Agricultural
Research in pursuance of the provi-
sions of Section 5 of the Produce Cess
Act, 1988, to conduct research, and the
Department of  Agriculture will
finance specific development projects
relating to cashew, The development
=chemes will be executed by the Dwe-
partment of Agriculture through their
organisation “Regiona] Office, Cashew-
nu: Development” constituted with
offeet from 1st April 1966. A suitable
budget provision has been included in
thre ad hoc provision of R, 10 lakhs
provided in the budgei estimate for
1966-67.

Al the present level of production
and export, the revenue from the cess
is estimated to be Rs, 27 lakhs per
annum, whilp the recurring expendi-
ture on the measurcs of developmoent
and research on cashew is estimated
to be about Rs. 30 lakhs per annum,
In addition, non recurring expendi-
ture is estimated to be Rs. 20 lakhs.
After gpending all these amounts, we
shall be able to increase our present
one-third production of raw  nuts.
Also, in future we shall suspend our
imports from East African countries
and earn more foreign exchange than
what we are e arning at present, I,
therefore, support the Bill.

Shri Mohammed Koya: Mr. Chair-
man, I think this is the last straw on
the camel's back The cashew-nut in-
dustry is an industry which is already
dying. A major part of the industry
has already closed down and most of
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the factories in Quilon are not work-
ing now. In such a situation the Cen-
tral Government has now contributed
its share of destruction by this Bill.
The only welcome feature of this Bill
is that it gives an opportunity to this
House to think about an industry
which brings a lot of foreign exchange
to this country.

Is it worth the trouble for earning
Rs. 30 lakhs to have all this parapher-
nalia of a cess? After all we are
earning foreign exchange to the tune
of Rs. 24 crores from this commodity?
Could the Government not find Rs. 30
lakhs for financing research on this
commodity out of those earnings?

If they cannot spend even Rs, 30
lakhs out of their foreign exchange
carnings, 1 would say that the hon
Minister is killing the goose that lays
golden ages. I hope they will be wise
at least after the incident

Then, the wording of the Bill has
not shown any wisdom. For instance,
it is mentioned in the Bill that we
cannot depend on Eest African coun-
tries. This will make the East African
countrios find markets elsewhere even
before our production has reached
such a level when we can be self-
sufficient, which will take several
yeurs. Even before that, those coun-
tries which are exporting their cashew
to India will find some other markets.
If this line was left out from the Bill,
nothing would have happened. Yet,
it was mentioned. This will be taken
as a warning by the East African
countries that their market in India
is going to be closed and that they
will have to find markets elsewhere.
So, even before we are ready with our
own production they will find markets
clsewhere ang our factories will have
idle capacity. Even now, I do not
know why the East African countries
are not able to take the kernel out of
the cashew seed. Once they know the
trick, once they start doing it them-
selves, that will be the Doomsday, as
far as Kerala is concerned.
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It must be remembered that once
the farmers find that the production
of cashew is not profitable, they will
switch on to some other commodity.
After all, they are interested in get-
ting a better return than the country
earning some foreign exchange. In
areas where cashew is grown, rubber
can be grown more profitably; so also
tapioca. Therefore, unless some im-
petus and encouragement is given to
the farmer, either by way of better
price or some incentives, he will swi-
tch on to some other commodity and
whatever little he is now producing
will be lost. Yet, instead of giving
some help or encouragement to the
farmer, Government is trying to ex-
tract something more from him. What
they ought to have done was to form
a Cashew Board to develop the indus-
try, meeling the expenses of the Board
from the Government.

Then, thousands of cashew apples
are now lost because they cannot be
consumed by the people. They should
develop an industry for canning or
tinning of cashew apple.

I hope the Government have now
understood the seriousness and magni-
tude of the problem and the impracti-
cability and inadvisability of imposing
this cess. So, I hope the Minister will
be bold enough to withdraw this Bill.

o fegres ey (7rye) © T
fadaw w1 o §3 2@ @) qEHT wead
gwi fs 27 wiw & (Wo ag ow fagay
w i & & e ¥ fag Wk w
A & 71 97 {5 gdqn @ oww
39 & @1q a1 93 2 & 27 M@ 41
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F I75 FU I97 AT 9t ¥gGifE og
el @ 6 way &1 3w o o e
1 g€ §1F faad) & ma 48 §1 @
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TIF (T w7 wr T @)y et £,
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RIT-ATT A qENl F fay ag =
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a3¥ &, 0T TF TAET QU AT
adf & ATeT grar T8¢ figT F€Q
f 7 477 92 qar F1fa7 1 Bre qFw-
T F A G AX AT 299 A9 T 75
97 91T AT 73T A fpmral Y g8
Tq w Aer 3fay fF § gaae
T AR AT 4§ ArFvAw E, IAH
ISIT B1 4K & IARY dar Fifaw,
arfs ITF1 Aigerrad g1 g 9w,
“Frare §1 a506Y, (BT IX g WA
T FNA JeIEeT gifaw w0

Dr. L. M, Singhvi (Jodhpur): Mr.
(‘hairman, cashew is a very important
export item for this country's agricul-
tural economy and, therefore, on the
basis of its importance the objectives
which have been outlined by the hon.
Deputy Minister are most welcome
and promising. Unfortunately, how-
ever, one wonders why all thess pro-
grammes of expansion which now the
bon, Minister has so generously pro-
mised at the time of bringing forth
this statute, have remained in abey-
ance so far.

It seems to me that the very fact
that today so belaled'y this attention
in being paid to the cashew industry,
its development and particularly to
the development of research in the
field of this commodity is an admis-
sion by the Government that neglect
¢o far hasg led to a considerable loss
of foreign exchange and to a certain
deterioration which has set in in the
cashew Industry.
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The hon. Deputy Minister himself
said when he gave thy prefatory
speech that cashew was gne of those
items in which we exercised a virtual
monopoly in the fleld of international
trade and yet our dependence on cer-
tain imports from the East African
counlries has only increased in the last
few years and has not substantially
been reduced.

The main problem in India's agri-
culture is the problem of transferring
technology and the fruits of research
from the laboratories to the farms,
from the research scientists to the
farmers. Unless a massive effort is
undertaken in this connection, Indian
agriculture cannot possibly be em-
ancipated from the stagnation inte
which it finds itself enmeshed,

It seems to me that the cess, the
proceeds of which would be very
paltry and small and would be just
not even equal to the intended allo-
cation for research, is not likely to
pave the way for bringing Into acfion
a new effective streamlined programme
for the development of the cashew in-
dustry. As a matter of fact, the long
inventory which the hon. Deputy Min-
ister placed before us in terms of
deve'opmental effort, which he wishes
to undertake angd to bless, would not
be realised unless a larger allocation
is made and unless a more massive
effort is undertaken.

This cess, therefore, may not by
itself really provide in a substantial
measure for the many objectives
which the hon. Minister has gutlined
for our benefit. If I ma¥ so, would
like to add that in the matter of
scientific development and research
the Government as a whole, and this
Parliament I think to a certain ex-
tent, has been somewhat mneglectful.
None of the major parties in the coun=
try actually inelude scientific rescarch
in their manifestos and what they
wish to do in respect of srientific re-
search. This, you would know, is al-
ways an jmportant item in the various
manifestos in  the more developed
countries which have a scientific out-
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look towards things. It seems to me
that science generally takes a second
p.ace, a back seat, when it comes to
governmental allocations or priorities
and unless science {s enlisted and
conscripted in the effort to break away
from the conditions of stagnation, this
country really has no hope.

1 would, therefore, say that a small,
paltry sum of Rs, 28 lakhs cannot be
a sufficient consideration for this EBill
or for the objectives which have been
out'ined by the hon. Minister. I hope
that he would, when he rises to reply
to this debate, promise to this House
that a far more massive effort will be
undertaken than is indicated by the
allocation of a paltry sum of Re. 28
lakhs per annum,

It seems to me that he should also
assure us that the powers of notifica-
tion or authorisation under notifica-
tion is not going to be used in an
arbitrary way and the notiflcation
should immediately be placed on the
Table of the House with an opportu-
nity given to the Housq to rescind,
modify or annul the notification.

If a programme of scientific research
and its popu'arisation for augmenting
the yleld of this commodity is under-
taken and proper marketing practices
are developed for advancing the cause
of this commodity, I am quite sure
that we will make a considerable
headway in the world in respect of
augmenting our export trade. I hope
that it is not merely by a cess men-
tality that this legislation is being
brought forward. T hope that the real
reason would be to bring about a mas-
sive programme of scientific research,
a programme of transferring techno-
logy and the results of scientific re-
search to the farms and a programme
of undertaking 'arger and larger re-
search in the country.

Shri V. B. Gandhi (Bombay Cent-
ral South): Mr. Chairman, T am a
little surprisrd at the nnnosition that
has come from friends like Shri Ranga,
Shri Nair and some others, I do not
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know it they were really consistent
in their opposition. Perhaps, they do
not know what is good for them and
for the country. We, on our part, sup-
port this Bill wholeheartedly. We
cannot do otherwise for what is in-
volved is the future of the export
market that India has been able to
secure for cashew kernels in other
countries. What exactly is invo'ved
has already been explained by speak-
ers who spoke before me. For instance,
the position today or the factor today
that we ahve to deal with is that India
supplies 90 per cent of the world's
demand for cashew kernels, While we
supply 90 per cent of the world's de-
mand, we do not today produce all
that we supply in this country. Our
indigenous production is hardly one-
third of all that we export and the
two-thirds has to be imported in the
shape of raw nuts from African coun-
tries, Now that certainly is not a very
good position for a country like India
to be in, a good position for any coun-
try which has an export market under
its control to be in any longer than is
necessary, Therefore, what must be
done is that our indigenous production
must be increased and it must be in-
creased quickly enough and so I wel-
come this forward-looking step that
the Ministry has taken in bringing’
forward this Bill because as g result
of this produce cess, the Government
will he in a position to have continu-
ous finances to take care of all the
research and the promotional work
that iz requireq if we are to achieve
results and increase our indigenous
production in time before it is too
late.

One reason why I am interestedq to-
day in saying a few word on this Bill
is that T know that the present posi-
tlon in the American market that we
have been able to secure for India has
been secured at great pains and great
efforts. 1 happen to know a man who,
1 believe was alone responsible for
securing the foothold in New York.
That man hafls from Madras and his
name is Shri Ramalu, 46 years ago, I
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met him in New York and 1 know
what struggle he had to go through
to make the Americans know and un-
derstand  what  cashew  was—until
then, they did not know it—anq as a
result of his tireless effort, g5 a result
of his sacrifice, as a result of the pio-
neering work, that he did in less than
five years, one could sep in New York,
where there was not one nut shop
keeping cashew nuts for sale, there
were a few thousang nut shops sel-
ling cashew nuts by 18928 in the city
of New York. Now, such a precious
market that we have acquired must
not be lost through negligence or lack
of planning.

With these words, I welcome this
measure wholeheartedly.

st s v foy : wwTafa W@,
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g alx § =7 fw wedwa s ¥
o w1 W1 mdE 6 70T

SETETE . .

Shri N, Sreekantan Nair; Can be

gve figures about the jnternal pro=
duction of raw nuts?

Shri Shyam Dhar Misra: 1 was
noming exactly to that

1961-62 ¥ gy fadfra qaadfa
QYo & o W AT 1 A" 20 F9
ZH &7 WIEFTT qU WYT ud | AT’ 37
A & &1 WA g £ ame
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amETd g &, fad o feaqaie &
g AT A i W
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sreww AT 1 3w arex  wWAE
AT 4ZEQY & 7T X I W 70 1A
t guwr 7 fawra § ) Faw fegqadz
¥fmagma @ ey g
feadraiie T Q1 avar &1 &F dar
W31 & $ 31 AT T9AT HATE AT B
gt Wit =i i Fr@ a7 T 6}
Arg we WY EIT | I FOY T
af ad § g FORTT A @1 6@
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Shri N. Sreekantan Nair: He does
not understand the problem. Who will

give the land for cultivating this un-
profitable produce?
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g T3t 1 & mow) aws e g
oTe qFY TNTGAHTTR | §H TR
TATE FTAT TG § | I A AT
oF 4T ¥F A1 2 937 g g WX
T T8 ¥ 39T MY a7 99 W

qiF aT" 2T G4 F wFAT & gHIT



bo23 Produce

AN FA &A@ AT wA @l § afew

ofg oFz GararT Ty A 3, Frew
fifgs #wdawa #gq & W fowit
$ATZE AV I WIAT ¥, Wg HHET & |
gt w4 ¢ {5 ¥ g fawr &Y T frar
2 1 Ty feadaiiz @iar gad gafa e
gart fawaara qregg St G @
uhEdz faar & #adawa 1 ¥ A
gt s § 5 ag faggr w &
Mr. Chairman: Is Mr, Vishwa Nath
Pandey pressing his amendment?

Shrl Vishwa Nath Pandey: I would
like to withdraw.

Mr. Chairman: Has he the leave of
the House to withdraw?

Several hon. Members: No.

Mr. Chairman: I find that there are
several members against it. So, I will
put the amendment to the vote of the
House.

The amendment was put and negatived.

Mr. Chairman: The question is:

“That the Bill to amend the
Produce Cess Act, 1868, be taken
into consideration.”

The motion was adopted,
Mr. Chairman: The question is:

“That Clauses 2 to 6 stand part
of the BIIL"

The motion was adopted.
‘Clauses 2 to 8 were added to the Bill.
Mr. Chairman: The question is:

“That Clause 1, the Enacting
Formula and the Title stand part
of the BilL"

The motion was adopted,

‘Clause 1, the Enacting Formula: and
the Title were added to the Bill

Shri Sham Dhar Misra: T move:

“That the Bill Lo pasced.”

AGRAHAYANA 8, 1888 (SAKA)
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Shri Namblar (Tiruchirapalli):
There is one point that I want
make. All the members from Keroi.
who are direcily to be benefited, if at
all this Cess Bill is in their favour, are
now opposing it. After all, it is about
cashew nut, the production of which
is mainly undertaken in Kerala.
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Shri Shinkre (Marmagoa): It is
produced in Goa also.

Shri Nambiar: The goa representa-
tive is a'so not for this.

Shri Shinkre: No.

Shri Nambiar: Only one per pept i
produced in Goa. Now he iz joining
the other side, ..

Shri Shinkre: Not at all
authorised him to speak
behalf.

Mr. Chairman: Two members will
not speak at a time.

1 never
on my

Shri Nambiar: Granting that he is
in favour of the Bill, what I submit
is that 99 per cent of the beneficiaries
are apainst it because the members
from Kerala are against it. (Interrup-
tions) It is Kerala which is producing
it, It is Kerala which is dealing with
it. The imported cashew nut is pro-
cessed in Kerala and supplied to the
who'e of India. That being so, T would
request the hon. Minister on the other
side to consider this aspect and not
press this point, Let him walt for
another opportunity, Let it go for cir-
culation or whatever it is.

Mr, Chairman: The hon. Member
may conclude.

Shri Nambir: I would request the
hon. Minister on the other side to take
into consideration the views of the
members Opposite and see that jt is
not thrust on us and a condition is not
created hy which this small industry
will suffer.

Shrl N. Sreekantan Nair rose—

Mr. Chairman: The hon. Member
has already spoken.
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Shri N. Sréekantan Nair: 1 have got
a right \w make an explanation in
the Third Reading.

Tive whole guestion is that the Gov-
ernment do not understand the pro-
blems. The lion. Minister speaks
about world standard. There is no
world standard here; there is only an
East African standard Nowhere else
in the civilizeq world, does this grow.
What is the position now? He says
that there are 15,000 acres. The ques-
tion is that the value of the per acre
yield is Rs. 500 to 700, if there are
rains at the proper time, Will anybody
in India or in any part of the world
care to cultivate such a thing on a
plantation basis? That is the root of
the question. In the First Plan of
Kerala we had allotted 20,000 acres
for cultivation of this, but nobody
was prepared to cultivate and the
Government cultivateq only 5,000
acres. This ia done only in Kerala. So
far as Kerala is concerned, ' o=~ iz the
forest growth and the automatic wild
growth here and there from which
yield {s taken. It is just as it is in East
Africa. East Africa has no plantation
for this; there it is collected from the
wild forests. He does not understand
the problem and he says that this can
be improved.

Secondly, it is a question of subsi-
dising manures and giving higher pri-
ces to cultivators, if you want him to
cultivate it.

Without understanding these prob-
lems, you cannot solve these.

16.00 hra, L ¢

Sh-i Shyam Dhar Misra: 1 have
nothing to add except to say that some
of the hon. Members from Kerala do
not probably represent the interests
of this industry in Kerala,
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Mr. Chairman: The hon. Deputy
Minister may resume his seat for »
while. There is no quorum. The beil
is being rung—

Now, there is quorum. The hon. De-
puty Minister might resume his speech.

Shri Shyam Dhar Misra: As I have
stuted already, this cess will really
help the producers and a’'so the facto-
ries, and it will not be a burden on
them. About Rs. 274 per quintal will
be the levy, and it has been worked
out that the burden will only be
about two lo three paise per k.g It is
not g levy on the producer, but it is a
levy on the cxpuster when he exports
this commodity. So, when there is
more export, jt will help the proces-
ging industry and when the industry
is helped it will help the producer
alsn. Therefore, I would request the
hon. Members from Kerala to remove
the confusion from their minds and
accept the Bill as it is.

Mr. Chairman The question is:
“That the Bill be passed”.
The motion was adopted.

16.03 hra.

POLICE FORCES (RESTRICTION
OF RIGHTS) BILL

The Minister of Home Affairs (Shri
Y. B. Chavan): I beg to move....

Shri 8. M. Banerjee (Kanpur): On
a point of order. My point of order
ig that this Bill cannot be proceeded
with under the various provisions of
the Constitution.

Mr, Chairman: Let the hon. Min-
ister move the motion and make his
speech. Then, the hon. Member cam
raise his point of order.

Shri Y. B. Chavan: I beg to move:

“That the Rill to provide for the
restriction of certain rights con-
ferred by Part III o' the Consti-
tution in their application to the
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members of the Forces charged
with the maintenance of public
order so a5 to ensure the proper
discharge of their duties and the
maintenance of discipline among
them, as passed by Rajya Sabha,
be taken into consideratien.”.

I would make just a few obaerva-
tions at this stage. The purpose of
this Bill is to ensure that the police
force and its fine tradition may not
be spoiled by trade union activities
and agitational activities which might
ultimately lead to the breach of dis-
cipline in that fine force,

After Independence of this country,
the police force in India has by and
large proved to be the finest force.
Bul recently there have beep tenden-
cies to introduce some sort of trade
union activity in that fine police
force. As we are all aware, this is
the most effective instrument to keep
public order in this country. The
tramers of the Constitution had con-
templated this position. If you look
at article 33 of the Constitution you
will find that the framers of the Con-
stitution had certainly thought of a
particular position where it would be
necessary to restrict the Fundamen-
tal Rights guaranieed by the Consti-
tution. The Constitution has contem-
plated two services where it may be
necessary Lo restrict these fundamental
rights. One is the Armed Forces and
the other is the ‘Forces charged with
the maintenance of public order’.
These are the two categories; in the
case of these two categories of ser-
vices it was thought that in order to
ensure the proper discharge of their
duties and the maintenance of disci-
pline among them these Fundamental
Rights could be restricted by un-
dertaking certain other legislation, In
the case of the Armed Forces, section
21 of the Armed Forces Act which was
passed in 1950, section 19 of the Navy
Act passed in 1957 and section 21 of
the Indian Air Force Act provide for
such restrictions. Those were the
laws contemplated under article 33 for
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[Surr Smam Lan Sarar in the Chairl

the Armed Forces. But for other ser-
vices, namely the forces charged with
the maintenance of public order, such
legislation was not undertaken so far.
Now, this piece of legislation removes
that lacuna in the situation.

I do agree that the police forces
also necd to have their own associa-
tion which should not indulge in trade
union activities. Therefore, this Bill
contemplates that under prescribed
rules, they can have such organisa-
tion, association etc. for the purpose
of recreational or such other activities.
I am as much aware as any other
Member of this House, if not more,
that therc are certalnly some wel-
fare problems of the police forces
which have to be attended to . . .

8hri Har{ Vishna Kamath (Hoshan-
gabad): Op a point of order. You
will readily agree that it is very sad
now that the House is considering
such an important Bill without a
quorum and particularly when the
hon. Minister is making an interesting
speoch.

Mr. Chairman: There is no quorum,
The hon. Minister may resume his
seat for a while. The bell is being
rung—

Now, there is quorum. The hon.
Minister may resume his speech.

Shri Y. B, Chavan; I was mention-
ing that some of the problems of the
police force are, in my persona] ex-
perience as Minister in charge of police
affairs in another State a few years
ago—for thi reasouw, I can claim to
know of the welfare problems of the
police as intimately as anybody pos-
sibly can—are worthy of considera-
tion. There are certainly some pro-
blems which need to be looked into
with sympathy and consideration,
problems of ald to them during times
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of distress etc, Therefore, some pro-
vision is necessary for that purpose.
For that matter, they certainly can
have some sort of association with
the previous and specific sanction of
the Central Government, That sort
of organisational freedom will cer-
tainly be there.

But our idea is not to allow it to
have any trade union activity which
£an encourage them to engage in agi-
tational activities which wil] certain-
ly undo the strength and discipline of
the force which is, really speaking,
the most important instrument to
maintain law and order in the coun-
try. We have done the same by enact-
ing the necessary legislation in res-
pect of the army, navy and the air
force, The role of the armed forces
is certainly different....

6hri Hari Vishnn Eamath: No less
important.

8hri Y. B. Chavan: Most import-
ant, no doubt. At the same time, in-
ternal security against the external
threat is important, But the base of
protecting the counlry from external
threat is the guarantee of internal
security. That is, really speaking, the
foundation of security of the country,
and the police force, which is the most
disciplined force in the country, is
the only guarantee of that. Its disci-
pline has to be kept intact which is
the responsibility of not only those
who are responsible for the admin-
istration, but alsp the bounden duty
of cvery citizen of the country. But
unfortunately we see trends nowadays
in some pecple to very lightheratedly
try and tamper with this very im-
portant strength and discipline. Gov-
ernment, therefore, felt that they
would fail in their duty if they did
not come before this House to seek
its sanction for this piece of legisla-
tion which will guarantee the strength
and discipline of this very important
force.

This, in short, is the purport of the
Bill. Clause 3 explains what are the
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restrictions, what are the freedoms,
what are the responsibilities and whas
are the rights, I need not go into it
because the structure of the legisla-
tion itself is very simple and does no#
need any explaining in detail.

I commend the motion for consi-
deration,

Mr. Chalrman: Motion moved:

“That the Bill to provide for
the restriction of certain rights
conferred by Part III of the Con-
stitution in their applization to the
members of the Forces charged
with the maintenance of public
order so as to ensurc the proper
discharge of their duties and the
maintenance of discipline among
them, as passed by Rajya Sabha,
be taken into consideration”.

Shrl Tyagli (Dehra Dun): Is the
hon. Minister in a position to assure
this House that he will treat the police
sympathetically and consider their
demands with consideration?

Shri ¥. B, Chavan: Yes, [ snid
that. As one having been in charge
of police affairs in a State for more
than 6 years, I know their problems
very intimately and I will consider
them sympathetically.

Bhri S. M, Banerjee: I rise to =
point of order on two counts,

First, may I invite your attentiom
to article 19 of the Constituiion,
which reads:

“All citizens shall have tihe
right to freedom of speech and ex-
pression, to ble peaceably
and without arms, to form asso-
ciations or unions, to move freely
throughout the territory of India,
to reside and settle in any part of
the territory of India, to require,
hold and dispose of property and
to to practise any profession, or to
carry on any occupation, trade ar
business™.
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I feel that the police personne] are
also citizens of the country.

Mr, Chalrman: What is his point
of order?

Shri 8. M. Banerjee: It is that this
Bill cannot be discussed.

Shri Hari Vishnu Kamath:
wires the Constitution.

Ultra

8hri S. M. Banerjee: Like all other
cilizens, the police have the right to
form associations. There are such
associations in Bihar, U.P. and other
Btates. This had been done after the
great police strike led by Ramanand
Tiwari in Bihar when he was asked
by the late Mahatma Gandhi to court
arrest, to surrender himself,

16.18 hrs,
[Mr, SPEARER in the Chair)

The hon. Minister has taken shejter
mnder article 33 Let me read it.

“Parliament may by law deter-
mine to what extent any of the
rights conferred by this Part shall,
in their application tp the mem-
bers of the Armed Forces or the
Forces charged with the main-
tenance of public order, be res-
tricted or abrogated so as to en-
sure the proper discharge of their
duties and the maintenance of dis-
cipline among them".

Now, the hon, Minister has moved
for consideration a Bill which seeks
to restrict their fundamental rights 1o
form a union or association. Frum
19850 till 1966, the Government did not
think of restricting this right, So far
as the Delhi Police is concerned, from
1950 till September, 1966, it did not
have any union. Of course, I agree
that stoppage of work should not be
allowed.

The third point is this. During the
eourse of their discussion with the
Home Minister recently, on the advice
of Shri Hathi, they wvoluntarily sur-
rendered the right to strike. 1 have
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got a copy of their constitulion. There
is no right to strike there, They have
oot simply abjured the right to strike,
but in their constitution itself, they
have voluntarily forgome this right.

My second point of order is that I
moved a motion for ciruclation ¢f the
particular Bill I do know under which
rule....

‘The Deputy Minister in the Ministry
of Home Affairs (Shri P. 8. Naskar):
Is it a point of order? 1 thought he
was an experienceq member of this
House. (Interruptions)

Shri §. M. Banerjee: If you dispose
of my firest point of order, I will raime
the second.

Mr. Speaker: I have heard him. Iy
is under artile 19.

8hri 8. M. Banerjee: Articles 19 and
33 I have quoted. Disciplinary cases
will not be heard even under article
331. So, I feel that this Bill should nok
be moved.

Shry Nambiar (Tiruchurapalli): Be-
fore you give ruling. . ..

Mr. Speaker: I am not giving my
ruling. There is no need for me to
give any ruling on the validity or
otherwise of the Bill that is before the
House. The House should consider
whether it should pass it or not. It
would be the courts that would deter-
mine whether something is ultra
vires, The Speaker has never taken It
upon himself to decide that point, Up
till now we have never done it. There-
fore, I think we shouldq not spend time.
Whenever they get an opportunity,
members can press that point also.

Shri Nambiar: Of course, it is the
courts which have to finally decide
whether the law that we pass is really
a law. That is a different point. What
I submit is that according to the Cons-
titution we cannot proceed to discuss
this Bill because it is barred

Article 33 reads:

“Parliament may by law deter-
mine to what extent any of the
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rights conferred by this Part shall,
in their application to the mem-
bers of the Armeq Forces or the
Forces charged with the mainten-
ance of public order, be restricted
or abrogated....

There js no full stop there, Without
full stop or comma it goes on:

“...sq as to ensure the proper
discharge of their duties and the
maintenance of discipline among
then.”

It means that is a condition, that it
will ensure the proper discharge of
their duties, the maintenance of disci-
pline and all that Did the Govern-
ment say so? What the hon, Minis-
ter Just now stated was that they, the
police, performed their duties very
we'l.  All honour to the police force.
If that is so, what is the purpose of
restricting their rights. On the other
hand, it will not only not enable the
police to discharge their duties pro-
perly, but it will enrage them and
create a sort of feeling in them which
will create more uneasiness among
them. That is the danger. Therefore,
I would say that the Constitution does
not give power to this House to pass
a law unless it is proved to the House
that it will assist the police in the pro-
per discharge of their duties. There-
fore, unless and until that condition
precedent is presented snd accepted,
we cannot restrict or abrogate their
rights. That is my humble submission.
Thereforé, the Government have not
natisfled this House to enable this
House to considesr this Bill
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Shri S. M. Banerjee: I have another
point of order regarding the ecircu-
lation motion.

Mr, Spenker: That is not a point of
arder.

Shri 8. M. Banerjee: I wish to sub.
mit that T moved a motioa for circu-
lation, T hwve heen jnformed by the
lobby assistant thnt it had not been
allowed. Under what rule? 1 have
been told that it hes come from the
Rayja Sabha and so jt is not allowed.
Under which rule is thie? 1 would
like tn know.

‘Mr. Speaker: He is raising a point
of order and he shoulg quote the rule
2274 (Ai) LSD—9.
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but he asks me under what rules it is
barred.

Shri S, 'M. Banerfee: I have not the
rule book with me.

Mr. Speaker: We can procced now
aud then see the rule.

Shri Nambiar: I have given notice
of a motion today to refer the Bill to
u Seclect Committee.  Yesterday was
a holiday, and the day before also a
Sunday.

Mr. Speaker: His motion is too late;
1 cannot help it. So far as Mr. Baner-
jew is coneerned, he may kindly sece
rule 118. ‘Any member may, if the
Bill has not glready been referred fo
a Joint Cammittee of both the Houses,
move as an amendment that the Bill
he referred to a Select Comrnittee.”
That i= the only motlon that cen be
made before it has been passed by
Rejya Sabha.

Shri Nambiar:
watve the rule.

Suri Harl Vishow Eammth: It is in
your discretion.

The Speaker can

Mr, Speaker: Let me see. Mr.

Shinkre.

Shri Shinkre (Marmapao): Sir. al-
though T endorse the underlying idea,
my misgivings start with one upper-
most thought: whether this piece -of
legislation in the prevailing eircums-
tances and legal position is at all
necessary.

Mr. 8peaker: It is all right that yes-
terday was a holiday. If it has been
receive at least this morning, 1 would
have allowed it. But it was received
at 242 and then too it is not com-
plete. It on'y savs that the Bill be re-
ferred to a Select Committee pf the
Lok Sabhs with the following memb-
vz Tha' is all. Is that a motion? I
am sorrv I cannot allow jt.

Shri Shinkre: Sir, the necessity for
such a plece of legislation is a very
nrave and serious symplom of a still
praver and more serious malady. The
very fact that we have come to 5 posi-
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tion where we have tp prevent the
police forces by a aw from f[orming
trade unions reveals that all is not
well in this country.

Mr, Speaker: F«¢ may confinue to-
MOrrow.

16.32 hrs.

MOTION RE: STUDENT UNREST
AND TROUBLE IN RECENT
MONTHS—Contd.

Mr. Speaker: Shri
continue his speech.

Shri 8. M. Banerjee (RKanpur):
When iz the Minister going to reply
Sir? t

Mr. Speaker: Thc Minista: was to
be called just after Mr. Umanath, but
they raised objrctions that certain
parties have not been given an oppor-
tunity. So, I would call Mr, Bade, Mr.
Hem Barua and then the Minister.

Shri S. M. Baoerjee: I am also a
sponsor of the motion, Sir, I may be
given five minutes,

Shri Umanath (Pudukknitai): Sir,
as I said the other day, what is hap-
pening in the student world is not as
though there is any mental aberration
or frustration or dejection among
them. On the other hand, having
taken part in the frerdom movement,
having reposed confidence in the Gov-
ernment that agfter independence their
problems will be solved by the Gov-
ernment without their Intervention,
after 20 years the students find that
things are deteriorating. So the stu-
dents are now making themsélves into
a force to take their fate in their own
hands and fight for better academic
conditions, democratic liberties, ete.
That is the crux of the situation today

Umansth may

Regarding the various struggles and
agitations that have taken place,
there is no use taking them in a gene-
ral way and saying thev are due to
lack of academic conditions. ete. Let
us analyse the various asp-cts of it.
One aspect of the student struggle, as

NOVEMBER 20, 1966
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I see it, s against the police zoolum,
by which I do not mean the lathi
charges, firing, et> but the muchinery

which we have inherited from the
British,
The strike in Madhya Pradesh

started in Gwalior on the 12th fol-
lowed by Ujjain on 1Tth, indore on
19th and Bhopal on 22nd. The whole
thing centred round the Gwalior in-
cident. In Gwalior, 2 students went
to the police station to rrport against
= truck driver who had dashed against
them. The police officer, instead of
taking the report, slapped one stu-
dent and kicked the other. Sir, we
are only for changing property rela-
tions and not for restruction of pro-
perty. Lovers of property were silent
when such a conflagration took plarce,
because the first incident was because
of the misbehaviour of a police offic-r.
Nobody expressed any indignation
against this misbehaviour of the police
officer. One student went back and
called the other students. They also
did not attack the police station, but
they were beaten up by the police
officer: That very night the Principal
went to the police station demanding
that the police officer must be susp-n-
ded. But senior police officers refus-
ed to do so On the 13th also. there
was no destruction of property. Thev

went in a procession to the Police
Commissioner to represent. but the
Collector surrounded them  with

police and beat them up.

In protest against this repression of
students there was demonstration in
Uiiain on the 17th, in Indore on the
19th and on the Z2nd in Bhowal In all
these towns the students struck work
ang took out processions. Then Sec-
lion 144 was imposed. The students
were told that if they did not disperse
they will be beaten up. They refus-
ed to disperse because thev wanted
to express thrir anger =against such
repression and they were beaten up.
All these things followed from that

An hon, Member:
in Patna?

What happened
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Shri Umanath: The latest is about
the Meerut College which happened
on 5-11-1966. 1 would like to quote
the words of the college principal
himself. The pol.ce said that the
students took out processions and they
had to beat them up. This is what
the principal Shri R C. Saxena had
to say—this has appeared in the
Times of India dated 6-11-1966:

“The Principal of the College,
Shri R. C, Saxena, however denied
that the students tried to take out
a procession, and alleged that the
trouble started wh.n the police
prevented the cay schnlars from
going home. The police entered
the premises ang started beating

up stud nts and the staff. The
Chief Proctor was among those
injured, he said"

This is the positive aspect. 1 would

like Shri Mathur, when he replies to
the debate, to refer to this aspret and
give a solution, The Vice Chancellor
of the Vikram University, Madhya
Pradesh, has said:

“The police hurleq stones at the
Madhav Coll-ge and injured
senior teachers of the college be-
sides damaging properties worth
Rs. 50,000."

-
1 would like to stress that this
zulum, the zulum of the police machi-
nery inh-rited from the British days
is one of the important factors that
have unleashed trouble. The Gov-
ernment in dealing with this asp-ct
of the police machinery instead of
trying to reorganise the police machi-
nery, have issued instructions to all
conzern-d that they should be firm.
The Chief Ministers met in June and
July and they said that it should be
nipped in the bud Naturally, the
police machinery with that inherit-
tance, got more embolden-d and all
these things have happened.

What Is the solution for this? Mere
re-organisation of the Edueation Mi-
nistry is not going to solve !he pro-
blem. If this sort of repr-ssion con-
tinues, the struggle will be there.

And Other
Disturbances (M.)

You have to reorganise the police ma-
chinery in this respect. But just the
opposite is taking place. University
eampuses are coaverted into police
camps. In Uitar Pradesh I under-
stand that grants given to eight ins-
titutions have been suspended. That
is the direction in which action is
being taken. I can assure Shri Ma-
thur that as long as the reorganisation
of the police machinery does not take
place and this attitude continues, even
if you reorganise the Education Minis-
try, ¢ven if you look after the acade-
mic interest, the struggle will conti-
nue.

6040

Then 1 come to the point of autho-
ritarianism in colleges, on the part
of educational authorities. In Cal-
cutta, I understand, two or three days
back they have dreided to close down
the entire Calcutta University. What
happened? Seven or eight students
have been expelled from the Presi-
dency College. In ome college, some
Maniendra Chandra College or some-
thing like that, a lady student was
admitted and within one week she
was also expelled There was some
trouble in the government hostel bet-
wren the Superintendent and the stu-
dents on the conditions obtaining there,
Ultimately the Superintendent wa~
transferred and the problem was so-
lved. Bat there is a rule in the Pre-
sidency College that students expel-
leg from the hostel must be expelled
from the college also. Under that rule

these seven or eight best scholars
have beén expelled. They are not
told as to why they have been ex-

pelled. They are only told that for
indiscipline they have been expelled.
Are the students not entitled to know
what the charges against them are?
Thev are absolutely ignorant of them.
Tnstead of resolving this dispute ac-
tion has been taken. In the parents’
meeting held recently Shri Sadhan
Gupta, an ex Member of Parliament,
suggested that let the colleges be re-
opened, the students allowed to re-
sume their studies gnd somebody ap-
pointeq to inquire into the whole
matter. The parents agreed that if
the report is against the students they
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are prepared {op accept it. That was
also turned down. On th- other hand,
the Chief Minister there savs that the
students will never be taken back.
The result is, four days back the bus
workers have taken out a proe-ssion
in front of the university in support
of the students If this position con-
tinues, naturally. more and more of
other sections will come in. When the
situation becomes serious, then there
is lathi charge ang firing.

Now 1 come to the question of aca-
demic demands. These academic de-
mands of the students are also ig-

nored by this Government. They
allow the situalion to drift and
when the stude:ts are dewermined

to get their demands, section 144
is imposed. Just to give an exam-
ple, in September-October in
Uttar Pradesh a serious of lathi
charges took place, The trouble start-
od when the studsnts of an ayurvedi2
college siruck work for some of their
academic demands. For ten months
the Government did not intervene.
Then the law college students joined
hem, Both the students joined to-
gether and they wanted to take out
a procession. Then section 144 came
in and there was lathi charge. This
is how it spreads. In Jamynu, for
example, 1n September thers was fir-
ing. How did it happen?

The agricultural rcollege teachers,
because their pay was refused, went
on strike. For two month: the Gov-
ernment did not intervene; they allow-
ed the strike to go on. Then the time
came when the college students a’so
went on' strike: both the teachers and
students, joined and went on st:ike,
Govermnent then entered the scene,
promulgated section 144 and  ended
with polire firing. So, this is the
pohicy of the Government. They
allow the situation to drift. do nnt
intervene, do not resolve the disputle;
but, if the students are determined
and persistent, thev make the police
enter the scene and fire,

NOVEMBER 29, 1966
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Then I come to the question of
corruption. The approval of {ext
books is guidad by wvarious considera-
{ions, not excluding the bribe that is
offered. What happ:ned in Jaipur?
For first year of TDC six books were
prescribed in Hindi., The students
went gn strike becauze they cou'd
not study all the six books. Ultimate-
ly, it was reduced to three, Why were
the six books prescribed in the begin-
ning? Because, there was pressure,
because they had taken bribe and in
order to pay back what they have
re~eived, six books were prescribed,
So, corruptian in unive-sities in such
matters ig one of the causes wkich
has brought us to this position.

Coming to the question of food
strugele, it is asked why students
should jeoin food strupgles. Let it be

understood by the House that for
getting food and kerosene it is the
s‘udents that are sent hy the parents
to stand in the queues and they have
to stand in the queues for hours and
hours to get foad and kerosene, Natu-
rallv, they are the first victims of the
problem. As long as the Government
do not recognise or revise their food
po'iev, as long as thev persist in their
present pelicy, the food strugele by
the students will continue, Thess are
some nf the aspects which 1 want
Bhri Mathur to consider,

Finally, T come to the question of
teachers. Tt ig said dhat the teache s
ran help in the matter. But unfor-
tunately the tenshere are placed in a
position where they themselves have
to come out and strike. In West
Bengal the professnrs went on strike.
Why do the teachers and proessors
go on rtrike? T wi'l give vou one
eximple. Tn Himachal Pradesh the
lectu-ers of Government rolleges form-
ed an assoristion, consisting of the
maisritv of lecturers and wanted
that association to be rerognised. Yet,
Goverament refused {0 recngnise it
T »m bringinr it to the notler of Gov-
ernm~nt. ‘The lecturers wanted to
form an association so that thev could
place their grievances before the
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authorities through that association,
But, for two years, the association was
denied recognition. Now, 1 will te!l

you what will happen. One day they -

will become desperate and there will
be a strike by the teachers. - Then,
ultimately, the Government wil] inter-
vene, possibly with lathi charge or
firing.

Then, it is; said that the stduents
should not participate in politics. In
fact, that has become almost a slogin
with the Government. It is said that
the students should not participate in
politics. The Educalion Ministe: says
that teachers should not par.icipale in
puatics. - The Home Minister says tha.
Government servants shou d oot par=
ticipate 1n poutics. Then, wio snodla
pardcipa.e in pouatics? ‘Latas, Birlas
dand miuloiah Cncludrs, 15 11 Loelr
mMunupuly W paruvipdie 10 poliles, L
Say toal e sluaciis are olldaed tu
participate 1n paliles, bécause auriog
ihe ireedom stouggle they were pacti-
cipaling g pu.lbis, and oo oiact hey
welp cnoourgged to participate 1
in Lause wa,s, when lne stuugg.e wa.,
between slavery and indepenaence,
Now, when il 15 a queslion v, whetner
it is ihe capialist way of re.owving
our problems or the svcialist way woi

resolving our probiems, I say thal toe -

students are entitled to pa.ucipate in
the siruggle. If they could participate
in tne freedom strugg.e Lo shake o1
slavery from our soil, why are they
not cnlitled to  participate in  lue
struggle or movement to decide whe-
ther it should be a capitalist way or
sociali-t way?

The question of exploitation ol

students is often referred to, But, we
are not exploiting the students. We
arc supporting only their just demands
The other day Shri Guha was very
angry at the exploilation of stuients
by puw'itical parties. He ghould nave
becn angry at his own party, because
in Kerala, when the Communis: Party
was in power, small children in ele-
mentary schools were incited and
brouaght into the struggle. If they had
incited at least college students, they
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would have known what is what

»zause they are a little mature; but,
they incited the small children in
elemuntary schools and the elementary
school teachers to get the Commuunist
Government dismissed. So, the charge
of exploitation o' students must be
taid at the door of the Congress Party
and not the Pppositiun parties,

Therefore, let the Government first
re-organise its police machinery; let
them have g proper mnchinery for
ven'ilating and resolving the grievan-
res of the students and teachers:
let there be re-organisation of educa-
tion; let proper recognition be given
to the asscelations ¢r unions of students
of schools and colleges. If these
things are done, then alone the prob-
lem can be solved, not otherwise.

5w (@rE)  AmAT wenw
Y, "rqT wga faw fagf &1 s 329
gl 2, IIF A H A wEIT AT
g oa¥ fad & 3 9 uegarz 8o F o
TUE FTU FA A FAIT AT T AAA,
FqT-F0T &@1d €S A g1 EY 8, § Ad
T o aR

arerg & faxfadl & &Y 33
1 &, o wwfea d=dr g, A
¥ @ wmfes w7 faaor 8, 3EE
gramwa foag faql @ A qwar 20
mw fgmi azdr o wE 8, foew
FGT AW AT TAT 0 7T ¥, UEHAWH
fraft st g wx fefagar @1 & av
Tgi W wiwafed g & 5=
wroont & fraedf o o &, @Ad
faom szt =47 a1 & &1 Hgmd
ug & f5 Wi WY 72 = @ @
§, g 0w, - W A
oFF AT KN FE IO GT Y
FI sarar § WA AT gEH AT
weeT gl AT &

e ¥ ma & g A g
g § e g7 3 & arg Y A1 ug
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w21 wrar & f& Faanfadt #t qifafeam
¥ i s wfgd, gw weaew § g
we ug § fF faarfagi &Y ofes
faferm & a@ s afgd, e
ARl ag WA qray g =ifgd 5
amfeay & g, sgfeg ' §,
Fegafaen Far §, drewow @ g,
T {7 a4, A H-ATT G W W
#HE T ITRAIAA grT Wfgd, WA
weEd wARY sOUar wifgd 1 fow
THd AW A w A andt & A aE
T W vEA 91§, o s, qrAm
wegg o1, Y fardt § W wfarg
H a% g ane §, 9 wgTeRt Wiy, AgE
w1 wrTTETE gesft = a §, s
F7 F1 femm g q<F gy oA g
% wiaw & WwA g wgN g g
f& o9 99 qg I W g, 99 a9
aw ¥ faeerer @er &Y stman @, w9 94T
At et }, 9w AT AR FE AT
"l AT # 1 9E aw e gy
gt 8, o A% ARy T A
a9 T% 4g TG F1 3997 a1 H AL
AT &, WE ATHI Y G ATGN BT ATAAT
¢ odY feafy ¥ faard® am =%,
FfrmAFTomEE

HqERRAT A TR Tg Ft ard Fgd
q, FfFT W Ty ¥ @ gar qr ?
afy e &1 9¥F1 7T =, ATV 4
HEHT W AT @1 T JER SEEHT AT
TH T A F WHA ¥ T AR s
f wrer A WA AT wAET HY wO@
8, TIY & F79 X ST AT4A1, qg F47
AT Y T § W TR AT A @A
RATEE #T HT THG FICT HY @7 |
ofF o1 a7 & waq ¥ FIRY T
AT OF ACGEAT A are @, warfeae
F1 IR AL amAA & 1 I wrf
famar 741 & (% el & MR & g
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wE &, IuF whag W A, IAE
gt faamdt qr #30, 733 AT
WIT FE0, AT TF FOAT F TIq T IAHY
WTW HT IZT T WHAAA A AT 07|
ag & ¥ o et 99 §  aivefrardt
T §, 97 ATEA a4 0T, 37 Frged
T==l 9T |

v faore wa7 97 aterm gy amar
&, v wa F qfa F arwd o wwgA
§ fr} wmam, o7 & 7% 3911 ¥l
FAIX TGl qg FgT a1 § fF 5T F9C
FRmmm et ow fgrg AN A
i § # oy T § fF a=v Ay
w7 faowm g s § T v AWl
BT WA F1 TEIHL qIH § R oA
g EEy aar 1wy ag el s
wqF A faq 4 @ ¢, o sarar
g g1 af § f5 @f a7 o= a==i
 foen (e 78 oray &, #difs 97 &
qadarAgt 8, IT A F wHA F1 fwwr
Adi et &Y & A $% a3 @9 &
w1 waT A 9w far wrk sqaedr
# ¢ ? A7 9 A @7 @

wfw wgi w6 & agh wree A, gt

AT g A g & wrg Al fag
faardT 7t &, o wwre F afFeafy 7a
nel ¥ &0 & wma¥ quan wgar §
f& o w17 #t it frawm e @
mE g, a7 wgy sar fear g ?
w9 w57 & fF =41 @1 qifafem
% g1 war wifgm, ¥few w9t sa
BT BT AT WAk @A wrr §,
W Y FE FIHG a1 FOT qI4T
# o 8, Fa1 waiA wt wegfaee
qawee & Wi faat &, &few o3 g
AN gz F fefewedm § =97 &9
W FTF ¥ T A, o7 o 370 wrd
Hal faar, ay sz anar & v ¢ fafesw
HAmATE
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& mifaqy & grea & v A
g, wAfm FEer ¥ A Do R
g1 ame 12 %1 AFTERFTH w1 1TOTAT
tz o, @ fad ga-fete ¥ qi
fraare faardt wa w1 w33 ¥ fA7
T fiF ag ATAEE M AT IF X T
iy femm & 1 g1-fevaec A, faawr
g fowwr G qar & 5 owa B
fedle 3 wid @ g% adx 1 IR
At 3 wifgd 1 ogd Ay Fracdl
®! mfar 1 R IgH ITE
T 9z fer gam w5y fFoga
wE  w Wi gy 1 Fracdt 3 w0
AR qIgT A owaA ar v A
AT, A9 /E wera fay g1 gasn
T fre feer a1 1 wrezza ¥ =g
feet 7 =EiF 37 frepedt &1 9z
ag fawrdf arfee w1 atr deoe w
g ¥ FAG AT | I AL
1 w5 fr @7 99 7 fv ag waa
far g g o & fag g1 g dvaaewr
agi = AT 47 3T J9 9¢ Fg1 FR
i Agd Ak 4z ¥ g ghw
m g faat s g4z & afiw W@
g1 T o ofm & 99 dva ¥ §m
ot o E) &Y | °g g arde A
Ty Agardw #1 §9 Af g
dieg artm &1 faaifadi & am 1 6
3IF  gI-{ERY &) gavE fear amq )
afs gwa fafaeex i€ fan drar &
fafrezr g & 3w va e B
T AR T I E@ 1 K qed
mifrar awn W frofedi & qeen
X 9T oEE e ¥few g
W frow it fefet aaaws agt
Ay § | wa W T feogw ¥
fefadi 1 &0 wguw g1 g
yifta a1 fanfadl & e fasran o
3w qq@ 9 WS WF famr
gy M Jarf 1 IEe sTEew
gF gEd W AT AW | dTE

And Other 6048
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N qfm agm ) A A A
gl am qr ) q4 [gEeamr reew
w OF  @IEIAT W7 &gl AT €7 o
2 o g% ¥y fr oavra ¥ Franfiadl
# dtz at wifsTi et off, Fad fama
%G1 W e ofs gt fed
Pard agF &Y 153 L Hag ¥
afsst = g a1 g feaar T
e ! Afew gy qfm ¥ faars
w1€ wriard aft £ v§ 1 v fafaee
qEa A grIa Hag w7 KA fF W
@ g & faas o w oaw
& Frarf F7¥ & A gad gfaw
femtamer o § 1 qfF ofww
ReaTiaa it ¢ oW arey g gfew
aF F ogeTs AL wC gRa g #
qeT Tigm § fF =EEy forame
T Y T oIIM ey @ A
gFaT g, &1 I4E)  wrAal
w0z Al gt 3, %0 7 werlew
o Y 3 § 1 alg e aft g
gaigsl o afigai I 4 9w P
TEA I W& QI (w e @
T 1 ST &1 HTAT W (g T, a8 waw
gy RTqEn A A swar & 4t ff
weie fqve (e mm ;1 e g w2
AFN @D @ @ y@fag e
I 7w k1 ag A aafEae gk
F1E O gUR S qTw ooy e {1
Tzt #Y @e oHifagm A g% TEIE
arg fear § fag F a3 wgrd:

“feats 15-9-66 w1 gfew Trar
fae waweT @ weg SWTERE
dfage A wwrf & wifyd
@ faste amfei o fed
i gofas ardt wgre, A
WA Q¥ wETAdIg qar %I
wraargr & sfa srawFel s
gEa & mag st §
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[t %)’
- A qe Ay FEr nar ¥

‘wTAAE wew Het 71 ag w94 f%
WrE g1 2 wam F7 afy 0g-
sti % fay wf gt 4 mfag
TH 9T WA A agT wA
oravns gwl, fqam wwn &

- froar @ A ofaw & gearamei
F1 fgwa & fag.g

ag WHATE - aF aaIfnawE s E )

wx &t fafeer g £,
mes 7 aAm ¢ A faofeat &
P g § @Y 3939 20 s
% forr fq & mzr o) it o FYT
OSAISTT NE T § | I 7 ah) gET
1 gedw womEE ¥ Fem d
fafrrem 1 oo @@ gu ofew aw
T A T ATt AT W Sid TS
M gfem am v W gu 67
TR oF AFETT Y A "It & @
arg gfam ¥ A7 qew faar 1w
qna w1 few gt & argw

Iigere # gawr Fgm & s fafar

1 FgT ¢ i gfee faar odfom &
T & o & g Ty 9w e 2,
e qarA AT fEr ) arred arE
o O wrqy | w2F FATEHL | 3 AET
et & org wedY fowadt ¥ g #
#t wrg wg & Bea g frfewy 5 o #1
g7 & Qifafewa Arest ¥ are wow
wrafir g7 w@d & fRa ag ama
A g wifrm e AT Ere g
g% Midfax & 37w M1 7w
sy & | faafadi & spmEAdtTa
T WG G W SAF! @) S
forTad ¥ IAwY FT FOA T EwedT 7
| wiy 3% .A1q fardfzeet fiw
FA | WG YAR.ATY TG TTATT F
73 # 2grd e zsda v g fafrae
g 3900 90 v IHNT TET WA fAan
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afe szt a1 arrag 2 fr 2aw
W g & faw dwrr aft g qfem
wx gz wifee @ mmd o & agar
# fa frenfedt #7137 e & vy
g & forr, zae o7 7 & ok omr
fady ardy a7 nsw ¥, € warfuom
Tary 9 firow 2 AR R
A% ATfer B gr FTT T s
FE | F27 37 W EH A WY AR AT
oY w=zw i A S waw 1 o fe-
frmwz Sdw e ad | wrEat § oo
foqes oY aEa wigedk T f o
In T wnfee w1 A7 A% FI9 RN T
LAl '

WA FZREW & a1 7 g 1 (e
Fr frdld@ s odARmA ww o 4
f& . waw qrafriom @ g e
ot aTF a1y wxaw ¥ A1 ywE fAn
TRATFRAT i 4adr Agl § 1 TR
7% a1 &l g AT wa fag agt 7
sa@ gk @ fau rmfm 2Fm
o @Y 1 Hlo Qo TH T F Al
IHT T2 38 fog w709 A@Y
W& | QToTTedlo 1 TFAZIH A
FT w41 2 & {7 717 omvfsoma A&
TEAGIA W AN 427 & faw a7 weren
fgr i 2

st glowx . pgT (FTEIT)
ag &1 AT QiFins T are fwar €

W) ¥ . qTH KT AT FgAI & AG
X mowtam w3 I wgA 2 fa
TR TI

TNy TR Ih
wr |

g qiT ae

YR T aE Fplaar e T
Wt forw &, ag gz nw gy
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.oy ARIET - faE gAAT AT
= i g § 7T o

St @Y A9 & a7 w2,
T qvg & fafr, sfam &A@
FrAT T fagr | ww wg A @
fr et anfy gore wheew afmie
FTOH AT AT AT FTTE
T+ FCF A1 TH WG GBI HFLAE
faaifagqi =1 5o =57 27 # 1 gawr qf-
oy a7 g g fw fagndl ser zav
THE E | FEAGT, AT BT AT
& %1 | o5z w97 77 F7 i {5 =57
A1 wAfEE A1 9 AT E A AR A
4 1 faa =fa /7 waa § frofei
F uezem 7 9 faar a1 349 aew
oy @ w7 A 1 az A fafrw T -
HE 1 AT q1 | 0957 AT gF AT

Y g wfgE 0 weR a1 agafT

# wa& gt g7 frare s afgy o
arfsor wr Mifear el @i FwE
& (gmfemt v ==d) & 1 wrfaaT
T wifE § w1 | 41 0T |
g §, ¥ AT § | 71T AaTa-

T §? gWIL WIGT WiEA 7 TAW art

aggAfi sy g1 Faga Z I a =
9T WY QWA TR | WA FET ag A
71 & f Fiow wmaT ¥ 7oA Arfeat
Tt §, Uw &% 394 wver adl
fomr & 1

o wgd # 5 st frnfani &
wrar 41 1 feafadt €Y ag magrar
Tifgh & a7 Fm9 5 aeft & ey
SerAT A€ ARy mw q3r wwwy
% fr og et fafreee &1 8, 4% ar=
A odd ag it & oy dwm
Tt & aw & gt A i
fqundt ot gad 1 I oA ¥ faA
o g, fo mqe owmgw § 0 97 &
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art fad, € fowrad w9 g7 ad
A wE o srreat vV fed oF
3wl & o wrT e foerrr
kAT U

# o i UF T AW T WS T
g 1w O A a7 iR e AT
A ot Fifes 7% 73 g an v
far ey amdy v Frorfor % oft fererrferat
¥ drafog v g7 77 3Ter g7 97 )
wr wrqs o7 w frur A1 Feamdt
T v & ot W A & v
faely mifr oY wawar 4 397
a9

Wi UW - ®EW WG ([T)
were WA, & w1 wqaEa 7 v
urgw g5 "way faar

faydt za & #rETE @l &
WY g99 & aur waax grar § =
rq faamdt mars #r fagdt wwend
2 97 §T F Q0 & 00 Irfwy FHGq
9T #, FIAA MHT 97 & | AgT ogT =0-
TT Y § ITF T T 3G AT E,
gfere o< & 1 & @waT g fF o7 anean
T fara Aavdarfa gfez & e @
«1q WY 0T TAT WTEAT qH HIA A
wreaw & faar s faardt qara 7
A1 TR TEBr ZNO

g% U5 W aF 73 ¥ 320 e
£ aaq oY warfed ¥ ¢, Af
T FT R 1 THAT WA I9 W A 7
gEEY ¥ & o o oA pad
T et @ T g g W wwife
avpareY mwifr, famarfadY i swiifa wtv
sHoifEl & wwift  ganfr swf,
sarw gt g & s F v frnien
Y g qafer d gy Ao 2F | oaTo
a1 07 wgertersf anry At B g qafc
O I ¥ Y, Ie waEnT oA
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o wa eerafavia]) B

g7 ¥ | 9% F Aew A S ara v

Ea@ WU s wran § 9ga Og@ A

ST 25—-50 TTF 9EX W W AT

Frarqr o 39 T TF 8 T oft

a1 Fafs wQd # arq o, fawaraear

] arq o, frdwar & arq @ | W

THAT AT AT ATT AT AR GAT T8

feadFag i el e oo 3w &

o dad e Iy ™

¥ @z At ey ¥ A\ fawm

uwar § W W a® & aga ¥ W

ot frnTar wwx 1w € weme

WRYad, TAad F15 # T Y vy wwar

£ f sTa oft oo arww & Farad| e

# wqwmew W maie & amg, dfa-

w1 & swia & | g 1 &few W

w9 2@ fF wra F Swmwd ¥, o=

& garer ¥ w99 ¥ qgy faardf ar ¥

wAuTET ® dean @, foan @At w

ar wgfmr %, Sww dwar g

FT4 A8 wel 9FY & T WEATIRT A

it # T Jg F@ 0 AIgL

Lo e R E RIS e AR AR

qYC o T A gl KA &Y

© EfTETT AgY wT Al wrE 0w qE)
grta # s @ fyae wata ag

oAt widi ® A1 @ 7% g § g9

&= Hov mi I37 71 71 frafq § g

qu ", TRAT A FraE o fead
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Shri Hem Barua (Gauhati): After
what had happencd on the 24th Nov-
ember -when the claim of our party
spokesman to participete n  this
debate was blatantly bypas’ed, I did
not want to participute in this debate
at all. But then with due deference
to your wishes, I would say a few
words gn this Motion.

Shri JoaAchim Alva (Kanara): The
Spcaker is now gracefully situng 1n
the Chair, in deference to his wishes.
This is a unique privilege. The Deputy
Speaker is not here.

Mr. Speaker: T have done no favour
to anybody.

Shri Hem Barua: In order to re-
meve any misunderstanding, I say that
we are not here to hold put threats
to anybody, nor are we here to put up
with insults.

Shrl Nath Pal (Rajapur): This
should be taken proper note of 1n all
quarters,

Mr. Speaker;: We have wvery little
time.’

Shri Hem Barua: I have examined
Shri Mathur's Motion with due care
and caution. I must congratulate him
tn it. But I wouid say that 1 find it
an omnibus Motion trying to embrace
oll sections of students  But there
are students ip this country who
do hot conform to the resoluticn
that Mr. Mathur has tabled, When
in g particulay educational institution
in Delhi a certain trouble took place,
student unrest, and some of the stu-
dents indulged in attacking the neigh-
bouring shopkeepers and all that, some
students of the very jnstitution came
to me and told me that they were,
ganamed of calling themselves stu-
dents. 1 do not want Mr, Mathur's
rosolution to embrace those students
who are very conscientious.

May T draw your attention to Miss

.Iteita Faria who has won the world
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distinction for being the Beauty
Queen? Her pleture appeared in one
of the dailles of Delhi.

Shri Hanumanthaiya (Bangalore
City): Why are you taking notice of
her?

Shri Hem Barua:
that, ’

Mr. Speaker: Why is he drawing
my partlcular attention?

Shri Hem Barua: Her pi-ture ap-
peared in one of the gailies this morn-
ing, very charming. 5 child kissing
herand ‘all that, it is a very inspiring
picture, but see how her conduct is
more inspiring. While glamour is
lying at her feet. while wealth is lying
at her feet, here js an Indian student
who has openly said in London that she
wants to take a medical degree, come
back to this country and serve this
country, and be a housewifg also.

T will eome to

Whatever that be, my contention is
this, that there are students in his
country who do not conform to the
resolution tabled by Mr. Mathur.

What is happening today in this
country? There is expansion of edu-
cational facilities for young boys and
girls no doubt, but at the game time
there is a mushroom expansion of
eduration on the one hand ang very
limited pl7ns or resources on the other
hand. and there is conflict. ang It is
this conflict that is producing a sort of
impact on our life today. Doeg the
Edncation Minister know how msany
eol'eres there are in this  country
which do not have a reading room?
Does he knaw how many colleges have
reading rooms but there is no journal
nr book or paper to yead? Does he
know how manv reading rooms there
ar~ that hove Journals ang reading
materials not  hevond di'apidated
ronies af S'nmof Land and Amrrlrnu
Reporter supplied by our {-jends?
That is the type of edueation that
our hovs and g}ﬂs are having in this
countrv. No facilities. And T say
atudents have genuine grlevnm:es

What about educational institutions
that are better run? Can the Minis-
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ter tell me if the students of those
educational  inmstitutions run  and
managed by the Christlap Missionaries
in the country join this trouble?

The Deputy Minister in the Ministry
oi Education (Shrimati Soundaram
Ramachandran): They do.

Shri Hem Barpa: They do not be-
cause

Shri C. K. Bhattacharyya (Raiganj):
May I interrupt for a moment? What
is ‘happening in the Presidency Col-
lege, Calcutta? Is there any dearth
of reading material there?

Shri Hem Barua: I will come {0 that.
In these institutions which are better
managed, students are not participat-
ing in these disturbances. These are
scademic refsons.

There are minoy or major difficul-
tics faceg by the students. Why is
it that the educational authorities do
net attend to these difficulties faced by
the students? When the studenis
complaly  about food. I think the
Superintendent of the hostel must
take immediate action. The educa-
tional authorities are also falling in
that line.

There are npon-scademlc reasons
slso. Student unrest must wnot be
isolateq from the deeper mnlaise in
which our society finds itself today.
There is moral bankruptey in the
country today, and 1 woulg sy that
one of the non-academic reagons pps-
ponsible is that there is a failure in
leadership in the country, fallure of
Iendership not only in the political
field but also in the educntional fleld
T want the students to get interested
in politics, but that does not mean
that they should trv to employ their
mrntal a'ertness, their politieal alert-
ness. by doing all sorts of things.
We must not forget that a bus burnt
nr a building destroyed is a part of
Tndia burnt or 5 part of India des-
troved, Apart from the problem of
replacing materials for the public pro.
prrties that are burnt or destroyed
which involves money, it sullies the
image of India not only in this country
but putside also.
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When I speak of fallure of leader-
ship, my charges embrace the failure
of leadership in all avenues of our life.
What zbout the student leaders? When
a demonstration gegenerates into vio-
lence, I go not find any leader among
the students who can control and
prevent the demonstration from dege-
nerating into violence. What about
the teacherg themselves? The tea-
chers have lost their moral authority
with the students and they are them-
selves to blame for thig loss of moral
authority with the students. We have
the ancient tradition of gurus; perso-
nality was built up and that perso-
nality is not being attendeq to today.
T think it must be done.

At the same time I ask: where is
the po'itical jeadership today that can
holg the sort of idealism for the stu-
dents? Without referring to any poli-
tical affiliation or party, I say that
there is po political leadership today.
When this movement or demonstration
toock place on Tth November in front
of Parliament House and the naked
sadhus went out dangling all their
limbs gnd they gid the mischief, what
haopened? Was there any leader in
this country who could go out and face
the demonstration gnd ask them to
contro1 themselves? There was none.
That epoch of leadership that could
go and face the demonstration how-
ever hostile {4 might be and pacify
the demonstration. that epoch of
leadership has ended with Mr. Nehru.
There is no leader in the country today
who can do’ it.

What about the values in this count-
rv? The values in India gre getting
distorted, It is true that our ancient
history is rich. but have we been able
to imbibe that spirit or pecast that
spirit into g newer mould? We have
not succeeded In doing that.

Shrl R. 8. Pandey: Mr. Nath Pai
went out and accepted the memo-
randa. !

8hri Hem Barua: 1T know that: he
was even gble to afforq some relief
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to some people who suffereq in that
melee and we are very proud of him
because Mr. Nath Pai is a leader of
our party.

Shri Joachim Alva: He was lucky
enough not to get the Sadhu's trishul
on him,

Shri Hem Barua: I think the values
are also getting devalueq here.

There are those who say that the
sadhus can provide us with inspiration;
I cannot agree with them. We- alo
went out gnd I was smazed to hear
the type of abusive language that these
nakeq sadhus—nakednesg iz the sym-
bol of abandonment of life—can in-
dulge in. I go not think that these
sadhus can inspire our young people.
The ills of the society at large must
be attended to. We who are the re-
presentatives of the people, who call
ourselves leaders of the people, must
live such a jife, pure anq dedicated
life, that our life shall be an inspira-
tion to the younger people. What is
happening in the country? To student
demonstrations on legitimate grounds,
the reply given by the Government
is bullets. When there was student
unrest jn the country. I was amazed
to read in the newspape-s that our
ex-Home Minister, Mr. Nanda sum-
moned g meeting of inspectors-gencral
of police. Why should he summon
that meeting? It is not a problem of
that sort. You cannot solve that pro-
blem by using bullets. Think of the
b'ood of young Indians being shed in
the streets of Delhi or in other cities
of our country. Therefore, T sav that
Government should take all the res-
ponsibility of generating a sort of ~n-
thusiasm. The educational authorities
must attend to the grievances of the
students immediately and with svm-
pathy. They must attend to their
difficulties with elsn ang gusto. Se-
condly, the Government shoulq attend
to the difficulties of the educational
institutiong; and provide them with
plavgrounds, reading rooms angd all the
necessary facilities of education. Or
else, education in this country has
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become g big industry with the pri-
vate management. There is mushroom
growth of educationa) institutions gnd
they only want to earn money. They
have opened schools ang colleges
everywhe=e in the country, but they
do not attend to the difficulties gnd
needs of the studants.

The Vice-Chancellors of universi-
ties gre appointed on political grounds
People who have nothing to do with
education are appointed. T happen to
be a member of certain Senvtes and
Svndicates of certain universities and
1 find the Vice-Chancellors sre so uni-
nspiring. After retirement from Gov-
ernment service, they are apphinted as
Vice-Chancellors. They do not know
anvthing agbout the mind of students,
how it works. They cannot ang do
not want to deal with the problems
nosed by a vounger mind with svm-
nathv. That ig the tvoe nf people whpn
are appointed as Vice-Chancel'ors. 1
request the Government. whenever
the-e is 2= Vice-Chancellor or Head af
an institution to be avpointed, please
see that an edueationist. 8 map who
is qedicated to the cause of educatinn,
who h=as character, who has persona-
litv and who has aome sort of {dealism
is anpointed. A man of that sort
alone ran inenire our vounger genera-
tinn  Or else. nothing will {nsnire
them. Tha bullet is not the reply; it
cannot solve any problem.

Some hon. Members rose—

Mr Sneaker: I have no further time.
The Minister.

Shri Joachim Alva: T have sent my
n me to you, Sir.

Mr.
time.

Speaker: T have no further
He may kindly resume his seat.

Shri Joachim Alva: Sir, we, as stu-
dents heve hurnt our noses. T was
a student dismissed from m. cnllage,
T have got p'entv to sav about this
problem. (Interruptions).

Mr. Speaker: I am very sorry.
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Shri Joachim Alva: If the Minister
is prepared to yield on my behalf, you
may give me a few minutes. You
yield when the opposition insists, but
you do not yield when we want some
time. It is unfair.

Shri Harl Vishno Kamath (Hosh-
angabad): He must withdraw it.

'Mr. Bpeaker: Just a few minutes
ago, I was “adding grace to the Chair™!

Shri Joachim Alva:
opposition, not to us.

Grace to. the

Mr. Speaker: Even at that time 1
was apprehensive that these remarks
would come when I do not call some
others.

Shri Joachim Alva: I am sorry; I
protest against it,

Mr. Speaker: I also protest; I have
no time.

Shri Joachim Alva: You allow any
amount of time to the opposition, but
not to us.

Mr. Speaker: That should stop here
I expected that. (Interrupiions).

Shri Joachlm Alva: You are deli-
berately doing it. I am sorry. I am
going out,

(Shri Joachim Alva then left the
House)

Shri Harish Chandra Mathnur: T hope
[ will get about 15 to 20 minutes,

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
Sir, T am holding the brief on behalf
of the Educatinn Minister, who is un-
fortunatelv {1l and whom we wish the
sneediest recovery. T crave the Indul.
rence of the House for anv lack af
denth in regard to mv studv of this
nroblem and T hone my observations
will ha taken with the sympathy that
thev deserve. T do not propnse to be
dogmatic about any of the observa-
tinng or gpatertions that T make. 1
think it is absolutely impossible for



606< Student Unrcst

|Shri -Ha) Bahadur]
anybody on this very complicated sub.
ject to be dogmatic. We cannot hold
any rigid views about thiz matter. If
it is to be treated gs a national pro-
blem, a problem which concerns the
whole future of the country, we have
nol to approach it with due humility,
in a spirit of search and as 3 student.

1 think many of the hon. Members
who have taken part in this debate,
u very ussful debate, barring two or
tYree exceptions, have pleaded that
the students as a community should be
kept out of the arena of .politics, we
shrould not implicate and involve the
student community in politics, we
“hoeuld not gllow them to be used 'ike
that. T am not going into the obser-
vations made at this particular junc-
ture, by some of the Members who
“hought it was the right of the politi-
~al parties to use them. But I think
1 will do well if T just try to analyse
o little of the background or the his-
tory of how the students were brougit
into politics, because some observations
have been made in the name of
Gandhiji  alse, although it §s well
known that the discipline that he en-
farced on_the youth of this country
in those days was inexorable and they
were expected to abide by it. It was
with a view to fight the foreign domi-
~ation that he invited the entire youth
o the couptry in those days, and we
fvlt proud becguse many of us here,
mnst of us perhapa. happened to be-
‘ong to that generation. 1 remember
that year 1935 when for the first time
.1 All-Indla Students' Federation -vas
called. It waes presided by mo legs a
puraon than the President of the All-
india  Muslim League, Mr. M. A.
Jinnah, Tt was addressed, gmong

others. by Mr P. C. Joshd, the repre- .

sentative of the Communist Party at
that time, and Mr. Shiv Nath Banerjee
nd Mr. M. R. Masani. a member of
this House on behalf of the Socialist
Group in the Congress, Soon there
was a rift. because it wag bound 1o
come. and by 1939 we saw that the
rift came into the open gnd the Fede-
ration was divided into two. This
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illustrious ' leader, gnd Shri Bubhas
Chandra Bose, feel so miserabie abouy
it, that they came out with g state-
ment that unless ang unli] the stu-
dents are kept on the purest level of
national struggle in the aspirit of
national movement they will come out
in the open and gondemn it. Then
came the war years gnd we know the
brave volte face on the pari of the
Communist Party for whom the im-
perialist war turned overnight into
the people's war with the joining of
the USSR in that war, and with thst
thre two separate wings of the Federa-
tion aleo disappearad—the student
federation led by the Communiats went
mare or less intp the oblivion and the
other functioneg only temporarily for
some time, .

After independence, each one of the
palitica) parties has been trying tb
foster some sort of a students organi-
sation. I need not pame all the par-
tigs.. We are gll aware of the various
student organisations which are ins-
pired somehow or other by one or the
ather of these political parties. What
is the objective behind this? 1 think
there are three main objectives. The
first one is to mobilise the student
community ggainst—] am talking of
the Opposition parties—the official
policies, the gdministrative machinery
and the ruling party. The second is
ta find in the student community »e-
cridting ground for party workers and
narty cadres. The last. but not the
least, is the use of the student com-
munijty for the purpese of elections.
These are broag facts. They are as
clear as day 1ight. It is impossible to
shut our eyes agminst them. In this
hackground really it becomes undesir.
able for any political party to make
use of the young people for all thes=
purposes. What shal] we do about this
then? If at all we are scrious about
this matter, if at all we are concerned
with the welfare af the student com-
munity, the welfare of the coming
generation, we have te make up our
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mind, because the situation has mate-
rially ang vitally changed from the
day when independence dawned on our
<ountry, Before independence the
role of the entire nation was different.
After independence, the entire nation
is committed to undo the ravages of
the past. It has to wipe out the back-
log of development; it has to undo all
the evil effects of backward economic
development, and we have got to be
sure that we pass on io posterity what
we did not ourselves receive in our
heritage—a strong, united and pros-
perous India.

While we were discussing this pro-
blem, I was trying to find out what
are they broad points of disagreement,
if I may use that expression. They
may not exactly be points of disagree-
ment but different and well-specified
strains of thinking. For example, Shri
Mathur, as the sponsor of the motion,
says that we need not dispose of the
problem lightly as a mere feature of
present-day world trends. I would
say that we do not propose to dispose
of the problem lightly and merely as
a world feature. But we cannot shut
our eyes to the fact that the entire
world e ity of y genera=
tion is really in a ferment. We are
more or less facing a change, a socio-
economic and a political change of the
type that visited the international
community in the wake of the indus-
trial revolution. Today we are going
through a transformation with the
coming in of the atomic age and the
space age. The same type of ferment
is visible in our country also as it is
other countries; and this is exhibited
in many and varied forms.
1 am not trying to impart any
lighter vein into the discuesion
on this particular problem, but
weg know the new modes, the new
ways of the vounger generation. of
which I think the young lady who
has earned the distinction of being
Miss World is also a symbol. But I
would say a new society is coming into
being, @ new consciousness has come
in, a sort of uncertainty is there in the
minds of the younger generation, and
our people also cannot remain un-
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affected by it. Therefore, when we
view this problem, let us take it up
in the proper perspective.

We have necessarily to take into
account the far-reaching changes that
are taking place; the changes of social
and moral values where Wwholesale
transformation is laking place, ‘The
old order is being demolished and a
new one has not yet taken its place.

It is said over and over again that
the educational system in the country
has not been adopted to suit the re-
quirements of the new emerging nation
that we are. 1 do not want to say
that we have done for education all
that we could do, but it is quite appar-
ent that there are two ways in which
we could deal with education; one in
regard to the system, the quality
and content and the other in regard to
numbers that have to be given the
facility of cducation. The first pro-
blem before the nation was to trans-
late into pract? the directive princi-
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ple enshrineq our Constitution, of
spreading literdey and education to the
farthest extent possible, and I would
say that it would rather be untrue and
unrealistic if we say that nothing has
been done in that direction. I would
quote only a few flgures just te
demonstrate how what may be called
an “education explosion” has taken
place. T will call it an education ex-
plosion because the figures that we
have got before us almost astronomi-
cal and they underline the validity of
the argument that Shri Hem Barua
raised just now that with the mush-
rooming of educational institutions the
financial resources and allotments have
not kept pace. T think it is a very
realistic statement that he has made.

Just to supply meat to the argument
I would say, so far as enrolment is
concerned, for classes I to XI the
number has risen from 171 crores in
1048-47 to 6.72 crores in 1065-88.
For the engineering colleges for the
diploma and degree courses the intake
capacity has gone up from 7,000 in
1946-47 to 80,000 in 1985-68. In regard
to medical graduates, it has gone up
from 1,200 to 10,000. The total num-
ber of schools at the primary middle.
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and secondary school levels rose from
230,682 in 1950-51 to 508,000 in the
year 1865-66, The number of colleges—
arts, science, commerce, engineering,
medical, technology ete—has risen
from 663 to 2,086 in the years 1950-51
to 1965-88, Universities themselves
have increased from 27 to 65. The
number of teachers has risen from
750,000 to 20,10,000 and the number of
professors in arts, science and com-
merce colleges has risen from 16,512
to 65,000.

This clearly underlines the immen=
sity of the problem. You can increase
the number of schools and colleges,
but can you provide all the libraries,
reading rooms, buildings and other
facilities all at once? We were on the
horns of ‘a dilemma, that is, either not
1o expand these facilities gltogether
and provide specialised type of institu-
tions, restrict enrolmegt to a few limi-
ted sections of society'Wand leave it at
that. I think, that was hbsolutely im-
possible.

The next question is what has been
done in regard tn the quality and
content of education to make it suit
the requirements of the nationy I
think, there also it would be rather
idle to suppose that the nation has
been standing idle over it or that no-
thing has been done. In the beginning
I must make an observations. When
independence dawned upon this land,
who came to occupy the seats of
power? They were our most eminent
and trusted leaders. Who was the first
Education Minister? He was one of
the tallest in the land, Maulana Abul
Kalam Azad asbout whose erudition,
eminence, stature, experience and pat-
riotisnr there can be no doubt absolute-
1y.

The question was to transform the
colonial system of education into a
system which suited our requirements.
Therefore, commission after commis-
sion ang committee after committee
was instituted for that purpose. It
was not an ordinary problem; it was
a herculean task and a most compli-
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cated problem. 1 think, even Lord
Macaulay, who is supposed to be the
author of the colonial system of edu-
cation, himself must have taken years
and years and years before he evolved
that particular system of education to
suit the requirements of the country
which held us under domination,

While I am not trying to be an
apologist for all that has not been
done, I would say that the problem
is too complicated. Even so, with all
respect, may I ask “Have we even now
come to a stage of thinking on the
national plane where anyone can
truthfully say that he has found the
final answer in regard to the change
or transformation in the system of
education? I think in all humility,
that answer has yet to come. So
many formulae and alternatives have
been furnished but none is there which
convinces the entire nation, the plan-
ners and Parliament that this will be
the change that is desirable, that this
would be content, scope and extent of
the transformation of the educational
system. Naturally, therefore, what-
ever has been done has only touched
the fringe of the problem.

-

The University Education Commis-
sion made three broad recommenda-
tions. One was the three-year degree
course for the basic university degree;
the second was greater use of the
tutorial system and formulation of new
aims and establishment of rural uni-
versities. In regard to the first two,
namely, the three-year degree course
and preater use of the tutorial system.
these recommendations formed the
basis of planning of university educa-
tion in the post-independent India.
In regard to rural universities, for
obvious difficulties this could not be
done. Who was the Chairman of this
Commission? It was no lesg a person
than the worthy President of our
Union, Dr. S. Radhakrishnan.

Then, came the Secondary Educa-
tion Commission—the All India Com-
mission for Secondary Education
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appointed in 1953 under the chairman-
ship of no less ‘a person thai Dr.
Lakshmanaswami Mudaliar,

st of (W) cqg BT AY EW
AR & | CEE) TANTH q AT HrART |

Shri Raj Bahadur: I am just try-
ing to say that all these attempts were
made. So, when a criticism is made
on the floor of this House that nothing
has been done in regard to this parti-
cular matter to change the content and
quality of education, to make it suit
the requirements of the country, I
think, that charge would fall to the
ground. I will not go into the detafls
if the hon. Member =0 says.

Shri Maurya (Aligarh): Are you
talking of the sphere of education or
of the standard of education?

Shri Raj Bahadur: I am only trying
to reply to the criticism that has been
made that nothing has been done to
change the system of education to suit
the requirements of the country.

Shri J. B. Kripalani (Amroha): You
should not do worse.. .. (Interrup-
tion).

Shri Raj Bahadur: Acharya Kripa-
lani came a little late. . .

Shri Maurya: Is he saying that the
sphere of education has increased or
is he saying that the standard of edu-
cation has risen?

Mr. Speaker: Order, order: let us
hear the Minister,

Shri Maurya: The standard is lower.

Shri Raj Bahadur: I need hardly
repeat what 1 have already said. When
certain arguments are advanced, it is
the duty of the Minister concerned to
reply to those arguments as best as he
can. He may accept them or not. But
the fact of the matter is, let us realise
we have not been staying put, and all
that could be done has been sought to
be done.
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Another criticism wag made in re=
gard to the salaries of teachers and
professors, 1 would just in passing
say that so far as that is concerned,
the Central Government hag always
stood committed to this particular
matter, and if I may just give you in
one short sentence an indication of
this particular thing, it would be
‘apparent that we have not been stay-
ing put here also,

oft wmdy(fzmn ) a0 va F (a19)
“ara & W Iag wrf a9 T w
MIM @ HaATqE A aFT A fF
THET TATT AT qEY WAt §v e Ay
Aavaz &7
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Shri Harish Chandrg Mathur: I am
sorry | cannot agree with the Minis-
ter.

Shri Raj Bahadur: I would plead
with Mr. Mathur that all that we could
do in regard to the educational system
has been done.

Tuking back again the most import-
ant and vital point that has been
raised in the debate about the use of
students for political purposes, Prof.
Rangu said, “Students cannot divorce
themselves from what is happening
around and politician would not be
politician if he did not take full ad-
vantage of what is happening.”
Then, Shrimati Renu Chakravartty and
Shri Umanath go still further, They
say, “Students will participate in
politics.” Shri Umanath went further
and said, “If students wil' not change
politics, will Tatas and Birlas change
politice? 8o, let us make up our mind
as to whether we are going to use stu-
dents as cannon-fodder for our politi-
cal guns. Let us make up our mind
honestly a: to whether this is all that
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we need to-day and, if that is so, then
I must respectfully disagree with them
(Interruption).

Mr. Speaker: Let
+ Minister,

u§ hear the

Shri 8. M. Banerjec
During the Chinese aggression. it is
the students who offered their servi-
ces.

Shri Raj Bahadur: 1 have pot the
greatest faith in the younger genera-
tion and the students,

Shri
has.

J. B. Kripalani: 1Zoor body

Shri Raj Babadur: We all have
and we take pride in the fact that
while some of us or mosg of us here
under the leadership of Acharya
Kriplani have
fighting for the independence of our
country, the younger generation has
made the utmost sacrifice for the
defence of the mother-land, ils fron-
tiers, its honour, during the last war
against China or against Pakistan. So.
there is no question of despairing of
hope in regard to the younger genera-
tion. They are more mindful and
more patriotic than even ourselves so
far as that is concerned.

Shri S. M. Banerjee: They have 2
right to change the Government also.

Shri Raj Bahadur: May I also say
that in the confusion of all these argu-
ments and cross-arguments, there is
a certain degree of agreement also.
I have tried to find that out in the
speeches of the hon. Members. I
would begin by saying that these are
the points of agreement. Shri Mathur
started by saying that “we should not
take a party line in this matter”, I
think, all of us are agreed on that.
Then, Shri Khadilkar sald hat “politi-
ca] parties should keep their hands off
the students”. I have no hesitation in
saying that this is the surest remedy
for the present jlls. Dr. Karnl Singhji
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said, “Deal with the problem as par-
ents and not ag politicians.” If we
accept these broad principles, I think,
we would come near the solution of
the problem. Shri Khadilkar referred
to “the erosion of the moral autho-
rity.” Similarly Shri Bakar Ali Mirza
said that “the ideals have been eroded,
but some ideals have to be put before
themt.” Then, Acharya Kripalani said,
“Afier Independence, we never told
them that every generation has to pay
the price of freedom.” ‘These are
observations which are wise which are
significant, and we must adopt them
with all our mind and heart, They re-

present the broad consensus in the
House,
Acharyaji also said that “The

students are nq without blemish.” 1
think, out of all those speeches that
have been made, Acharya Kripalani
was the only person who, with his
wisdom and with his courage, said
that they also have to be told that
there are ceriain fhings which they
have also to look after if they want
to achieve a modicum of balance of
efficiency  in their likes. He has
rightly pinpointed one of the main
maladies, if 1 may say so, in regard
1o students’ unions when he said that
the election politics in students’
unions leag to many of the i"s'. 1
think these are matters which require
serious consideration.

Shrimati Renuka Ray said that “the
relationship between the teachers and
the taught, the parents and the
children and the politicians and the
vouth, all require re-crientation.” We
should not deal with them by force
no doubt, as Shrimati Sharada
Mukherjee said, but with a lot of
sympathy to mobilise the creative
talent. When it has come to that.
let us a]l agree on those points and
it must be quite appreciated that our
students as a whole constitute one
of the finest lot and we should not do
anything which impairs their future,
it 1 may say so. Let us take a correct
perspective for the whole problem. I
think, there also Mr. Hem Barua
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struck a realistic noté when he said
that those who were involved in these
incidents were few. In fact out of
the totality of the students that we
have got, the students of primary
schools, middle schools and seconiary
schools—angd even other institutions—

have by far remained untouched by ~

these unfortunate happenings. Ewven
if we take universities and colleges,
therc also it was only in pockets
where there were different causes and
varied points of dispute of contro-
versy which had resulted in somn
unrest angd unfortunate incidents. So,
let us not condemn the whole studant
community. The student community
as a whole is sound in mind and
heart. Let us understand them. Let
us sympathive with them and lel us
view the whole problem in a proper
perspertive.

Shri J. B. Kripalani: If I may
interrupt the hon, Minister, will he
be able to reply to the criticism that
political considerations are brought in
the appointment of Vice-Chancellors?

Shri Harish Chandra Mathur; Every
one has emphasized that.

Shri Raj Bahadur: Thalt has been
emphasized. I think this point needs
serious consideration and examina-
tion. I cannot say that it covers all
the appointments of Vice-Chancellors.
Many of the Vice-Chancellors are
eminent people, eminent educationists.
I think there also we cannot (Inter-
ruptions) afford to indulge in
generalisations. There may be cases
where there may be a cause for legi-
timate grievance or c-umplai\.nt_ I am

. not shutting that out.

To pick up my thread again 1
would say, that, broadly speaking, if
you analyse the whole problem of
student unrest, you can divide it on
the basis of educational plane, social
plane, economic plane and political
plane. I have dealt sufficiently with
the political plane. So far as the edu-
cational plane is concerned, 1 would
say that it is of primary importance
that dia'ogue hetween teachers and
students must be secured in all edu-
cational institutions, by whatever
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means possible. It has been recom-
mended and I think that this should
be considered seriously that student
staff councils should be nominated in
order to examine the complaints and
to provide that basis of dialogue
which is go vital.

Another imporiant matter is that
there should be a proper utilisation
of leisure, particularly during Tong
vacations.
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On’ the social plane, we all know
that the standards of society in
general are having their impact on
the minds of the students. Then there
is the economic problem sgp far as
the poor parents are concerned who
spend their life-time savings to edu-
cate their children. This is a national
problem. Then there is a sense of
insecurity amongst them.

Before I conclude, I must read out
extracts from a speech made by Shri
Ramachandran whom we al] know
very well as a distinguished savant
and a distinguished educationist. Let
us see what he has got to say on this
particular matter. I think, if we
take that thing seriously to heart,
then it will relieve us of some of
the problems to a great extent, Now
I quote Shri Ramachandran:

“. . . will not the students.
I ask you, respond, to the
environment” What is the
environment in India today? Dis-
ciplines have broken down all
over the country.”

I will not go into the details which
he has furnished. Then, he says:

“Look at what is happening in
Parliament. Is there any discip-
line in Parliament? People are
shouting at each other as if they
are in the market-place, The
students are watching them from
the galleries. The whole country
is in the grip of indiscipine: . . .

WtaYd g wr v A gzt
Shri Raj Bahadur: I am only quot-

ing something which has heen stated
by him.
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Shri Harish Chandra Mathur: What
has been stated in the other House
cannot be read out here,

Shri Raj Bahadur: I am not read-
ing the proceedings but I am only
quoting cerlain sentences. 1 would

read just one more sentence which is

non-controversial, He hnz said:

“We must change the environ-
ment in the country. The leaders
must set an example of discipline,
self-sacrifice and devotion, These
are all dead today—discipline, de-
votion and sacrifice; where are they
today? Everybody wants to grab
a5 much as he can and the student
is watching them from"behind and
says ‘All right, I will aiso try to
grab as much as I can, Where is
the example of selfless devotion
that leadership is furnishing in
this country....”

o oYl ;. geeraTT & qO Ad §
az | (o) "

Shri Raj Bahadur: At any rate, 1
can say that this is not the example
for the students . .

Shri Maurya: **

Mr. Speaker: This would not be
recorded. Persona] accusations of this
kind cannot be made here,

Shri Maurya: *#

Shri Raj Bahadur: I did not charge
him. I have not named him even
once, 1f the cap fits him all right, let
him wear {t. (Interruptions).

Mr. Speaker: Let the hon. Minister
conclude now.

Sh;l Bagri: On a point of order.
wenw wiAW . W ITET G
ot fiforg | feeed 7 Afwg

sy anTgt - & WYY sAEEdT e
£ 1 WrqT ATEA X swEedT I5r) IA AT
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Shri Raj Bahadur: I shall conclude
by saying this that there is an essen-
tial difference between a democracy
and any other form of government.
The main plank of democracy is dis-
cipline. If I have stressed the word
‘discipline’ it should not become a
red rag to a bull for anyone in this
House. 1 think it is a wise step, and
I think I am entitled to say that dis-
cipline is very necessary for the
preservation of democracy, and,
therefore, this has tp be taken
seriously. That is really where we
sheu'd begin and where we should
end. That is the only way.

With these words, 1 say that the
discussion should be above polities
and should be taken in the proper
perspective, )

&t Wt : ag ww gH A faar
TRE ? ag duven g fear @y ¥ 7

Shri Harish Chandra Mathar:
Leaving aside the common ground
betweer: ull of us, I would like to
invite the attention of the hon. Min-

**Not recorded.
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ister to one thing. I urge upon the

hon. Minister to disillusion himself
from certain indoctrination from
which he appears to suffer. Certain
ideas are always in the air and

those ideas are all the time affecting
us unfortunately.

Let us not find cbnvenient expla-
nations and excuses to explain the
whole situation. The hon. Minister has
said that there has been an explosion
in the educational level and he quoted
certain figures. We all know that.
We know that we have gone at a
much slower speed than what was
contemplated in the Constitution itsclf.
We are nowhere near that. I know that
the student population has considerab-
ly gone up. But may 1 ask the hon.
Minister whether the student popula-
tion has gone up only in certain States
or all over the country? May I know
whether the whole of the south has
remained backward and the student
population has not gone up as much
in the south as in the north? Why
is there no student unrest and student
indiscipline in the south?” Does he
remember that student indiscipline
was the maximum in only those areas
where you have provided the best of
educational facilities? Was it not there
in Aligarh University? Has he visited
that University and seen things: for
himself?

Shri Raj Bahadur: I did not want
to interrupt my hon, friend, But I
think Visakhapatnam and Andhra
Pradesh are in the south.

Shri Harish Chandra Mathur: Yes,
But the hon. Minister forgets onc
thing. He is compelling me to ask
what was at the back of that student
indiscipline. It was indiscipline on
the pari of politiciang and prompted
by political people who led the stu-
dents into it unnecessarily.

And Other
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Shri Raj Bahadur: I agree with
him,

6080

Shri Harish Chandra Mathur: There
was indiseipline in Madras, but then
on one occasion, when there was an
explosion on the language questiun.
Otherwise, throughout these 12—15
years, there has been no indiscipline
in the south though it has been there
in other places. If they do not go
into the basic causes for this, if they
do not try to find the real explanation
for this, I think they will be mis-
guiding themselves and misguiding
the country. Let us, thercfore, look
for the real causes, where they lie.

I started by saying that it is no
use hurling accusations against each
other, one party aguinst the other, I
wish to stick to the standard I set
for myself. 1 alsp said at the wery
outset that, by and large, the stu-
dent community is sound to the core, I
said ‘by and large' and I pointed oul
what are the aberrations. 1 ventured
to submit that if you took care of
three or four things which T would
like again 1o submit now—one or
two of them are certainly new ideas;
the others are the ones I had sub-
mitled earlier—more than half of
vour troubles would be over,

The first one, which has been en-
dorsed by everyone in this House, is:
please ensure that the appointment of
the Vice-Chancellor is exclusively on
merit and there are no extraneous
considerations imported into it. Please
see that those people who hunt for
jobs are not there. But you have to
hunt for the people who have the
merit and you have to persuade them
to accept the job of Vice-Chancellor, If
you have those people who com-
mand respect in the academic world,
who command respect in the educa-
tional fleld, who command the res-
pect of, all the students”™ half of
your troubles would be over. It is
only such Vice-Chancellors who
would be able to break the groupism
among the teachers. The most im-
portant thing Government have got
to remember is that it is only because
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of the quality of the Vice-Chancellor,
because of the considerations that
enter into his appointment, it is only
when these conditions are fulfilled
that groupism among teachers, which
iz responsible for most of the troubles
in the student world, can be elimi-
nated and the problem tackled
effectively. If you take care of that
aspect, if you do not entertain and
take in as Vice-Chancellors people
who are just hunting for the job, who
want to be dumped there after their
retirement, if you take people who
have a name in the educational field,
who have had an academic career and
who are respected in the academic
world, who are responsible and will
uphold these things, if you persuade
such people to accept those jobs, half
the troubles would be over,

Another point which I made, and
which will bear repetition, is this. It
is not with a view to pamper the
students that I say that by and large,
the heart of the student is sound.
This is & fact. The trouble lies else-
where. Here 1 again submit: piease
do away with the professional
students who are the real cause of
all the troubles, who have no business
to have the status of students who
are there only for elections to the
unions and who are there as :epre-
sentatives of certain people who have
a vested interest. You must get the
whole thing analysed and find out
who these professional students are.
Please ask each Universily to analyse
the situation, If they do not give
them the student status, if these so=-
ealled students who have their eyes
only on the elections are got rid of,
most of the troubles would be over.

I am also one of those who entirely

agree, as did Prof. Ranga and
Shrimati Renu  Chakravartty—that
under no circumsiances should

students be divorced from the main-
stream of our life. They have got to
be in the mainstream of life. They
must know, they cannot be insulated
from politics, they must undersiand
e politics of the eountry. Where my
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difference comes is where 1 say that
they cannot be made the tools or
instruments of politiecs. They must
understand poiitics and the political
currents in the country,

But what is the present position?
there are certain student funds from
different political parties.

Shri Maurya: Congress.

18 hrs.

Shri Harish Chandra Mathur: I am
not interested in the Congress or any
other pulitical party, I am only
talking of a principle, and T started
by saying that.

You have the All India students
Federation, there are about 63,000
students on its rolls, and this federa-
tion beiongs to ua political party, [
am nol going lo name any political
parly, I am not interested in that.
Then you have the Samajwadi
Yuvajan Sabha with 30,000 students
on its rolls. Then there is the Akhil
Bharat Vidyarthi Parishad with
30,000 students on its rolls. 1 would
request the hon. Minister to check
up and find out if most of the student
trouble has not been where these
student funds are functioning, in those
particular areas. I want to be very
specific and clear.

Therefore, the analysis which you
are giving will not bear any scrutiny.
The analysis is this, and it is no use,
I submit, asking the political parties
to keep away. This we have heen
doing for the last 20 vears, vou will
not be able to suecceed, but in your
academic  life in the  universities,
through your Maodel Universily Act.
please provide for asking the student
community itself not to permit any
political parties to be there, Instead
of addressing my appeal tfo the
politician— will address my appeal to
the student world, to the university
autharities, to the Education Minister,
that they may provide a Model Act
whereby they debar  such political
funds in the field of education.
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I very much agree that there
cannot be any police attilude taken
in this matter, When there is a skir-
mish, there may use police excess as
some [riends pointed out, and that has
got to be taken nole of. Nobody can
have any sympathy or support for
such excesses, but we also know that
the police is sometimes put to a very
difficult job, and as Mr, Ranga very
rightly pointed out, they are also
human beings. When things are agi-
tated, when there are brickbats and all
that, they may go into excesses,

Here 1 would like to submit to the
hon, Minister that it is again a very
important reform which you have to
introduce. It is the police attitude
which you have got to change, How
do you do it? Mr, Nanda asked all
the IGPs to come here, and what was
the suggestion of the IGPs? Very
honestly, experienced, seasoned people
of your police, the top people, not the
rank and file, say that the Vice-Chan-
cellors should be vested with magis-
terial powers. Can anybody think of
a more fantastic suggestion? But they
made it honestly, conscientiously,
thinking that this will help. The re-
medy was only a police attitude. That
is g disease for which I do not blame
any particular person, but the entire
system, the entire administration. You
have not even changed the attitude,
even the top people in the police ad-
ministration are not able to think on
correct lines and give you proposals.
This is a great pointer to where the
difficulty lies.

Shri J. P. Jyotish] (Sagar): What
about the Vice-Chancellors who want-
ed special police forces to be given
to them to work under {fiem?

Shri Harish Chandra Muathur: They
are those people of whom I have
talked earlier. They are the people
who have come in on certain political
considerations.

important  cities
have got

In certain
towns wherge you

and
these
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troubles, I would wish you to have not
only for the students, I would wish
you to suggest it to the Home Minis-
ler to have certain special squads who
are properly trained to deal with
demonstrations, The same policeman
who is doing all sorts of sundry jobs
is put into this, hurled into dealing
with demonstrations and disturbances.
They are not duly trained, they do not
know how to deal with demonstra-
tions with the least force, and you
most effectively. These people have
gol to be trained, there should be
only such people, then you will not
have these firings, indiscriminate
lathi-charges ete, You cannot train
the entire police force, but in places
like Delhi, Lucknow, Allahabad in
these big cities, there should be some-
thing like that, and I hope some at-
tenion will be paid to it. I had also
appealed to the hon, Education Min-
ister that ‘he owes it to the families
where the students have lost their
lives to make a special enguiry into
their state of affairs and to do what-
ever little he can to assuare their
feelings. You cannot bring back the
precious lives but certainly you can
do something which lies in your power
in the mundane world to assuage their
feelings. Acharyaji mentioned that
the leadership of the Congress Party
controlled the masses and therefore
they shouldq be able to control when
the trouble is there. Acharyaji will
concede that it is not the masses who
make the trouble; it is only the mis-
chief mongers who are a few.
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Mo T EAG AR (FEnA):
RIQT @89, TG 1 W WA F
A7 qrrE (Rrlaw femns 247 2

Shri J. B. Kripalanl: The Con-
gress has got the police, the military,
the money and the propaganda
machinery, they are in a majority;
they control the voters but they could
not see to it that the few rascalg are
dealt with. If you cannot control the
mischief makers, how are you going to
govern?
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Shri R. S. Pandey: The Opposition
is not with us,

Shri J. B, Kripalani:

Shri Harish Chandra Mathur;
Acharyaji also referred to the public
schools and of the future leadership
being prepareq in these highly pro-
tected and costly places. May I as-
sure him that these people who come
from these public schools will never
be the leaders of this country. They
have not the qualities and have no
connection with the public life, They
can only be good civil servants and
they will never be the leaders of this
country as they are divorced from
the mainstream of life,

Abolish it.

I will end saying one thing. I had
a really interesting experience, I
went to Pilani where they have a
public school and the boys from that
public school go also to the engineer-
ing college. I never sent any of my
children*there and in fact 1 do not be-
lieve in the public schools. I asked
the Director of the technological ins-
titution: how do these boys who come
from the public schools do as com-
pared to those who come from the
ordinary schools, which we do? And
he said: I have found evep in tech-
nological institutions, that these boys
do not enjoy any greater advantage.

oft wg foewd (77) : dr e
7 fairg &gat &1 @ w3 dfag,
AT woE ALY § o1 T T A

Shri Harish Chandra Mathur: I am
not against it. These people are the
least qualified to be the leaders in this
country and I have no apprehension
that they would be leaders until and
unless they acquire other qualities.
My time is over, and may I say once
again that this is not a party question
at all; it is a national problem of
great importance, Let us learn some-
thing from the experience and the dis-
cussion that took place here.

I shall now put the
Prakash

Mr. Speaker:
substitute motions of Shri

in Bihar (C.A))

Vir Shastri and of Shri Vishwanath
Pandey to the vote of the House.

The question is: —

"That for the original motion,
the following Tbe substituted,
namely:—

This House, having considered
the student unrest and trouble
in recent months, condemns the
action of the Government in re-
sorting to polive firings and lathi
charges on students in which
many students and other citizens
lost their lives.” (1).

The motion was negatived.

Mr. Speaker: The question is:

“That for the original mdtion,
the following be substituted,
namely: —

This House, having consider-
ed the student wunrest and
frouble in recent months, is of
opinion that a high powered
committee of eminent scholars/
vice-chancellors be constituted to
solve the problem of the student
unrest in the country.” (2)

The motion was negatived.

Mr. Speaker?

call-attention notice,

We will take up the
Mr. Bhagri,

19.10 hrs.

CALLING ATTENTION To
MATTERS OF URGENT PUBLIC
IMPORTANCE—contd.

(ii) SiTuaTioN IN BIRAR

Yy mw (fge) - & wfaesadm
dre wger & foafafas fage &1 5=
e aqr Ffg GET F1 oo feemar g
At g s g fr a wr A How
T g

“fagre ¥ WA wEEd 3 48
wat fagre &1 ¥ waEw
w1 & FT AT

.
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The Minister of Food, Agriculture,
Community Development und Coope-
ration (Shri C. Subramaniam):
Government have seen reports in the
newspapers of a Speech, reported to
have been made by the Chief Minister.
Bihar referred to in the Call Atten-
tion  Notice. Government of India
have not yet been able to obtain an
official version of the Speech of the
Chief Minister, Bihar. Government
will have to obtain such a version and
examine it before giving any com-
ments on what the Chief Minister,
Bihar, is reported to have said,

Government are fully aware that
Bihar has been badly- affected by
drought and that acute scarcity con-
ditions exist there. Government of
India have been trying to increase the
supply of foodgrains to Bihar to the
Maximum exten{ possible subject to
ihe availability of grains with Gov-
ernment of India and the necessity to
meet the minimal demands of other
States. The supply of foodgrains to
Bihar has been progressively increas-
ed from 72,000 tonnes in October to
110,000 tonnes in November, and an
allotment of 1,50,000 tonnes has been
made in December. Government of
India is also keeping a careful watch
on the movement of Foodgrains into
Bihar, and are taking care to ensure
that whatever foodgrains are allotled
to the State are moved into the State
wiffiin the month. It is no doubt true
that Bihar Government have been ask-
ing for a higher allocation of food-
grains, but it has to be realised that
though Bihar has been a very badly
affected State, it is not the only State
which is suffering from scarcity. Uttar
Pradrsh has been as badly affected as
Bihar and the States of Rajasthan,
Gujarat, Maharashtra and Madhya
Pradesh have also been affected by
scarcity though perhaps not to the
same extent as Bihar, Government
have to make supplies from whatever
is available in the Central Pool to
meet all these needs, as also the needs
for rationing commitments. There
are the minimal demands of other
States which have to be met. In
fact in order to divert as much food-
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grains as possible to Bihar the alloca-
tions to several States have beem
drastically cut. Again, in spite of the
drought conditions, there has beem
some local production in Bihar and
this being the post-harvest season,
whatever is produced locally would
be circulating in the market. In this
situation, a supply of 150,000 tonnes
programmed for December is not in-
adequate ang should generally mini-
mise consumer distress provided this
quantily is equilably distributed in the
affected areas and the supply is con-
fined only to needy people in those
areas.
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As stateq earlier, Government of
India is fully aware of the situation
in Bihar. Whatever help is possible
will be given in Bihar State to meet
the unprecedented drought and scar-
city conditions prevailing in the State.
It is, however, necessary to Tealise
that the supplies with the Government
of India are not unlimited and that
whatever supply is given should be
deployed in the best manner possible
in order to minimise distress,

sy @ (wedvg) ;o wew wgRw
T SreqT AYEEY WO & | AT A T
wifam wve HIvA OT I8 & FO9 AT
v faar m & 99 ¥ W W OAT
et ®T 99 & | FfET W A
ST F w1 8w EH G 4T
fir fargre ¥ wua qelt ¥ A qara foar
IY TR T ST A FETE
FH1T gTRT ¥ 399 39 AT ¢ W
o WA w1 AT §E AT ¥ | I g
FrOT FW FT FC A W qg 47
o Fd w1 IO IO q7F G A @
& a7 & W ¥ sy wEw e
areer wy waf fear arr o fom fagrat
w1 3 w7 Y 26 AT &1 wfew wEww
Wi feam qr, W Y oo ¥ qw
qar A fF T w @ v e
Fron oy ¥ fe asT w7 W wme
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fear & &g =7 a<wre & fa=rvaTa
¥ faod & | = og < Frvraied
faudm &, fam & w1oo & sifem wéww
AV & fFm T a9 A
wqET 9gT WAT ifgy )

Shri C. Subramaniam: 3
see any point of order in this,

Mr. Speaker: 1 do not sav there is
any point of order, but when parti-
cular atfention has been drawn to it,
it must be got. Is it possible for him
to get it tomorrow or the day after?

Starvation

do not

Shri C. Subramaniam: As a matter
of fact, I contacted them on the phone.
Unfortunately they say that they are
not able to hear what we say, even
though I was able to hear what they
were saying. Therefore, it was not
possible to get the facts about that.
I shall try, but what is important is
what we have done and that I have
mentioned. If the Chief Minister has
made a statement, he is responsible to
the Assembly. I do not see how it
alters the position,

ot am AT W I AT
qug ¢ | Fgi a &y fegfa &1 9= 2
7 Fr e w9 g
T TR FT 2 | T FEE A
AT IR & WO H AT ' gt
& 3 & farary 01T 79 W09 F 7 ALY
oA § a9 av at a2t w1 AR waT a0
frafer #Y F=Fa 77217 @ g W@ A0
&, otz afy =+ & a9 ar ar gy w4
faege st & m faeg dxfasdm
# | sl o7 gAY wfs foafa @ %

WEH WEIRT C qF a1 AET R

o gy - & w9 & A gan
fr ¥a & saraT AefEeiETerar W7 #a7
A WU AAT ¥ wEA § |

NOVEMBER 29, 1966

Conditions in
Bihar (C.A.)

6090

waa "AsT ;0 IT F 5w v oA
wET g ¢ | gy §F I9 ¥ Fgrwur
fr w7 ag &9 A% aAaT Ay g AT &
™ # =qfm #7% F foag &0 g 0

¢ waEy ;A7 TEATE 61 g A
g

wt wy fwaa (§d7) : g gawr
AT ST FHT KT #7 AT FE | AT
=i T wwa 7

Shri Ranga (Chittoor): Mr, Speaker,
Sir, I am glad that though you could
not accept his point of order, you laid
stress on the substance of the point
that he has made, that there was a
stalement made by the Chief Minister
of Bihar—it was not merely a state-
ment, it was a Press conference.

Shri C. Subramaniam: It
speech it seems,

Shri Ranga: It was a speech at a
Press conference which was reported
in yesterday's morning papers and
which I have read there in Patna from
where I am coming here straight. In
that he has stated that if there were
to bp starvation deaths in Bihar it
would be the responsibility of the
Union Government and not his Gov-
ernment, Such a brave statement he
has made. Therefore, it is worth-
while for the Minister himself and
also for Parliament to ensure, on  an
earlv occasion when it  would be
possible for the Minister to get the
full text of it—from the PTI he can
get it or he can goet copies of the
Indian Nation or Searchlight which
were published yesterday morning in
Patna. ...

was a

Mr. Speaker: That should not ba
relied upon. He should get it frem
the Chiet Minister himself, Would It
be possible for him to get it if we
take it up day after tomorrow?

Shri C. Subramaniam: I respectfully
submit, Sir, that this is a statement
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made by the Chief Minister. As far
as 1 am concerned, I am not disown-
ing the responsibilily for seeing that
proper supplies are made to Bihar.
From that point of view I have given
all the facts and fligures, and
statement of the Chief Minister is not
going to alter the importance of that
(Interruptions).

Shri 5. M. Banerjee (Kanpur): Sir,
this House can wait for one or two
days if he cun get the stalement from
the Chief Minister, After all, to get
u slatement from the Chief Minister is
not difficult. He said that he wanted
1o talk to him on the telephone but
it was out of order, Every time it
goes out of order, My submission is
only this, that the statement is neces-
sary. In that statement he has clear-
lv said., in reply to a question, that
continued mal-nulrition would lead to
deaths  but  the responsibility for
deaths would squarely be on the
Centre.

st v foma : WYF 21 wEr 7
0 AT fAEevar g T w7 F )

Mr. Speaker: That we know.

Shri §. M. Banerjee: He is trying
to conceal this.

Shri Hem Barua (Gauhati): The
Chief Minister of Bihar has said that
if there be any starvation deaths the
Union Government would be res-
ponsible. There is a statement made
by the Chairman of the Non-official
Relief Committee, Shri Jayaprakash
Narayan, that there have been star-
vation deaths in the State of Bihar.

Shri C. Sobramaniam: No, mno.
There are reports of deaths but we
have to verify them, that is what he
has said,

Shri Hem Barua: May I draw the
attention of the hon, Minister to
pictures published by certain news-
papers of Delhif such alarming

pictures . . .
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Mr. Speaker: That would be a ques-
tion, but not a point of order.

Shri Hem Barua: My submission
is this. Since both the things are
linked up, the Bihar Chief Minister's
statement and the fact of starvation
deaths, the hon, Minister should im-
mediately enquire into this matter;
not only the statement made by the
Chief Minister of Bihar but also the
fact of starvation deaths occurring in
the State of Bihar and enlighten us
on both the points as soon as he can.

Shri C. Subramaniam: Mav [ sub-
mit thal even in the Chief Minister's
statement he does not admit that there
had been starvation deaths? He only
contemplates the possiblility of star-
vation deaths if sufficient supply of
food is not made to Bihar...... (In-
terruptions). There is no use of laugh-
ing over this. It is a serious
matter. .. ... (Inferruptions). Let me
have my say.

&t Aq foma : yrIz W17 wafady
w1 17 £ | werw wigg, | wheg

Shri C. Subramamiam: Shouting is
not going to improve matters. We are
faced with a difficult situation, If you
laugh it out ....(Interruptions).

Shri Ranga: He himself said that
he did not see that statement. Now
he is referring to that statement.

Shri C. Subramaniam: What do
you mean? You should have heard
me properly before making that state-
ment, 1 said that I have read the
press report. But it is only a press
report. I could not get it confirmed,
whether it was a correct version of
the speech or not and in what context
he made il. That is all what T said.

Now, the point for consideration is
this. Even the Chief Minister's re-
ported speech does not admit starva-
tion deaths already taking place, He
says that if malnutrition continues for
long there would be starvation deaths,
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for which the Central Government . R qraET
alone would be responsible. Whoever TR 1 256 F o A A wa

is responsible for starvation deaths
taking place, certainly the Central
Government will hve to share the res-
ponsibility. ...

st vy femd : A9 2 T E

Shri C. Subramaniam: The gques-
tion that has to be considered is whe-
ther we have taken corrective
measures to sce  that  starvation
deaths do not take place. I am not
disowning responsibility in this matter.

Shri Hem Barua: But you are very
unsympathetic to Bihar.

Shri C., Subramaniam: Ag far as
this Parliament is concerned, to which
I am responsible, it has to see whether

*1 have taken sufficient measures to
meet the situation, and on that I have
given ag much information as [ can
about the measures which we have
taken and we propose to take, Therc-
fore, I would suggest that the ques-
tions now should be with a view to
find out whether we have taken all
the steps or not.

Mo TR HAET Mg (weamam) :
e FEeT F WL A FET AT | HOF
SAFET FT WA ISTAT A1gar § | wfqgrr
' gRT 257 WX 256 F AT ATIH
eMA @i AT STEaT § | 257 ¥ favge
s Forar g & fi a7 1 ot ofY wrderdt
wiar § A% T ¢ F frar smam
s Y€ Wt T I F Twe AEF & "R
o w9 v FdEE) iR T ag
e F3 i TSt ey frarad
EaE: L

*_...the execulive power of the
Union shall extend to the giving
of such direclions to a State as
may appear lp the Government of
India to be necessary for that
purpose.”

wwfies qraT W & gfAae § el
i fr o A faem-frer w7 qal A

T f6 FF B T w7 @@y
qTE & | el HEIET A 4g WG S
e & o Ivgia 2w firar 1 S
I d9E Fgr T R T 3w g
g1 1@ & o7 I a7 ¥ AT F@7 0|
TR A A GT R Y | W19 A= AT
Fo ELLL

weaw WENE  7g TEL FEr | TR
o1 g7 fean 7 A g awa ¥ e & Y
7 7%y T )

e OF AANET WHRA : a7 qarT
fasger =% gt mav | 7g AT W ST
EACATE I TAT 1 GE AY IR GA TE
T afFT s T Y g R T mE R
SaTRT S A awwar ifgd fE am &
Fower agar et famrg <% & 1 v famre
FT qEA TALEA AETA FT ATHAT FAAT
qgwT | ¥AE faRree av d1 g awre
&1 1 & 5 gt e g Y A e
2 ot a1 few g swagre faww 3
AR dmarsaus @ fe
g7 are et aig & T Towd AEr
AT wrEeT & | gwiae @fqumr #1 ogw
1 grevdt & s o ¥ @y wEAw
et g fe e o a7 #2 X fw 0w
AT A7 GATE 24T 97 AT FA TR TS
F @1 qr A1 4§ AT ZATRA AT AHAT
2 gw N #Y 0% T ¥ THRE A
garE T I AT TR H oW owwA @
Sy ToT FTTATRA T YATE T 97 AW
¥ oww e At § ag faewa
wmwy qm9 &1 " Araw fag o

s wEr ;. ag 5 AT gy |
o TR wAIRT wfgan : faegs
agY aTa g A & gt T A9 fad
o fag, wem W i % gs 94t A7
wTq # ATy @IS X AT WIS
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W RE | W AT T g = T
fora § s Qraver o 7€ § O b
1 9 e TR T aE ¥ -
Afer gY g oY Firx ot wre 49 43 <§
ag oY g AR & g e Y g
TgEzwg WEfr fagred qua et
W aRT ¥ e e fam g

¢ e wEYAw WY aopnT QAT S
EaragarSm g

o T wANT Sifgar : faegw
TET T TG & | W9 W O 9 sy
LI

e WEWRY ;ST SO SOt
T FE

st wrmt : § fAe won S
§ 6 faeslt 91 v & &1« s

Fo TW ST At : 7@ & wely
agt & wfe & ara w1 ar o faege fag
Fre AT g Arar & 1 o e fag
qre wTwer gar a1 | ) fafree
o afew ¥ a@ L., ...

Shri C. Subramaniam: It was not

the Chief Minister who was cpntacted,

‘We were not able to contact the Chief
Minister but we tried to get it from
the Secretary to find gut what was
the actual state of affairs.

Shri S. M. Banerjee: Why not the
Chiet Minister?

ot wvnft - & fadeT s Amar
§ o wma e y # fiv qeam ' fawedt
& drx &y EHwE £, At AT §
#few g 39 5 927 & &7 W&t oEr
¥ | war F1 A ATRA A4 A qrlr
g1 fagre 7 & g # IR i AT
€F | # w9 ¥ gw sEedy qE
ArF AT WA 1 ST F) WS
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wSrE FET & | #9742 wig Har
T AW ET AAAT A AT T AT R,
TarERd ! & WTORTEH 9X SqAEAT
q1gaT § 6 o a3 e owae o

LG L S IR o
orq arzd § At 7 gE ¥ Far sEedn
w1 9% § 7

it wrTfy AT IRAT TT R L.

wWow A W19 AT S
g at mary 3 (fevwmw) s QO
A T7 7% ¥ 35 FT A9 € F7C
AT A g AwIE

st Ay feowd ;w1 T AW F L

oY FTTfY : WA o GWT H OF
FTH gl IAAT §, WU FHI q@ H
T E M AdE wmr g W 99
FX aar § | HfE o 3w & fam oAt
T FT § A1 T I & wgEy
At g fega wmy § st
w1 § | W19 §H ATT AT QT TG
# ot 9T  ag F | TE HIAAT ATH
W agar oA mEA £
fagre & ga% Fura F wa< 97 A%
oF AR =gl ¥ A0 aet & wnafedi €
T gfaat At} oF aga o w3
T F WIRTT A9 AT W E | |
arq qg & i frami o1 . L .

Team u!'ll'q - g 3fzh, K 09
g

off ¥ ;T w1 g1 A ey
A |

woa AT . AN § AT W
Frad ? gAd #1 A qAT 7
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W1 Wo Wo AW (wHOR)
* g ar 5 |7 &1 F v Ay 2,0
fefqmm #1 sdvaw & 1 a7 w2y
¥ f5 agi 7T wsP Ay B W@ AW
T R AR T ¥ F1E aifpad 9
A 3 AT W FAgAT

P

wEIH AwE T2 AR ag
gt o Aifay |, fee gy oY 3@ &

Shri Ranga: There are two aspects.
One part of it is to deal with the
statement that he has made now and
what the Union Government is sup-
posed to be doing, as he has himself
put it, in the light of that statement.
The other is: In the light of the state-
ment and the speech that the Chief
Minister is reporled to have made
which we consider “to have made"
and he thinks “reported to have
made”, what is the attilude of the
Union Government in regard to that?
These are the two aspects. Therefore,
let him be allowed {0 answer questions
in rgard to the statement that he has
made now. Al the same time, you,
Sir, may be good enough to call upon
him to get a statement from the Chief
Minister and afterwards give us an
opportunity ...

Mr. Speaker: Twn times I can't.

Shri C. Subramaniam: For the pur-
posg of questioning me, you can lake
it for granted that he has made that
speech and you can put questions on
that basis. .

Mr. Speaker: He says that You can
take it for granted that he has made
that statement and you put questions
on that basis.

ot wq femy - 7g s oWnA
Ty EaEr 7. (wmwam) |

wsw WEg N9 IFA T
? fix wr ot wr Dfed fe o aw
=i A &, T 97 TATT FHofAm )
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St Tyt . wEgy wERm, OE
FF LA FY AT ¥ A wafogT A d

wsw Wi  freer Iy,
T W1 qAT FIOT |

ot avnft : weaw wERW, W
te fagre ...

st ® ;AT Wrrar A A §
9 3 FIT |

W AEEW : ezt W, @
R ¥ smaeqr wYx o) e wray 7

st W oweoE g gfaare 3
w9 frgre dfsr 1 & fawa s

wor REEm A WY ST
T AYgIeT § . . (W)

ot WY ¥ osyEEqT T WA

7z ¥ e &A@ & SRw w7
97 &g & foamar & 1 @g o TR
w¥ wgr & WY 7@ e Ao A e
& WY 97 Y SHFC FEF Y T
i A a1 27 37 B vy §7
oY g T § Al 9 g
#47 Fa7 far A<y 37 & avd X 7Y gy qray
# 3% g1 @ o Afew ag q8 A_
GIWT | qgHTANTE .. ..

v wErEw o gz wi§ W oSO
a2

Shri Ranga: That is
point.

Mr. Speaker: There is no need of
it. He says, "Conceding that he has
made it, supposing that he has made

it, you can ask questions and I will
answer them.”

relevent

Shri Mamnrya: He should have said
it in the beginning..(Interruption)
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Shri Ranga: He should have said
it in the beginning.

st wmlt - wenw wErem, AA
s A & woEr Tier ¥ @y am
g ar qd ¥ far faindt =i &
ara e, fagrT & qew 71 & @@
1 A1 o Kt 7 =T 3, 9z 0w
g T A ¥ o AW
IN FY AOEAGT ¥ AA 4T D
f @2t % "o7 WY 7 oz w@v R AV
59 F1 B AYIH I AATH 97 TEAIRT
% 3 arfeg, wv vt agr ff soar
gmAfHrEry .

wsaW WEWW . Wd W19 #ATA
wTAT ATg & o A ?

ot Wl g7, w7 e oweae
wgrET | 7 AeAT g oAy 3 Am
AT E

weqw WgRw - marw wforoq,
o fomz g1 M R qata W E
ART wTAT |

ot Wy wEwe sEieg, o fRasy
¥ T £ £ W AT A g § W
qgt 9T AT ST AT F, oA T
ot At e gadt 33 § o qew W
¥ IR AT KF ALY AIT. . (wwwaw)
w9 3w A wE owwr ! Aq@
o ¥E EE . (wwwwr) & omam
MFTTRIE

wely wAited, Wt wgEmw A
@Y AT ot & AE wArE AT & T
21 fom ot gowwmET @1 aft w7
@ § o A R A W A
At vex AT ¥ Fovd ¥ 2d gm
gt ¥ W fowE (W fa @2 o
wat faryare &, 60 2907 27 A1 AT
a1 fagre &7, 7% & sy fagrz & q=w
wfY ¥ | ara s wm At fear adfi
2274 (Al) LSD—11.
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T, wq wa gy aw o
1 9180 & T g1 9% F@t # A1 fF AE
97 wft 7% aFT W # AT e wer
At ¥ oz oA ¥ ¥ A% ¥ A1 F mnr
"l 7 ag qudT g R gA waa
¥ Y wewTow ZrgER ¥ )7 Gl N
Hoar gAY gaArd ¥ A qagd ¥,
ow ¥ ®ET 2, AL E, g B ozAA
ge ¥ a3 wAr 30 afferfr i ¥ 5
77 fagre § wa19 # 1 g Afgan
¥ ga f13 Am wre gnss
T #, #aT g% amA FE wred F, mww
F1 TRiA 941 AMaT # 9y gav Far
At fara grewT o ¥ {17 IART T4
¥ ara frrmrg 7
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Shri C. Subramaniam: I am gsorry
I cannot give exact figures with re-
gard to the people who have migrated.
Some people have been migrating be-
cause of difficult conditions there.

ot o ;. wsmw wEm,  AG
sqaeqr & 5T | fe game w1 &1
1 7aea g | fagre & g5 "dl wa
& fr %o Foreiare ol Fom oT L

woow WEWW W A9 8ET
foar, T ST T |

ot wrgt A wwEer AR, AT
vt & ag o 1 o & At}
fir et = o M oI 7@
Y7

W WERT 9w W9 i

TWe TM WAET wifgur: e
", ag war et few ! owgl T
T ¢

e wgtew - T Fara frar fr
% AFAT A T FEA AT TE Ay
o
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Mo T HANGT wfgmn s

wifgan ¥ FEIT T F A & T@AT |

Bhri C. Subramaniam 1 straight-
away concede that 1 do not have the
wisdom or intelligence of Mr. Bagri.
I am only a humble Minister here.
Certainly I cannot claim the eminence
of Mr. Bagri. But to the best of my
ability, I am trying to discharge my
duties,

Y wrwwt AT wr faer oA
graw & oY 1A€1 §O qa1 {)Y A4
W AE § TR AW E

st vy foma : waw WREw,
w1 ENT TF g g fagn £ g
T ¥ Ft FIET H IO AATA AT
feafa Gar gr ok 2, q-3 #-8 97 W@ 2
o & TR f@awr @ #®)
BT TNl WA A®T 7T AT
F ¥ dgan w7 # 7 fomn a7 4
o T 1 AT T AT A AT
YagER AT W WY T Ar
Hdl gEEa A & 3 &vAr 7 faeem,
g dnE, Fataen, fegs § Tty
agi wFT &, AW E TEY &, Ami @
famsw @A@Y fa w2 , A i s
=g § fe v & v wd) fegfo w @7
fagre gt W & g AT W
fooay & ary & A agt F1 A =g feafr
% 99 & a1 A A4 wgAw g w1 TS
AAEZ
Shri C. Subramaniam: We have the
best of relations and we try to co-
ordinate the activities. No decision

has been taken to impose the Presi-
dent’s rule.

oft wq feordt - fofy a7 o
e | (wramr) AR, W
W@, Wi w=d fzar & gy fra
Ta T3 TgT ¥ wrIE, A, wre-
afeww, 3w § o agi 41 & °%
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@ g o 7 a5 S oA, W WA
gz ¥ am owr g E, WMo
o & gy # 9 fRaga feqr ar 39 fam
g ar g frere frar 1 g7 Sl
& are 7 wg! feafa g9 7a09, a8 A
fartrardt &

WA AR ¢ T FifgaT |

Shri Narendra Singh  Mahida
(Anand): On a point of order. May
1 draw the attention of the Opposi-
lion member to the fact that his state-
ments are wrong?

Shri S. M. Banerjee: Under What
rule is he rising on a point of order?

Mr, Speaker: Why should I insist
on that? Dig he quote it?

Shri Narendra Singh Mahida: To-
day in the Times of Indwa it has been
stated that Shri Bhimani, Secretary
of the Bombay Citizens Famine Relief
Committee, who recently visiled the
drought-affected areas in Bihar has
said that in his assessment, there was
no real shortage of food, but the main
trouble was faulty distribution.

Mr, Speaker: How is it a point of
order? How can we take it? There
is no point of order.

Shri NaTendra Singh Mabadia: I am
quoting from the Times of India.

Mr. Speaker:
order.

This is no point of

Dr. Lohia.

e TR WAWT Sfgwm o waA
W ¥ Y qE FT TEAH] KT AT A
W R e A ag fir gfow wfzamd
o e e s o ard & Tt
2 &% ara i feail &1 o w
T E WA TR T qA F e
arefe o DT Zr oo{ 2 g
waar § o1 @ § 5 aeet o
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qH Fhr 6T @ A K o
afrwdl or wifegfadt o sy &
AT 4T AT ®1HET F GOHRIO SFATT
uygaT AETMET BT 97 T2 2 W7 FAR
& A TR ? 1 AT AAT ARG qAm
w1 37 7.3 fr teadr gzam 37 gwe
#1 g% # o7 w1 gz A8 & 5 w3 Y
xq wnii 7 faewr & | o AT
aFAd ¥ 9 £, @@ W AT &
gz AAT g1 ET E Y

Shri C. Subramaniam: I have not
heard any such reports. Perhaps, it
is the hon. Member's suggestion that
such incidents should happen.

YWt AT Ew AT A E

()

To To wAIET AMfgar @ w@F
fomy T o T If¥ 2. (e )
,,,,, 77 FOFT E . AW A DA
A1 a% famr Aff @ faw A
wifrer 711 7z A1+ A W@ o2
fog mg 1 7 4@ & 28 wam
AT, HH YA FTA A F7 OF qAAT
Zrm i og WAy A 2 mwAT

weas wEE o F am 39
qHowE, W oAA AT wE ) (wwwem)

Shri C. Subramaniam: Shri Naren-

dra Singh Mahida has already quoted
from the reports in the papers also.

Shri Banga: Just now he has said
that he does not possess the inteili-
gence and other things that are pos-
messed by Shri Bagri. That remark
was allowed without bring questioned.
We alsn were patient with my hon.
friend.

Shri C. Subramaniam:
patient with him,

Shri S. M. Banerjee: He Is a
famine Minister, He should have re-
signed long ago.

Shri Ranga: Tt was he who had
made that very objectionable re-

I am also
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mark against Shri Bagri's observa-
tion. We all kept gquiet because after
all, many of these things have got to
be borne up. But now, the statement
that he hag made in answer to Dr.
Ram Manohar Lohia is highly objec-
tionable. He is suggesting that Dr Ram
Manohar Lohia is saying that thing in
order to incite these people; the im-
plication, is that thouh till now there
had been no disturbance he is inciting
those people to take 1o disturbances
and create trouble so that the police
could be released upon them. Is that
the idea? Is it proper for him to say
s0?

oY armdt . a7 AT wAT sET @
mr W & F% T A, faame-
ey faaf afg 1 ot 21

Mr. Speaker: He should take ac-
count of what he said earlier and also
what he js saying now.

Shri Ranga: The expression *‘Vina-
ashakale viparitabuddhihi is not ob-
jectionable at all.

Mr. Speaker: Earliar he had said
that “Ye Ajnani haim’

st wmft . wwet wr AdEE
A d | FawA A E A A A
w%1 ¥ foe o 3

Shri J. B. Kripalani: May I suggest
that you may impress upon the Minis_
ter the need for the fact that the State
Government and the Central Govern-
ment must gt least be In tune with
each other? If they are not in tune
with each other all this confusion
arises. So far as I know, there are
some people in the High Command
who are egging on the Minister to say
these things. Why can they not, the
Chief Minister and they, put their
house in order? Why can you not
advise them to put their house in
order? They should speak with one
voice so that there may not be any
confusion here.

Mr. Speaker: That is what we de-
sire, that they should speak with one
voice.
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Shri J. B. Kripalani: Otherwise, we
cannot help the Opposition saying
what they are saying, because they
themselves are not united and we do
nol know whether the supply is at
fault or the distribution is at fault,
whether the officers have been chang-
ed or not changed and so on. It was
said at some time that there would be
President's rule, and then it was said
that President's rule was not neces-
sary and only officers from the Centre
need be sent there. What has been
done? We want to know the facts.

Shri S. M. Banerjee: Is it the re-
sult of domestic quarrel?

Mr. Speaker: The hon. Minister has
given the answer already, I think.

Shri C. Subramaniam: 1 am glad
that Shri J. B. Kripalanj has made
this suggestion that there should be
greater co-ordination between the
State Government and the Central
Government. That is what we are
trying to bring about. We have sent
a team of officers from here who are
located now at Patna for the purpose
of finding out what is happening there
and to report to us so that immediate-
ly any corrective action from our side
could be taken. with regard to the
supply.

s wmh  FEEE § & AT
EEAEinif]

Shri C. Subramaniam: With regard
to distribution we are trying to find
out whether proper distribution is be-
ing made. So, all these things are
being attempted.

Mr. Speaker: Would the hon.
Minister not agree that.it is a tragedy
that the Chief Minister might be say-
ing something against the Central
Government and the Cental Govern-
ment may be saying something against
him?

Shri C. Subramanlam: After all,
he is the man on the spot who has to
manage the situation. Therefore per-
haps he wants that the Central Gov-
ernment should take more responsi=
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bility, It is from that point of view
that he might be saying. ...
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Shrimati Tarkeshwari Sinha (Barh):
May I humbly submit that when the
last statement was made by the Food
Minister, he definitely created an im-
pression that the Bihar Government
was at fault in not properly distri-
buting it? This has created a chain
reaction and thers has been an im-
pression created in the mind of the
Bihar Government that the Central
Government are prejudging the issus
which the Chief Minister of Bihar has
raised. We would like to know whe-
ther this is a fact. As Shri Kripalani
has asked, why has such a situation
been allowed to be created?

Mr. Speaker: That was what 1 was
also asking.

Shrimati Tarkeshwarl Sinha: We
want to know why this kind of situa-
tion has come about. A complete
misunderstanding seems to have been
created between the Food Minister
and the Bihar Chief Minister ang all
these rumourmongering and other
things are going on, and every day we
sep that the papers are full of such
news about the bickerings and the
differences of opinion between the
Centre and the States.

Mr. Speaker: I have already said
that that is all unfortunate.

Shri C. Subramaniam: Apart from
the unfortunate thing_ . ..
o wnft  mT St ww w &
fiit o ¥ g qafor 21

oo sEIAT - O A1 S AT

oY wrmht  wwsre wEg, AW
Far=mer &Y qAT AE w1+ FET AT

Shri C. Subramanaiam: We have got
to see that no risks or taken with the
lives of millions of people. Therefore,
if T feel that there are certain ad-
ministrative inadequacies there, cer-
tainly I have to take it up with the
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Chief Minister and ask him to remove
those inadequatcies. We have taken
it up. That is why we have sent our
officers also there.

This is not a malter of tension bet-
ween the Central Government and the
State Government; it is a question
where the lives of people are involved.
That is why we are anxious that no
risk shou'd be taken. Whatever mea-
sures are necessary—apart from the
prestige of the State Government or
the Central Govrnment—will have to
be taken. Therefore, to say that be-
cause [ said that the distribution
machinery should be further streng-
thened that constitutes a reflection on
the State Government is not correct.
It is not a reflection. On the other
hand, 1 wanted that measures should
be taken which would ensure proper
distribution of whatever foodgrains
are available.

Shri Bagri: On a point of order.

TeTd WERE, AT aAmgE W%
i 77 F g8 ooy eaadT i s
ot fif fagro mddve hergd &

Shri C. Subramamiam: 1 have not
said that.

oft worqrer Fag (darAT) o ATRTT
oz A1AT & a1 AEY w3 f o
»ft Fom FAAN TETT, At I Fafaer
fagre & # I a7 2w ag agre fa
o1 fi FETT & qam a3 aven R, wEer
it g 2, Afe A e ¥ o
qr a7 7F fFm, & a7 s =S
g fr o w1 i fs =it qaa welt
F i wrer A e T foar qn, o
fam gt #Y qiw FT AT W oA
I TR # A AR W & meee
T qEAT AFT XY O FOT JAA A
frmrar w2
Mr. Speaker: That is too much.
That should not have been said.

Shri C. Subramaniam: The Chief
Minister has neither a vole to give
nor one to take.
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ot wg femd e qERE,
L E’Twrmw@rwim’ ey
mET & T F A o oo v Al
TEWRE | FWT & OF HAT AAR &
w21 a1 fF weafs w8 owEmEn
wit w1 wean 791 2, g8 fag A =
2 i v awt ®Y favara & forgr @

Shri P. R. Chakraverti: (Dhanbad):
Taking intv account the dangerous re-
percussions and the deposit concern
amongst the population of Bihar,
whose number is more than 50 million,
may 1 request the Minister leaving
aside all questions of censure, to
make himself explicit on two points
opposed by me? The first concerns
the irreducible minimum which was
indicated by the Chiel Minister of
Bihar to be supplied from the Centre
so far as the foodgrains are concerned.
The second relates to the permission to
the State Government procuring food
materials beyond the zonel limita-
tions,

Shri C. Subramaniam: No doubt,
the Bihar Government indicated that
they would require 4 lakh tonnes per
mensem. On what basis? On the
basis that the present production is
0 much. in the post the production
was so much and they were also get-
ting so much from outside. Therefore,
they wanted normal distribution, as if
normal conditions prevailed through-
out the country. In a situation of this
sort, certainly we cannot he supplying
at the same level as  under normal
production conditions. Therefore, we
have taken into account what is avail-
able in the Central Pool for distribu-
tion and what should be the minimum
distribution to zave the situation there,
Tt is from that point of view that we
have taken into acecount what food-
grains would be necessary to save the
situatins there. The  assessment is
that if we arc able {o give at least
5 kg, per month per head, it would
ratisfactorily meet the situation, even
thoueh there night be difficulty here
and there. On the basis of an average
of 5 %o, per moath psr head, one
tanne would be enough to feed 200
persons for a month,
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[Shri C. Subramaniam]

Therefore, with one lakh there can
be distribution for 20 million people,
amd with 1§ lakhs which we would be
supplying during December, 3 crores
of people can be dealt with, and with
2 lakhs which we have promised in
January, they will be able tp deal
with 4 crores of people. Their esti-
mate is that by January-February the
people affected would be round about
36 million or so, therefore we are pro-
viding for that. But what is impor-
tant is that this reaches everybody
equitably, If somebody takes away
10 kg.. naturally to that extent some-
body else would be affected. That is
why in a situation of this sort, what is
important is equitable distribution
throughout the State. Particularly in
areas where there is intense scarcity
we should see that this equitable dis-
tribution takes place. This is what we
have been impressing and the Bihar
Government also has accepted this
proposal, and they are doing it.

o TR wAET Mifemr - wemw
ez, & oo * fyara £ T ag
w1 & ot Sl T A
w39 9 & & e fgamw s
o7 ey fis ox ¥romw A 2§
¥y F1 werera g & fiw fagre o aiw
¥OF ¥ & fgera ¥ ok i el
qeaT W Wt wgaa ai e ae
wE

woom Wi o gw fgEE
wTim AY E

o T RATY Wfigm Laass
Hamarar e m )

Shri P. R. Chakraverti: What about
permission to the State Government to
procure food from beyond the zone.

Shri C. Subramaniam: After all, we
are supplying by procuring from the
other States and getting imported
foodgrains. Tn the State Government
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shou'd go and purchase, the other
State Governments would say that
that would create sacrcity in  their

Statcs. Therefore, we should have a
planned programme for movement
from one State to another.

sit Wl ;g e A ¥ W
e qem welt A A A Par 4 9w
st w=frerc T & § FrE qvw P
Y | A I W TMA aT T Ay
£ & ar gz ¥ 9 waramy freear &
fr gfemw Anw ow ¥ o gul & wf
bagaamag ) A fy:

“It is injustice says Chief Minis-
ter—Charges of inefficiency in
Bihar refuted—State Government
given no control Centre will be
responsible for malnutrition and
troubles. Mr, Sahay made it plain
that the blame for any death due
to malnutrition would be wholly
on the Centre.”
w27l T anTA ) I & AR
28 arir@ #1 gfr W19 ZTgRw WTR

sfom ¥4 AY 9% & qgdr Y oW 9
wae Xfrarpm  fr

“Thirty-five famine
Gaya area”

st 9T wETw Ao & faandd ¥
dgea g a1 7 g, afeT § 9w fmd
E e @) ai ww g 1 SR
£ @ 51 ey frar & f gt o awte
LS CRE S CE

Shri C. Sobramaniam: Kindly read
it. '

deaths in

st /i om fa % oas 9 gk
#1 5 & wra & a19 qat g AW
7ot wgy T § a7 g9 & Ay aww
723 af Ao Hgwr A f qur wE &
# faor &Y ara &1 27 @Toe & waw
2 o @ wT T N T wE wrd
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st Yo o AT & fe g w, Agfl ® s, mbh S e
T ERI ) W E AT TEY O A ATy Hfyr ag g e fr Wi @ E)

gFft wifigy | @1 o ag feafr amed
gar & qer wrgar g s w oo
afm #re & 9w ¥ nfwl afgand, g
SAgT TG, AGET AT, NEGEE
ket & @M o §, o wwT @ @
goa aF fowre g1 ond §, fadw ak
gaa & far =sm s sqweqn §
afz § oY W19 97 ¥ fod €W G H
w4

T wvw ¥ gaw e & gy qor
e § e 3w e A A d
a5l fgeat ¥ agh W mm oar
9 7 Wi ow FOE &1 61 1 W
%% Heft 1 T w1 g7 AW a1 i
lwat 3 ¥ fad Fore & o Wi ey
feat w0 7 for 7@ &t ¥w
oW g § foam & @t & & madm
Hal AERT & ATAAT AT

Shri C. Subramaniam: So far as the
demand of Bihar State is concerned,
I have already given the figures and
how the supply is being made. As far
as the special relief programmes for
the children, prognant and nursing
mothers are concerned, we have taken
a special programme for fooding the
children and also expectant and nurs-
ing mothers.

oft st © e A Y

Mr. Speaker: There
some decency.

Mo TR wANET wifgm : ag e
T wEae ey |

s Wi o oAy ¥ A A
T |

st Wy AT w fe qn s
oarw T 3 § o oAt ARy et at s
cgA W o agfema &Y k) aew W

L

should be

Shri C. Subramaniam: We are run-
ning free kitchens for the sake of the
disabled and old people and milk
powder and other nutritious food is
being given for this programme. Apart
from 1,70,000 tons, for the free kit-
chen we give free wheat and other
grains, , (Interruptions.)

Shri Bagrl: How muchtgE #T ®#?

o W wAge wfgar ;oW A
wo P # forr T o & i o
H1E HaTe 8 AT & q@ qg wA wgaq
wY goreT BT wifgy | we wERa A
F Jara femr £ A 100t qE
oY faar T wFaT @1 Jr 100 AT ATY
ot faar o wwaT & 1 IR T AL
e | & wwRar § fF oE o agt
9 fads oF et § oY g A1) & waet
%7 ATy & e ¥, wte Ay § o7 it
R | WY AT §T F I ¥ qfen
fe 5o ava fagre & =0 g &
gl et g1 < d an At e gt
w1 Taga & v g @ &1 we g
wiTg w1 a1 Wyt , g, wrfranfat
% far agt wvf s gov 3 o feam
gwt & 1 fas o dat waw } s
& T IT W A W Frmg w3
Hifwyr

[ aprem : faarg At gT T

IT ® aTH AT § Afww I ¥ garew
T q@ 7w |
Shri Ranga: Mr. Speaker, as

Acharya Kripalani has said, there
seemg to be not only a conflict bet-
ween that Government and this Gov-
ernment but there seems to be
some conflict within this Govern-
ment itself. We will not be
surprised if the same tacticg that
were used in order to get rid of Mr.
Nanda might be in train even here.



6113 Starvation

[Shri Ranga]

This is not the first time; we had a
repetition of it; we had the experience
of some things going on between the
State and the Union Governments in
regard 1o Orissa and also the Bengal
famine. Recently, they were not even
prepared to allow the Food Minister

II._nd even the Home Minister of that
time to visit their States. Similar
things might be happening in spite

of the statement made by my hon.
friend the Minister that the relations
between the Bihar Government and
the Union Government are the best of
things. They are welcome to have
the sweetest of their relations but it
looks as if it would be a good thing
for this Parliament 1o have both this
cabinet and that cabinet answering
each other on a common platform be-
cause the Chief Minister seems to have
turned out a greater agitator than
ourselves, although he is one of the
most guilty people in regard to the
akal in Bihar. Now, if he has not got
that information with him, let him
lay it on the Table of the House be-
fore the session is over—more detailed
information in regard to all the points
that have been raised, namely, in
what guantities, what rations and
what supplies are being placed and
distributed among the different help-
less people such ag children, women,
old people, agricultural workers, tribal
people, etc. according to the famine
code; when did the Government of
Indig come to know that there was
going to be akal in Bihar, were they
made aware of this by that Govern-
ment, who was the first to have dis-
covered it, and after that what were
the suggestions made by the Govern-
ment of India and at what stage, about
the proper system of distribution to
be enforced in Bihar either in the
light of their experience in other
places or only in regard to this parti-
cular matter, what was the response of
the Bihar Government. All this in-
formation we must have, as also at
what stage differences arose between
the Government of India and the
Government of Bihar to regard to the
method of distribution, quantum
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distribution and so on. Especially, I
have myself interviewed some' co-
operative stores people. They told
me that only once a month they were
petting  supplies; in another places
they said once a fortnight. So, where
are the supplies then? What is hap-
pening to all the supplies? Has the
Government of India’s attention been
Jrawn to the fact that part of the
grain they were placing at the dispo-
sal uf the Bihar Government and
the Bihar Government's so-called sup-
piles also are going into the black
market and into the possession of
anti-social forces? On all these things
we want detailed information so that
we would know where the fault lies
and who is responsible for these star-
vation deaths,

Shri Jayaprakash Narayan is such
u responsible gentleman. He did not
make that statement, but in hig pre-
sence another gentleman has made a
slatement as to what happened out-
side Shri Jaya Prakash Narayan's own
cottage.  Surely the Government of
India cannot dismiss him. Is it not
time for the Government of India not
merely to depend upon the local Gov-
ernment, but to ask some accredited
social investigator to go and collect
information as to whether there have
been starvation deaths, in what place,
in what numbers and in what parti-
cular period? What steps are the
Government of India going to take to
ensure proper distribution there? We
have received complaints that if this
power of distribution is left to the
State Governments the Government of
India as well as the people of India
will have to be prepared to face mass
starvation deaths in that unfortunate
part of our country.

Shri C. Subramaniam: The point
which the Chief Minister has made
is that they have not been given
an opportunity, they have not been
tried on the job and there has been
a prejudgment about their efficiency.

1 have got some information which
I will give. I thought the call atten-
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tion was confined to & certain point
of fact. Now that this has become
a discussion on the situation in Bihar
I will give those figures. We have al-
lotted for free distribution 5000 ton-
nes of wheat immediately and further
allotments will be made as soon ag il
15 exnhausted. We have already allot-
ted 70 tonnes of milk powder. In ad-
dition, CARE has given 900 tonnes
of milk powder. CARE is put in
charge of organising the children's
and women's programmes, They are
programming en the basis of dealing
with 35 lakh children and mothers.
How much has been actually distri-
buted till now, I will have to get the
figures, This is how we are making
available all this material for distri-
bution. Particularly for taking
care of the children, the sick, the dis-
abled and the old, a voluntary com-
mittee has been formed of which Shri
Jayaprakash Narayan is the Chair-
man. I am glad they have a very
high opinion of him. He is organising
the relief measures on this basis. We
are collecting materials and importing
materials on that basis and we shall
try to give as much guantities as
possible, particularly to deal with this
vulnerable section of the communitv
—children and nursing mothers and
the sick, old and disabled.

wo ww wige Mfgw : wFA
sdfraggmroaqwa? @
THEFT HaWE T & 50 W fEET
50 w1 el &1 woew gy g &
o UF W & % 1 dgeamy
&% OrT TF a7 eave § fF ow ot &
919 3 wzi® oF N ¥ or
waerT QAT R 1 ¥ ag 9 W A A
TR E | LR TF AIEHT F FIC
¥3 TziF g 5 oo Wi g At

R

Shrl Ranga: My question has not
been answered. We are thafikful for
the additional information he has

2274 (Al) LSD—I12
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given.  There is this debate going on
between the Union Government and
the Bihar Government. Where is the
truth behind all this
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Mr. Speaker: He has said that he
will give the other information also.

Shri Ranga: Let us have detailed
information on all the points made in
the House. I myself quoted some-
thing. He cannot possibly have all
that information now, In a cool, im-
partial manner Jet him  collect and
state all the facts so that the people
would know where ithe fault lies,
with the State Government or with
the Central Government or with God
only.

oY WOy : WG WT A% qart agy

garwAr Al FA A5 Y 7
Shri C. Subramanlam: Sir, there
should be some limit to these

remarks. After a'l, I am entitled to
the protection of the Chair.

o amyy : ¥ 7y Wy  Fr ooy
o g § Y w1 Ae-uE qe et 35 8

e wgRy ;o wwy ooy
RAAEFS AN Y I
et & onos,, W@ &Y AT WS |

=T Wo Hlo WAWI : §AH IATA FY
T AR A # ag A & ave gi fd
g X JA RAM F sefaai H. L .

Shri C. Bubramaniam: The hon.
Member can put his question in Eng-
lish.

Shrl S, M. Banerjée: 1 said “ken-
driya sarkar”, which means the Gov-
ernment of Tri-colour. 1 say, this
Government has created a situation in
47 districts in Uttar Pradesh, out ot
52, and also in the whole of Bihar,
where the same famine conditions as
were created by I'dpahani and Suhra-
wardi in 1943 in West Pengal exist. |
would like to know whether his at-
tention has been drawn to thé Press
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Conference addressed by the Chief
Minister of Bihar where he is Teport-
ed to have said:

“What am I to do,” he shouted
raising his hands in despair. The
Central Government was neither
glving foodgrains needed to keep
the body and soul together nor
was it allowing the State Gov-
ernment to purchase foodgrains
from other States, he added.”

He said at the Press Conference:

“He told a Press conference
that the State. Government was
virtually helpless because  the
Centre gave on'y 1.07 lakh tons
of foodgrains for Movember and
about 1.5 lakh tons for December.
He had no doubt that this res.
tricted ration would lead to
malnutrition”.

I would like to know whether a
gimilar request was made by the
Chief Minister of Uttar Pradesh
where about 37 districts are facing
famine conditions.

Mr, Speaker: We are concerned
with Bihar now.
Shri 8. M. Banerjee: In Meija,

Gorakhpur, in Balia and other dis-
tricts the people are having malnu-
trition. I would like to know whether
2 similar request was made by the
‘hief Minister of Uttar Pradesh, as
sag done by the Chiet Minister of
.har; if so, the quantity that was
asked, the quantity that was supplied
in November and what steps have
been taken to see that more food-
graing are diverted to that State?

Shri C. Subramaniam: Sir, with re-
gard to Uttar Pradesh T have not got
the information. {Interruption).

ghrl 8 M. Banerjee: Sir, T quoted
the Chief Minister of Bihar.'

Mr_Speaker: That he has rep'led.
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Shri 8. M. Banerjee; The Chief
Minister told a Press conference that
the State Government was wirtually
helpless. . . .

Mr. Speaker: He may answer the
complaint that the Centre does not
allow the State Government to pur-
chase from other States.

8hrl C, Subramaniam: Sir, in reply
to a question put by Shri Chakraver-
ti T have already answered that we
are mopping up the surplus in all
the Stateg and moving it on a plan-
ned basis to the various deflcit States.
We cannot allow a particular State
Government to go and purchase for
their own benefit only.

Mr. Bpeaker; Shrimati Tarkeshwarl
Sinha will now initiate the hslf-an-
hour discussion.

Bhrl A P, Sharma (Buxar): Sir, I
have also given my name for the
Calling Attention Notice, This is a
question with which we are all direct-
ly concerned. Merely on the techni-
eal ground. . ..

Mr. 8peaker: Then they might ask
for some different discussion. How
can I go outside the rules?

Shrimati Tarkeshwari Sinha: Sir,
you have yourself asked the Minister
to co'lect information and supply it
to the House. In view of that; may
I make a submission to you? T am
not asking a question. The hon.
Minister hag been impressing upon
this House and this country that there
is a certain defect in the distribution
machinery. When he gives this in-
formation, is it not proper on the
part of the hon. Minister to tell us
categorically what has been  the
agency by which he has come to the
conclusion that the distribution has
been defective, hecause there has
been a contradiction between the
view that he is holding and the view
the Chief Minister of Bihar is hold-
that is a very rTelevant
phenomenon for the whole situation.

Mr. Speaker: That T have sald
already.
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HALF-AN-HOUR DISCUSSION RE:
ALLOTMENT OF SCOOTERS

Mr. Speaker: We will now take up
the Half-an-Houp Discussion.

Shrimati Tarkeshwari Sinha
(Barh): After this discussion, 1 am
coming to a very smal' point, and that
ig in regard to the discussion that 1
have raised about the allotment of
scooters. I have raised this point be-
cause scooter is the only means of
transporation for a poor man of a
person belonging to the lower mid-
dle or middle income=group. In view
of the fact that scooter is very scarce
ang thousands of people are in the
waiting list, it ig wvery difficult to
make any conditions for the equit-
able distribution of scooters. So, after
much consideration, the Government
of Tndia made certain rules for the
allotment of scooters to Government
servants. One condition was a parti-
cular distance of 5 kilometres from
the place of residence. The second
condition was a particular salary
limit; that is to say, only Government
servants drawing a particular salary
will be eligible for the a'lotment of
scooters. Fundamentally I am oppos-
ed to this criterlon of salary for be-
coming eligible to the allotment of
scooter, When the Government of
India is «crying from the housetops
that it believeg in a classless society,
how cou'd it make this type of classi-
fication based on salary in the Gov-
ernment service itself? You first fix-
ed a salary limit of Rs. 500; )ater on,
it was reduced to Rs 350. Unless a
person draws that salarv. he will not
be entitled to the allotment of a
sconter. Tn other words. those who
are getting less than Rs. 3%0 ag salary
will not be eligible for this kind of
facility. For whom are vou building
this State or society? T verv strong-
Iv resent this kind of attitude on the

part of the Government of India. -

Whether it is within tha means of the
individual to buv a scooter or not
should be left to him for decision. It
is not for the Government to impose
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a condition on such people “look here,
we do not consider you fit enough to
have scooters; therefore, we shall
put a blanket disapproval on  your
pbuying scooters”. Sir, as the custo-
dian of this House, I hope you will
admit that this kind of classification
is not moral ang it cannot be justified
by any canons of justice. 1 hope the
Government of India will reconsider
its decision.

If there is scarcity of scooters, it is
understandable that out of 1,000 peo-
ple who apply only 20 people will get
it. But which those 20 people should
be, it should not be left for the Gov-
ernment to decide. There shou'd not
be any classification, ag at present, on
the basis of salary. The poor people
should also have the right to have
a conveyance of thelr own, if they
can afford it. After all, it is not al-
ways the case that a person who
draws above Rs. 350 saves more than
a person who drawg less than that;
sometimes, a person with a smaller
salary may be saving more. So, if
ne can afford it, he should have the
right to get a scooter, which is a poor
man's conveyance where he can car-
ry his family members a'so. It
should be left to that person to de-
cide how he will provide money for
buying the scooter. Therefore, I
would submit to the Government that
it should reconsider this matter and
give freedom to all persons irrespec-
tive of their salarles, to ‘buy scooters
from the quota. If there is 1imited
supply. it can be allotted on the basis
of priority of app'ication but definite-
ly not on the basis of salary.

Secondly, the rules which are
tramed for the allotment of scooters
should ba framed after due delibera-
tion and mature consideration of all

agpects.

Tt does not speak verv well &f the
Government if every day rules are
changed. ‘The ruls was made that
peonle living bevond five kilometres
will be allotted ccooters. As you
know, Sir, applications are recelved
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on the basis of priority. The applica-
tions have been pending for years. In
between the Government of India re-
vised their earlier rule in which they
ssid that all those applications which
were rejected earlier on the basis of
5-kilometre rule will be allowed to be
presented again on the basis of retros-
pective effect with the result that
thousands of people—at least I have
got the figure of 1,500 people—will be
upset completely by this re-arranging
of the order of priority. Persons who
may have applied earlier and whose
application had been rejected on this
distance ground will come over the
head of some other persons who have
got the priority because their applica-
tion was rejected. Now, B stands a
chance of getting the scooter but with
the revised rule that person comes on
his head and gets the allotment on
the basis of this priority. I am not
denying the opportunity to anybody
who can buy the scooter.

In their notification the Govern-
ment of India have sald that they
have no machinery for the assessment
of the distance. It is a very funny
thing to say. I have been in the Gov-
ernment of India and 1 do not accept
it that the Government does not know
about the habitation of their em-
ployees. In the formulation of TA
bills, in the municipal returns and in
the adresses that people give as their
eredentials to the Government of
India, all these are mentioned, How
cam you say that this is not known?
If the municipal committee, such a
small bedy, can locate the names and
addresses of members who are resid-
ing in one place or the other even if
they change their residence, to plead
this Inability on behalf of the Govern-
ment of India does not look very con-
vincing. But even if you keep the
distance, I do not believe that you
have no machinery to go into the
queéstion of declding who really is liv-
ing at a distance of 5 kilometres. This
i# & fact on which T would like to draw
the attention of the Fouse because
thts has adversefy paffected a large
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number of people and I would cer-
tainly submit to Government that this
kind of a criterion should be allowed
to be retained because their whole
intention in allotting scooters was to
provide this facility to the distant
travellers. That is the only justifiable
way by which you can provide the
facility for such a scarce commodity
and for which a |arge waiting list is
there,

I would submit to the Minister that
he would again look into it. If they
have brought this rule—probably, [

do not know what difficulty the Mins,
ister has—at least they should not dis«

turb the priority which has already:;

S

been fixed. You should see that the '

list of priority which has already been
made should not be disturbed even by
this revision of the rules.

Shri 8. M. Banerjee (Kanpur): The
Minister is aware that a scooter today
has b e a very popular convey-
ance for the entire family. The man
drives it, his wife sits on the back
with one child in the lap and another
at the back. So, the entire family
moves on the scooter, What is the
justification for fixing this Ilimit of
Rs. 3507 Is it non-availability of
scooters; if not, why not revise it to,

say, 150 or even .1007 If I can
possibily purchase it on a family
basis, let me purchase it. I would

like to know what is the specific rea-
son for it

The Minister of Btate in the Minals-
try of Industry (Shri Bibudhendra
Misra): Mr. Speaker, Sir, this half-

an-hour discussion is based on an un-

starred Question that was answered in
the House some timp back. So far as
the scope of this discussion is con-
cerned, it is very limited. It relates
only to the relaxation of the § kilo-
metre rule; it does not at all relate to
what type or grade of employees are
eligible to get a scooter from the Gov-
ernment quota.
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Shri 8. M. Banerjee: There was an-
other starred question in {nis Hou.e
on the subject,

Shri Bibudhendra Misra: This re-
lates to the uastarred question.
Shrimati Sinha has sought to make
out a case as if the Government has
made g distinclion between the low-
paid employees and employees draw-
ing above Rs. 350 per mensem. Shri
Banerjee has even sought to make out
that it was only Class I officers who
were eligible for the allotment of
scooters. Both these are absolutely
wrong impressions,

I would gu back to the history of
the case. Since the Central Govern-
ment Control Order came into opera-
tion sometime in 1960, applications
from the Central Government quota
went on mounting and by the year
1965, it was found that the applica.
tions were somewhere in the region or
17,700 and odd—I em spcaking from
memory. It is very well known that
the availability of scooters in the
country is very smell and so far as
the Central Government quota is con-
cerned, it is smaller. It is not that
the entire ptoduction goeg into the
Central Government quota or any
quota. So far as the Central Govern-
ment quota is concerned, formerly,
it was much lé€ss and now it is about
1060 per quarter so fa:r as the scooters
are concerned and so far as motor-
cycles are concerned, it is about 600
per quarter. As I was saying, the
waiting list was of the order of 17,700
and odd and it wag found that it is
very difficult to have such a list br
cause it {s no use having a list unless
you are in a position to give scooters.
Therefore, there is no question of anv
rule. No rule has been framed. But
some guide-lines must be evolved to
find out what should be, under the cir-
cumstances, the best and the most
equitable system of dlstribution of the
Central Government quota. Then, the
Government framed some guide-lines.
As T said, there was no rule and it
was, first of all, decided that only
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those persons who get a silary of trore
than Rs, 500 should be eligible . for
scooters. There was some considers-
tion behind it. It wag not arbitrary;
it was not muddle-headed, It was
thought that the means of the person
to purchase a scooter should be taken
in'o consideration.
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ghrl 8, M, Banerjes: The Mambers
of Parliament also get Rs. 500,

Shri Bibudhendra Misra: ] cannot
say whether you get Rs. 500 only.

The means have to b# tdken Into
consideration. After all, most of the
Government' servants take a Govern-
meat loan and the maximum loan that
the Government gives is Rs. 2750
The maximum period allowed i3 60
month!y instalments. There is also
interest ove: it at the pate of 5§ per
cent. So, if you calculate all this,
vou will find that apart from other
expenses on account of the payment
of instalment and on account of the
payment of the interest also, and there
are other things also, that is, registra-
tion, insuran-e and other duties—1 am
not talking of petrol and other things
—Iit costs a heavy amount which may
run to about Rs. 100 pe:r month. So, It
was thought that g person who gets
Rs. 500 wi'l be able to have and main-
tain a scooter,

Then, there was a question raised in
Parliament, in both the Houses, and
there was also a Half-An-Hour dis-
cussion. The Members felt that this
limit of Rs. 500 was too high a limit
and that it should be brought down
So, it was brought down to Rs. 350.
It would be wrong to say that personz
who are getting below Rs, 350 are n-t
eligible for getting scootcrs. T em (n'y
talking of the Central Government
quota. Those persons who are getting
below Rs 350 can purchase from any
outside dealer. Anybody can remis'cr
his name and get it from the outsi‘e
dealer. There is no bar. It would be
a wrong impression as if people whn
are getting less than Rs, 350 are com-
pletely precluded from buying the
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scooter. I am only referring to the
Government quota.

There are also two other makes of
scooters, apart from Lambretta and
Vespa, which are cheaper and the
Government quota is 100 and there is
no application for them. Say, for ins-
tance, there is Fantabulus and there
is the Government quota for which
there is no application. The entire
demand is either one of these two
makes, that is, Lambretta and Vespa.
Therefore, this was the reason for fix-
ing the limit of Rs. 350.

So far as the distance of § Km !r
concerned, it was found that it beonr:
very difficult to operate it and to a.-
minister it. Tt was found out from ex-
perience, that sometimes a Govern-
ment gervant who applies for a scooter
hes to wait for a period of one year
or two or even three years before he
gets the delivery by which time his
office is changed or his residence is
changed. Sometimes, it becomes more
than 5 Km.; sometimes it becomes less
than 5 Km. There have been cases—I
do not want to go into the details—
where just to become eligible for a
scooter, they have given addresses
saying, “1 have gone now to a parti-
cular place beyond a distance of 5
Km." It is not the question of the
Government not knowing as to what
particular area in Delhi is at a dis-
tance of 5 Km, or not. My point is
this. Is it at all desirable or possible
that only because of this rule, you
should evolve a vast machinery in the
administrative Ministry or in the Min-
istry that grants scooters to find out
whethey the applicant is really resid.
ing at a distance of 5 Km. or not and
again to check up, at the time the al-
lotment is made, whether he is still
staying at a distance beyond 5 Km.
and to find out periodically whether
his residence is at a distance of 5§ Km?
Therefore, it was decided that this
rule is practically unenforceable and
has no meaning and that it should go.
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Mrs, Sinha raised the question about
Tetrospective effect. So far as tha:
question is concerned, I would go to
the history and stato this very buie!
First of all, when the limit .f F- ™33
was imposed, certain applicatiun W
received, 1 do not ex= { B
the number. Later on, four maniisi
thereafter, the limit was reduced to
Rs. 350. Therefore, those peoplc who
had applied earlier, i.e, those wh2
had already applied and whn wore
within the number of 17,000 ~n! o 1
and those who were pot e'igih's he.
cause of the pay limit of Rs 507 but
became eligible gfter the re'v=atinm,
ma”e applitafons. Therefore = 17t
stage it was thought pronz '
cage they had sont thelr LBE
alre~dy and because of 1! E LT
that was put by the Goverrment thuir
names were taken out, and since the
applications were there, according to
the date of application they should
get the priority.

ALy v e

ha.

The same rule has also been follow-
ed here and in this case I can tell you
that after the 5-kilometre distance res-
triction has been removed, the total
number of applications that have
been received has been 1500, out of
which the persons who were already
in that old list of 17,000 and odd and
who did not get scooter because of
the restriction but who have ntherwise
become eligible now, nuinber oniy
150.

That is the whole position.

Mr. Speaker: The House stands ad-
journed to meet again tomorrow at
11 AM

1927 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesdan,
November 30, 19088| Agrahapana 9, 1888
(Saka).
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